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 LOK  SABHA  DEBATES

 LOK  SABHA

 Thursday,  March  1,  973/Phalguna
 10,  4894  (Saka)

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock

 [Mr.  SPEAKER  in  the  Chair.]

 ORAL  ANSWERS  TO  QUESTIONS

 Inability  of  States  to  implement  re-
 vised  wage,  for  Agricultural

 Labourers
 #141.  SHRI  RANABAHADUR

 SINGH:  Will  the  Minister  of
 LABOUR  AND  REHABILITATION
 be  pleased  to  state:

 (a)  whéther  the  decision  of  revised
 wages  proposed  by  the  Central  Gov-
 ernment  for  agricultural  labour  could
 not  be  implemented  by  many  State
 Governments  due  to  financial  position;
 and

 ib)  if  so,  the  steps  Central  Govern-
 ment  have  taken  to  ensure  full  co-
 operation  of  farmers  and.  agricultural
 labour  for  the  success  of  Green  Revo-
 lution  in  the  country?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  The  Central
 Government  has  published  draft  pro-
 posals  for  revision  of  the  present  mini-
 mum  wages  for  employment  in  agri-
 culture,  falling  in  their  sphere  of  juris-
 diction  under  the  Minimum  Wages  Act,
 1948.  The  State  Governments  have
 not  been  asked  to  follow  these  pro-
 posals.  It  is  up  to  them  to  revise
 ririmum  wages  in  the  agricultural
 employment  falling  in  their  sphere  of
 action,  having  regard  to  the  relevant
 circumstances.  However,  the  sugges-
 tions/criticisms  made  in  the  meeting

 of  the  Consultative  Committee  of  the
 Ministry  of  Labour  on  the  l5th  May,
 1972,  regarding  fixation  of  minimum
 wages,  have  been  brought  to  their
 notice.

 (b)  Does  not  arise.

 SHRI  RANABAHADUR  SINGH:
 How  were  these  recommendations
 about  fixing  the  minimum  wages
 reached  by  the  Central  Government?
 What  was  the  basis  on  which  they  had
 been  ‘worked  out?  In  the  course  of
 arriving  at  these  minimum  wages,  was
 the  minimum  production  cost  of  com-
 modities  on  the  agricultural  front
 taken  into  account?

 SHRI  RAGHUNATHA  REDDY:  All
 the  relevant  circumstances  have  been
 taken  into  account  while  arriving  at
 these  figures.

 SHRI  RANABAHADUR  SINGH:
 Were  the  representatives  of  farmers
 and  agricultural  labourers  taken  into
 confidence  while  arriving  at  these
 figures?

 SHRI  RAGHUNATHA  REDDY:
 A  notification  has  been  issued  calling
 for  opinions.  Once  opinions  are  invit-
 ed,  farmers’  representatives  or  other
 representatives  are  free  to  express
 their  opinions.  After  that,  Govern-
 ment  will  arrive  at  a  decision.

 श्री  नाराज  अहिरवार  :  में  जानना

 चाहता  हैं  जब  सरकार  दूसरे  कारखानों  के

 मजदूरों  के  बारे  में  उनकी  दैनिक  मजदूरी
 तय  कर  देती  है  तो  देहात  में  फले  हुए  गरीब

 मज  दूर  जिनको  8  कराना  रोज़  भी  नहीं  मिलता

 है,  जिनका  बुरी  तरह  से  शोषण  किया  जा

 रहा  है  पिछले  25  सालों  से  उनके  बारे  में

 भी  क्‍या  सरकार  गम्भीरतापूरददक  विचार
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 करेगी  कौर  उनके  वेतनमान  को  मिर्वरित
 करने  के  लिए  सक्रिय  कदम  उठाएगी  ?

 SHRI  RAGHUNATHA  REDDY:
 Under  the  provisions  of  the  Minimum
 Wages  Act,  the  Central  Government  is
 taking  necessary  steps  within  the
 sphere  of  jurisdiction  of  the  Central
 Government  to  fix  the  minimum  wages
 for  the  agricultural  labour.  Similarly,
 the  appropriate  State  Governments  in
 respect  of  State  matters  are  also  tak-
 ing  into  account  some  of  these  matters
 and  trying  to  do  their  best  to  fix  the
 minimum  wage.  Having  regard  to  the
 extent  and  magnitude  of  the  problem,
 there  may  be  some  difficulties.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  In  view  of  the  recent  rise  in
 prices  throughout  India,  may  I  know
 whether  the  government  is  thinking  of
 advising  the  State  Governments  to  fix
 suitable  minimum  wage  for  agricul-
 tural  labour?

 SHERI  RAGHUNATHA  REDDY:
 Praft  proposals  for  revision  were  noti-
 fied  on  the  25th  August,  1972,  inviting
 comments  and  suggestions  from  the
 interests  concerned.  The  existing
 wage  rates  were  fixed  in  May  1959.
 The  revised  wage  rates  now  proposed
 were  also  notified,  I  expect  that  the
 State  Governments  would  certainly
 take  into  account  these  facts  and  take
 necessary  steps  in  that  direttion.

 की  मूलचन्द  ढाका  :  में  जाना

 चाहता  हू  कि  सन  ress  से  मिनिमम
 मेजर  एक्ट  यहां पर  लागू  है  तो  क्‍या
 कोर्ट  में  राज  तक  एक  भी  फंसा  केस  हुमा  है
 जिसमें  मिनिमम  बेजान ने  दिए  गए  4

 MR.  SPEAKER:  He  says  that  the
 law  about  minkmum  wage  has  never
 heen  implemented  since  1048,  He  is

 giving  some  information.

 SHRI  RAGHUNATHA  REDDY:
 In  every  sphere  of  activity  the  mini
 muin  wage  has  been  fixed  ynder  the
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 Minimum  Wages  Act,  it  has  been
 implemented  to  the  extert  possible.

 SHRI  B.  प्  NAIK:  The  total  popu-
 lation  of  cultivators  in  this  country  is
 78  million  as  per  the  census  of  1871,
 The  population  of  agricultural  labour
 ls  47  miliion.  In  other  words,  we  have
 two  cultivators  for  one  labour.  When
 the  number  of  hirers  is  more  than  the
 number  hired,  is  ig  possible  now  or  in
 the  future  to  have  a  meaningful  imple~-
 mentation  of  the  Minimum  Wages  Act
 in  the  sphere  of  agriculture?

 SHRI  RAGHUNATHA  REDDY:
 [  am  glad  that  the  hon.  Member  is
 fully  aware  of  the  difficultzes  and
 complications  involved  in  the  situation.

 SHRI  B.  ्  NAIK:  If  so,  what  fs  to
 be  done?

 MR.  SPEAKER:  Instead  of  indulg-
 ing  in  giving  opinions  or  counter
 opimons  why  does  he  not  ask  a  ques-
 tion”

 SHRI  B.  V.  NAIK:  What  do  the
 Government  propose  to  do  to  get  over
 this  difficulty  in  the  way  of  implemen-
 tation?

 SHRI  RAGHUNATHA  REDDY:
 As  I  have  already  submitted,  in  res-
 pect  of  certain  matters  the  Central
 Government  is  the  appropriate  govern-
 ment  In  respect  of  some  other  mat-
 ters,  under  the  Minimum  Wages  Act
 the  State  Government  is  the  appro-
 priate  Government.  The  Central  Gov-
 emment  is  trying  to  the  best  of  its
 ability  to  implement  the  provisions  of
 the  Minimum  Wages  Act.  I  have
 already  stated  that  the  minimum
 wages  are  sought  to  be  revised  by  way
 of  notification  and  opinions  are  celled
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 have  passed  special  legislations  to  fix
 some  kind  of  fair  wages  and  minimum
 *wages  wherever  possible.

 श्री  हुकम  चन्द  कछवाय :  भ  नीति

 मंत्री  महोदय  ने  बतलाया  कि  राज्य  सर-

 कारों  को  अगस्त  में  प्रारूप  भेज  गय,  था

 और  मई  1969  में  दत्त  का  उत्तर

 शाया ।  मंत्री  महोदय  ने  कहा  कि  शायद

 उन्होंने  उत्तर  विचार  किया  ही  होगा  ।

 मैं  मंत्री  महोदय  से  जानना  चाहता  हु  कि

 क्या  वह  राज्य  सरकारों  के  अतिरिक्त  जो

 इन  क्षेत्रों  में  संगठन  का  कार्य  करते  हैं
 या  जो  काश्तकारों  के  प्रतिनिधि  हैं  उन  स

 भी  सलाह  लेने  का  विचार  रखते  हैं  ?

 इस  समय  सारे  देश  में  राहत  कार्य  चल'  रहे

 हैं  अलग  अलग  स्थानों  में  कृषक  मजदूरों  को

 जो  मजदूरों  मिलती  है  वह  50  पैसे  रोज  के

 'हिसाब  से  मिलती  है  t

 श्री  अटल  बिहारी  वाजपेयी:  गुज-
 रात  में  43  उसे है  ।

 श्री  हुकम  चन्द  कछबत्राय  गुजर  त

 में 13  पैसे  है,  महाराष्ट्र  में  50  पैसे

 मध्य  प्रदेश  में  50  पैसे  हैं  शयद  मंत्री

 महोदय  को  पूरी  जानकारी  नहीं  हैं।  मैं

 जानना  चाहना  हूं  कि  कया  यह  सही  नहीं  है

 कि  जैसा  मैंने  बतलाया  उन  को  50  पैसा

 दिया  जाता  है  और  श्री  अटल  बिहारी

 वाजपेयी  3  पैसे  उतना  हैं,  लेकिन

 साइन  करवाये  जाते  हैं  38.50  रु०  पर  ?  मैं

 ग्राम  थाना  जिले  का  दौरा  कर  के  आया

 |  मैं  मंत्रों  महोदय  से  जानना  चाहता
 कि  जो  इस  प्रकार  कों  धोखा  घड़ी  चल

 रही  हैउ  को  रोकने  के  लिए  सरकार

 क्या  कदम  उठाने  जा  रही  है  ?  और

 जो  मजदूरी  ता  की  गई  -  उस  पर  पुनर्विचार
 करने  के  लिए  क्या  बह  तैयार  हैं  ?

 om ru

 ह्

 SHRI  RAGHUNATHA  REDDY:
 As  |  said,  for  the  purpose  of  implemen-
 tation  of  the  provisions  of  the  Act,
 the  appropriate  Government  in  certain
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 spheres  is  the  State  Government  and
 in  certain  spheres  it  is  the  Central
 Government.  Having  regard  to  the
 circumstances  a  notification  has  been
 issued  for  revising  the  wages  which
 have  been  fixed  in  1969.  I  am  thank-
 ful  to  the  hon.  member  for  giving  the
 information.  We  would  look  into  the
 matter  in  what  manner.  it  is  being
 done.

 SHRI  A.  P.  SHARMA:  May  I  know,
 if  the  State  Governments  do  not  follow
 the  advice  of  the  Central  Government
 in  regard  to  implementation  of  the  Act
 for  agricultural  labour,  what  steps  the
 Central  Government  proposes  to  take
 to  see  that  the  State  Governments  do
 implement  it?

 SHRI  RAGHUNATHA  REDDY:
 The  provisions  of  the  Minimum
 Wages  Act  are  very  clear  in  this  res-
 pect.  I  do  not  want  to  go  into  that
 legal  question.  The  Central  Govern-
 ment  can  only  advise  the  State  Gov-
 ernments  to-do  certain  things.

 SHRI  A.  K.  M.  ISHAQUE:  May  I
 know  whether  the  Government  is  real-
 ly  serious  about  implementing  the  Act
 in  the  rural  sector?  If  so,  what
 machinery  do  they  propose  to  have  for
 this  purpose  because  the  minister
 knows  that  the  employers  in  the  rural
 areas  do  not  have  the  same  standards.
 May  be  some  of  them  are  rich  but
 there  are  sOme  employers  in  rural
 areas  who  themselves  work  as  labour-
 ers  on  others  days.  So,  if  these  em-
 ployers  work  themselves  as  labourers
 at  some  time,  what  machinery  the
 Government  of  India  or  for  that
 matter  the  State  Government  has  set
 up  to  implement  the  provisions  of
 this  Act.

 SHRI  RAGHUNATHA  REDDY:  The
 appropriate  authority  in  respect  of
 States’  sphere  is  the  State  Govern-
 ment  which  is  to  implement  the  pro-
 visions  of  this  Act.  Certain  officers
 are  already  there,  the  factory  inspec-
 tors  and  other  officers,  authorised  by
 the  State  Government  to  look  into  it.
 The  machinery  may  not  be  sufficient



 7  Oral  Answers

 enough.  But  we  are  trying  ,to  um-
 press  upon  the  State  Governments  the
 necessity  of  creating  necessary  mach-
 inerv  for  implementing  the  provisions
 of  this  Act.

 SHRI  D.  K.  PANDA:  As  far  as  this
 aspect  is  concerned,  in  Orissa,  we  find
 since  1948,  the  wage  is  Rs,  .25  p.
 und  it  is  continuing  like  that.  May  I
 know  whether  any  special  instructions
 are  bemng  issued  to  such  States  lke
 Orissa  where  it  is  even  below  what
 actually  they  are  getting?

 SHRI  RAGHUNATHA  REDDY:  No
 directions  have  been  issued  under  the
 Act.  As  the  hon.  Member  has  broughi
 it  to  our  notice,  we  will  write  to
 Orissa  Government  to  take  appropri-
 ate  action.

 SHRI  SAMAR  GUHA:  In  view  of
 the  agricultural  labour  is  about
 twenty-five  times  more  than  the  in-
 dustrial  labour  and  also,  in  view  of
 ‘he  fact  that  this  agricultural  Jabour
 falls  into  the  category  of  20  crores  of
 people  who  have  been  described  as
 living  below  the  poverty  line,  may  I
 know  whether  the  Government  will
 convene  a  meeting  of  different  re-
 presentatives  of  the  State  Govern-
 ments  to  thrash  out  the  problem,  see
 the  difficulties  they  are  facing,  and
 also  the  problem  as  to  how  to  imple-
 ment  the  revised  structure  of  wage
 for  agricultural  labour?

 SHRI  RAGHUNATHA  REDDY:  We
 are  on  there  lines,

 श्री  विभूति  मिथ :  जो  नस्री-
 कल्चर  लेबर  के  मजदूर  हैं  कौर  जो  एग्री-
 कल्चर  चलाने  वाले  मालिक  हैं  उन  की
 झ्र-प्रलय  कंडिशन  होती  है  ।  अवसर  फसल
 को  कीड़े  खा  जाते  हैं  झर  पदावार  का

 नुक्सान  होता  है।  मैं  जानना  चाहता

 हूं  कि  क्‍या  केन्द्रीय  सरकार  कोई  कमिशन
 बना  कर  के  जो  बिहार  हैं  बौर  जो  उन  के

 मजदूर  हैं.  उन  की  कठिनाइयों  को  दूर
 करने  के  लिए  कोर्ट  रिपोर्ट  लेने जा  रही  हैं
 ताकि  दोनों  को  सुविधा  हो  सके  ?
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 39  |  een  भहोदव  :  प्रस् तो एक ही तो  पक  ही  है,
 क्रिस  न  किसी  शबल  में  बार-बार  झा  जाता

 है  1

 SHRI  RAGHUNATHA  REDDY:  As
 [  have  already  answered  in  reply  to
 the  question  of  Prof.  Samar  Guha,  we
 are  thinking  on  these  lines  to  con-
 vene  a  meeting  and  to  discuss  all
 these  things,

 श्री  विभूति  मिश्र :  मंत्री  महोदय
 ने  मेरे  सवाल  का  जवाब  नहीं  दिया।  यहां
 कोई  देवता  स  नहींहै  कि  हम  लोग
 बनारस  की  तरह  से  विश्वनाथ  जी  के
 दर्शन  करने  के  लिए  त्रठ हाए.  हैं।  हम
 यहा  आये  है  झपना  काम  करने  के  लिए  |

 अध्यक्ष  महोदय  :  शाप  यहां  बहस
 में  क्यों  पड़े  रोडे?

 श्री  विभूति  मिश्र :  मंत्री  महोदय
 का  जवाब  तो  जाना  चाहिए  q

 SHRI  RAGHUNATHA  REDDY:  I
 ‘yuite  understand  the  feelings  voiced
 by  the  hon.  Member  for  the  purpose
 of  evaluating  the  situation  and  taking
 necessary  steps  in  the  direction  of  im-
 plementing  the  provisions  of  the  Mini-
 mum  Wages  Act.  I  am  also  thinking
 of  calling  a  conference  of  represen-
 tatives  of  various  State  Governments
 and  other  representatives  in  order  to
 see  in  what  manner  we  will  be  able
 to  best  utilise  the  machinery  avail-
 able  and  to  implement  the  provisions
 of  the  Act.

 विवाद स्त  भारतीय  ह... ड

 *r44.  श्री  जगनाथ  राज  जोशी:
 या  विदेश  मंत्री  यह  बताने  की  कृपा
 करेंग  कि

 (क)  भारत  की  सीमा  में  शाने  वाले
 ऐसे  कितने  द्वीप हैं  जित पर  भारत  की

 प्रमुखता  है; के
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 (@)  कितने  द्वीपों  की  बाबत  अन्य
 देशों  से  विवाद  चल  रहा  है  ;  श्र

 (ग)  उन  देशों  के  नाम  क्या  है?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 The  island  territories  of  the  Indian
 Union  comprise  (i)  the  islands  m  the
 Andaman  and  Nicobar  group;  (i)  the
 tslands  in  the  Luccadive,  Municoy
 and  Amindive  group  and  (i)  the
 coastal  and  outlying  islands  in  the  re-
 gion  of  the  Bay  of  Bengal  and
 Arabian  Sea.

 (b)  and  (c)  Kachachativu  is  the
 only  island  sovereignty  over  which
 continues  to  be  the  subject  of  discus-
 sions  between  the  Governments  of
 Indian  and  Sri  Lanka  Both  India  and
 Sr  Lanka  have  expressed  the  des:re
 to  resolve  this  matter  in  a  spirit  of
 friendly  co-operation.

 शी  जगनाथ  राव  जोशी  :  अध्यक्ष
 महोदय,  मंत्री  महोदय  के  जवाब  के  अनुसार
 केवल  कच्छा ति बू  ही  एक  ऐसा  द्वीप  है  जिस
 के  बारे  में  कुछ  झगड़ा  चाल  है  कि  वह  किस
 का  है  1  इसलिए  मैं  पहले  यह  जानना
 चाहता  हूं  कि  रामनाथपुरम्‌  के  जो  राजा  थे

 *

 क्या  उस  के  राज्य  का  यह  हिस्सा  था  ?

 क्या  उस  राजा  ने  ड्राप  को  यह  नहीं  बताया
 ि  उनके  राज्य में  यह  आता  है?  क्‍या
 यह  बात  सही  है  कि  यह  उन  के  राज्य  का
 हिस्सा  है?  इसका  मैं  जवाब  चाहता
 हूं

 wt  सुरेखा  पाल  अध्यक्ष  महोदय,
 इसका  जवाब  तो  यह  है  कि  हमारा  यह
 कयास  है  कौर  हमारा  यह  क्लेम  है  कि

 करछा ति वू  हमारा  है  ।

 शी  जगनाथ  शव  जोशी  :  यही  तो
 से  पूछना  चाहता  हूं  कि  जो  हम  ने  आधार
 लिया  3  कि  हमारा  है  वह  आधार  कहा  से
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 mae?  रामनाथपुरम  के  रजा  की  जो
 2%  हमारे  यहा  सम्मिलित  हो  गई  है
 उसका  अंग  यने  सात  हम  दाव  करते
 है  के  वह  हमारा  है।

 क्रि  सुरेन्द्र  पाल  सिह  :  प्रत्यक्ष

 महोदय,  यह  मौका  तो  यहा  नहीं  है  कि  मैं
 इसमे  जा3ऊ  कि  हमारा  क्यों  है  था  हमारा
 क्यों  नहीं  है।  हम  यही  कह  सकते  है  कि
 बह  हमारा  है  और  हम  ने  ओपन।  क्लास
 किया  है।  यही  वजह  है  वि  श्री  लका  ने
 भी  अपना  क्लेम  सामने  रखा  है

 अध्यक्ष  महोदय  :  उन्होंने.  सीधा
 सवाल  पूछा  है  कि  राजा  कहता  हैं  या  नहीं
 कि  यह  गेम  है।

 श्री  सुरेख  पाल  सिह:  अध्यक्ष  महोदय,
 पहले  यह  द्वीप  राजा  रामनाथपुरम  की
 प्रापर्टी  थी।  अब  उदय  की  प्रापर्टी  तामील-

 नाडू  सरकार  ने  ने  ली  है  1  लिहाजा
 वह  हमारा  हुआ  ।

 श्री  जगनाथ  राब  जोशो  मेरा

 दूसरा  सवाल  है।  यदि  एसी  बात  है  तो

 डिस्पयूट  कहा  से  आया  कौर  फिर  फ्रेडली
 तरीके  से  सेटिल  करने  का  सवाल  कहा  से
 जाता  है?  यही  जवाब  नवम्बर,  972
 में  दिया  गया  और  राज  तीन  महीने  बाद
 भी  यही  जवाब  थ्  रहा  है।  जहां

 हमारा  अधिकार  है  उस  के  बारे  मे  डिस्पयूट
 कहा  जाता  है।  बहा  जो  डिस्पयूट  पाया

 वह  शायद  इस  वजह  से  शाया  कि  वहां

 कुछ  लोग  फेस्टिवल  के  लिए  आते  है
 उसके  कारण  लका  उसे  क्लेम  करता  ह
 लेकिन  फ्रेंडली  क्रि  होने  के  नाते  वह  फिर

 भी  आ  सकते  है  तो  वह  हमारा  है
 इस  का  निर्णय  झाप  जल्दी  क्यो  नही  करते

 है?  यह  कब  तक  ऐसे  ही  चलेगा  ?

 SHRI  SURENDRA  PAL  SINGH:
 We  have  always  maintained  that
 Kachchativu  is  ours.  It  is  also  a  fact
 that  the  Sri  Lanka  Government  has
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 also  come  forward  and  laid  claims  to
 this  island.  Because  our  relations
 with  Sri  Lanka  are  friendly  and  cor-
 dial,  we  want  to  solve  the  matter  in  a
 friendly  manner.  That  is  why  the
 two  Prime  Ministers  got  together  and
 discussed  the  matter  and  came  to  the
 conclusion  that  this  and  other  related
 matters  in  the  Gulf  of  Mannar  would
 be  discussed  and  solved  in  a  friendly
 manner.

 SHRI  JAGANNATHRAO  JOSHI:
 This  matter  has  been  going  on  for

 4  very  long  time.  It  was  there  even
 when  I  was  not  a  Member  of  Parlia-
 ment  and  still  it  is  going  on.

 SHRI  PRABODH  CHANDRA:  The
 Minister  has  said  categorically  that
 the  Government  of  India  maintains
 that  the  island  belongs  to  India  and
 there  is  no  question  of  any  compro-
 muse  on  the  sovereignty  of  India  Is
 it  a  fact  that,  during  the  recent  pil-
 grimage  to  that  island,  visas  were
 issued  by  the  Government  of  Sri
 Lanka  and  only  people  holding  thosc
 visas  were  allowed  to  Jand  there  by
 the  Sri  Lanka  Government?

 SHRI  SURENDRA  PAL  SINGH:  I
 am  not  aware  of  this  imposition  of
 visa  system  by  the  Sri  Lanka  Gov-
 einment.  But  this  is  a  fact  that,  dur-
 ing  the  festival  of  St.  Anthony,  they
 do  exercise  some  control  in  order  to
 prevent  illicit  immigration  into  Sri
 Lanka  and  to  prevent  smuggling.
 They  may  have  taken  some  steps  m
 that  direction.  But  this  does  not  mean
 in  any  way  exercise  of  sovereignty
 over  the  island  by  Sri  Lanka

 SHRI  PRABODH  CHANDRA:  My
 submission  is  that  when  we  say  that
 it  is  our  island,  how  can  the  Ceylonese
 Government  take  cane  about  smuggi-
 irg  and  other  activities?

 MR.  SPEAKER:  He  has  said  that  Lhe
 is  not  aware  of  that,

 SHRI  SURENDRA  PAL  SINGH:  I
 have  just  been  informed  that  no
 vicad  were  issued  by  the  Sri  Lanka
 Government.
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 SHRI  G.  VISWANATHAN:  I  want
 to  know  from  the  Minister  whether
 it  is  a  fact  that  at  times  the  Ceylon
 Police  Patrol  have  arrested  a  number
 of  Indians  and  how  many  persons
 have  been  so  far  arrested  and  whe-
 ther  they  have  been  released.

 MR.  SPEAKER:  This  was  not  asked
 in  this  question.

 SHRI  G.  VISWANATHAN:  It  is  in
 Kachchativu  when  our  fishermen
 went  there,  they  were  arrested.  This
 question  concerns  Kachchativu.
 Hence  my  question.

 MR  SPEAKER:  The  question  is
 ubout  islands  within  the  borders  which
 fail  under  the  sovereignty  of  India
 and  the  islands  which  are  under  dis-
 »yute  with  other  countries.

 SURI  G.  VISWANATHAN:  ‘Ine
 min  purpose  behind  this  quesuon  is
 to  bring  out  Kachchativu.

 MR.  SPEAKER:  I  have  no  dispute
 over  it  but  you  have  asked  a  specific
 information.  After  all,  there  should
 have  been  some  indication  that  you
 wanted  to  get  this  information.

 SHRI  G.  VISWANATHAN:  Whe-
 ther  people  were  arrested  or  not—I
 wanted  to  know  that

 SHRI  SURENDRA  PAL  SINGH:  I
 have  no  such  information.

 MR.  SPEAKER:  Mr.  Swaminathan.

 SURI  R  ्य  SWAMINATHAN:  Aris-
 inp  from  the  answer  given  by  the  hon.
 Minister...

 MR,  SPEAKER:  Are  you  Mr,
 Suminathan?  I  have  called  the  next
 question.

 SHRI  R  V.  SWAMINATHAN:  It  is
 not  my  question,  Sir.

 SHRI  R.  P  ULAGANAMBI:
 question  on  Kachchativu.

 One
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 MR  SPEAKER  No  more  landing
 on  Kachchativu  please  Mr
 Dhanaapan.

 Clearng  of  Mines  m  the  Indian
 Terrniores  occupied  by  Pakistan

 *#i45  SHRI  C  T  DHANDAPANI
 SHRI  P  A  SAMINATHAN

 Will  the  Mimster  of  DEFENCE  he
 perascd  to  state

 a)  whether  Pakistan  did  not  «leur
 mines  in  the  Indlan  areas  octupnd  by
 them  in  the  recent  war,

 4o)  whether  they  had  iniormed  the
 Government  or  Multary  that  they
 would  clear  the  mines  und

 (c)  whether  India  on  the  other  had
 elcared  all  the  mines  in  the  Pak  alea
 o.cupied  by  them?

 THE  MINISTLR  OF  STATE  (DI
 ENCE  PRODUCTION)  IN  THE  TI
 NISIRY  OF  DELENCE  (SHRI  VIDS  A
 CHARAN  SHUNLA)  (a)  te  (eo)
 An  agrecment  had  been  irived  it
 between  the  Arm  Chiefs  of  India  int
 Pakistan  r  gaiding  the  pro  cdurm  f  :
 withdrawal  of  foices  acioss  the  Inter
 national  horcer  it  was  agieed  th  rein
 that  both  sides  will  make  cveny  ¢  fort
 to  remove  the  mines  lid  in  tle  orcu
 Jied  territor;  The  Pukistan  tio  ps
 secm  to  hive  made  efforts  to  cl  ar  th:
 minefields  in  the  Indian  arcus  otcu-
 pied  by  them  Before  they  withdrew
 they  hanced  over  marked  maps  and
 shetches  and  fenecd  mincfulds  whe  >
 the  mines  had  not  been  cleared  In
 some  case  it  was  sub  equen  l,  fount
 that  these  sketches  wet  not  accurat
 and  the  munefields  had  not  been
 fenced  property

 Our  Army  had  cleared  most  of  the
 minefields  in  Pakistar  territory  under
 our  occupation  befc  ७  at  was  handed
 over  to  Pakistan  However  some
 minefields  could  not  be  cleared  owing
 to  ground  conditions  and  hmitations  of
 dime  Tn  all  such  cases  the  minefelds
 were  fenced  vroperly  and  =  accurate
 maps  and  sketches  were  handed  o  et
 to  Pakistan  before  our  forces  withdrew

 Oral  Answers  PHALGUNA  10,  864  (SAKA)  Oral  Answers  44

 SHR!  C  70  DHANDAPANI  The
 hon  Munistc:  has  just  statcd  that  be-
 igre  the;  withdiew  they  hana  d  waver
 n  ३  maps  and  sketches  and  tenced
 riveiclds  where  the  mines  had  not
 Lon  weared  On  account  of  this,
 I  want  to  know  whether  any  casual-

 s  an  losses  were  suffered  by  our
 al  ny  personne!  and  ciiul  ams  u  so  the
 total  l)  5  suflered  on  account  of  this

 SHRI  VID/A  CHARAN  sHUALA
 Certa  i  ¢  sualias  Were  suffered  on
 a.  ount  of  clearance  of  these  mune-

 ५  ७५  wre  the  nuinefields  weie  not
 a  ©  y  ‘tence  ot  wehre  they  were
 mte  es  Ids  not  have  the  deta  Is
 otth  lit  I  «hall  collect  and  Jay  them
 on  th  lal  c¢  ci  the  House

 “HAL.  £  DHANDAPANIL  It  has
 been  cpotka  om  tle  Mingu  tan
 Tim  ५  of  Ith  Januay  2973  नि

 This  would  not  have  taken  such
 along  tm  tat  for  the  ment
 Player  by  the  £  abistuni  authuriues  in
 act  clo  aim,  the  miiey  themselves  and
 tt  giving  plecase  migt  nation  ot  the
 type  rutl  r  und  of  mines  laid  by
 tl  .  i843  2  the  Simla  Agreement  ’

 Ha  3  5  pictest  been
 G  veinnient  of  India?’

 Mau  t  whe

 SHRI  VID\A  CHARAN  SHUKLA
 &  I  stated  eather  Pakistan  ut  mixe
 effet  t  éa.  the  minemius  i
 dint  thmk  fer  was  anv  deuberate
 mis  hoc?  on  their  part  net  to  ao  that
 Thave  slready  sud  bout  tu  Tree
 w  ६  ttin  mineneld  n  व  cuwrately
 n  m  mit  +vas  oteper  more
 bevcat  ¢  of  uncflicieney  i  ither  than  out
 non  tif  ht  ccitam  mincs  were

 not  pz  9  ry  marked

 MIP  6S  FAKE  I
 ty  ४  here

 SHR  R  FP  छा  ACANANMBI  Hon
 Miu  *  tated  4  4  at  wi.  due  to  im-
 efficiency  that  ccrtain  mine,  were  not
 cleared  incurring  Joss  ¢f  life  ard  pro-
 pert  also  ४१६  |  know  whethe~  the
 tefhe  ney  ms  on  the  Indian  side  or
 Pakistan  side?  Or  is  it  both  sides*®

 woth.  same
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 SHRI  VIDYA  CHARAN  SHUKLA
 I  have  stated  that  there  were  certain
 minefields  which  were  not  properly
 cleared  It  could  be  because  of  meffi-
 ciency  but  not  because  of  any  mischief,
 they  did  make  honest  efforts  to
 clear  the  mimes  On  our  side  there
 have  been  no  complaints  about  such  in-
 cficiency  or  anything  of  that  kind.

 MR  SPEAKER  They  are  mostlv  m
 Punjab  and  they  have  given  wrong
 information  about  the  location  of  their
 mines  completely  wrong  information

 T  think  it  is  deliberate

 SHRI  N  छू  P  SALVE  It  is  his  op-
 inion  avout  the:  ineflicency

 MR  SPEAKER  I  gave  the  inform  i-
 tion  as  a  Member  of  Parlhament  to  the
 Mimister  That  38  in  my  constituency
 And,  wherever  the  mines  were,  the
 information  given  by  Pakistan  was  nm
 manv  cases  wrons  and  the  result
 wag  there  was  loss  of  life  I  too
 wanted  to  get  more  mformation  be-
 cause  it  78  m  my  constituency.  The
 whole  battle  was  fought  in  my  cons-
 tituency  ’

 SHRI  R  P  ULAGANAMBI  I  am
 not  only  interested  in  Tamuinadu;  I
 am  interested  in  Punjab  also.

 MR  SPEAKER  It  is  far  away  from
 Tamilnadu.  We  know  what  it  is
 Thank  you  very  much  for  asking  the
 question.

 SHRI  MUHAMMED  KHUDA  BUK-
 HSH:  I  want  to  know  the  approxi-
 mate  number  of  mines  left  uncleared
 by  our  men,  Indians

 SHRI  VIDYA  CHARAN  SHUKLA
 Our  DMO  wrote  to  Pakistan  DMO  In
 Punjab  almost  equal  amount  of  terri-
 tory  changed  hands.  What  we  left
 were  287  anti-tank  and  370  anti-
 personnel  mines.  What  Pakistan  left
 were  282)  anti-tank  and  16,888  anti-
 personnel  mines
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 Shortage  of  coal  in  Gujarat
 +

 *146  SHRI  ARVIND  M  PATEL,
 SHRI  PRABHUDAH  PATEL. *

 Will  the  Master  of  STEEL  ANI)
 MINES  be  pleased  to  state

 (a)  whather  there  is  acute  shortage
 of  coal  in  Guyarat;

 (b)  7  so  the  reason  therefore,  and

 (c)  the  action  taken  in  the  matter?

 THE  MINISTER  OF  STELL  AND
 MINES  (SHRI  5  MOHAN  KUMARA-
 MANGALAM)  fa)  to  (c)  Thee
 has  been  a  shortage  of  coal  in  the
 Statc  of  Cujtrat  for  the  following
 reasons

 qQ)  Adverse  repercussions  on  rail
 Services  for  about  seven  days  during
 the  Flectrical  Engineers’  strike  in  U  P
 in  January,  9773

 (2)  Locking  up  wagons  in  the  Sou-
 thern  region  due  to  agitations  from
 December,  972  onwards  in  Andhra
 per  cent

 (3)  Heavy  movement  of  food  grains
 from  the  Northern  states  to  drought
 affected  areas  in  Western  and  Southern
 India  and  the  resultant  shortage  of
 wagons  for  coal  loading

 There  is  no  shortage  of  coal  in  the
 country  There  are  adequate  pit-head
 stocks  The  Ministry  of  Railways
 have  been  approached  to  ensure  ade-
 quate  movement  of  coal  to  Gujarat

 च्  हरविन्द  एस०  रेल:  कोयला
 कौर  अन्य  बस्तियों  को  ले  जाने  के  सिए
 वैगनों  फी  कमी  दिखाना  और  बताना
 एक  पुरानी  बात  है।  मेरी  कंल्टिट्युएंसीं
 में--मैं  राजकोट  की  बात  करता  हूं--हर
 महीने  पांच सौ  टन  कोयले की  जरूरत  होती
 है  जबकि  पिछने  छः  महीने  में  राजकोट  को

 कुल  760  टन  कोयला  मिला  है।  इस
 तरह  से  2240  टन  उसको  कोयला  कम
 मिला  ।  यह  कभी  सिर्फ  राजकोट  शहर
 में रही  ।  इसकी  वजह  से  उत्पादन में
 कमी  भाई,  ब्रेरोशगारी  बढ़ी  भौर  सरकार
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 को  करों  के  रूप  में  कम  धनराशि  प्राप्त

 हुई  और  फारेन  एक्सचेंज  भी  कम  मिला  t
 वैगनों  की  शिकायत  रही  है  तो  क्या  खान
 और  इस्पात  महालय  ने  अधिक  बैंगनों
 के  लिए  रेल  मंत्रालय  के  साथ  मिल  कर
 कोई  कार्रवाई  को  है  क्‍या  आपने  उससे
 इस  मामल  का  लिया  ह  थार  लिया  है  तो
 उसका  क्‍या  नतीजा  निकलना  है  ?

 SHRI  8,  MOHAN  KUMARAMAN-
 GALAM:  we  have  been  ccntinuously
 fa  contact  with  the  railways,  asking
 them  to  mnprove  the  position  as  far  as
 the  prevision  of  wagons  is  con:  erned.
 Recently,  the  general  manager  of  the
 Coal  Mines  Authority  whe  is  in  charge
 of  the  Sale  Department  and  is  a  senior
 office:  from  the  railways  had  been
 down  to  Ahmedabad  in  order  to  dis-
 cuss  this  and  work  out  what  pro-
 giamme  was  passible  to  improve  the
 position.  Next  month.  we  are  calling
 9  meeting  of  the  representatives  of  the
 different  Stale  Government  in  order
 tu  be  able  to  rationalise  the  move-
 ment  of  wagons  for  the  purpose  of  coal
 transport  in  particular,  following  on
 the  take-over  of  the  management  of
 the  collieries  by  Government

 SHRI  DAMODAR  PANDEY:  May  I
 know  whether  after  the  take-over  of
 the  coal  mines  by  Government,  the
 Production  in  the  mines  has  incre-
 ased  by  five  per  cent,  and  to  that
 extent  the  coal  availability  in  the
 country  has  improved  but  there  is
 searcity  of  domestic  coal  and  brick-
 burning  coal  all  over  the  country  and
 this  scarcity  has  been  created  by  vest-
 ed  interests  to  create  public  cpinion
 against  nationalisation?

 SHRI  ss  MOHAN  /[KUMARAMAN-
 GALAM:  I-would  not  be  able  to  say
 categorically  if  there  has  been  an
 increase  in  coal  production  by  35
 per  cent.

 SHRI  DAMODAR  PANDEY:  Five
 ber  cent.
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 I  8.  MOHAN  KUMARAMANGA-
 LAM:  or  even  by  five  per  cent.  In
 fact,  I  think  possibly  the  increase  mey
 be  by  just  a  few  per  cent,  as  a  re-
 sult  of  actual  increase  in  production,
 and  the  increase  may  be  even  more
 than  five  per  cent  as  a  result  of  pro-
 duction  that  was  not  brought  on  the
 books  at  all  earlier,  that  is  to  say,  not
 a  real  merease  in  production  but  a
 statistical  increase  in  statistical  pro-
 duction.

 So  far  as  scarcity  of  domestic  coal
 ana  Frick-burning  coal  is  concerned,
 I  do  not  think  that  there  is  any  .car-
 city  in  terms  of  production,  but  we
 are  even  now  facing  difficulties  so  far
 as  transport  7९  concerned,  and  that
 is  why,  a  special  effort  is  being  made
 to  utilise  the  fact  of  the  emergence
 of  a  single  authority  for  running  of
 the  mines  for  production,  to  ration-
 alise  the  transport  system  itself.  Va-
 rious  steps  are  being  taken  now.  which
 I  mentiened  a  little  earlier.

 SHRI  P.  M.  MEHTA:  May  I  know
 whether  the  hon  Minister  is  aware
 that  two  textile  mills  of  Saurashtra,
 namelv  the  New  Jehangir  Vakil  Mills
 Ltd,  Bhavnagar,  and  the  Mahalaxmi
 Mills,  Bhavnagar  are  on  the  verge  of
 closure  for  want  of  coal  supply  and
 nearly  4000  workers  will  be  thrown
 out  of  employment  due  to  this  closure.
 I  would  like  to  know  whether  he  will
 take  immediate  and  appropriate  ac-
 tion  to  arrange  coal  supply  without
 even  a  day’s  delay.

 SHRI  S.  MOHAN  KUMARAMANGA~
 LAM:  I  am  not  aware  of  the  position
 regarding  the  coal  supply  to  the  two
 textile  mills  mentioned  by  the  hon.
 Member,  but  I  shall  immediately  in-
 vestigate  and  see  what  the  position  is
 and  what  remedial  steps  are  possible.

 SHRI  VEKARIA:  We  have  put  this
 question  to  the  Railway  Minister  or
 the  Steel  and  Mines  Minister  several
 times  and  the  reply  that  they  are  giv-
 ing  is  one  of  the  same.  I  would  like
 to  know  whether  Government  propose
 to  supply  coal  to  the  Gujarat  State
 by  sea-route,  in  case  wagons  are  not
 available.
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 SHRI  5.  MAHAN  KUMARAMANGA-
 LAM:  I  do  not  think  that  any  great
 amount  of  coal  is  moving  by  the  sea
 route;  I  do  not  think  it  is  feasible.
 But  since  the  hon.  member  has  raised
 it  with  me,  I  will  investigate  it  again
 and  see  whether  any  possibilities  are
 there,

 श्री  भा गोरव  भवर :  मन्नी  महोदय
 ने  बताया  हैकि  वैगनों  की  कमी  की  वजह
 से  गुजरात  में  कोयले  की  कमी  हुई  लेकिन
 रेल  मंत्री  का  कहना  है  कि  कोयले  की  कमी
 की  वजह  से  बैस  4  रावत  ने  दो  तीन

 लोकल  द्न्य  वद  कर  दी  हैं।  मैं  यह
 जानना  चाहता  हूं  कि  इन  दोनों  में  स ेकौन

 सी  बात  सत्य  :--क्या  वेग  की  कमी

 को  वजह  से  कोयले  को  कमी  हुई  ह्‌  या

 कोयले  की  कमी  की  वजह  से  चैस

 रेलवे  की  दो  तीन  चले  बंद  हुई  हैं  ?

 SHRI  8,  MOHAN  KUMARAMANGA-
 J.AM:  I  am  quite  sure  that  so  far  as
 the  production  of  coal  is  concerned,
 it  is  not  in  short  supply.  The  reason
 is  that  the  pit-head  stocks  are  very
 substantial.  If  we  increase  the  pco-
 duction  of  coal,  it  would  only  mean  an
 increase  in  the  pithead  stocks  being
 retained  near  the  pits.  But  it  is  possi-
 ble  that  the  shortage  of  coal  which
 has  led  to  the  closing  down  or  cessa-
 tion  of  running  of  trains  on  _  the
 Western  Railway  is  also  due  to  short-
 age  of  wagons  because  the  coal  did
 not  come  in  the  wagons  to  be  put
 into  the  locos  to  run  the  trains.  I
 Jo  not  know,  but  I  will  investigate
 it  if  he  wants.

 Appointment  of  a  Committee  for
 Promoting  ties  with  Zaire

 op

 *I47,  SHRIMATI  SAVITRI
 SHYAM:

 SHRI  M.  S.  SANJEEVI  RAO:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  India  and  Zaire  have
 entered  into  various  agreements  t¢
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 promote  ties  between  the  two  coun-
 tries  us  a  resuit  of  recent  visit  by  the
 President  of  Zaire;

 (b)  whether  Government  are  con-
 sigering  to  appoint  a  Committee  to
 go  into  the  details  of  such  matters;
 and

 (c)  if  so,  the  composition  of  the
 Committee  and  the  time  by  which  it
 will  start  functioning  and  the  location
 of  its  headquarters.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  to  (c).  Yes,  Sir.  A  Protocol  rpro-
 viding  for  joint  committees  on  Eco-
 nomic,  Commercial,  Technical,  Scien-
 tific,  Cultural,  Aviation  and  Maritime
 Cooperation  was  signed  during’  the
 visit  of  the  President  of  Zaire.  These
 joint  committees  will  attempt  to
 identify  specific  areas  of  cooperation
 and  draw  up  formal  agreements.  Pre-
 paratory  work  is  being  done  in  India
 and  Zaire  for  the  first  meetings  of  the
 Committees  and  determine  their  com-
 positions.  The  Committee  will  meet
 either  at  Kinshasa  or  in  New  Delhi
 at  a  time  to  be  determined  through
 diplomatic  channels  once  this  work  is
 completed.

 श्रीमती  सावित्री  श्याम  मेरा

 प्रश्न  दोनों  देशों  में  वाणिज्य  के  सम्बन्ध  में

 हैं।  जैरे  में  मिनरल्स.  डायमंड  और

 कापर  उपलब्ध  हैं  और  हमारे  यहां  चाय

 और  जूट  हैं।  मैं  यह  जानना  चा  ती  हूं
 कि  क्‍या  दोनों  देश  एक  दूसरे  के  यहां  से

 रा  मैटीरियल  मंतायेंगे  या  फिनिश्ड  गुड्
 मंगायेगा  ।  क्या  यह  बाल  जायंट  कमेटी

 हारा  निश्चत  की  जाएगी  या  दोनों  सरकारों

 द्वारा  ?

 श्री  सुरेख वाल  सिंह :  कमेटी  इन

 सब  मामलात  पर  गौर  करेगी  कि  किन  किन

 फील्ड्स  में  को आपरेट  करना  है.  क्‍या  भेज

 सकते  हैं  और  क्या  मंगा  सकते  हैं  -  कमेटी

 वन  जाने  पर  ही  ये  बातें  तय  होंगी



 21  Oral  Answers

 श्रोता  साबितो  श्याम  :  यह  कमेटी
 कब  बनेगी,  उस  की  सिफारिशें  कब  लागू
 होंगी  और  वे  सिफारिशें  किस  हद  तक

 एप्लिकेबल  होंगी  ?

 श्री  सुरेन्द्र पाल  सिह:  इस  में  देर
 इस  लिए  हो  रही  है  कि  जो  प्रोटोकोल
 साइन  हुआ  था  हम  ने  उसको  मुख्तलिफ़
 मिनिस्ट्री  में  भेज  दिया  है,  ताकि  वे

 एग्जाम  करें  कि  किस-किस  फील्ड  में

 हम  कोश्नापरेट  कर  सकते  है  ।  इस
 बारे  मे  मिनिस्ट्री  का  जवाब  आने  पर
 कमेटी  बनेगी  |

 उतना  M.  s.  SANJEEVI  RAO:  Has
 Zaire  asked  for  technica]  assistance
 and  help  for  mineral  development  in
 that  country?  If  so,  what  are  the  de-
 tails  of  the  request?

 SHRI  SURENDRA  PAL  SINGH:
 There  are  a  number  of  proposals  put
 forward  by  the  Zaire  Government.
 They  are  all  being  examined.  Once
 the  committees  come  into  being,  they
 will  go  into  the  details  of  all  these
 proposals.

 st  शंकर  दयाल  सिह  :  दोनों  देशों
 में  आपसी  सम्बन्ध  दो  तरह  से  सुदृढ
 होते  हैं--राजनयिक  लोगों  के  आने-जाने
 से  और  सांस्कृतिक  दलों  के  श्रांत-जाने  से  ।
 मैं  यह  जानना  चाहता  हूं  कि  क्या  इस  वर्ष
 भारत  के  प्रधान  मंत्री  या  राष्ट्रपति  या  कोई
 सांस्कृतिक  दल  ज़ेरे  की  यात्रा  (करने
 वले  हैं  ?

 श्री  सुरेन पाल सिह: पाल  सह  :  दोनों  मुल्कों
 को  यह  फैसला  करना  है  कि  किस-किस
 फील्ड  में  कोग्मापरेट  करना  चाहिए  t
 इस  वक्‍त  मेरे  लिए  यह  कहना  मुश्किल
 है  कि  कौन  यहां  जाने  बाले  हैं  ।

 अध्यक्ष  महोदय  :  यह  भी  कमेटी

 ॥  को  दे  दोजी  ।
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 Working  of  Steel  Authority  of  India
 Limited

 +
 #148,  SHRI  NAWAL  KISHORE

 SHARMA:
 SHRI  MUKHTIAR  SINGH

 MALIK:

 Will  the  Minister  of  STEEL  AND:
 MINES  be  pleased  to  state:

 (a)  the  main  functions  of
 Authority  of  India  Limited;

 Steel

 (b)  whether  other  private  sector
 iron  and  steel  companies  will  be  per-
 mitted  to  joint  it;

 (c)  the  expected  subscribed  and
 issued  capital  of  Steel  Authority  of
 India  Limited;  and

 (d)  the  extent  to  which  it  shall  be
 in  a  position  to  mect  the  country’s
 steel  requirements?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM):  (a)  to  (d).  A  state-
 ment  is  laid  on  the  Table  of  the
 House.

 Statement

 (a)  The  following  are  some  of  the
 important  functions  of  the  Steel  Au-
 thority  of  India  Limited  (SAIL):

 (i)  To  plan,  promote  and  orga-
 nise  an  integrated  and  cffi-
 cient  development  of  the  iron
 and  steel  and  associated  in-
 put  industries,  such  as,  iron
 ore,  coking  coal,  manganese,
 limestone,  refractories,  etc-
 in  accordance  with  the  Na-
 tional  Economic  policy  and
 objectives  laid  down  by  Govt.
 from  time  to  time.
 To  coordinate  the  activities
 of  its  subsidiaries,  to  deter-
 mine  their  economic  and
 financial  objectives/targets
 and  to  review,  control,  guide
 and  direct  their  performance
 with  a  view  to  secure  optimal
 utilisation  of  all  resources
 placed  at  their  disposal.

 (ii)
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 (iii)  To  operate  on  sound  commer-
 cial  principles  subject  to  such
 policy  directions,  etc.,  as  may
 be  issued  by  Government
 from  time  to  time.

 (iv)  To  act  as  an  entrepreneur  on
 behalf  of  the  State,  to  identi-
 fy  new  areas  of  economic  in-
 vestments  and  to  undertake  or
 help  in  the  undertaking  of
 such  investments.

 (v)  To  formulate  and  recommend
 to  the  Government  a  national
 policy  for  the  development  of
 iron  and  steel  and  related
 input  mdustries  and  to  advise
 it  on  all  policy  and  technical
 matters.

 {b)  The  shares  presently  held  hy
 ‘Government  in  private  sector  steel
 companies,  Manganese  Ores  (India)
 Ltd.,  and  Bolani  Ores  Ltd,  will  be
 transferred  to  SAIL  Further,  to  en-
 sure  that  the  operations,  plans  and
 developments  of  the  private  <ector
 companies  in  the  field  of  iron,  steel
 such  as  TISCO,  IISCO  etc.,  and  asso-
 ciated  input  industries  are  conducted
 in  accordance  with  the  national  plan,
 SAIL  will  act  as  the  nominces  of  Pub-
 lic  financial  institutions,  namely,  LIC,
 UTI,  IDBI,  ICICI,  IFC;  nationalised
 banks,  nationalised  general  insurance
 companies,  etc.,  inrespect  of  shares
 held  by  ther  in  the  above  mentioned

 companies.  Any  right  of  the  financial
 institutions  to  nominate  Directors  on
 the  basis  of  their  holdings  in  these
 companies  will  be  exercised  by  SATII
 in  consultation  with  these  institutions.

 (९)  The  authorised  capital  of  SAIL
 is  Rs.  2,000  crores,  Its  issued  and
 subscribed  capital  is”  expected  to  be
 about  Rs.  1,300  crores  for  the  present.
 This  will,  however,  go  up  with  the  in-
 crease  in  the  issued  and  subscribed
 cavital  of  Salem  Steel  Limited  and
 after  the  incorporation  of  companies
 tor  the  new  steel  plants  ete.

 (d)  It  would  be,  one  of  the  most
 important  functions  of  SAIL  to  maxi-
 mise  production  of  steel,  With  a

 ‘view  to  reducing  shortages  and  over
 a  period  of  time  enabling  the  country
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 to  be  able  to  meet  mostofits  require-
 ments  of  steels,

 eft  wee  किशोर  शर्मा:  मंत्री
 महोदय  ने  यह  जानकारी  दो  है  कि  स्टील

 अथारिटी  श्राफ  इंडिया  का  फ मेंशन  किया
 गया  है।  इस  दिशा  मे  किये  गये  उन  के
 कदम  वाकई  सराहनीय  है  ।  वावजूद
 इस  बाल  के  कि  स्टील  अथारिटी  आफ
 इंडिया  का  निर्माण  देश  में  इस्पात  के  उत्पन्न
 में  सहयोगी  होगा,  मैं  यह  जानना  चाहता

 हू  कि  इस्पात-उत्पादन  के  सम्बन्ध  में  जो
 दिक्कत  है  क्‍या  उन्होंने  उन  पर  मल  रूप
 से  विचार  किया  है  या  नहीं  ;  देश  में
 इस्पात  के  उत्पादन  में  सब  से  बड़ी  दिक्कत
 श्रमिक  सम्बन्ध  है।  मै  यह  जानना  चाहता
 हैं  कि  क्‍या  इस  बारे  में  नीति  में  कोई  मूलभूत
 परिश्रांत  करने  की  बात  सोची  जा  रही  है;
 यदि  हा,  तो  क्‍या  शोर  उस  का  अनुपालन
 किस  हद  तक  किया  गया  है।  मै  यह  भी
 जानना  चाहता  ह  कि  क्या  लेबर  पार्टी-
 सि पेशन  के  विषय  पर  भी  गम्भीरता  से
 विचार  किया  जायेगा  |

 SHRI  S  MOHAN  KUMARAMAN-
 GALAM:  I  have  no  doubt  that  the  for-
 mation  of  the  Steel  Authority  of  India
 Limited  will  lead  to  improvement  in
 the  organisation  of  steel  production
 and  its  development  in  our  country.
 That  is  the  basic  reason  for  which  we
 have  formed  this  organisation  which
 will  have  under  it  all  the  steel  plants,
 iron  ore  mines  in  the  public  sector,
 maganese,  coking  coal  and  so  on,  that
 is  the  inouts  necessary  for  the  produc-
 tion  of  steel.

 So  far  as  the  situation  regarding
 industrial  relations  in  the  steel  sector
 is  concerned,  I  think  we  are  making
 some  good  progress  towards  greater
 involvement  of  the  workers  in  the  deci-
 sion-making  process  of  steel  plants.
 At  preseng,  the  provisional  targets  for
 1073-74,  have  been  handed  over  to  all
 the  trade  union  organisations  who
 are  represented  in  the  joint  steel  nego-
 tiating  committee,  These  targets
 have  been  broken  up  department  by
 department,  plant  by  plant  et]  are
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 now  being  discussed  at  departmental
 level  with  the  representatives  of  the
 workers.  After  these  discussions  are
 over,  the  figures  would  be  once  more
 consolidated  and  brought  up  for  an
 all-India  meeting  which  is  going  to
 ‘be_held  on  the  6th  and  lJth  March.
 I  hope  that  this  process  which  we
 have  initiated  on  Government’s  ini-
 tiative  will  help  to  improve  the  posi-
 tion  in  the  steel  plants  so  far  as  la-
 hour  relations  are  concerned.

 श्री  नबल  किशोर  शर्मा:  क्या
 स्टील  अथारिटी  आफ़  इंडिया  जिसकी
 स्थापना  देश  में  इस्पात  का  उत्पादन  बढाने
 के  लिए  की  गई  है  और  जो  कोग्राडिनेशन
 का  काम  करेंगी,  मौजूदा  सर्विस  रूल्स  पर
 भी  पुनर्विचार  करेगी  ?  यह  इस  लिए
 ज़रूरी  हैकि  शिकायत यह  है  कि

 अध्यक्ष  महोदय  :  रीजनिंग  करने  की
 जरूरत  नहीं  है।  जो  पूछना  है  डायरेक्ट

 प्प्छिये  ।

 शी  नवल  किशोर  फार्मा  :  उसका
 जो  कारण  बताया  गया  है  वह  भी  सही
 है  या  नहीं?  यह  जानने  के  लिए  मैं  पूछ
 रहा  हूं।  मौजूदा  जो  सर्विस  रूल्स  है
 चूंकि  एम्पलायीज्ञ  जो  स्टील  के  कारखानो  मे
 बैठ  हुए  हैं  +  निकम्मे  है  या  काम  नही  करते
 है  इसलिए  रिविजन  की  जरूरत  है?

 SHRI  i  MOHAN  KUMARAMAN-
 GALAM:  I  am  not  in  a  position  to
 agree  with  the  hon.  Member  that  the
 service  rules  and  their  content,  their
 ‘existence,  that  is  the  principal  reason
 for  the  failure  of  steel  plants  to  come

 ire
 to  the  rated  capacity  in  produc-

 mn.

 SHRI  MUKHTIAR  SINGH  MALIK:
 From  the  reply  of  the  hon.  Minister
 it  is  evident  that  it  would  be  a  steel
 holding  company  and  not  a  steel  pro-
 Gueing  concern.  In  reply  to  part  (d)
 he  @ays  that  it  would  be  one  of  the
 most  important  functions  of  the  stee!
 authority  of  India  Limited  to  maxi-
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 mise  production.  Will  he  kindly  ex-
 plain  how  it  is  going  to  maximise
 production  of  5९९  in  the  present  cir-
 cumstances?

 SHRI  s.  MOHAN  KUMARAMAN-
 GALAM:  The  aim  of  setting  up  the
 steel  authority  of  India  is  obviously
 only  to  improve  production  in  steel.
 Our  aim  is,  on  tke  one  hand,  to  in-
 crease  the  delegated  responsibility  te
 the  operating  subsidiaries  so  as  to  en-
 able  the  authorities  who  are  in  charge
 of  the  plants  to  have  sufficient  power
 ty  deal  with  the  problems  as  they
 arise  in  the  plants.  At  the  same
 time  since  we  w.'l  have  a_  single
 authority  cove.mg  the  entre  area  of
 the  steel  industrv  in  our  country  we
 hope  that  the  powers  of  co-ordination
 ard  planning  given  to  that  authority
 will  enable  us  to  make  the  optimum
 use  of  the  different  raw  materials,
 sending  them  to  ‘he  plants  to  the  cx-
 tent  that  they  are  really  needed  by
 the  plants  and  alse  in  such  a  way  as
 will  be  appropriate  to  the  specifica-
 tions  that  are  necessary  in  those  par-
 ticular  plants.  8०,  the  attempt  really
 is  two-fold:  on  the  one  hand  to  in-
 crease  the  authority  of  the  operating
 leaders  at  the  production  level  and
 or  the  other  hand  creation  of  one
 authority  that  will  act  as  on  effective
 leader  in  terms  of  co-ordination,
 planning  and  development.

 SHRI  INDRAJIT  GUPTA:  I  seek
 a  clarification  arising  out  of  the  state-
 micnt  made  here  that  the  steel  autho-
 rity  of  India  will  act  as  nominees  of
 the  public  financial  institutions,  na-
 tronalised  banks,  nationalised  gencral
 insurance  ete  in  respect  of  shares
 held  by  them  in  the  above-mentiored
 company  Statutorily  there  is  no  cb-
 ligetion  on  the  directors’  boards  of
 these  financial  institutions  fo  neces-
 sarily  authorise  the  steel  holdiag
 authority  to  act  as  their  nominees;  sta-
 tutorily  the  directors  boards  are  ‘ree
 to  nominate  anybody  they  Lke,  they
 may  do  it  on  some  understanding  with
 the  stecl  authority  but  they  are  cer-
 tainly  under  no  obligation  to  do  so.
 What  is  the  confusion  here?
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 SHRI  8.  MOHAN  KUMARAMAN-
 CALAM:  The  character  of  the  public
 financial  institutions  is  such  that  it  is
 within  the  power  of  Government  ६0
 direct  them  to  act  in  a  particular  way
 sometimes  by  formal  directions  and
 sometimes  by  mere  discussion.  The
 decision  which  is  reflected  in  the
 statement  laid  before  the  House  that
 the  Steel  Authority  of  India  will  act
 as  the  nominee  of  the  public  financul
 institutions  etc.,  is  a  decision  of  Gov-
 ernment  taken  in  collaboration  both
 with  the  Steel  Authority  of  India  as
 well  as  the  public  financial  institu-
 tions  and  I  do  not  think  th-re  wit]
 be  any  difficulty  in  umplementing  this
 decision.

 SHRI  N.  K.  P.  SALVE:  Implicit  in
 the  object  he  spelt  out  for  the  incor-
 poration  of  the  Steel  Authority  of
 India,  wn,  maximising  production  and
 optimising  productivity.  3४  the  fact
 that  he  is  carrying  a  very  heavy  1 रिन
 pensibility  in  respect  of  the  privw.te
 sector  also.  Mr  Indrajit  Gupta
 sought  a  clarification  and  there  is  a
 similar  doubt  in  my  mind  also.  Mav
 I  know,  why  does  not  this  Authority
 acquire  the  equity  shareholdings  from
 the  various  financia]  institutions  and
 banks  straightway  and  in  its  own
 right  have  a  substantial  voice  in  the
 management  of  the  private  sector  un-
 devtakings  which  are  manufacturing
 steel?

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  The  Government  does  not
 think  that  any  purpose  will  be  served
 by  transferring  the  shares  from  the
 public  financial  institutions  to  the
 Stee]  Authority  of  India.  The  reason
 is,  first  of  all  fresh  finance  will  have
 to  be  found  for  that  purpose  or  one
 will  have  to  necessarily  reduce  the
 finances  on  this  side  and  increase  it
 on  the  other.  This  formal  change  we
 do  not  think  would  be  profitable  and
 would  in  any  way  assist  us  so  far  as
 to  achieve  the  objective  which  we
 have  put  before  ourselves.
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 SHRI  के,  8,  PANDEY:  The  very
 idea  of  incorporating  the  Steel  Autho-
 rity  of  India  is  to  step  up  steel  pro-
 duction.  May  I  know  whether  Gov-
 ernment  have  given  absolute  power  to
 the  Stee]  Authority  and  also  accoun-
 tability  and  answerability  within  a
 specific  period  of  6  months  or  |  year
 to  show  the  result,  because  our  past
 experience  has  been  that  in  spite  of
 vurious  committees,  enquiries,  etc.,
 which  were  appointed,  there  was  no
 result?

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  The  hon  member  is  perfec-
 tly  right  in  emphasising  the  accounta-
 bility  of  the  Steel  Authority  of  tndia
 to  Government  and  to  the  country  for
 its  operation  of  such  a  wide  area  of
 our  country’s  economic  actfvity.  That
 is  why  the  Government  have  speci-
 fically  laid  down  that  the  Steel  Autho-
 rity  of  India  must  submit  a  report
 ever’  six  month  regarding  the  woric-
 ing  of  that  organisation  and  Govern-
 ment  certainly  intend  to  see  that  the
 authorities  in  charge  of  the  Steel
 Authority  of  India  are  made  account-
 able  for  the  exercise  of  power  which
 is  being  granted  to  them  in  respect  of
 organising  our  steel  production,

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  I  Would  like  to  know  the  cown-
 position  of  the  Steel  Authority  and
 whether  Government  has  decided  to
 take  a  labour  representative  in  a  de-
 mocratic  manner.

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  There  are  ll  Directors  at
 present  on  the  Board—4  functional
 Directors  and  7  part-time  Directors.
 The  4  full-time  Directors  are  Shri
 Wadud  Khan,  Chairman,  Shri  M.  P.
 Wadhawan  (Finance),  Shri  A.  ्.
 Banerjee  (Technical)  and  Shri  N.  C.
 8.  Nath  (Commercial).  The  7  part-
 time  Directors  are  Mr.  H.  Baya,
 Chairman,  HS.L.  Mr.  Mantosh
 Sondhi,  Chairman  Bokaro  Steel  Ltd.
 Mr,  M.  R.  Yardi,  Finance  Secretary,
 Mr.  James  Raj,  Chairman,  Unit  Trust
 of  India,  Mr.  ह:  R.  Ahuja,  General
 Manager,  Bhilai  Steel,  Mr  Bilimoria,
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 Director,  H.S.L.  and  Mr.  Arabinda
 Ray,  Custodian,  Indian  Iron  and  Stcel

 ०

 Regarding  the  second  ७5768  of  the
 hon,  Member’s  question  about  repre-
 sentation  for  labour,  he  must  be  fully
 aware  of  the  fact  that  17  months  ago
 or  perhaps  a  little  longer,  I  had  sug-
 gested  that  the  joint  negotiating  com-
 mittee  on  steel  should  he'p  me  by
 agreeing  to  a  procedure  for  the  ap-
 pointment  of  two  representatives  of
 the  workers  as  Directors  on  the  Board
 of  Ilindustan  Steel.  Unfortunately,
 the  negotiating  committee  has  not
 been  able  to  come  up  with  a  proposal
 which  government  would  certainly  be
 prepared  to  accept  bv  which  workers’
 representation  on  the  Board  could  be
 effected.  But  I  would  also  like  to
 mention  that  the  other  steps  that  we
 have  taken  and  which  I  mentioned
 earlier  are  of  far  greater  significance
 from  the  point  of  view  of  workers’
 participation  in  the  decision-making
 process  in  the  steel  industry.

 SHORT  NOTICE  QUESTION
 Instructions  on  Wage-Revision  of
 Employees  in  Public  Sector  Undertak-

 ings
 S.N.  SHRI  MADHU  DANDA-

 VATE:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  his  Ministry  has  ixsucd
 a  confidential  circular  to  all  the  Pub-
 lie  Sector  Undertakings  that  demands
 of  their  employces  for  wage-revision
 should  not  be  accepted;

 (b)  whether  Government  propose
 to  introduce  a  policy  of  “wage  freeze”
 in  Public  Sector  Undertakings.  and

 (e)  if  so,  the  effect  of  the  wage
 freeze  on  the  working  people  im  the
 face  of  rising  prices?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  to  (c).  A  stata-
 tent  is  laid  on  the  Table  of  the
 House,

 Statement
 +  reyy  to  (6).  As  a  part  of  an  effort
 ‘te  dom!  inflationary  pressures bat  the
 f  000K  ‘
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 deteloping  in  1971,  the  Government
 felt  that  proposals  for  wage  revision
 need  consideration  in  the  broader  con-
 text  of  the  economy  as  a  whole,  In
 view  of  the  situation  prevailing  in  the
 latter  half  of  97l,  the  need  for  regu-
 tatine  the  wage  increase  in  the  public
 sector  became  imperative.  In  Octo-
 ber,  97i,  therefore,  xf  was  decided
 that  there  should  be  no  general  revi-
 sion  of  wage:  or  increase  in  fringe
 benefits  in  the  public  enterprises
 without  prior  consultation  with  the
 Central  Government.  Thig  decision
 was  reiterated  in  3972  in  the  context
 ot  the  situation  created  by  drought,
 floods  etc.,  in  various  parts  of  the
 country.  However,  this  did  not,  in  any
 way,  preclude  either  bilateral  n2go-
 tialions  or  consideration  of  proposal
 of  wage  increase  emerging  out  of
 such  bilateral  negotiations  or  for  their
 acceptance,  wherever  fully  justified.
 In  fact,  there  are  cases  in  which  such
 proposals  for  wage  increases  have
 been  agreed  to  by  Government.  This
 measure  was  merely  intended  to  faci-
 litate  an  objective  and  coordinated
 view  of  wage  increase  being  taken  in
 the  wider  perspective  of  overall  eco-
 nosuc  stability  in  the  country.

 PROF.  MADHU  DANDAVATE:  Sir,
 before  I  ask  my  supplementary,  I
 want  to  make  a  =  submission.  My
 Short  Notice  Quesfion  consists  of
 three  parts.  In  the  first  part  of  my
 question  I  have  categorically  asked
 for  information  from  the  Minister
 whether  the  Finance  Ministry  has  ac-
 tually  issued  a  confidential  or  secret
 circular  to  all  public  sector  manage-
 ments,  asking  them  not  to  concede
 demands  for  revision  of  wages  and
 other  benefits  In  the  90  word  state-
 ment  of  the  Minister  there  is  uot  a
 single  reference  to  the  circular  at  ell.
 Therefore,  I  ask  the  Minister  through
 you  to  answer  that  question  first.

 SHRI  ATAL  BIHART  VAJPAYEE:
 Does  the  hon.  Minister  deny  that  @
 secret  circular  was  issued?

 PROF.  MADHU  DANDAVATE:  Let
 the  Minister  first  clarify  it
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 झायँ  महोदय  :  आपको  सीक्रेट  क्या
 बतायेंगे  वे  ?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Here  is  that  confidential  circular.

 SHRI  K.  R.  GANESH:  In  my  state-
 ment  it  has  been  pointed  out  that  in
 October  1971  Government  instructed
 the  public  sector  undertakings,  which
 was  reiterated  in  1972,  that  any  wage
 revision  should  be  done  with  the  con-
 currence  of  the  Central  Government.
 The  hon.  Member  has  asked  me  a
 specific  question  whether  there  is  a
 circular.  Yes,  there  is  a  circular.  In
 that  circular  to  the  public  sector
 undertakings  we  have  mentioned  that
 (a)  taking  into  consideration  the  con-
 dition  of  the  economy  of  the  country
 any  revision  in  wages  might  lead  to  an
 inflationary  spiral.  (b)  taking  into
 consideration  that  any  wage  revision
 ‘will  have  its  repercussions  sector-wise
 dn  the  same  industry  and  (e)  takmg
 into  consideration  its  repercussion  in
 the  region  in  which  the  industry  is
 situated,  the  concurrence  of  the

 Finance  Ministry  should  be  taken  be-
 fore  any  revision.  I  clarify  that  there
 is  no  ban  or  no  wage-freeze.  What  is
 attempted  is  that  before  an  agreement
 is  finally  approved  of  the  concurrence
 of  the  Central  Government  at  the
 highet  level  should  be  taken  because
 of  the  factors  that  I  have  mentioned.

 SHRI  S.  M.  BANERJEE:  Sir,  I
 rise  on  a  point  of  order....(Interrup-
 tions)

 PROF.  MADHU  DANDAVATE:  Is
 jhe  prepared  to  place  a  copy  of  the
 Circular  on  the  Table  of  the  House?
 Bere  is  a  copy  of  the  Circular.  The
 title  of  the  Circular  is,  “Ban  on  geéne-
 rai  xevision  of  wages  and  fringe  he-
 nefits.”  He  is  contradicting  what  has
 fyeen  said  in  the  secret  Circular.  The
 word  “ban”  has  been  used  in  the
 Finance  Ministry  Circular.

 Sir,  for  your  information,  I  would
 like  to  read  out  the  Circular,...
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 MR.  SPEAKER:  For  the  informa-
 tion  of  the  House,

 PROF.  MADHU  DANDAVATE:  The
 title  of  the  Circular  is,  “Ban  on  gene-
 ral  revision  of  wages  and  fringe  beac-
 fits.”  The  Circular  No.  2(194)/71-
 EPE(GM  I)  dated  28  October,  ‘1971,
 Government  of  India,  Ministry  of
 Finance,  Bureau  of  Public  Enterpris-
 es  says:

 “The  undersigned  is  directed  to
 say  that  Government  have  decided
 that  during  the  present  situation
 caused  by  the  large  influx  of  the
 iefugee  from  Bangla  Desh,  there
 should  be  no  general  revision  of
 wages  of  increase  in  fringe  benefits
 in  the  Public  Enterprises  and  ins-
 tzuctions  where  Government  have  a
 riajority  control  without  prior  con-
 sultation  with  the  Central  Govern-
 ment....”

 Now,  he  has  said  that  the  Government
 has  not  imposed  any  ban.  The  title  of
 the  Circular  itself  says,  “Ban  on  gene-
 ral  revision  of  wages  and  fringe  bene-
 fits”.  Is  it  a  misprint  or  what?

 SHRI  8.  M.  BANERJEE:  On  a  point
 of  order,  Sir  .(Interruptiorts)

 MR.  SPEAKER:  No  point  of  order.

 PROF.  MADHU  DANDAVATE:  In
 the  Circular,  the  word  “Ban”  has
 been  used.  He  says,  there  is  no  ban.
 How  does  he  explain  this  contradic-
 tion?

 MR.  SPEAKER:  He  is  objecting  to
 the  word  “Ban”.

 SHRI  छू,  R.  GANESH:  The  hon.
 Member  has  got  a  copy  of  the  Circu-
 lar

 PROF.  MADHU  DANDAVATE:  I!
 have  not  obtained  it  in  a  clandistine
 way.  The  papers  that  were  circulated
 to  the  Members  of  the  Labour  Consul:
 tative  Committes  contained  a  copy  of
 that  circular.  If  is  available  to  Mem-
 hers  of  Parliament...  .  (Interruptions)
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 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  have  also  got  a  copy  of  the  Circular.

 BtRI  K.  R.  GANESH:  Sir,  the  hon.
 Member  is  taking  a  stand  on  the  figad-
 ing  of  the  Circular.  If  the  head-
 heading  of  the  Circular  is  put  that
 may,  if  that  is  the  grouse  of  the  hon.
 Member,  I  say  on  the  authority  of
 the  Government  that  there  is  no  ban.
 All  that  is  sought  is  that  before  nego-
 tiations  are  finalised,  the  concurrence
 of  the  Central  Government  has  to  be
 taken.  There  is  no  bar  in  entering  in-
 to  negotiations;  there  is  no  bar  to  the
 management  and  the  union  agreeing
 to  certain  things.  All  that  is  sought
 to  be  laid  down  is  that  the  concurreace
 of  the  Central  Government  has  to
 be  obtained  under  the  conditions  of
 economy  in  which  we  are,  the  reper-
 cussion  on  the  same  sectors  and  re-
 gions  and  also  because  of  the  Pay
 Commission  that  is  going  into  this
 question.  The  Pay  Commission  in  its
 first  interim  report  has  mentioned
 that  the  Central  Government  emp-
 loyees  have  complained  to  the  Pay
 Commission  that  there  is  a  wide  dis-
 parity  between  the  emoluments  that
 are  given  to  the  Public  Sector  Under-
 taking  employees  and  to  the  Central
 Government  employees.  Taking  all
 these  factors  into  consideration,  the
 Central  Government  has  only  asked
 them  that  before  finalising  anything.
 the  concurrence  of  the  Central  Gov-
 ernment  has  to  be  taken.  (Interrup-
 tions)

 MR,  SPEAKER:  He  has  explained
 the  whole  posifion.  (Interruptions)
 You  are  all  speaking—I  am  listening
 to  any  one.

 SHRI  S.  M.  BANERJEE:  On  a  point
 af  order.  In  reply  to  the  main  qu2s-
 tion,  he  has  not  said,  ‘Yes;  that  cir-
 cular  has  been  issued.’

 Secondly,  the  Minister  was  saying
 a@tidut  the  Pay  Commission  Report.

 Fier
 goncerns  public  sector  undertak-
 swhich  are  not  covered  by  the

 ह...  Commission f  epee
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 MR.  SPEAKER:  It  is  not  a  point
 of  order,

 SHRI  8,  M.  BANERJEE:  I  am
 seeking  your  guidance,  Sir.

 MR.  SPEAKER:  You  will  ask  yeur
 question  when  your  turn  comes.  (In-
 terruption)

 PROF.
 rose—

 MADHU  DANDAVATE

 MR.  SPEAKER:  You  have  already
 asked  your  question.  The  Minister
 has  replied.  I  cannot  force  him  to
 reply  as  you  like.  He  has  said  from
 his  point  of  view.  You  have  already
 asked  the  question....

 PROF.  MADHU  DANDAVATE:  I
 have  not  come  to  the  body  of  the
 question.  (Interruptions)

 अध्यक्ष  महोदय  :  ब  श्राप  हर  बात
 को  इस  तरह  करेंगे  कि  कोई  बात  करा  जाये
 उस  को  छोड़ने  का  प्रयत्न  नही  करते

 इस  तरह  से  हाउस  का  टाइम  चला  जाता

 है  tv

 I  will  call  the  Members.  They  can
 ask  their  questions.  Prof  Madhu
 Dendavate  you  may  ask  your  ques-
 tion.

 PROF.  MADHU  DANDAVATE:  On
 the  basis  of  what  he  has  said  in  which
 he  has  said  that  the  heading  is  wrong
 but  the  body  is  correct,  I  would
 like  to  ask  this  question.  In  this  very
 House  the  Finance  Minister  made  the
 statement  that  the  purchasing  power
 of  the  rupee  had  fallen  to  46.7  paise  in
 December  967  and  to  39.2  paise  in
 December  1972.  In  view  of  this,  do
 Government  not  think  that  introduc-
 tion  of  wage  freeze  by  back  door  me-
 thods  will  eat  into  the  living  standard
 of  the  industrial  workers?  In  this
 particular  situation  in  the  country  in
 which  taking  949  as  the  base  year,
 as  100,  the  consumer  price  index  has
 gone  up  to  254  in  October  1972,  will
 not  the  present  attitude  of  the  Gov-
 ernment  actually  affect  the  standard
 of  living  of  the  common  people,  parti-
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 culatly  the  industrial  labour  and  the
 labour  in  the  public  sector  yadertak~-
 ings?  Please  give  a  categorical  reply.

 SHRI  K.  R.  GANESH:  His  first
 question  was  whether,  in  view  of  the
 cost  of  living  having  gone  up  and  in
 view  of  what  the  Finance  Minister
 has  said,  this  wage  freeze  by  back-
 dvor  methods  would  not  depreciate
 the  earnings  of  the  workers.  This
 was  his  first  question.  In  reply  to
 that  question,  I  have  already  stated
 that  there  is  no  wage  freeze,  that
 this  circular  only  indicates  that  be-
 fore  coming  to  a  final  agreement,  the
 concurrence  of  the  Government  at  the
 highest  level  should  be  taken  in  view
 of  the  favours  factors  which  I  have
 already  explained  to  you  ...(Inter-
 ruptions)

 In  spite  of  these  particular  instruc-
 tions,  46  agreements  have  alreay  been
 approved  by  the  Government  totalling
 an  amount  of  Rs.  85  lakhs  per  an-
 num.  Even  though  the  circular  its
 there  and  even  though  the  circular
 lays  down  a  particular  drill  which
 each  public  sector  undertaking  has
 got  to  undergo  in  the  context  of  the
 problem  that  I  have  already  stated,
 6  agreements  have  been  approved  for
 which  Rs.  85  lakhs  per  annum  have
 fot  to  be  spent.

 PROF.  MADHU  DANDAVATE:  I
 have  given  the  price  index  figures  and
 in  the  face  of  that,  will  not  your
 general  approach  affect  the  working
 class  in  the  public  sector  undertak-
 ings?

 SHRI  K.  R.  GANESH:  Our  general
 approach  is  not  a  wage  freeze.

 SHRI  A.  P.  SHARMA:  Just  now  the
 hon.  Minister  has  stated  that  already
 36  agreements  have  been  approved
 by  the  Government  so  far,  We  know
 that  in  arriving  at  an  agreement  bet-
 ween  the  Management  and  Labour  in
 the  public  sector  undertakings,  there
 is  no  such  provision  that  it  should  be
 approved  at  the  highest  level,  that
 whatever  agreements  are  arrived  at,
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 should  be  implemented  or  in  case  of
 disagreement)  the  matter  goes  to  a
 tribunal  or  arbitration,  Since  when
 did  this  system  that  every  agreement
 arrived  at  between  the  management
 and  the  labour  will  have  to  be  approv-
 ed  by  the  Government  come  into  be-
 ing?

 SHRI  K.  R.  GANESH:  As  I  had
 mentioned,  in  497  when  the  question
 of  inflationary  pressure  was  there
 when  the  question  of  Bangla  Desh
 was  there  and  also  taking  the  entire
 economy  into  consideration  and  also
 taking  the  fact  that  as  far  as  public
 sector  employees  are  concerned  their
 wares  have  developed  as  a  result  of
 such  historical  conditions,  now  the
 situation  has  been  reached  in  which
 the  Government  has  to  keep  the  iota-
 lity  of  the  picture,  the  question  of
 national  economy,  the  question  of  dis-
 parity  between  the  public  sector  emp-
 loyees  and  the  Central  Government
 employees.  This  is  the  problem  that
 the  Government  is  facing  day  in  and
 day  out.

 Therefore,  the  Government  has  only
 provided  the  procedure.  Nowhere
 is  it  written  nor  is  it  the  intention  of
 the  Government  that  every  agreement
 should  be  ratified  by  the  Government.
 The  Government  know  the  position
 and  it  takes  into  consideration  all
 these  factors.  Obviously,  each  indi-
 vidual  enterprise  will  not  take  them
 into  consideration,  it  is  the  Govern-
 ment  that  takes  them  into  considera-
 tion.

 SHRI  S.  M.  BANERJEE:  It  is
 known  beyond  that  the  Government
 has  miserably  failed  to  hold  the  price
 line  and  after  the  Budget  which  was
 presented  yesterday,  with  its  heavy
 indirect  taxation,  prices  are  going  to
 shoot  up  and  there  is  going  to  be  a
 steep  rise  and  I  do  not  know  where
 they  are  leading  to.  In  view  of  this
 situation,  is  it  not  a  fact  that  just  to
 hide  their  failure  in  holding  the  price-
 Une,  they  are  now  trying  to  have  a
 ban?  It  may  not  be  a  gefieral  ban.
 The  heading  may  be  wrong,  I  wish  if,
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 is  wrong,  but  the  question  is  that  they
 want  to  delay  the  implementation  of
 the  awards  given  by  the  various  com-
 missions  whereby  workers’  salaries

 hhave  been  raised  and  whether  the  fate
 of  the  Centra]  Government  employees
 who  are  expecting  something  from  the
 Pay  Commission  is  also  freezed  be-
 eause  of  this  limitation  and  whether
 it  is  a  fact  that  this  circular  was  also
 sent  to  the  Pay  Commission  just  to
 show  that  they  should  submit  fheir  re-
 port  according  to  these  limitations.  I
 want  to  know  whether  a  copy  of  this
 circular  was  sent  to  the  Pay  Com-
 mission.

 SHRI  K.  R.  GANESH:  I  deny  the
 suggestion  that  the  hon.  Member  is
 trying  to  make.  Firstly,  in  the  con-
 text  of  the  national  economy  and  in
 the  context  of  the  difficulties  that  the
 -workers  themselves  are  facing,  the
 Government  has  not  introduced  any
 wage  freeze.  I  have  already  indicated
 that  6  agreements  have  been  ratified.
 The  Pay  Commission  is  going  into  the
 whole  question  and  yesterday  the
 Finance  Minister  has  indi-ated  about
 the  acceptance  of  the  recommenda-
 tions,  once  the  recommendations  are
 made.  I  would  hke  to  remove  the
 misapprehension  in  the  minds  of  hon.
 Members  that  there  is  any  general
 wage  freeze  or  any  general  ban  on  the
 revision  of  wages.

 SHRI  RAJA  KULKARNI:  May  I
 bring  to  the  notice  of  the  Minister  why
 the  Finance  Ministry  has  not  given  its
 approval  to  a  draft  agreement  sub-
 mitted  by  the  management  and  union
 in  Hindustan  Organic  Chemicals  limit-
 ed  three  months  ago  and  also  in
 another  case  of  the  Oil  and  Natural
 Gas  Commission  as  well  as  in  the
 Indian  Oil  Corporation?  Why  has  the
 Finance  Ministry  asked  the  manage-
 ment  not  to  negotiate  wage  revision
 agreements?

 #  SHRI  KR.  GANESH:  It  is  not
 possible  for  me  to  go  into  individual
 ‘questions.  I  have  indicated  that  after
 the  circulars,  46  agreements  were  ap-
 ‘roved,  Seven  agreements  are  under
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 consideration  of  the  Government  at
 the  level  of  the  Cabinet.  In  respect
 of  five  cases,  this  has  not  been  ap-
 proved.  I  will  indicate  what  the  five
 agreements  are.  The  negotiations
 which  the  employees  and  management
 had  refer  to  highest  category  of  em-
 ployees,  That  35,  they  related  to  re-
 vision  in  the  pay  scale  of  senior  cate-
 gories  of  officers.  These  were:  Madras
 Fertilizers,  Hindustan  Copper,  NCDC,
 Lubrisol  and  MMTC.  This  relates  to
 pay  revision  of  the  highest  category  of
 officers.  Government  thought  it  is  not
 possible  to  accept  that.

 SHRI  SOMNATH  CHATTERJEE:
 May  I  know,  when  the  policy  of  the
 Government  was  not  to  impose  a
 genera]  wage  freeze,  what  was  the
 necessity  of  sending  a  _  confidential
 circular  only  to  the  managements,  be-
 hind  the  back  of  the  labour,  and  not
 making  a  policy  statement,  as  such?
 What  was  the  necessity  for  sending  a
 confidential  circular  behind  the  back
 of  the  labour?

 SHHI  K.  R.  GANESH:  It  is  a  ques-
 tion  which  is  very  extensive  in  na-
 ture.  I  have  already  suid  that  the
 Government  took  into  consideration
 the  situation  that  was  in  1970.  The
 Government  took  into  consideration
 the  sifuation  that  was  there  as  a
 result  of  drought  in  972.  It  has  given
 a  drill  or  procedure  which  the  public
 undertakings  have  to  follow.

 SHRI  INDRAJIT  GUPTA:  Apart
 from  specitic  cases  some  of  which  were
 mentioned  by  ftrind  Mi.  Kulkarm,  I
 would  like  to  know  from  the  Minister
 whether  the  existence  of  such  a  cir-
 cular  (whether  it  amounted  ty  wage-
 freeze  0  not)  end  a  confidentjal  car-
 cular  at  that,  addressed  to  manage-
 ment  of  these  public  sector  under
 takings  would  not  in  fact  inhibit  those
 managements  in  the  process  of  their
 negotiations  with  their  respective  em-
 ployees,  where  a  management,  in  a
 particular  case,  feels,  for  example,
 that  in  the  interest  of  justice  to  the
 workers  and  in  the  interest  of  better
 running  of  the  plant,  a  certain  wage
 rise  is  necessary—-woulg  not  this  cir-
 cular  exercise  an  inference  upon  the
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 management  not  to  agree  to  such  a
 demand,  because  they  know  that  the
 Government  of  InIdia  will  not  9

 gree
 to

 it  later?  Is  ३६  not  an  ancroachment
 on  the  autonomy  of  these  corpora-
 tions  and  Directors’  Boards  and  en-
 croachment  upon  their  judgment?

 SHRI  K.  R.  GANESH:  Each  public
 sector  undertaking  has  already  deve-
 loped  a  convention  as  far  as  the  nego-
 tiations  with  employees  are  concerned.
 Thig  particular  circular  00९5  not  in-
 hibit  any  of  these  public  undertak-
 ings....

 SOME  HON.  MEMBERS:  It  does.

 SHRI  K.  R,  GANESH:  ....or  their
 managements  from  entering  into  ne-
 gotiations  and  from  enfering  into  dis-
 cussions  and  agreeing  to  certain  things
 which  they  think  is  necessary  jn  the
 interests  of  their  undertaking;  All
 that  they  have  got  to  do  is  to  bring
 this  to  the  notice  of  the  Government.

 SHRI  INDRAJIT  GUPTA:  If  the
 management  knows  that  something  5
 agreed  to  which  may  not  be  approved
 of  by  Government,  then  the  position
 of  the  management  would  become
 false,  and,  therefore,  the  management
 would  instinctively  try  not  to  agree
 to  the  wage  demands,  and  that  is  how
 it  would  be  inhibiting  them.

 sit  झील  विहारी  वाजपेयी  :  जब
 प्रधान  मंत्री  से  विरोधी  दल  के  नेतायों  की

 बात  चीत  हुई  थी  तब  भी  यह  प्रश्न  उठाया

 गया  था  कि  क्‍या  कोई  बेज्  फ्रीज  किया  जा

 रहा  है  कौर  प्रधान  मंत्री  न ेकहा  था  कि  कोई
 बेज  फ्रीज  नहीं  किया  जा  रहा  है।  लेकिन
 जो  सरकुलर  जारी  किया  गया  है,  उसका
 क्या  असर  हो  रहा है  ?  मैं  ड्राप को
 अत लाना  चाहता  हूं  कि  इंडियन  आयल
 कारपोरेशन  में  अधिकारियों  को  45  प्रतिशत

 हाउस  स्टड  मिलता  है  जब  कि  छोटे
 कर्मचारियों  को  नहीं  मिलता  ।  इस  के

 बाण  उनमें  अ्रसन्तीष  व्याप्त  है  |  इंडियन
 घायल  कारपोरेशन  के  भ्र धि कारियों  से
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 वार्ता  अल  रही  थी  लेकिन  वह  बीच  में
 रुक  कई  क्योंकि  एक  कांफिडशल  सरकुलर
 जारी  किया  गया  है  कि  कर्मचारियों  से  कोई
 बात  नहीं  होनी  चाहिए।  मंत्री  महिला
 का  कहना  है  कि  कोई  बेज  फ्रीज  नहीं  है
 मैं  जानना  चाहता  हू  कि  क्‍या  वह  स  कुलर
 को  वापस  करने  जा  रहे  हैं  और  पब्लिक
 सेक्टर  प्रोडक्ट्स  को  यह  छूट  देने  जा
 रहे  है  कि  वह  प्र पने  कर्मचारियों  से  बात
 चीत  कर  के  उन  की  मागों  पर  फैसले
 करे  ?

 SHRI  K.  R  GANESH:  The  public
 sector  undertakings  aie  free  to  enter
 into  negotiations  and  bilateral  dis-
 cussions  and  come  to  certain  agree-
 ments  as  far  as  the  demands  of  the
 employtes  are  concerned.  The  cir-
 cular  serves  only  this  purpose,  namely
 in  the  context  of  the  natinnal  economy
 to  see  that  there  is  no  growing  dis-
 parity  between  the  various  sectors
 which  has  become  a  scrious  problem
 as  far  as  the  Government  employees
 and  the  public  sector  employees  are
 concerned,  and  there  are  no  wide  re-
 percussions  within  the  range  at  all.
 This  circular  serves  a  very  regulatory
 purpose,  and  therefore,  there  is  no
 question  of  withdrawal  of  the  cir-
 cular,

 SHRI  DAMODAR  PANDEY:  The-
 matter  gets  more  confused  by  further
 explanation.  The  hon.  Minister  has
 said  just  now  that  the  agreement  with
 the  NCDC,  the  Hindustan  Coppers,
 etc,  are  pending  and  have  not  been
 approved  by  the  Government  of  India.
 I  would  like  to  submit  that  this  is  not
 correct  There  is  no  agreement  with
 the  NCDC  or  the  Hindustan  Coppers
 ete.  88  such.  The  NCDC  wanted  to
 remove  certain  anomalies  which  hed
 been  created  by  giving  higher  pay.
 scale  to  Bharat  Cocking  Coal  officers;
 it  wags  not  an  agreement  with  the
 workmen,  but  they  only  wanted  to
 remoye  the  anomaliea,  but  they  have
 not  been  allowed  to  remove  it,  The
 circular  is  now  in  existence  and  it
 continues  to  be  in  existence,  as  the
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 hon.  Minister  has  said  just  now.
 Does  he  mean  to  say  that  all  agree-
 ments  in  future  have  to  be  negotiated
 in  consultation  with  the  Government?

 SHRI  K.  R.  GANESH:  I  have  al-
 ready  replied  to  the  question.  He  is
 only  repeating  the  same  question.

 SHRI  DAMODAR  PANDEY:  Does
 he  mean  to  say  that  in  future,  all  fin-
 ancial  agreements  or  financial  rego-
 tiations  will  have  to  be  made  by  the
 public  sector  undertakings  in  consul-
 tation  with  the  Government  or  that
 Government  should  be  in  the  picture
 all  the  time?

 SHRI  K.  R.  GANESH:  For  the  in-
 formation  of  hon,  Members,  I  may  say
 that  the  management  of  public  sector
 undertakings  has  got  the  right  to  en-
 ter  into  negotiations  and  bilateral  dis-
 cussions  and  come  to  certain  conclu-
 sions.  If  a  public  sector  undertaking
 thinks  that  in  the  conditions  in  a  cer-
 tain  area  or  region  or  taking  into  con-
 sideration  various  other  factors,  it  is
 necessury  to  increase  certain  things
 and  they  come  to  that  conclusion,  all
 that  the  Government  has  asked  them
 to  do  is  that  before  they  finalise  the
 agreement,  they  should  take  the  con-
 currence  of  the  Government.  That  is
 the  conclusion  to  which  Government
 have  come,  (Interruptions)  I  cannot
 convince  my  hon.  friends,  but  that  is
 the  conclusion  to  which  Government
 have  come,

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Then,  let  him  not  talk  of  autonomy  of
 the  public  sector.

 MR.  SPEAKER:  Do  not  disturb  the
 House.

 SHRI  PRIYA  RANJAN  DAS  MUNSI:
 It  hag  been  understood  from  the
 statements  of  the  Minister  for  half  an
 hour  now  that  he  is  very  much  sym-
 pathetic  to  the  working  class....

 SOME  HON,  MEMBERS:  No,  no.
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 SHRI  PRIYA  RANJAN  DAS  MUN-
 SI:  If  that  is  so,  I  ask  him  whether
 he  cara  withdraw  the  circular.

 SHRI  K.  R.  GANESH:  No,  Sir.

 SHRI  PILOO  MODY:  A  great  deal
 of  the  misery  of  this  country  is  due
 to  the  fact  that  the  public  sector  is
 not  performing.  One  of  the  reasons
 why  the  publ  sector  is  not  perform-
 ing  35  that  the  Government  and  the
 Ministries  are  constantly  interfering
 with  thes  public  sector  enterprises.

 The  Minister  has  chosen  to  describe
 the  circular  as  a  drill,  and  thereafter
 to  compound  the  malady  by  saying
 that  these  decisions  are  taken  at  the
 highest  level  in  the  Cabinet  itself,  that
 it  is  the  Cabinet  of  India,  the  Cabinet
 of  this  Government  which  is  going  to
 decide  whether  a  particular  wage  in-
 crease  !s  to  be  given  or  not.  I  would
 hke  to  know  from  the  Minister  whe-
 ther  this  is  not  a  gross  fraud  not  only
 on  the  people  of  this  country  but  on
 Parliament  itself  in  which  it  has  been
 established  more  than  once  that  these
 corporations  are  autonomous.  What
 does  autonomy  imply  if  they  cannot
 even  negotiate  their  own  wage  struc-
 ture  and  arrive  at  a  wage  structure
 with  their  employee  consistent  with
 the  requirements  of  the  particular
 enterprise?

 SHRI  छू.  R.  GANESH:  I  do  not
 agree  with  the  analysis  of  the  hon.
 member.

 SHRI  SEZHIYAN’  The  reply  given
 by  the  Minister  started  with  saying
 that  this  is  part  of  an  effori  to  com-
 bat  inflationary  pressure  and  he  end-
 ed  the  statement  by  saying  that  the
 measure  was  merely  intended  to  be
 taken  in  the  wider  perspective  of  the
 overall  economic  situation  in  the
 county.  I  am  not  going  into  merits
 of  the  question  whether  this  is  to
 combat  inflationary  pressure.  But
 granting  all  these  things,  if  he  says
 that  this  measure  has  been  taken  and
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 a  circular  issued  to  the  public  sector
 enterprises  in  the  wider  perspectiye
 of  the  overall  economic  situation,
 why  dig  he  not  explain  this  mea-
 sure  openly  and  also  appeal  to  the
 managements  as  well  as  the  working
 class?  Why  was  this  step  not  taken?
 Why  did  Government  issue  a  confi-
 dential  circular  only  to  the  manage-
 ments?  Does  he  think  that  the  wor-
 kers  are  so  unpatriotic  that  they  will
 not  come  to  the  rescue  of  Government
 in  this  situation?

 SHRI  K.  R.  GANESH:  Having  taken
 one  step  of  asking  the  managements
 to  take  this  into  consideration,  I  agree
 with  the  suggestion  of  the  hon.  mem-
 ber.  We  will  now  appeal  to  the
 ‘workers.  I  appeal  from  this  platform
 that  in  the  conditions  in  which  the
 economy  stands,  there  hag  to  be  some
 judiciousness  in  asking  for  wage  in-
 creases,

 SHRI  SAZHIYAN:  My  question  has
 not  been  answered.  The  circular  was
 issued  in  December.  Why  was  not
 an  appeal  issued  to  the  workers  at
 that  time?  Why  a  confidential  cir-
 cular  wag  sent  only  to  the  manage-
 ments  at  that  time?  He  has  not  re-
 plied  to  that.

 MR.  SPEAKER:  He  says  it  was  an
 omission;  he  is  going  to  do  it  now.

 SHRI  P.  M.  SAYEED:  The  whole
 crux  of  the  matter  seems  to  be  that
 the  confidential  circular  issued  by
 Government  seems  to  inhibit  the
 minds  of  the  managements  as  well  as
 the  employees  of  the  public  sector
 undertakings,  In  view  of  this  inhi-
 hition,  why  do  not  Government  come
 forward  and  honourably  withdraw  the
 circular?

 SHRI  RAJA.  KULKARNI:
 draw  the  circular.

 ,  SHRI  S..M.  BANERJEE:  All  sec-
 ‘tions  of  the  House  have  demanded
 the  withdrawal  of  the  circular.  That

 ‘being  go,  what  is  left  of  the  circular
 \now?  Everyone  wants  its  withdrawal.
 *  SHRI  INDRAJIT  GUPTA:  Why  do
 ‘Government  stand  on  prestige?  Why
 ‘does  not  the  Minister  admit  that  the t 4 t

 With-

 +
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 Bureau  of  Public  Enterprises  can
 sometimes  take  wrong  steps?  Why

 has  -
 to  defend  them?  Unterrup-

 tlons

 SHRI  K.  R.  GANESH:  I  am  _  not
 defending  them.

 MR.  SPEAKER:  I  am  passing  on
 to  the  next  item  now.  (Interruption)
 I  am  not  here  to  join  you  in  request-
 ing  the  Minister  to  withdraw  this.  I
 am  Just  allowmg  you  to  request  him.
 (Interruption)  May  I  request  you  all
 to  kindly  sit  down  now?

 SHRI  P.  K.  DEO:  Sir,  I  had  given
 a  motion—

 MR  SPEAKER:  Not  now.

 PROF.  MADHU  DANDAVATE:
 All  sections  of  the  House  have  re-
 quested  him  to  withdraw  it.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 What  would  happen  to  the  public  sec-
 tor  projects?  As  the  Speaker  of  this
 House,  as  the  former  Chairman  of  the
 Committee  on  Public  Undertakings,
 you  must  be  concerned  about  the
 autonomy  of  the  public  sector  pro-
 jects.  Otherwise,  it  becomes  a  moc-
 kery.  (Interruption).

 MR.  SPEAKER:  Sometimes,  if  I
 were  sitting  amongst  you,  I  would
 have  expressed  something  perhaps  in
 much  stronger  terms;  but  not  as  a
 Speaker.

 SHRI  M.  SATYANARAYAN  RAO:
 May  I  tell  the  Minister  that  if  he  is
 not  in  a  position  to  withdraw  the
 circular,  let  him  withdraw  from  the
 Cabinet.  (Interruption).

 MR.  SPEAKER:  Order,  please.
 Let  it  not  be  argued.  Kindly  do  not
 put  me  in  a  difficult  situation  all  the
 time,  After  doing  it,  then  you  are
 asking  me,  “Ask  him  to  do  it.”  Who
 am  I  to  ask  him  to  do  it?  (Interrup-
 tion).  I  have  given  you  latitude.  I
 allowed  so  many  qirestions.  not
 put  me  in  difficulties.
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 SHRI  INDRAJIT  GUPTA:  Did  he
 consult  the  Commitee  on  Public  Un-
 dertakings  before  issuing  this  circu-
 dar?

 MR.  SPEAKER:  I  am  passing  on
 to  the  next  item—Papers  to  be  laid
 on  the  Table.

 SHRI  P.  K.  DEO:  Sir,...’

 MR.  SPEAKER:  I  will  call  you  at
 the  proper  time.  I  know  you  have
 given  me  your  motion  under  rule  377.
 I  will  call  you  at  the  proper  time.
 Kindly  keep  sitting,  all  of  you.
 (Interruptions).

 MR.  SPEAKER:  I  am  not  permit-
 ting  you.  (Interruptions).

 MR.  SPEAKER:  I  am  not  allowing
 you  to  say.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Demand  for  Disbandment  of  Coal
 mines  Provident  Fund  Organisation

 #142,  SHRI  R.  N.  SHARMA:  Will
 the  Minjster  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  any  organisation  of
 coal  miners  has  demanded  di+hand-
 ment  of  the  Coal  Mines  Provident
 Fund  Organisation  because  of  its  un-
 satisfactory  performance;  and

 (b)  jf  so,  Government’s  reaction
 thereto?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  and  (b).
 Complaints’  regarding  unsatisfactory
 working  of  the  Coal  Mines  Provident
 Fund  Organisation  are  received  from
 time  to  time  from  trade  unions  and
 Members  of  the  Coal  Mines  Provident

 "Fund  Specific  complaints  which  sare
 brought  to  the  notice  of  the  Govern-
 ment  are  referred  to  the  Coal  Mines
 Provident  Fund  Commissioner  for
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 necessary  action,  A  Committee  has
 also  been’  set  up  by  the  Board  of
 Trustees,  Coal  Mines  Provident  Fund,
 to  look  into  the  working  of  the  Orga-
 nisation  and  to  recommend  the  steps
 that  may  be  taken  to  improve  its
 working  so  as  to  ensure  more  satis~-
 factory  functioning  of  the  Coal  Mines
 Provident  Fund  Scheme  and  the  Coal
 Mines  Family  Pension  Scheme.

 Training  of  Army  Personnel

 *i43,  SHRI  SHYAMNANDAN
 MISHRA:

 SHRI  BHALJIBHAI  PAR-
 MAR:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  it  has  come  to
 notice  of  Government  that
 Malraux,  a  former  French  Mjnister
 has  in  an  interview  said  that  the
 Indian  Army  was  being  trained  by
 the  Russian,  as  pubbshed  in  the
 Hindustan  Times,  January  7,  1973;
 and

 the
 Andre

 (b)  whether  Government  will  give
 their  clarification  on  this  issue?

 THE  MINISTER  OF
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  Yes,  Sir.  Government  is  not
 sure  about  the  accuracy  of  the  report.

 DEFENCE

 The  reported  statement  has,  how-
 ever,  no  basis  jn  fact.  The  Indian
 Armv  is  trained  exclusively  =  by
 Indians.

 Adoption  of  Minimum  Wages  of  Agri-
 cultural  Labour  by  States/Union

 Territories

 #149  SHRI  A.  K  GOPALAN:
 SHRI  BHOLA  MANJHI:

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  how  many  States  and  Union
 Territories  have  adopted  the  Minimum
 Wages  Act  to  agricultural  labours;



 47  Written  Answers

 (b)  the  names  of  such  States  and
 Union  Territories  and  the  minimum
 ang  meximum  rates  there;  and  ;

 (०)  the  States  which  have  ignored
 the  directions  given  by  Central  Gov-
 ernment  in  fixing  the  minimum
 wages?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  and  (b).
 A  statement  showing  the  available
 information  regarding  States/Union
 Territories  where  minimum  wages
 have  been  fixed  for  agricultural  wor-
 kers  under  the  Minimum  Wages  Act,
 1948,  js  placed  on  the  Table,  Latest
 information  regarding  the  wage  rates
 notified  by  them  is  being  collected.

 (c)  The  State  Governments  and
 Union  Territories  were  apprised  in
 June,  972  of  the  criticism  made  in

 regard  to  fixation/enforcement  of  the
 minimum  wages,  voiced  m  the  Con-
 suitative  Committee  of  the  Ministry
 of  Labour  and  Rehabilitation,  and
 were  asked  to  take  suitable  action  in

 the  matter.  Some  States  have  e¢x-
 sed  certain  difficulties  on  the

 question  of  enforcement.

 Statement

 Available  information  regarding
 States/Union  Territories  where  mini-
 mum  wages  have  been  fixed  for  em-

 ployment  in  agriculture  under  the
 Minimum  Wages  Act,  1948,

 rob)  Andhra  Pradesh.

 (2)  Assam.

 (3)  Bihar.

 (4)  Gujarat.

 (5)  Haryana.

 (6)  Kerala.

 (7)  Madhya  Pradesh.

 (8)  Maharashtra.

 (9)  Mysore.

 (10)  Orissa.
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 (il)  Punjab.

 (12)  Rajasthan.

 (13)  Tamil-Nadu,

 (14)  Uttar  Pradesh.

 (i45)  West  Bengal.

 (16)  Himachal  Pradesh.

 (17)  Tripura.
 UNION  TERRITORIES

 (18)  Delhi.

 (39)  Chandigarh.

 (20)  Dadra  and  Nagar  Haveli

 Recruitment  of  Engineers  in  Rour-
 kela  Steel  Plant  from  other  States

 *I50.  SHRI  CHINTAMANI  PANI-
 GRAHI;  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  state:

 (a)  whether  the  Rourkela  Steel
 Factory  authorities  are  recruiting
 graduate  engineers  fiom  other  States,
 whereas  there  are  thousands  of  un-
 employed  engineering  graduates  mn
 Orissa;  and

 (b)  if  so,  the  reason  for  such  re-
 cruitments?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM):  (a)  and  (b).  In
 H.S.L.,  recruitment  of  graduate  en-
 gineers  is  made  centrally  against  the
 requirements  of  its  plants  and  central
 units.  The  consideration  of  applica-
 tions  is  on  an  all-India  basis  and  on
 merit,  subject  to  reservations  for
 scheduled  castes  and  tribes.  This  pro-
 cedure  is  in  line  with  the  principles
 laid  down  by  Government.

 Study  for  Location  of  second  Steel
 Plant  in  Orissa

 *I5l.  SHRI  D.  K.  PANDA:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  any  location  study  for
 the  establishment  of  a  second  steel
 plant  in  Orissa  was  ordered;
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 (9)  if  so,  the  result  of  such  study;

 and

 vc)  when  Government  are  going  to
 start  the  work?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S  MOHAN  KUMARA-
 MANGALAM).  (a)  and  (b).  In  con-
 nection  with  the  long-term  5६९९]  deve-
 lopment  programme  it  is,  proposed
 to  take  up  detailed  techno-economic
 studies  in  respect  of  a  few  greenheld
 locations  including  those  in  Orissa.

 (a)  Does  not  arise  now  in  view  of
 the  position  stated  above  in  reply  to
 parts  (a)  and  (b)  of  the  question

 Indian  Costs  of  Stee]  ore  as  compared
 with  those  from  Europe  and  Japin

 9152.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  Indian  costs  and  prices
 of  Steel  Ore  even  after  two  decades
 of  industnalisation  are  higher  than
 those  of  Europe  and  Japan  notwith-
 standing  the  fact  that  we  have  ample
 resources  of  raw  materials  that  go
 into  steel  production  such  as  iron  ore
 coking  coal  and  cheap  human  __re-
 sources;  and

 (b)  uf  so,  the  facts  thereof  and  the
 reasons?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  8.  MOHAN  KUMARA-
 MANGALAM):  (a)  and  (b).  It  is
 presumed  that  the  reference  is  to
 “Steel”  rather  than  “Steel  Ore”.  By
 and  large,  the  exworks  costs  and
 Prices  of  stee]  in  the  country  do  cor-
 respondent  favourabl  with  prices
 abroad,  If  production  in  the  country
 is  stepped  up  from  the  present  level
 of  about  two  thirds  to  about  90  per

 cent  of  the  capacity,  steel  prices  and
 costs  in  India  may  be  among  the  lowest
 m  the  world.

 rT)

 Suspension  of  Manufacture  of  Steet
 Bright  Bars

 *I53  SHRI  M  RAM  GOPAL
 REDDY.

 SHRI  C  K  JAFFER  SHA-
 RIEF

 Will  the  Mimster  of  HEAVY  IN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  Government  have  sus-
 pended  further  licensing  and  registia-
 tion  for  the  manufacture  of  steel
 bright  bars;  and

 (h)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  HEAVY  IN-
 DUSTRY  (SHRI  T  <A.  PAI):  (a)
 Yes,  Sir,  for  a  period  of  one  year.

 (b)  This  is  due  to  acute  shortage
 of  raw  material  and  large  capacity
 having  already  been  licensed/regis-
 tered

 Suggestion  for  Appointment  of  Indus-
 trial  Tribunals  presided  over  by
 Judges  Selected  by  High  Courts

 *I54  SHRI  8  A  MURUGANAN-
 THAM  Will  the  Mimster  of
 LABOUR  AND  REHABILITATION
 be  pleased  to  state:

 (a)  whether  Shri  Nava]  Tata,  Presi-
 dent  of  the  Employers’  Federation  of
 India  has  suggested  the  appointment
 of  Industria]  Tribunals  presided  over
 by  judges  selected  by  High  Courts;
 and

 (b)  if  so,  Government's  reaction
 thereto?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  and  (bh).  Gov-
 ernment  have  noted  this  suggestion
 which  appeared  27  the  press  recent-
 ly
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 लुधियाना  जिले  में  विस्थापित  खेतिहर  .
 व्यक्तियों  की  होती  निष्कासन

 भूसी  से  बेदखली

 *i55,  श्री  तहा  दीपक  सिंह  वाक्य:
 की  नरेश  सिह  :

 क्या  ह... थ  शौर  पुनर्वास  मत्री  यह
 बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  पश्चिमी  पाकिस्तान  से

 आए  उन  विस्थापित  व्यक्तियों  को,  जो
 भारत  मे  बसा  लिए  गए  थे  और  जिन्हें
 950  से  पूर्व  कृषि  योग्य  भूमि  के

 स्थान  पर  निष्कासन  भूमि  आवंटित  की
 गई  थी,  इस  प्रकार  की  कृषि  योग्य  भूमि
 से  20  वर्ष  तक  उस  पर  स्वामित्व  रखने
 कौर  उसका  उपयोग  करने  के  पश्चात
 विशेषकर  लुधियाना  जिले  मे,  बेदखल
 तथा  उचित  कर  दिया  गया  है  और
 उनसे  इस  प्रकार  की  भूमि  के  अपने  अपने
 दावों  के  लिए  पाकिस्तानी  प्राधिकारियों
 से  कतिपय  प्रमाणित  प्र लेखो  को  उपस्थित
 करने  के  लिए  कहा  गया  है  ,  और

 (ख)  यदि  हां,  तो  इसके  नया
 कारण  है  ?

 श्रम  और  पुनर्वास  मंत्री  पी  रघुनाथ
 रेइुढी)  :  (क)  और  (ख)  एक  विवरण
 सभा  की  मेज  पर  रख  दिया  गया  है  ।

 विवरण

 भूतपूर्व  पंजाब  और  पेप्सू  राज्यों  में
 पश्चिम  पाकिस्तान  तथा  सिन्ध,  उत्तर-
 पश्चिम  सीमा  प्रान्त,  बलूचिस्तान  कौर
 बहावलपुर  से  आए  पंजाबी  मूल  के
 विस्थापित  भूत स्वामियों  को  निष्कान्त  कृषि
 भूमि  का  अलाटमेंट  राज्य  विधान  के  अन्तर्गत
 किया  गया  था  ।  जहां  तक  उन  व्यक्तियों
 को  बेदखल  करते  का  प्रश्न  है,  जिन्हें
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 i950  &  पूर्व  भूमि  एलाट  की  गई  थी,
 पगार  सरकार  ने  जिससे  परायों  किया
 गया  था,  सूचित  किया  है  कि  देश
 के  विभाजन  के  समय  बहुत  बडी  सख्या
 मे  लोगो  का  च्रचासन  हुआ  था  जिसके
 परिणामस्वरूप  i947  की  खरीफ  की
 फसल  नहीं  बोई  जा  सकी  ।  खाद्यान्नों
 की  करती  को  पूरा  करने  शौर  ग्रामीण
 विस्थापित  लोगों  को  शभ्रस्थायी  तौर  पर
 ग्रामीण  क्षेत्रों  मे  बसाने  की  दृष्टि  से

 सितम्बर,  947  में  इन  लोगो  को,  इस
 बात  का  विचार  किए  बिना  कि  पाकिस्तान
 में  उन्होंने  भूमि  छोडी  है  या  नहीं,  खरीफ
 कौर  रबी  की  फसलों  के  लिए  निष्क्रान्त

 भूमि  एलाट  करने  का  निर्णय  किया  गया।
 प्रत्येक  परिवार  को  औसतन  i0  एकड

 भूमि  एलाट  क्रि  गई  थी  ।  अर्थ  स्थायी

 भूमि  एलाट मेट  योजना  के  लागू  होते

 ही  इस  तरह  का  अस्थायी  एलाटमेट  स्वत
 समाप्त  हो  गया  ।  उन  विस्थापित
 व्यक्तियों  को  जिन्होंने  मुतालबा  आरजी
 के  दावे  किए  थे  शौर  जिसका  रिहाई
 पाकिस्तान  से  प्राप्त  हो  गया  था,  पाकिस्तान
 मे  छोडी  गई  भूमि  के  बदले  से  भूमि
 एलाट  कर  दी  गई  थी  और  उनमे  से
 किसी  को  बेदखल  नहीं  किया  गया  है  t
 फिर  भी  उन  मामलों  में  कुछ  बेदखलिया
 की  गई  थी  जिनमे  विस्थापित  व्यक्तियों
 ने  गलत  तरीकों  से  भूमि  का  एलाट मेट
 ले  लिया  था  या  उनके  कब्जे  से  भूमि
 उन्हें  मिलने  वाली  भूमि  से  अधिक  थी  |
 इस  प्रकार  के  लोगो  को  बेदखल  करने
 की  कार्यवाही  कानून  की  व्यवस्था  के

 अनुसार  की  गई  थी  ।  उन  मामलों  में,
 जिनमे  राज्य  सरकारी  के  पास  रिकार्ड
 उपलब्ध  नहीं  थी  था  पाकिस्तान  से  प्राप्त

 नही  हुआ  था,  सम्बन्धित  विस्थापित
 व्यक्तियों  को  ग्रामीण  कृषि  भूमियों  के

 अलाटमेंट  के  लिए  अपने  दावों  की  पुष्टि
 में  कोई  और  लिखित  प्रमाण  देना  आवश्यक

 है
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 Payments  due  from  Owners  of  Na-
 tionalised  non-coking  Coal  Mines

 #156.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  the  former  owners  of
 the  non-coking  coal  mines  are  to
 clear  off  large  amount  of  dues  on
 account  of  royalty  and  cess,  and
 also  payment  on  account  of  wage
 board  recommendatsons;  and

 (b)  if  so,  the  facts  thereof  and  the
 total  amount  due  from  them?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  and  (b).  In-
 formation  about  the  amount  payable
 on  account  of  the  Wage  Board’s  re-
 commendations  is  not  available.  Re-
 quisite  information  regarding  royalty
 and  cess  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 Provident  Fund  contribution  payable
 by  owners  of  Nationalised  Coal  Mines

 जीप7,  SHRI  G.  Y.  KRISHNAN:
 SHRI  DHAN  SHAH  PRA-

 DHAN:

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  the  amount  of  dues  to  the  wor-
 kers  as  Provident  Fund  which  _  the
 mine  owners  have  to  owe,  after  the
 nationalisation  of  464  coal  mines  in
 Bihar  and  West  Bengal,  and

 (9)  the  decision  of  Government
 while  paying  the  compensation  to  the
 mines-owners?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  The  Coal
 Mines  Provident  Fund  Commissioner
 has  reported  that  a  sum  of  about
 Res.  8  crores  (including  Administra-
 tion  charges  and  Damages)  was  due
 from  owners  of  non-coking  coal  mines

 Son  ben
 and  West  Bengal  as  on  the

 h  Septeraber,  1972.
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 (b)  Government  has  taken  over  at
 present  only  the  management  of  non-
 coking  cnal  mines  The  question  of
 Pusat  of  conpensulion  to  the  mine
 owners  will  arise  after  nationalisa-
 tion  of  the  mines.

 Lay-offs  and  Lock-outs  in  Jute  Mills
 in  West  Bengal

 *l58.  SHRI  JAGDISH  BHATA-
 CHARYYA:  Will  the  Minister  of
 LABOUR  AND  RENABILITATION
 be  pleased  to  state:

 (a)  the  number  of  jute  mill  wor-
 kers  affected  by  the  lay-offs  and  lock-
 outs  in  the  jute  mills  in  West  Bengal;
 and

 (b)  the  reasons  thereof  and  the
 steps  taken  by  Government  to  ease
 the  situation  to  the  benefit  of  the
 workers?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  and  (b).  The
 matter  falls  in  the  State  sphcre  Com-
 plete  and  up  to  date  information  in
 the  matter  38  not  readily  available  in
 the  Ministry  of  Labour  and  Rehabili-
 tation.

 Talks  with  Soviet  Premier  at  50th
 Anniversary  Celebrations  of  U.S.S.R.

 in  Moscow

 *I59.  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Will  the  Mhnister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 state:

 (a)  whether  he  had  been  to  USSR
 to  participate  in  the  50th  anniversary
 celebrations  of  the  founding  of  the
 USSR  and  held  discussion  with  the
 Sovict  Premier;  and

 (b)  the  response  of  the  Soviet  Pre-
 mier  to  the  implementation  of  the
 Simla  Agreement  and  the  general
 situation  in  India,  Pakistan  and
 Bangladesh?
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 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):
 (a)  Yes,  Sir.

 35

 (b)  The  Soviet  Government's  posi-
 tion  has  been  consistently  in  support
 of  the  Simla  Agreement  which  em-
 phasises  the  principle  of  bilateralism
 and  the  peaceful  settlement  of  all
 issues  between  the  countries  of  the
 sub-continent,  without  outside  inter-
 ference.  Te  Soviet  Premier  had  re-
 iterated  this  position  during  tne  dis-
 cussions  and  had  welcomed  the  pro-
 gress  made  so  far  in  the  implemen-
 tation  of  the  Simla  Agreement  with
 regard  to  delineation  of  the  line  of
 Control]  in  Jammu  and  Kashmir  and
 the  mutual  withdrawal  of  troops  to
 their  respective  sides  of  the  interna-
 tional  border.
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 Registered  Job-Seekers

 *160,  SHRI  K.  CHAVDA:  Will
 the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  what  are  the  figures  of  job-
 seekers  on  the  live  registers  of  Emp-
 loyment  Exchanges  as  in  June,  ‘1970,
 June,  97l,  June,  3972  and  December,
 1972;  and

 (b)  the  number  of  Matriculates,
 Graduates  and  Post-Graduates  in
 these  registrations  on  each  of  those
 dates?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  and  (b).  A
 statement  containing  the  available  in-
 formation  is  laid  on  the  Table  of  the
 House.

 STATEMENT

 Ca)  &  (०).
 Number  on  hive  register

 Year  (as  on  30th  June)  All  Number  included  in  Col.  2  of
 categories
 of  job-
 seekers  Matricue  Graduates  _  Post-

 lates*  Graduates

 34970
 .  -  द  °  -  *  36,21,300  13;93;630  205,222,  27,028

 प्रथा
 5  .  °  *  44:94:576  17519,927  3,00,369,  33,052,

 7972
 °  °  ।  °  *  —§6;87,978  (23,48,308  420,604,  435975

 १972
 (December)  .  ,  .  ।  68,95,089f  Not  yet  avatlable

 throwin  job-seekers
 who  have  passed  Higher  Secondary  or  Intermediate  Examination.

 लेह-मनाली  माग  का  पूरा  किया  जाना

 1401.  थी  कुशल  बाकुली:  क्या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  लेह-मनाली  मार्ग  को  कभी
 तक  पक्का  नहीं  बताया  गया  है  ;

 ख  बड़ी  हां,  तो  इसके  कारण
 जया  हैं;

 (१)  यह  कार्य  कब  तक  प्रय  हो
 आयोग।  कौर

 घ)  इस  मार्ग  पर  सिविल  बसें
 कब  तक  चलनी  शूरू  हो  जायेंगी ?

 रक्षा  मंत्री  (क्रि  ऋशाजीवन  रास)  :

 (क)  से  (ग).  लेहु-मनाली  सड़क  संतोष-
 अनक  हालत  में  है  ।

 (4)  साफ  साफ  मौसम  में  बस

 यातायात  के  लिए  ठीक  है  तथापि,  बस

 सेवा  चालू  करने  की  बात  संबंधित  राज्य

 सरकारों  &  विचार  करते  के  लिए  है  |
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 Allotment  of  Scooters  to  Officers  Re-
 jJations  from  Manufacturers  Quota

 3402,  SHRI  K.  SURYANARAYANA:
 Will  the  Minister  of  HEAVY  INDUS-
 TRY  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No,  464
 on  the  I5th  November,  972  and  state:

 (a)  whether  he  is  aware  that  some
 officers  of  his  Ministry  obtained  Scoo-
 ters  for  their  near  relations  and
 family  members  from  the  Manufac-
 turers  out  of  the  Manufacturers  quota
 during  ‘1972;

 (b)  if  so,  their  designations;

 (c)  whether  these
 ‘brought  to  his  notice;  and

 eases  were

 (d)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD):
 4a)  No,  Sir.

 (b)  to  (dd).  Do  not  arise.

 oss  incurred  by  Heavy  Electricals
 India  Ltd.  Bhopal

 1403,  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  HEAVY
 INDUSTRY  be  pleased  to  state.

 (a)  the  total  loss  suffered  by  the
 State-owned  Heavy  Electricals  Fac-
 tory,  Bhopal  since  the  project  went
 into  production  in  1960;

 {b)  whether  Government  have  in-
 vestigated  the  causes  of  the  loss;  and

 (९)  if  so,  the  necessary  measures
 taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD):

 oa
 Re  58.98  crores  upto  3ist  March,

 ‘1972.

 (७)  Yes,  Sir.

 (c)  The  working  of  the  Company  is
 ‘wader  constant  review  by  the  Ma-
 hagement  and  the  Government.  The

 organisation  of  the  Company  as
 been  streamlined;  incentive  schemes
 have  been  introduced  to  achieve  the
 production  targets;  to  relieve  partly
 the  interest  burden  on  cash  losses
 during  the  gestation  period,  a  mora-
 torium  on  the  re-payment  of  instal-
 ments  of  loans  for  3  years  and  inte-
 rest  relief  for  the  same  period  on  the
 accumulated  cash  losses  upto  3ist
 March,  ‘1972,  has  been  sanctioned.  The
 working  results  of  the  unit  has  shown
 considerable  improvement  recently
 ang  it  is  expected  that  this  favour-
 able  trend  will  continue.

 Geological  Map  of  Kerala

 1404,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  the  Kerala  Circle  of
 the  Geological  Survey  of  India  has
 prepared  a_  geological  and  mineral
 map  of  Kerala;  and

 (9)  0  so,  the  general  features
 thereof  and  the  steps  the  Govern-
 ment  have  taken  to  exploit  the  re-
 sources  available  according  to  the
 map?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)
 Yes,  Sir.

 (b)  Kerala  State  can  be  broadly
 divided  into  3  longitudinal  strips,
 namely  coastal  p.ains,  central  up-
 Jands  and  high  ranges.  The  coastal
 plains  are  made  up  of  recent  and  sub-
 recent  geological  formations  of  beach
 and  dune  sands,  rive:  alluvium  and
 backwater  sediments,  The  central
 uglands  are  partly  made  up  of  sedi-
 mentary  rocks  of  tertiary  age  and
 partly  by  the  crystalline  rocks  of
 Archaean  and  Lower  pre-Cambrian
 age  which  are  capped  at  many  places
 by  a  ferruginous  rock  called  laterite.
 The  high  ranges  are  entirely  made  up
 of  the  crystalling  rocks.  The  beach
 and  dune  sands  are  the  storehouse  of
 the  ilmenite-rutile-monazite-zircon
 sands  near  Chavara  and  glass  and
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 foundry  sands  near  Sherta/lai.  The
 backwaters  contain  deposits  of  lime-
 shell  in  the  Vembanad  iake.  The
 tertiary  sedimentary  formations  con-
 tain  commercially  important  deposits
 of  china  clay  near  Quilon  and  minor
 occurrences  of  lignite  and  peat  near
 Varkala.  Im;  ortant  deposits  of
 bauxite  are  found  in  association  with
 laterite  cappings  near  Kumbla.  De-
 posits  of  iron  ore  near  Calicut,  Lime-
 stone  in  Palaghat  district,  graphite  in
 Ernakulam  district,  occurrences  “if
 mica  and  chrysoberyl  in  Trivandrum
 district  and  gold  in  Wynad  are  asso-
 ciated  with  the  crystalline  rocks.

 Presently  china  clay,  limeshell,  ball
 clay,  fireclay,  silica  sand,  ilmenite,
 rutile,  monazite  and  sillimanite  are
 being  mined  in  private  and  public
 sectors,

 पायालेडा-दाहपुर  क्षेत्र  में  कोयला
 खनन  में  विकास

 1405.  श्री  हुकम  चन्द  कछवाय:
 क्या  इस्पात  और  खान  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  पाथाखेड़ा,  शाहपुर  क्षेत्र  का
 भावी  'खनन  कार्यक्रम  क्‍या  है  और  वर्ष
 बार  इस  क्षेत्र  से  कितना  उत्पादन  होने
 की  सम्भावना  है  ;  और

 (ख)  क्या  इस  क्षेत्र  के  भावी  कोयला
 विकास  कार्यक्रम  से  सतपुडा  विद्युत  केन्द्र
 की  मांग  पूरी  हो  सकेगी  विशेष  रूप  से
 तब  जब  कि  विद्युत  केन्द्र  का  विस्तार
 4800  मेगावाट  तक  हो  जाएगा  ?

 इस्पात  और  खान  मंत्रालय  में  उपमंत्री

 पूछो  सुखदेव  बरसाद:  (क)  पा यब छोड़ा
 खान  का  विकास  तीन  विभिन्न  चरणों  में

 किया  जा  रहा  है  7  45  लाख  ठन  क्री
 लक्षित  क्षमता  की  एक  खान  में  पहले  ही
 कांपे  किया  जा  रहा  है  |  ऐसी  ही  45
 साख  टन  की  रक्षित  क्षमता  की  दूसरी
 छान  अर्थात्  पाथाखेड़ा  विस्तार  का  सी
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 विकास  किया  जा  रहा  है  ।  यह  झाशां
 की  जाती  है  कि  30  लाख  टन  की
 लक्षित  क्षमता  की  तृतीय  खान  अर्थात्
 पाथाखेड़ा  में  भी  निकट  भविष्य  में  कार्यारम्भ
 किया  जाएगा  |

 राष्ट्रीय  कोयला  विकास  निगम  ने,
 जो  इन  खानों  को  विकसित  कर  रहा  है,
 चालू  शौर  अगले  कुछ  वर्षों  के  दौरान
 निम्नलिखित  उत्पादन  कार्यक्षम  परिकल्पित
 किया  है

 1972-73,  5.  50  लाख टन

 1973-74  7.00  लाख टन
 1974-75  8.  00  लाख टन
 1975-76  9.00  लाख टन
 1976-77  ,  00  लाख टन
 1977-78  .  50  लाख टन
 1978-79  12.  00  लाख टन

 (ख)  आशा  की  जाती  है  कि
 32.5  मेगावाट  की  क्षमता  के  सतपुडा
 स्थित  वर्तमान  सेटो  के  लिए  कोयला  माग

 की  i975-76  तक  पायाब्रेड़ा  खानो  से

 पूर्णतः  पूति  हो  जाएगी  ।

 इस  समय  इस  क्षेत्र  में  प्रमाणित
 कोयला-उपलब्ध  राशियों  के  अ्राधार  पर

 000  या  i500  मेगावाट  क्षमता  के

 सुपर  तापीय  स्टेशन  को  चालू  रखने  के

 लिए  पर्याप्त  कोयला  खनित  नहीं  किया

 जा  सकता  है  |  अतिरिक्त  कोयला-उपलब्ध
 राशियों  की  विश मास ता  का,  यदि  कोई

 हों,  निधन  करने  की  दृष्टि  से  क्षेश्ष  में

 भूवैज्ञानिक  भ्रन्वेषणों,  को  तीव्र  किया

 गया  है  ।  इन  अन्वेषणों  के  साल  सिद्ध

 होने  तक,  यह  कहना  संभव  नहीं  है  कि

 सुपर  तापीय  स्टेशन  स्थापित  करने  के

 लिए  इस  क्षेत्र  से  पर्याप्त  कोयला  उपलब्ध

 कराया  जा  सकता"  है  गा  नहीं  ।
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 शब्द  प्रदेश  के  सिंगरौली  क्त्र  का  विकास

 1406.  शी  (कम दर्द  कऋ छु वाय  :  क्या
 इस्पात  धौर  खान  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  के  सिंगरौली  क्षत्र
 के  विकास  सम्बन्धी  कप कमों  की  मुख्य
 बाते  क्या  2;  और

 (ख)  सिंगरौली  उत्पादन  कार्यक्रम
 के  अन्तर्गत  मध्य  प्राण  विद्युत  मिल  द्वारा

 प्रीत  बित  सुपर  ताप  विद्युत  केन्द्र  के  लिए
 कितना  कोयला  सप्लाई  किया  जाएगा  ?

 .

 इस्पात  और  खान  मंत्रालय  में  उप-
 मंत्री  (श्री  सुबोध  हुं सदा)  (क)
 विरोधी  कोयला  क्षेत्रों  से  कोयला
 उत्पादन  के  प्रस्तावित  कार्यक्षम  में  दो
 विद्यमान'  खानों  शौर  चार  नई  खानों  से,

 जिन्हें  प्रक्षिप्त  किया  गया  है,  978-79
 में  73-00  लाख  टन  कोयले  का  उत्पादन
 परिकल्पित  हैं  t

 (ख)  सुपर  तापीय  विद्युता  घरों  के

 लिए  कार्यक्रम  भ्र भी  विचाराधीन  है।

 Reaction  of  FLOCL  to  Nationaliza-
 tion  of  Non-Coking  Coal  Mines

 1407.  SHRI  M.  S.  SIVASWAMY:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  the  Federation  of  In-
 dian  Chambers  of  Commerce  and
 Industry  had  described  as  unjustified
 the  taking  over  of  all  the  non-coking
 mines  under  a  Presidential  Ordi-
 nance;  and

 (b)  if  so,  the  gist  thereof  and  the
 reaction  of  the  Governmerf?  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSADA):  (a)
 Yes,  Sir.

 tb)  According  to  the  press  reports,
 the  President  of  the  Federation  stat-
 ed  thet  the  private  collieries  had
 3808  153,
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 been  fally  meeting  the  requiremente
 of  the  country  and  there  was  no  coal
 shortage  anywhere;  that  occasional
 shortages  of  coal  in  some  places  were
 solely  due  to  transport  bottlenecks
 that  despite  price  constraints  the  pri-
 vate  sector  hag  been  trying  to  plough
 back  and  imvest  capital  in  the  coal
 industry  and  that  the  Government’s
 action  will  cause  uncertainty  in  the
 entire  industry.

 The  Government  do  not  agree  with
 the  view  that  their  action  has  un-
 justified.  The  private  sector  in  the
 coal  industry  had  invested  very  little
 capital  in  the  industry  during  the
 last  ten  years  and  could  not  still  pro-
 vide  the  large  amount  of  capital  re-
 quired  for  achieving  the  Fifth  Pian
 target  for  the  coal  industry.  More-
 over,  the  private  sector  in  the  indus-
 try  had  largely  failed  to  fulfil  its
 obligations  to  the  workers  by  not
 paying  wages,  variable  dearness
 allowance  and  increments  according
 to  the  Wage  Board  Award,  as  also
 provident  fund  dues  and  gratuity.  It
 had  accumulated  large  arrears  of
 royalty,  sales  tax  and  other  Govern-
 ment  dues,  The  taking  over  of  the
 management  of  the  non-coking  coal
 mines,  pending  their  nationalisation,
 was,  therefore,  in  the  interests  of
 country  as  also  of  the  workers  of  the
 mines  and  has  not  caused  any  un-
 certainty  in  the  industrial  sector.

 Whereabouts  of  Indian  Journalists
 Screeneg  on  American  TV

 i408.  SHRI  D.  8.  CHANDRA
 GOWDA:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 state:

 (a)  whether  the  names  of  the  two
 Indian  journalsts-Surjit  Ghosal  and
 Deepak  Benerjee—captured  in  April,
 last  year,  do  not  appear  on  the  latest
 list  received  by  Indian  Government;

 (b)  whether  the  photographs  of
 these  two  journalists  were  screened
 on  American  Television  before  the
 start  of  the  War  in  December,  wl;
 and
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 (c)  the  steps  Government,  have
 taken  to  secure  definite  information
 about  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SURENDRA  PAL
 SINGH):  (a)  No,  Sir.

 (b)  Government  is  not  aware  of
 these  two  journalists  being  shown  on
 American  television,  but  is  aware
 that  a  film  which  included  shots  of
 the  journalists  was  shown  on  Pakis-
 tan  television.

 (c)  The  House  hag  already  been  in-
 formed  that  the  two  journalists  have
 not  been  traced  inside  Bangladesh.
 The  Government  of  Pakistan  replied
 on  the  8th  January,  ‘1973,  through
 Swiss  channels,  to  our  note  dated  the
 Ist  January,  ‘1973,  that  the  two  jour-
 nalists  were  at  no  time  under  the
 custody  of  the  Government  of  Pakis-
 tan  and  that  if  they  were  interned  by
 “the  local  provincial  authorities”  (the
 former  East  Pakistan)  the  Govern-
 ment  of  Pakistan  is  not  in  a  position
 to  provide  any  information  about
 them,  In  the  circumstances,  Govern-
 ment  greatly  regrets  that  it  has  no
 further  information  to  provide  on  this
 matter.  if

 जम्मू  के  निकट  भारतीय  वायुसेना
 के  एक  हेलिकॉप्टर  का

 दुर्धेटमाप्रस्त  होना

 1409.  री  भागीरथ  भंवर :  क्‍या  रक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  इस  वर्ष  फरवरी  में  जम्मू
 के  निकट  भारतीय  बाय सेना  का  एक
 हैलिकाप्टर  गिरकर  नष्ट  हो  गया  था  ;

 (ख)  इस  दुष्टता  में  कितनी  जन-
 गन  की  हानि  हुई  ;  और

 (7)  ह-1. ह  हुच टना  के  कारण  क्या  हैं?

 चका  संतरी  (भो  जगजीवन  रास  )  :

 (क)  शौर  (जल).  7  फ़रवरी,  973  को

 अम्मू  लिक  ,एक  भारतीय  वायुसेना

 का  एक  हेलीकाप्टर  गिरकर  नष्ट  हो
 गया  था  ।  वायुयान  में  सवार  फ्लाइट
 सेफ्टी,  एस.  पी.  लागु,  फ्लाइंग  प्रकार

 ए.  एन.  एस.  राणावत  तथा  फ्लाइट
 अफसर  सी.  जे.  निराले  मारे  गए  थे  ।

 दुर्घटना  के  फलस्वरूप  डाक  तार  विभाग
 के  कुछ  टेलीफोन  तारों  को  भी  क्षति

 पहुंची  थी  ।

 (ग)  दुर्घटन।ा  के  कारण  (कारणों)
 की  जांच  करने  के  लिए  गठित  की;  गई
 जांच  अदालत  ने  अभी  तक  रिपोर्ट  को
 अंतिम  रूप  नहीं  दिया  है।

 उत्तर  प्रदेश  में  भूमिहीन  सैनिकों
 को  भूमि  का  आवंटन

 1410.  धी  कृष्ण  द; श  पांडे  :  क्‍या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  3

 (क)  क्या  उत्तर  प्रदेश  सरकार  ने

 भूमिहीन  सैनिकों  वो  भूमि  देने  एव.  उनके

 पुनर्वास  की  व्यवस्था  की  है;  'कौर

 (ख)  यदि  हां  तो  एलेक  जनपद  में

 ।निको  को  कितनी  अभी  री  गई  एव
 उसके  पुनर्वास  ी  क्या  व्यवस्था  की  गई

 है  ?

 का  मंत्री  (भी  जगजीवन  रास)  :

 (क)  जी  हां,  श्रीमान

 ४
 (ख)  उत्तर  प्रदेश  सरकार  से  सूचना

 एकब्रिंत  की  जा  रही  है  और  सभा  के

 पटल  पर  रख  दी  जाए  ।

 मध्य  प्रदेश  में  कोयले  के  निक्षेपों
 के  लिए  संस्करण

 Lait  क्रि  गंवार  दीक्षित:

 क्या  इस्पात  शौर  साम  गंगो  7ह  बताने

 की  कपा  करनें  कि  :

 (क)  क्‍या  मध्य  प्रदेश  को  खातों  में

 करोल  के  भारी  निक्षेप  है  ;
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 (a)  er  इन्हें  मनमाने  ढंग  से
 ठेकेदारों  कौर  अन्य  अनधिकृत  छोटे
 ठेकेदारों  को  दे  दिया  जाता  है  जिसके
 परिणामस्वरूप  सरकार  को  भारी  नुकसान
 होता  है  ;

 (ग)  क्‍या  सरकार  ने  इस  पहलू  पर
 पीन  दिया  है  शौर  इस  सम्बन्ध  में  कोई
 सर्वेक्षण  किया  है  ;  और

 (ध)  यदि  नहीं,  ता  क्‍या  सरकार
 उक्त  राज्य  में  सर्वेक्षण  करके  कोयले  के
 निक्षेपों  का  पता  लगाने  के  लिए  कदम
 उठायेगी  ?

 इस्पात  और  खान  मंत्रालय  सें  उप-मंत्री

 (ी  सुखदेव  प्रसाद  )  :  (क)  जी,  हां  t

 (ख)  जी,  नहीं  ।

 (ग)  प्रश्न  नहीं  उठता  हूँ।

 (ध)  भारतीय  भूवैज्ञानिक  सर्वेक्षण
 द्वारा  i957  से  मध्य  प्रदेश  में  कोयला
 नक्षत्रों  का  श्रवस्थापित  करने  के  लिए
 यवस्थित  भूवैज्ञानिक  मानचित्रण  और

 बीबी  व्यक्त  हारा  अ्न्वेपण
 किये  जा  रहे  है।  भारतीय

 भूवैज्ञानिक  सर्वेक्षण  द्वारा  पत्र  और  तावा
 घाटी  पात्रे2,  विश् वाम पुर,  सोनहार,
 लखनपुर  खझिलिमिली,  सोहागपुर,  मोह पानी
 प्रौढ़  सिंगरौली  कोयला  क्षत्रों  के  मार्गों
 के  पट्टा  मुक्त  क्षेत्रों  में  व्यसन  द्वारा
 भ्रस्वेषण  किए  गए  ।  झिलमिली  और

 मोह पानी  में  ब्यान  सठियाए  सम् पूरित
 हो  गई  है  कौर  जहे  प्राय  कोयला  क्षेत्रों
 में  जारी  रखा  जा  रहा  है  1  भारतीय
 खान  ब्यूरो  शौर  राष्ट्रीय  कोयला  विकास
 निगम  ने  कोरवा  कौर  काम्पटी  कोयला
 क्षेत्रों  में  विस्तृत  व्यसन  किया  है,  मध्य
 प्रवेश  में  भ्र भी  तक  किए  गए  भूवैग्यानिक
 सनिचित्रण  शौर  व्यक्ति  द्वारा  लगभग
 113,900  ठन  कोयले  को  कस  उपलब्ध

 राशियां  सम्मानित  को  गई  है।  धागे
 को  कार्य  पचत  में  है  ।

 राष्ट्रीय  इंधन  नीति

 1412.  श्री  मूल  चन्द  डागा  :  क्‍या
 इस्पात  और  खान  मंत्री  यह  बताने  की

 कपा  करेगे  कि

 (क)  क्‍या  सरकार  के  विचाराधीन
 राष्ट्रीय  इंधन  नीति  बनाने  का  कोई  प्रस्ताव

 है.  शर

 (ख)  यदि  हा,  तो  सरकार  कब  तक
 इस  नीति  का  निर्धारण  कर  लेगी  तथा
 नीति  का  निर्धारण  किन  प्राकारों  पर
 किया  जाएगा  ?

 इस्पात  और  खान  मंत्रालय  में  उप-मंत्री

 (६.1६  सुबोध  हंसदा)  :  (क)  शौर  (ख).
 सरकार  ने  ,  भ्रागामी  i5  वर्षों  के  दौरान

 अपनाए  जाने  वाले  इंधन  नीति  की  रूपरेखा

 सुरक्षित  करने  के  लिए  इधन  नीति
 समिति  नियुक्त  की  हैँ।  इस  समिति  ने

 प्रतिमा  रिपोर्ट  प्रस्तुत  की  है  जिसमें
 समिति  )  के  लिए  ही  नीति  दी  गई  है
 आशा  की  जती  है  कि  समिति  की  तम

 रिपोर्ट  मार्च,  9735  तक  प्यार  होगी  t

 faerie  इंजीनियर  कम्पनी,
 पटना  का  बंद  होना

 1413.  श्री  रामावतार  शास्त्री:  क्या
 भारी  उद्योग  मंत्री  यह  बताने  की  कृपा  करेगा
 कि:

 (क)  क्या  ब्रितानी  इंजीनियरिंग  कपनी

 (बैगन  डिविजन)  बिहार  के  पटना
 जिलान्तगंत  मोकामा  से  कई  वर्षों  से काम  करती

 श्रीराम  है  ,

 (@)  क्‍या  उक्त  कंपनी  ने  बिहार  सरकार
 को  कारखाना  बद  करने  का  नोटिस  दिया  है;
 यदि  हा  तो  इसके  क्‍या  कारण  है  ।

 (ग)  क्‍या  कंपनी  को  बंद  करने  के

 बिरोध  मे  ब्रिटानिया  इंजीनियरिंग  लेबर  यूनियन
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 ने  प्रधान  शबी  को  कोई  शासन  दिया  है;
 कौर

 (ध)  यदि  हा,  तो  इस  बारे  में  शिकार
 क्या  प्रतिक्रिया  है  ?

 भारी  उद्योग  मंत्रालय  में  उपमंत्री  (शी
 सिद्धेश्वर  प्रसाद  )  :  (क)  जी,  हां  ।

 (ख)  जी,  हा  1  कंपनी  ने  बताया  है  कि
 कारखाने  के  कार्य  परिणाम  1966-67  से

 अनुकूल  नही  रहे  है,  पर्याप्त  क्षमता  बेकार  पड़ी

 है,  इससे  काफी  हानि  हुई  है  कौर  विगत  यूनिट  को
 चलाते  रहने  के  लिए  वित्तीय  साधनों  की  पूर्ण
 कमी  है  ।

 (7)  जी,  हवा।

 (घ)  उद्योग  (विकास  तथा  विनियमन  )
 अधिनियम  की  धारा  15  के  भ्र धीन  ब्रिटानिया
 इंजीनियरिंग  कंपनी  (बैगन  डिवीजन  ),  मोकामा
 के  कार्यों  की  जांच  करने  के  लिए  जांच  समिति
 गठित  करने  के  प्रश्न  पर  सरकार  विचार  कर

 रही  है।
 Closure  of  Factories  in  Gujarat  due

 to  shortage  of  Coke
 4l4.  SHRI  ARVIND  M.  PATEL:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  several  factories  in
 Gujarat  have  been  closed  down  due
 to  the  shortage  of  coke;  and

 (b)  if  so,  the  steps  being  taken  by
 Government  to  supply  aufficient  coke
 to  Guyarat  to  avoid  such  closure  of
 industries  in  future?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  and
 (b).  Some  factories  have  shut  down.
 The  movement  of  coal  and  coke  to
 different  consumers  all  over  the  coun-
 try  was  affected  due  to  locking  up  of
 wagons  due  to  the  ‘Mulki'  rules  agi-
 tation  in  December,  1972/January,
 1978;  The  U,  9,  Engineers  strike  in
 Jenuary,  W738  hed  also  upset  the

 however,  been  called  off  and  allot-
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 ments  for  loading  of  coke/coal  have
 been  stepped  up.  As  against  an  aliot-
 mest  of  55l  wagons  for  loading  of
 coke  to  Gujarat  in  December,  1972,
 792  wagons  were  allotted  in  January,
 1973.

 Circulation  of  Leaflet  in  Hong  Kong
 Levelling  charges  against  Indian

 Commissioner

 ‘1416,  PROF.  NARAIN  CHAND
 PARASHAR:

 SHRI  H.  M.  PATEL:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  no-
 ficed  a  printed  leaflet  circulated  by
 the  Editor,  “The  Indian”,  Hong  Kong
 levelling  serious  charges  against  the
 present  Indian  Commissioner  in  Hong
 Kong;

 (b)  if  so,  the  reaction  of  Govern-
 ment  to  the  charges  contained  there-
 in;  and

 (c)  whether  Government  have
 taken  any  action  or  propose  to  take
 any  action  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SURENDRA  PAL
 SINGH):  (a)  Yes,  Sir,  Government
 have  received  copies  of  the  leaflet.

 (0)  and  (c),  Government  have  in-
 vestigated  the  charges  and  have
 found  them  either  exaggerated  or
 based  on  some  misunderstanding.
 However,  in  this  case,  as  in  every
 other  case,  whenever  Government
 find  scope  for  improvement  of  their
 Missions  they  take  appropriate  mea-
 sures  about  it.

 Payment  of  Minimum  Wage  to  Bid!
 Workers  in  Tripura.

 1417,  SHRI  BIREN  DUTTA;
 the  Minister  of  LABOUR  AND  RE-
 HABTLITATION  ‘be  pleaked  to  state:

 (a)  whether  Bidi  workers  of  Tri-
 pura  are  not  given  minfmum  wage  of
 Re,  3.00  per  day;  and
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 (b)  if  so,  the  steps  Government
 propose  to  implement  it?

 THE  MINISTER  OF  LABOUR
 AND  REHABILITATION  (SHRI
 RAGHUNATHA  REDDY):  (a)  and
 (b).  A  report  in  the  matter  has  been
 called  from  the  Government  of  Tn-
 pura.

 Acquisition  of  Land  for  Defence  Can-
 tonment  near  Gauhati

 1418.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  53i3  on  the
 2lst  December,  972  regarding  acqui-
 sition  of  land  for  Defence  cantonment
 near  Gauhati  and  state:

 (a)  how  many  acres  of  land  was
 acquired,  from  the  owners  and  what
 was  the  total  compensation  paid  to
 them;  and

 (b)  whether  the  acquisition  was
 compulsory  or  made  with  their  con-
 sent?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  De-
 tails  of  land  acquired  near  Gauhati
 (of  which  the  land  acquired  in
 village  Amechang  vide  reply  to  the
 Lek  Sabha  Unstarred  Question  No.
 63l3  answered  on  2ist  December
 1972,  forma  only  a  part)  are  as
 under:

 (i)  225.98  acres  of  private  land
 acquired  at  a  cost  of
 Rs.  88,51,422.53,  excluding
 additional  compensation
 awarded  by  the  Court.

 (2)  835,69  acres  of  State  Govern-
 ment  land,  transferred  at  a
 cost  of  Re.  22,59,474.69.

 49)  The  private  lands  were  acquir-
 cy  under  the  provisions  of  the  Land
 Acquisition  Act,  1894,

 Work  done  by  Army  at  Salt  Lake
 area,  Calcutta

 1419,  SHRI  JYOTIRMOY  8080:
 SHRI  R.  P.  DAS:

 Will  the  Minister  of  DEFENCE  be
 “leased  to  state:

 (a)  whether  Indian  army  personnel
 were  engaged  to  construct  and  repair roads  and  bridges  in  connection  with
 the  74th  Session  of  the  Indian  Na-
 tional  Congress,  held  in  the  Salt  Lake
 area,  Calcutta;

 (b)  if  so,  under  what  rules  or  re-
 gulations  army  personnel  were  en-
 gaged  to  work  for  the  conference  of
 a  political  party;  and

 (c)  the  total  expenditure  incurred
 On  this  account?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Ihe
 Salt  Lake  Authorities  were  assisted
 at  their  request  in  the  construction  of
 4  bridge  across  the  Kristopur  Canal
 opposite  Salt  Lake  Town  in  Calcutta
 between  7th  December,  972  to  22th
 January,  1973.

 (b)  The  assistance  was  provided  in
 pursuance  of  the  policy  to  provide,
 wherever  feasible  or  necessary,  aid  to
 Civil  Authorities,

 (c)  The  total  expenditure  incurred
 on  this  account  is  under  compilation;
 it  will  be  recovered  from  the  Salt
 Lake  authorities.

 Production  of  ‘Girnar’  Scooters

 1420,  DR.  H.  P.  SHARMA.  Will  the
 Minister  of  HEAVY  INDUSTRY  be
 pleased  to  state:

 (a)  whether  production  of  ‘Girnar’
 scooters  has  already  commenced  and
 if  so,  the  sahent  features  of  the  pro-
 ject  and  the  foreign  component  oi  the
 scooter;

 (b)  the  manner  in  which  its  price
 and  performance  compare  with  that  of
 the  ‘Vespa’  and  Lambretta’;  and



 oe

 ‘(c)  the  installed  annual  profluction
 capacity  and  by  what  time  it  will  reach
 fu'l.  capacity  :  production?  -

 THE  DEPUTY  MINISTER  IN  THE
 ‘MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD):
 {a)  Yes,  Sir.  The  salient  features  of
 the  Project  are  that  it  has  been  de-
 veloped  without  any  foreign  collabora-
 tion  ‘and  it  seeks  to  maximise  utilisa-
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 “content  in  the  scooter  is-2.]  per  -cent
 of  its  ex-factory  price

 (b)  The  ex-factory  retail  price  of
 Girnar  scooter  is  Rs,  2720.27  per.  scoo-
 ter  as  against  the  ex-factory  retail
 prices  of.  Rs.  2327  and  Rs.  2449  per
 scooter  of  Bajaj  (Vespa)  and  Lamb-
 retta  Scooters  respectively.

 The  performance  of  this  Scooter  can
 be  compared  with  that  of  Vespa

 tion  of  ancillary  capacity..  The  import  (Bajaj)  and  Lambretta  as  under:

 Specification  Vespa  Lambretta  Girnar
 (Bajaj)

 r.  Maximum  Power  +  +  §-5BHP  65BHP  6:5BHP at  at  at

 2.  Engine  Capacity  (displacement)

 ३  Wheel  base  2
 9

 2
 हे

 4.  Gear  Box  हि  *

 s  Tyre  size  7  *  .

 §280  rpm.

 उब5' 45  ००
 7  809  mm

 द  3  speed

 a5xK8

 §300  Tpm.  6500  rpm
 sah

 148  cc.  45"  4  cc.

 I290  mm  ‘1210  mm,
 4  speed

 3°5xTO  z  3°5xI0

 4  speed

 (e)  The  initial  production  target  of
 6000  scooters  per  year  will  be  achiev-
 ed  by  the  end  of  1974,  The  produc-
 tion  will  be  gradually  raised  to  the
 licensed  capacity  of  24,000  scooters
 per  year  in  three  years  from  the  date
 of  achieving  the  initial  target.

 Agreements  between  H.M.T.  and
 Foreign  Countries/Firms  for  Mana-

 facture  of  Tools

 1421  SHRI  T,  8.  LAKSHMANAN
 Will  the  Minister  of  HEAVY  INDUS-
 TRY  be  pleased  to  state:

 (a)  the  trames  of  countries  or
 foreign  companies  with  whom  the
 Hindustan  Machine  Tools  Ltd.,  enter-

 ed  into  three  technical  collaboration
 agreements  for  the  manufacture  of
 Sliding  Headstock  Automatic  Lathes,
 Heavy  Duty  Engine  Lathes,  Ram
 Turret/Unit  Assembled  Bed  tpye  Mil-
 ling  Machine;  and

 {b)  whether  the  production  of  these
 items  has  started;  and  if  not,  the  rea-
 sons  for  the  delay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD):
 (a)  The  Company  has  concluded
 Technical  Collaboration  Agreements
 with  the  following  firms  for  the  manu-
 facture  of  the  products  shown  against
 each:

 ी
 Me

 Fritz  Werner,  Werkzeu
 rienfelde,  West

 GD  M]s.  Ss  A  Petermann,  2  Moutier, Ge)  a  Joa  740,  »

 (U.S.A.) Gi)  Mp  hawt
 American.  Tool  Works  Co.,  ae

 Gmgh,  Bed  type  Milling  Machines.  काक

 ee
 Sliding  Headstock  Ayptomatics.

 re  काका

 ap  ee  ee  =
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 (b)  The  production  of  Bed  Type
 Milling  Machine  has  since  started.
 The  production  of  Sliding  Headstock
 Automatics  will  he  taken  up  during
 ‘1973-74.  As  regards  the  Heavy  Duty
 Engine  .athes,  prototypes,  since
 assemblec  are  undergoing  trials,  on
 completion  of  which  regular  produc-
 tion  will  be  taken  up.

 Foreign  Collaborations  with  Bharat
 Heavy  Electricals  Ltd.

 1423,  SHRI  SOMNATH  CHATTER-
 JEE:  Willi  the  Minister  of  HEAVY
 INDUSTRY  be  pleased  to  state:

 ‘ay  whether  Bharat  Heavy  Electri-
 cals  Ltd.,  have  renewed  or  entered  in-
 to  collaboration  agreements  with
 foreign  firms  recently:

 (b)  if  so,  the  specific  areas  in  which
 foreign  collaboration  has  been  sought;

 (e)  the  name  of  the  foreign  firm/
 cellaboration  of  which  has  been  sought
 and  the  broad  outlines  of  the  terms
 and  conditions  of  such  collaboration
 agreement;  and

 (d)  whether  such  collaborations  are
 justified  after  many  years  of  develop-
 ment  in  indigenous  know-how?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY-INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD):
 (a)  to  (९).  The  proposals  received  re.
 cently  from  Messrs  Bharat  Heavy
 Electricals  I.td..  seeking  approval  to
 their  entering  into  collaboration  with
 Messrs  Copes-Vulcan  Insc.,  Lake  City.
 USA  and  Messrs.  Air  Pre-Heaters
 Co.,  Inc,  Wellisville,  New  York,  USA,
 for  acquiring  know-how  for  the  manu-
 facture  of  Soot  Blowers  and  Regene-
 rative  Air  Pre-heaters  respectively  are
 under  the  consideration  of  Govern-
 ment.  It  will  not  be  in  the  public
 interest  to  divulge  the  terms  of  colla-
 boration  proposed.

 (a)  Soot  Blowers  and  Regenerative
 fers  are  both  accessories  that

 have  to  be  provided  with  power  house
 boilers  manufactured  by  BHEL.  The

 techgical  know-how  for  the  manu-
 facture  of  these  accessories  is  not
 available  with  BHEL  and  hence  these
 items  had  to  be  imported  so  far.
 BHEL  would  be  able  to  manufacture
 these  accessories  once  they  are  allow-
 ed  to  obtain  the  know-how  from  world
 renowned  foreign  parties.  Foreign
 collaboration  would.  therefore,  be
 justified.

 Capacity  of  H.M.T.  to  meet  Require-
 ments  of  Machine  Tools

 1424,  SHRI  SAROJ  MUKHERJEE:
 Will  the  Minister  of  HEAVY  INDUS-
 TRY  be  pleased  to  state:

 (a)  the  total  requirements  of
 machine  tools  in  our  country;

 (b)  the  total  capacity  so  far  dé
 veloped;  and

 (९)  the  eatent  to  which  H.M.T.,  has
 developed  the  capacity  to  meet  the
 requirements?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD):
 (a)  The  total  requirement  of  machine
 tools  in  country  by  1973-74  is  estimat-
 ed  to  be  of  around  Rs,  85  crores  per
 annum.

 (्)  The  total  capamty  installed  so
 far  is  of  about  Rs.  80  crores.

 (९)  The  developed  capncity  for
 machine  tools  in  HMT  on  two  shift
 working  basis  33  R«,  22.20  crores.

 Quality  Control  Tests  in  Fixing  Price
 of  Cars

 1425,  SHRI  HARI  KISHORE
 SINGH:  Will  the  Minister  of  HEAVY
 INDUSTRY  he  pleased  to  state:

 (a)  whether  quality  control  tests
 are  also  held  while  reviewing  the
 price  of  Ambassador  and  Fiat  Cars;
 and

 (b)  if  so,  an  outfine  thereof?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD):
 (a)  and  (b).  No,  Sir.  Hon  Member's
 suggestion  is  being  considered  bv  the
 Government.

 ver  मंत्रालय  के  एक  कर्मचारी  के  विद्ध
 उसके  राय  स्त्रोतों  से  झिझक  धन

 जमा  करते  का  मामला  दर्ज
 किया  जाना

 1426.  भरी  हुकम  बन्द  कछाबाय :  कया
 श्व  मंत्री  यह  बताने  की  कृपा  करेगे कि कि  :

 (क)  क्‍या  केन्द्रीय  जाच  ब्यूरो  ने  रक्षा
 मंत्रालय  के  किसी  सिविलियन  अधिकारी  के
 विरुद्ध  राय  स्रोतों  से  भ्र धिक  धन  जमा  करने
 का  मामला  दर्ज  किया  है  ,

 (ख)  यदि  हा,  तो  ली  गई  तलासी  मे
 पता  लगी  उसकी  वर्तमान  चल  और  भ्र चल
 सम्पति  का  ब्यौरा  क्‍या  है  ,  कौर

 (य)  इस  संबन्ध  में  जागे  क्‍या  कार्यवाही
 की  जा  रही  है  ?

 रक्षा  मंत्री  (भी  जनजीवन  राम  )  :

 (क)  जी  हां,  श्री मन  ।

 (ख)  (a)  104,551. 22 872 22  रुपये  की
 की  ग्रा वधिक  जमा  कौर  राष्ट्रीय
 मूल्य  बचत  प ।

 (2)  12,355.43 3 क्या  की  बैंक
 में  राशि  ।

 (3)  937  ग्राम  वजन  का  सोना
 तथा  प्रा भूषण  ।

 (4)  दस  दस  हजार  रुपए  प्रेरित

 मूल्य  की  दो  जीवन  बीमा  निगम
 पालिसियां  |

 १5)  गाजियाबाद  कौर  कलकत्ता
 में  क्रश  :  12,000  रुपए  तथा

 17,708 Fo ६०  wer  के  भूमि  के
 कलाम
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 (6)  3  'मड़िया,  एक  रेफिजरेटर,  एक
 रिकार्ड  प्लेयर,  दो  रेडियो,  बस्त्र,
 फर्नीचर  प्राणी  जैसी  चल  सम्पत्ति  ।

 (ग)  जांच  पड़ताल  जारी  &  ।

 Profit  Earned  by  HMT.  Units

 1427,  SHR]  RAJDEO  SINGH:  Will
 the  Minster  of  HEAVY  INDUSTRY
 be  pleased  to  state.

 (a)  whether  Hindustan  Machine
 Tools  has  trebled  its  profits  in  1971-72,
 and  its  prduction  rose  by  over  23  per
 cent;

 (b)  if  so,  whether  this  profit  is  that
 of  Bangalore  uniis  or  inclusive  of
 other  Units,  and

 (c)  the  net  profit  earned  in  term  of
 money?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD):
 (a)  Yes,  Sir.

 (9)  and  (c).  During  the  year  1971-
 72  the  Company  as  a  whole  showed
 a  net  profit  of  Rs.  i2  lakhs,

 Agreement  for  Export  of  H  M.T.  Ma-
 chine  to  Poland

 1428,  SHRI  D  B,  CHANDRA
 GOWDA:  Will  the  Minister  of
 HEAVY  INDUSTRY  be  pleased  to
 state:

 (a)  whether  an  agreement  for  the
 export  of  260  HMT  machines  has  been
 signed  between  India  and  Poland;  and

 (9)  if  so,  the  salient  features  there-
 of  regarding  the  machines  Poland  5
 going  to  import  and  the  earnings  of
 foreign  exchange  in  this  process?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY!  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD)
 (a)  and  (b).  HMT  has  conchuied  8
 Sales  Agreement  with  M/s.  Metal  ex-
 port,  ६...  Peland  for  export  of
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 460  machines  tools  with  accessones
 valued  at  approximately  Rs.  380  lakhs.
 It  may  not  be  desirable  to  disclose  the
 salient  features  of  the  conract  agree-
 ment  as  it  is  commercial  in  character.

 Agreement  Entered  into  by  Machine
 ‘Tool  Corporation  of  Indian  Limited,

 Ajmer

 1429.  SHRI  C.  CHITTIBABU:  Will
 the  Minister  of  HEAVY  INDUSTRY
 be  pleased  to  state:

 (a)  the  main  features  of  three  agree-
 ments  enered  into  by  the  Machine
 Tool  Corporation  of  India  Limited,
 Ajmer  for  manufacturing  universal
 fools  and  Cutter  Grinders,  Vertical
 Surface  grinders  and  crankshaft,
 Grinders,  Internal  Grinders  and  Cen-
 treless  Grinders;  and

 (b)  whether  production  of  these
 items  has  started  and  if  not,  the  rea-
 aeons  for  the  delay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD):
 (a)  It  is  not  desirable  to  disclose  the
 terms  of  the  agreements  as  they  are
 commercial  in  character.

 79)  The  production  of  these  items
 has  already  commenced.

 Setting  up  of  Tractor  Manufacturing
 Plant  at  Bangalore

 i480.  SHRI  K.  M.  MADHUKAR:
 Will  the  Minister  of  HEAVY  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  Government  have  ap-
 proved  a  proposal  to  set  up  a  tractor
 manufacturing  plant  at  Bangalore  for
 the  manufacture  of  44-Horse  power
 trators;

 (b)  whether  the  plant  is  to  be  set
 up  with  Austrian  collaboration;

 {oe}  if  so,  the  main  features  of  the
 Proposal;  and

 (है)  the  estimated  cost  thereof?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD):
 (a)  and  (b).  Yes,  Sir.

 (९)  and  (a).  The  plant  will  have  a
 capacity  of  5,000  tractors  per  annum
 in  the  first  phase  and  12,000  Nos.  per
 annum  ultimately.  The  first  phase  of
 the  project  is  estimated  to  cost  about
 Rs.  443  lakhs.

 हरिद्वार  स्थित  भारत  हबी  इलेकिटर-
 कलस  लिसिटड  में  उत्पादन

 43.  श्री  मुल्की राज सैनी राज  जैसी  :  क्‍या
 भारी  उद्योग  मंत्री  यह  बताने  की  कृपा  करेगे
 कि  हरिद्वार  स्थित  भारत  हैवी  इलेक्ट्रिकल्स
 लिमिटेड  के  प्रबन्ध  मे  सुधार  लाने  कौर  उसमें
 उत्पानद  बढ़ाने  के  लिये  सरकार  द्वारा  क्‍या
 कार्यवाही  की  जा  रही  है  ?

 भारी  उद्योग  मंत्रालय  में  उप  मंत्री  (शी
 सितंबर  प्रसाद):  सरकार  ने  हैवी  इलेक्ट्रा-
 कलस  इण्डिया  लिमिटेड  और  हरिद्वार  एकक
 सहित  भारत  हैवी  इलेक्ट्रिकल्स  लिमिटेड  को
 जिन  समस्याझ्रो  का  सामना  करना  पढ़ता
 है  उसका  पता  लगाने  के  लिये  एक  उच्चा-
 घिकार  प्राप्त  कार्य  समिति  नियुक्त  की  है  |

 यह  समिति  इन  दोनों  उपक्रमों  के  कार्य  में
 समग्र रूप  से  सुधार  लाने  के  प्र न्य पाय  सुझायेगी
 और  यह  सुनिश्चित  करेगी  कि  वे  यथासम्भव
 कम  से  कम  समय  मे  ही  निर्धारित  क्षमता  प्राप्त
 कर  लेते  हैं  :  समिति  की  अधिकांश  सिफारिशें
 कार्यान्वित  कर  दी  गई  हैं।  सिफारिशो  में  ऊंचे
 स्तर  पर  प्रबन्ध  को  सुदृढ़  बनाना  तथा  संयंत्र
 में  योजना  बद्ध  रूप  से  कार्य  करना  सम्मिलित

 है

 हरिद्वार  संयंत्र  में  इष्ट तम  क्षमता  का  लक्ष्य
 प्राप्त  करने  के  लिये  भी  एक  कार्यक्रम  बनाया
 गया  है  जिसमें  आवश्यक  वस्तुएं  जुटाकर
 उत्पादन  को  इष्टता  स्तर  पर  पहुंचाकर  लक्ष्य
 को  प्राप्त  करने  हेतु  एक  विस्तृत  समयबद्ध
 कार्यक्रम  तैयार  किया  गया  है  1
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 पकड  ef  Zinc  te  Mrs.  Kalinga  Tubes

 1482,  SHRI  DEVINDRA  SAT-
 PATHY:  Will  the  Minister  of  HEAVY
 INDUSTRY  be  pleased  to  state:

 (a)  whether  the  usual  quota  of
 Zine  is  being  given  to  M/s.  Kalinga
 Tubes,  Cuttack;  and

 (b)  if  so,  the  Quantity  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD):
 (a)  Yes,  Sir.

 (b)  Quantity  of  Zinc  allotted  to
 M/s.  Kalinga  Tubes  during  1971-72
 and  1972-73  (upto  February,  973)  is
 as  below:—

 97i-72—579  tonnes

 1972-73--444  tonnes.

 Manufacture  of  Marine  Turbines  by
 Heavy  Electricals  Ltd.,  Bhopal

 1433,  SHRI  RANABAHADUR
 SINGH:  Will  the  Minister  of  HEAVY
 INDUSTRY  be  pleased  to  state  whe-
 ther  the  Heavy  Electricals  (India)
 Ltd.,  Bhopal,  has  undertaken  the  ma-
 nufacture  of  marine  turbines  for  pro-
 pelling  the  Indian  Navy’s  Leander
 class  warship?

 {THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD):

 Yes,  Sir.  Marine  turbines  have  been
 manufactured  and  supplied  by  Heavy
 Electricals  (India)  Limited,  Bhopal  to
 the  Indian  Navy.

 Export  of  Production  by  HEL,
 Bhopal

 1484.  SHRI  RANABAHADOR
 SINGH:  Will  the  Minister  of  HEAVY
 INDUSTRY  be  pleased  to  state:

 (a)  whether  Heavy  Electricals  Li-
 mited,  Bhopal  had  undertaken  to  ex-
 port  its  production  to  foreign  coun-
 tries;  and
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 (b)  if  so,  the  position  regarding  the
 earning  of  foreign  exchange  in  this
 regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD): (a)  and  (०),  Some  export  orders  in
 transformers,  switchgears,  capacitors
 and  motor  reactors  are  under  execu-
 tion.  Total  export  orders  so  far  in
 hand  amount  to  about  Rs.  .46  crores.
 Contracts  worth  about  Rs.  44  lakhs
 have  been  executed  and  the  balance
 of  orders  are  likely  to  be  executed  in
 the  next  8  months,

 Manufacture  of  Sophisticated  Surface
 to-Air  Missiles

 1435.  SHRI  RANABAHADUR
 SINGH:  Will  the  Minister  of  DE-
 FENCE  be  pleased  to  state:

 (a)  whether!  Government  purpose
 to  manufacture  sophisticated  surface-
 to-air  missiles;  and

 (b)  46  so,  the  main  features  thereof?

 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  IN  THE  MI-
 NISTRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  Yes,  Sir.

 (b)  It  would  not  be  in  the  public
 interest  to  disclose  the  details  there-
 of.

 Proposat  to  Amend  Coal  Mines  Pen-
 हि  sion  Scheme

 1436.  SHRI  R.  N.  SHARMA:  Will
 the  Minister  of  LABOUR  AND  RE-
 HABILITATION  he  pleased  to  state:

 (a)  whether  Government  have
 under  consideration  any  proposal  to
 amend  the  Coal  Mines  Pension
 Scheme;  W971;

 (b)  if  so,  the  nature  of  amendments
 proposed;  and

 (¢)  the  time  by  which  they  will  be
 introduced?
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 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  to  (c).  Pro-
 posals  to  make  certain  procedural  chan-
 ges  in  the  Coal  Mines  Family  Pension
 Scheme,  97l,  are  under  consideration.
 They  are  expected  to  be  finalised
 shortly.

 Dispensary  or  first-aid  posts  for
 Coal  Mines  workers

 1437.  SHRI  R.  N.  SHARMA:  Will  the
 Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  the  number  of  workers  in  a  coal
 mine  for  which  the  employers  are  re-
 quired  to  provide  a  dispensary  or
 First-aid  Post;

 (b)  the  number  of  dispensaries  or
 First-Aid  Posts  provided  for  workers
 vf  Kedia  and  Jharkhand  mines  in
 Bihar  run  by  Managing  Contactors
 and  how  they  compare  with  the  pres-
 eribed  scale;  and

 fc)  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  Every  working
 mine  is  required  to  provide  First-aid
 Station  irrespective  of  the  number  of
 persons  employed.  If  the  number  of
 persons  employed  is  more  than  150,
 a  First-gid  Room  is  required  to  be
 provided.

 (b)  and  (c),  Information  is  being
 collected  and  will  be  placed  on  the
 Table  of  the  Sabha,

 Industefal  Committees  on  coa]  and
 non-coal  mines

 1438,  SHRI  R.  N.  SHARMA:  Will
 the  Minister  of  LABOUR  AND  RE-

 ‘ATION  be  pleased  to  state:
 (a)  whether  Industrial  Committees

 on  goal  and  non-coal  mines  have  not
 met  for  over  two  years:

 (b}  the  difficulties  in  convening  the
 meeting  of  the  Committees  twice  or
 thrice  every  year  and  whether  these
 are  insuperable;  and

 (c)  whether  Government  propose  to
 convene  more  frequent  meetings  of
 the  Committees?

 THE  MINISTER  FOR  LABOUR
 AND  REHABILITATION  (SHRI
 RAGHUNATHA  REDDI):  (a)  to  (c)
 Though  the  Industrial  Committees  on
 Coal  Mining  and  Mines  other  than
 Coal  have  not  been  convened  for  over
 last  two  years,  ad-hoc  meetings  were
 held  in  September,  972  and  January,
 ‘1973,  to  discuss  major  issues  connect-
 ed  with  the  coal-mining  industry.

 There  are  fifteen  Industrial  Com-
 mittees  on  various  industries.  Meet-
 ings  of  these  Committees  are  conven-
 ed  as  and  when  neceSsary.

 पाकिस्तान  से  शाए  विस्थापित  व्यक्तियों
 का  पुनर्वास  और  उन्हें  मुआवजों

 का  भुगतान

 श्री  जगन्नाथ  राव  जोशी  :
 श्री  हरी  सिह  :

 क्या  श्रम  और  पुनर्वास  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि

 (क)  जनवरी,  .973  तक  पाकिस्तान

 तथा  प्रिय  देशों  से  गए  कितने  विस्थापित

 व्यक्तियों  को  अब  तक  बसा  दिया  गया  है  कौर

 उनको  मुग् राव जा  दिया  गया  है  ;  कौर

 (ख)  यह  किये  कब  तक  पूरा  हो

 जाएगा  ?

 शम  और  पुनर्वास  मंत्री  (ओ  रघुनाथ

 रेड्डी)  :  (क)  एक  विवरण  सपा  पटल  पर

 रखा  है  ग्रंथालय  में  रखा  गया।  देखिये

 संख्या  LT  4342/73]

 (ख)  भूतपूर्व  पूर्वी  पाकिस्तान  से  भर

 28,000  प्रवासी  परिवारों,  जो  पुनर्वास

 1439.



 '  की  प्रतीक्षा  में  हैं,  के  अतिरिक्त,  वर्मा  के
 o  प्रवासियों  तथा  भारत-अभिशंका  केबारे,

 964  के  झन्तगंत  न्नीलंकी  से  प्रवासियों
 का  जाना  जारी  है  1  :इस  समय  लगभग

 "15,000  तिंज्यंती  शरणार्थी  भी  हैं  ।  इस
 समय  यह  बताता  संभव  नहीं  हैं  कि  कब  तक

 पुनर्वास  कार्यकरण  पूरा  हो  जाएगा  ।  अन्य  कारणों
 के साथ  साथ,  पह  कृषि  तथा  बागानों  के  लिये

 भूमि  की  उपलब्धता  पर  निर्भर  करता  है।  राज्य
 सरकारों  क्वारा  कृषि  में  पुनर्वास  के  लिये  पहले

 दी  गई  मुंशी  के  सम्बन्ध  में  विभिन्न  योजनाएं
 प्रगति  पर  या  विचाराधीन  हैं

 Visit  of  Chief  of  General  Staff  of
 England  to  India

 1440,  SHRIMATI  SAVITRI
 SHYAM

 SHRI  NAWAL  KISHORE
 SHARMA:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  the  Chief  of  General
 Staff  of  England  has  recently  visited
 India;

 (b)  whether  the  visit  was  an  official
 or  a  private  one,  and  the  main  aim  of
 the  visit;  and

 (ce)  whether  ‘the  Indian  Field  Mar-
 shal.  will  also  pay  such  a  visit  on  reci-~
 procal  basis  .  and  if  so,  the  nature
 thereof?

 THE  MINISTER  OF  DEFENCE

 (GHRE
 JAGIIVAN  BAO:  (a)  Yea,

 ao  <b)  "This:  Was  an  offlélal  goodwill
 injuries

 By

 Intreduetion  of  sea.  cadet.  corps.  in
 colleges.and  suhnols  of  7४

 144},  SHRIMATI  SAVITRI  SHYAM:
 Will  ‘the  Minister  of  DEFENCE  be
 pleased:.to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  the  Gov-
 ernment  to  introduce  Sea  Cadet  Corps
 in  the  colleges  and  schools  in  Uttar
 Pradesh;  and

 (b).if  so,  the  main  features  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  Sea  Cadet  Corps  is  a  private  So-
 ciety  with  its  headquarters  at  Bom-
 bay  and  its  activities  do  not  come
 under  the  purview  of  the  Govern-
 ment.  As  such  Government  is  not
 aware  of  any  proposal  for  setting  up
 a  Sea  Cadet  Corps  in  the  colleges  and
 schools  in  Uttar  Pradesh.

 Man-days  lost  due  to  industrial
 accidents

 1442.  SHRI  D.  9.  DESAI:  Will  the
 Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  how  many  man-days  heve  been
 lost  dué.  to  industrial  accidents  in  the
 years  ‘1970,  I97]  and  कार्ड  industry-
 wise;  and

 (b)  the  reasons  for  substantial
 difference:  in  such  losses,  if  any?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  .  fa)  ang  (b)  A
 statement:.giving  industry-wise  num-
 ber  of  man-days  lost  due  to  non-fatal

 from  industrial  ac-
 cidents:  during  the  year  070:in  which
 the  aifected  workers.  returned  to  work
 during  the  same  year  is  laid  on  the

 so
 a

 Mable:  of  the  Lok  Sablia:.  Similar  in-
 for’  आर  and
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 STATEMENT  ,

 Number  of  Mandays  lost  due  to  Industrial  Injuries  resulting  from  Non-fatal  accidents  (in
 which  workers  returned  to  work)  in  Factories  durtng  ‘1970.

 (By  Industrv)

 Code  No  and  Industry  Man  days
 lost

 Processes  Allied  to  Agriculture  (Gins  and  Presses)  ,877
 Food  (except  Beverages)  *  .  71,936

 Beverages  4  .36r

 Tobscco  13,254,

 Textiles  हे  हि  है  हि  हि  हि  T,40!,092

 Footwear,  other  wearing  Apparel  and  made  up  textile  goods  23970
 Wood  and  Cork  (except  Furniture)  I9,4I9
 Parniture  and  Fixtures  छ  3,708

 Paper  and  Paper  Products  48,746

 Printing,  Publishing  and  Alhed  Industries  ‘12,425

 Leather  and  Leather  Products  (except  footwear)  8,772

 Rubber  and  Rubber  Products  492580

 Chemicals  and  Chemical  Products  96,237

 Products  of  Petroleum  &  Coal  हें  JH 08

 ar  eee  Mineral  Products  (except  Products
 of

 Petroleum  and  .  ३6456

 Basic  Metal  Industries  =  -  247,349

 Metal  Products  (except  machinery  and  Transport  Equipment)  +  ‘102,393,

 Machinery  (except  electrical  Machinery’  220,825

 Electrical  Machinery,  Apparatus,  Appliances  and  Supplies  74774

 Transport  Equipment  356,686

 Miscellaneous  Industries  *  53,043

 Electricity,  gas  and  steam  6  ef  78,399

 Water  and  Sanitary  Services  sf  .  349

 Recreation  Services  (Cinema  Studios)  7463

 Personal  Services  (Laundries,  dyeing  and  Cleaning)  *  *  269

 ‘Tora
 *  2,895,228

 Source  ;~-Anzual  returns  under  the  Factories  Act,  1948



 87  Written  Answers

 Installation  of  converters  at  Bokaro
 Steel  Plant

 1443.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 state:

 (a)  whether  converters  of  300  tonne
 each  will  be  installed  at  Bokaro  Steel
 Plant  in  the  near  future;

 (b)  if  so,  whether  the  converters
 will  be  installed  with  Soviet  collabo-
 ration  or  indigenously;  and

 (c)  the  time  by  which  the  conver-
 ters  are  expected  to  be  installed,  and
 the  expected  production  capacity  of
 the  plant  as  a  result  of  installation  of
 the  converters

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA).  (a)  Two
 Converters  of  300  tonnes  each  are  pro-
 posed  to  be  installed  in  the  Second
 stage  (+€  4  m/t  per  annum  capacity)
 of  the  Steel  Plant

 (b)  These  Converters  are  proposed
 to  be  importeq  from  the  USSR

 {ey  A  coordinated  construction  and
 commissioning  schedule  of  various
 units  (including  these  converters)  for
 the  second  stage  of  the  plant,  is
 under  preparation  at  present.  After
 these  converters  are  commissioned  the
 steel  making  capacity  in  the  plant  will
 be  4  million  ingot  tonnes.

 Sea  Cadet  Corps  Commissioned  in
 Delhi

 i444  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  DEF-
 ENCE  be  pleased  to  state:

 (a)  whether  a  unit  of  Sea  Cadet
 Corps  has  been  commissioned  in  Delhi
 recently;  and

 (b)  if  so,  whether  this  Corps  is  a
 part  of  the  N.C.C.?

 THE  MINISTER  OF  DEFENCE
 (बाला  JAGJIVAN  RAM):  (a)  It  has

 come  te  the
 knowledge  ot  Govern-
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 ment  that  a  unit  ef  Sea  Cadet  Corps
 has  been  commissioned  in  Delhi  re-
 cently.

 (b)  The  Corps  is  not  a  part  of  the
 NCC.  It  is  a  private  registered  so-
 ciety

 Setting  up  a  Sea  Corps  in  Rajasthan

 4445  SHRI  NAWADGL  KISHORE
 SHARMA:  Will  the  Minister  of  DEF-
 ENCE  be  pleased  to  state:

 (a)  whether  there  is  a  proposal
 under  the  consideration  of  Govern-
 ment  to  set  up  a  Sea  Cadet  Corps  in
 Rajasthan;  and

 (b)  if  so,  the  mam  features  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  Sea  Cadet  Corps  is  a  private  So-
 ciety  with  its  headquarters  at  Bombay
 and  its  activities  do  not  come  under
 the  purvjew  of  the  Government  As
 such  the  question  of  any  proposal  of
 government  for  setting  up  a  Sea  Cadet
 Corps  m  Rajasthan  does  not  arise

 Report  of  Expert  Committee  on
 Unemployment

 446  SHRI  A.  छू  GOPALAN.  Will
 the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  487  on  the  28rd  November,
 972  regarding  the  report  of  Expert
 Committee  on  Unemployment  and
 state:

 (a)  whether  the  final  report  has
 been  submitteq  by  the  Expert  Com-
 mittee;

 (b)  if  so,  the  salient  features  there-
 of;  and

 (e)  if  not,  the  reasons  for  the  delay
 and  the  time  by  which  it  is  likely  to
 be  submitted?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  No,  Sir.

 (b)  Does  not  arise,
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 (c)  In  the  circumstances  over  which
 the  Committee  had  no  control,  time
 was  necessarily  taken  in  collecting  the
 relevant  material  and  data.  The  Com-
 mittee  is  expected  to  submit  its  re-
 port  around  the  middle  of  April,  ‘1973.

 Opening  of  a  Passport  Issuing  Office  in
 Kerala

 1447,  SHRI  A.  K.  GOPALAN:
 SHRI  VAYALAR  RAVI:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  40]  on  the  23rd  November,  972
 regarding  opening  of  a  Passport  Issu-
 ing  Office  in  Kerala  and  state:

 (a)  whether  any  decision  has  since
 been  taken  in  the  matter.

 (b)  if  so,  the  particulars
 and

 thereof;

 (c)  if  not,  the  circumstances  lead-
 ing  to  the  delay?

 THE  MINISTER  OF  STEEL  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  SURENDRA  PAL
 SINGH):  (a)  No,  Sir;  the  matter  is
 still  under  consideration,

 (b)  Does  not  arise.

 (९)  The  main  cause  of  delay  is  the
 Increasing  need  for  economy  in  non-
 Plan  expenditure  and  the  current  ban
 on  the  creation  of  new  posts,  calling
 for  careful  examination  of  the  differ-
 ent  aspects  of  the  proposal,  with  a
 view  to  justifying  fully  the  additional
 expenditure  involved.  A  work-study
 team  will  shortly  visit  the  Regional
 Passport  Office,  Madras,  in  which
 pasaport  work  for  Kerala  is  handled
 at  present,  to  assesg  the  exact  quan-
 tum  of  additional  staff  required  for
 setting  up  of  ॥  separate  Passport  Office

 atte  wa
 .  Necessary,  steps  for  expe-

 a  Snail  decision  in  regard  to  the
 Bropotal  are  being  taken.

 go

 Establishment  of  new  Ordnance  Facto-
 ries  ‘Quring  Fifth  Five  Year  Plan

 1448.  SHRI  D.  K.  PANDA:
 SHRI  R.  S.  PANDEY:

 Will  the  Minister  of  DEFENCE  be
 plicased  to  state:

 (a)  how  many  new  ordnance  facto-
 ries  will  be  established  and  whether
 the  capacity  of  the  existing  factories
 will  be  expanded  during  the  Fifth
 Five  Year  Plan;

 (b)  whether  the  above  list  includes
 starting  of  an  Ordinance  factory  near
 Proof  and  Experimental  Establish-
 ment  at  Balasore  in  Orissa  State;  and

 (c)  if  so,  the  main  features  of  the
 Scheme?

 THE  MINISTER  OF  STATE  (DEF-
 ENCE  PRODUCTION)  IN  THE  MIN-
 ISTRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  and  (c).  Cer-
 tain  proposals  are  under  considera-
 tion  of  the  Government  for  setting  up
 new  capacities  or  expanding  existing
 capacities  during  the  Fifth  Five  Year
 Plan  to  meet  the  requirements  of  Def-
 ence.  No  definite  indication  can,  how~
 ever,  be  given  at  this  stage  ag  each
 proposal  has  to  be  considered  in  de-
 tail  on  strategic  and  techno-economic
 consideration  before  finalisation.

 Financia]  Participation  by  Govern-
 ment  of  Orissa  in  Sukinda  Nickel

 Plant

 1449.  SHRI  9.  K.  PANDA:  का  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  in  the  Nickel  Plant  to
 be  set  up  in  Sukinda  in  Orissa  State
 the  Government  of  Orissa  has  agreed
 to  participate  in  the  financial  outlay;

 (b)  if  so.  the  nature  of  participa-
 tion;  and

 (c)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  to
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 (c).  The  “Government  of  India:  and
 the  State  Government  of  Orissa  have
 agreed  to  set  up.a  Corporation  for
 the  develepment  of  the  Sukinda
 Nickel  Deposits  in  District  Cuttack
 Orissa,  with  the  former  having  87
 per  cent  shares  and  latter  49  per  cent.

 Pilot  Plant  scale  tests  are  now  be-
 ing  carried  out  before  a  Detailed  Pro-
 ject  Report  for  the  commercial
 exploitation  of  the  Deposits  is  drawn
 up.

 Increasing  Prices  of
 Steel

 Proposals  fer

 1450.  SHRI  0.  K.  PANDA:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  Government  propose
 to  raise  the  steel  prices;

 (b)  if  80,  the  extent  of  price  in-
 crease  proposed;  and

 (९)  the  reasons  for  increasing  the
 prices?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a).  No
 decision  has  been  taken  to  increase
 steel  prices  at  present,  apart  from  the
 increase  in  the  Excise  duty  announced
 in  the  Budget  Speech.

 (b)  and  (ec).  Do  not  arise.

 Agsets  of  Nationalised  Non-coking
 Coal  Mines

 14651  SHRI-D.  K.  PANDA:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased:  to  state

 (a)  Whether  many.  owners  of  the
 non-coking  coal  mines  disappeared.
 along  with.  recerds,  cash,  cheque

 ’

 oy)  if..90,  the.  names.  of.  those
 owners;

 such  mines.
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 (a)  the  compensation  Government:
 are  going  to  give  te  these  owners?

 THE  DEPUTY  MINISTER  IN  THE.
 MINISTRY  OF  ‘STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  to
 (ce)  As  the  records  and  other  docu-
 ments  of  the  mines  taken  over:  by
 the  Government  are  still  in  the
 course  of  receipt  and  examination,
 it  is  too  early  to  state  exactly  whether
 any  mine  owners  have  disappeared
 along  with  records,  cash,  cheque
 books,  etc.

 (a)  The  Government  has,  at  present,
 taken  over  only  the  management  of

 The  question  regarding
 payment  of  compensation  to  the  mine
 owners  will  arise  after  these  mines
 are  nationalised.

 Exploration  of  Lead  Ore  and  Copper
 Ore  at  Agnigundala

 1452.  SHRI  RAJDEO  SINGH:
 SHRI  Y.  ESWARA  REDDY:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  exploratory  mining  has
 been  taken  up  at  Agnigundaia  as  Geo-
 logical  Survey  of  India  reports  esti-
 mated  to  contain  about  40  million
 tonnes  of  lead  ore  and  about  5-9
 million  tonnes  of  copper  ore;

 (b)  if  so,  whether  by  the  latest  re-
 port  of  mining,  indications  are  avail-
 able  to  the  estimated  store;  and

 (९)  if  iO,  to.  what  extent  this  new
 find  will.  substantially  curtail  our
 import?

 THE.DEPUTY  MINISTER  IN  THE
 ‘MINISTRY  OF  STEEL  AND.  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)

 Yeo,  Sir

 entice
 ‘€b)  id  (8)

 Berd
 the  work on  ‘the
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 Prodaction  of  Chanda  Ordmance
 Factory

 1453,  SHRI  RAJDEO  SINGH  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  the  Chanda  factory,
 one  of  the  youngest  members  in  the
 family  of  India’s  Ordinance  installa-
 tions  during  the  first  very  few  months
 produces  ammunition  worth  Rs.  z
 crores;  and

 (b)  if  so,  whether  it  is  expected
 that  it  will  maintain  its  steady  growth
 of  production?

 THE  MINISTER  OF  STATE  (DEF-
 ENCE  PRODUCTION)  IN  THE  MINI-
 STRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a).  The  main
 lines  of  production  at  Ordnance  Fac.
 tory,  Chanda,  were  commissioned  by
 end  of  Dec.  ‘1970,  The  production  of
 a  few  items  hag  however  been  started
 even  earlier.  Values  of  production
 during  1969-70,  1970-71  and  97i-72
 were  as  follows:—

 1969-70  =  58-38  lakhs

 गिरिजा  नि  20°38  45

 २977-72  194°34  »

 (70  It  is  expected  that  the  factory
 will  maintain  a  steady  growth  of
 production.

 “Maid-Runners  Paint  Rosy  Picture  of
 ‘Vilayat’  and  Gold”

 1454.  SHRI  M.  RAM  GOPAL
 REDDY:

 SHRI  DEVINDER  SINGH
 GARCHA:

 Wilt  the  Minister  of  EXTERNAL
 FAIRS  be  pleased  to  state:

 a  whether  hie  attention  has  been
 to  the  news  item

 a  west worse  paint.  rosy  picture  of  ‘  ”

 eed  Gold”  in  The  Hindustan  Times
 dated  the  1... ह  Jenuary,  ह

 $845  LSW4

 ‘
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 (by  of  so,  the  reaction  of  Government
 thereto;  and

 (c)  the  nmber  of  agents  apprehen-
 ed  and  prosecuted  so  far?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SURENDRA  PAL
 SINGH):  (a).  Yes,  Sir.

 (b)  There  had  been  reports  in  the
 recent  past  that  sorhe  jndigent  Indian
 women  had  illegally  emigrated  to
 the  newly  enriched  Gulf  States,  pri-
 marily  for  economic  reasons,  as  there
 was  an  acute  shortage  of  female  do-
 mestic  staff  in  these  countries.  In
 most  cases,  evidently,  these  women
 were  enticed  into  going  there  by  un-
 crupulous  touts  and  go-betweens  by
 painting  a  rosy  picture  of  life  of  ease
 and  luxury  abroad.

 2.  The  Central  Government  has
 taken  due  note  of  the  possible  exis-
 tence  of  such  illicit  emigration  and
 has  already,  inter-alia,  requested  the
 State  Governments  to  tighten  up  se-
 curity  arrangements  at  all  possible
 exit  points  to  check  any  jllicit  outflow
 of  Indian  women  to  the  Gulf  count-
 ries.  The  State  Governments  have
 also  been  advised  to  give  the  widest
 possible  publicity,  primarily  through
 the  language  newspapers  and  through
 the  local  social  welfare  organisations,
 to  educate  the  volnerable  strata  and  to
 expose  the  machinations  of  unscru-
 pulous  travel  agencies/touts  etc.

 3.  The  newspaper  report,  which  ap-
 peared  in  the  Hindustan  Times  dated
 Sth  January,  1973,  in  fact,  relates  to
 the  pamphlet  issued  by  the  Chandigarh
 Administration  on  the  basis  of  the
 ‘Background  Material’  on  ‘“Maid-run-
 ning  Racket’  furnished  by  the  Mini-
 tsry  of  External  Affairs  to  the  various
 State  Governments/Union  Territories
 Administrations  for  the  guidance  of
 publicity  organs  and  social  welfare
 organisations.

 (c)  The  further  recognition  of  one
 Travel  Agency  based  at  Bombay  has
 been  with-held,  in  this  connection

 a:
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 Supply  of  Coal  to  Tamil  Nadu

 1455,  SHRI  Ss.  A.  MURUGANAN.-
 THAM:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  states:

 (a)  whether  the  Tamil  Nadu  Go-
 vernment  has  made  an  urgent  appeal
 to  the  Centre  to  ensure  it  coal  supply
 at  the  rate  of  20,000  tonnes  per  month
 to  feed  its  Basin  Bridge  power  house
 and  industries;  and

 (b)  if  so,  action  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a).

 The  Tamil  Nadu  Government  had
 made  a  request  for  immediate  addi-
 tional  allocation  of  61,000  tonnes  of
 coal  per  month,  which  was  said  to  be
 the  shortfall]  in  supply  of  coal  from
 Singareni  for  Ennore  and  Basin  Bridge
 Power  Stations,  and  for  giving  top
 priority  for  its  movement  by  Rail-
 ‘ways.

 (b)  Necessary  instructjons  were
 issued  to  the  Railways  to  move  addi-
 tional  quantity  of  coal  from  Singareni
 coalfields  to  meet  the  requirements  of
 the  two  power  statjons,  Arrange-
 ments  also  being  made  for  moving
 20,000  tonnes  of  Bengal-Bihar  coal  per
 month  by  rail-cum-sea  route  from
 March,  1973.

 Strike  by  Madras  Port  Workers

 1456.  SHRI  8,  A.  MURUGANAN-
 THAM:

 SHRI  RAM  BHAGAT  PAS-
 WAN:

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  the  workers  in  the
 Madras  Harbour  went  on  a  strike
 during  the  first  week  of  January,
 ‘1978;

 (b)  if  so,  the  demands  put  forward
 by  the  striking

 workers;
 end
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 (c)  whether  Government  have
 taken  steps  to  look  into  their  grievan-
 ces?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  Yes,  Sir.  The
 strike  was  only  by  dock  workers.

 (b)  The  demands  related  to  pay-
 ment  of  Rs.  500/-  as  advance  to  each
 of  the  workmen  towards  arrears  of
 piecerate  earnings  that  might  accrue
 to  them  on  the  recommendations  of  the
 Piece-Rate  Review  Committee  for
 Madras  and  payment  of  Rs.  150/-  as
 festival  advance  as  against  Rs.  100/-.

 (c)  The  workers  have  been  paid  an
 ad-hoe  advance  of  Rs.  200/-  to  be  ad-
 justed  against  their  future  emolu-
 ments  after  Government  announces
 its  decision  on  the  recommendations
 of  the  Piece  Rate  Review  Committee.
 In  addition,  they  were  paid  a  festi-
 val  advance  of  Rs.  100/-  and  holiday
 wages  advance  of  Rs.  100/.  The
 strike  was  called  off  and  normal  work
 resumed  from  the  second  shift  of  the
 l2th  January,  1973.  The  Piece-Rate
 Review  Committee's  recommendations
 are  being  examined  by  Government.

 Land  Given  ty  Agriculturists  for
 Cultivation  near  Dehu-road,  Poona

 1457,  SHRI  ANANTRAO  PATIL:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  the  rent  of  land,  given
 to  agrieulturists  for  cultivation  on
 yearly  basis,  has  been  increased  from
 Rs.  36  per  acre  to  Rs.  80  per  acre  at
 and  around  Dehu-Road  (Poona  Dis-
 trict)  Maharashtra;

 (b)  if  so,  whether  the  rise  is  very
 steep  and  the  agriculturists  are  not
 able  to  pay  the  rent;  and

 Nc)  whethet  taking  into  considera-
 tion  the  drought  conditions  if  Maha-
 rashtra,  Government  propose  to  give
 relief  to  thé  by  post-
 poning  the  increase  in  laid  rent?
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 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to
 (c).  The  rent  has  been  raised  from
 Rs,  9/-  to  Rs.  80/-  per  acre  with  effect
 from  i-4-970.  Some  representations
 from  the  affected  agriculturists  have
 been  received  asking  for  reduction  of
 rent  on  the  ground  that  the  rent
 levied  js  excessive  and  that  the  basis
 on  which  the  rent  has  been  re-fixed
 js  unjustified.  These  representations
 are  under  consideration.

 Reduction  of  staff  in  Indian  High
 Commission  iy  U.K.

 1458,  SHRI  C.  K.  CHANDRAPPAN:
 SHRI  K.  BALADHANDA

 YUTHAM:

 Wil]  the  Minister  of  EXTERNAL
 AFFAIRS

 be  pleased  to  state:

 (a)  whether  265  posts  in  High  Com-
 mission  of  India,  London  have  since
 been  reduced;  and

 (b)  if  so,  the  posts  held  and  the
 salary  paid  to  those  who  were  re-
 moved  and  of  those  still  working  in
 our  High  Commission  in  U.K.?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SURENDRA  PAL
 SINGH):  (a)  and  (b).  The  Foreign
 Service  Inspectors  who  visited  Lon-
 don  in  July-September  34972  recom-
 mended  a  reduction  of  22  India-based
 Posts  and  43  local  posts.  Most  of
 these  reductions  have  already  been
 carried  out,  The  exact  figure  is  be-
 ing  ascertained  from  London  and
 will  be  laid  on  the  Table  of  the  House
 along  with  the  information  about  part
 (b)  of  this  question.

 Staff  Employed  in  Indian  Embasmies
 in  U.S.A,,  U.S.S.B.,  France  and  China

 1459,  SHRI  C.  हू.  CHANDRAPPAN;:
 SHRI  K.  BALADHANDA-

 YUTHAM:

 Will  the  Miister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  the  num-
 ber  of  total  staff  in  Indian  Embassies
 in  U.S.A.,  U.S.S.R.,  France  and  China
 category  wise?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  SURENDRA  PAL
 SINGH):  The  requisite  information  is
 given  in  the  Statement  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary,  See  No,  LT-4343/73].

 Production  of  Bhilai,  Rourkela  and
 Durgapur  Steel  Plants

 1460.  SHRI  C.  K.  CHANDRAPPAN:
 SHRI  VEKARIA:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  average  productjon  capacity
 used  by  the  three  steel  plants  namely
 Bhilai,  Rourkela  and  Durgapur  in
 December,  972  and  January,  ‘1978;
 and

 (b)  the  reasons  for  the  low  produc-
 tivity  of  these  plants?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)
 and  (b).  The  following  table  shows
 production  as  percentage  of  propor~-
 tionate  rated  capacity.

 December,  7972  January,  7973

 "ent  Steel  Saleable  Steel  Saleable
 कु  "  Ingots  steel  ingots  _  steel

 Biel  "err rrr
 ae gt  90  90  95

 Rowsisia
 ,  8

 69  69  n  74

 Dargapur  o  ७  ०  ©  2  38  37  50  48
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 It  will  be  seen  from  the  above  table
 that  production  in  Bhilai  was  satis-
 factory.  Production  in  Rourkela  was
 affected  by  power  restrictions,  and
 erratic  lining  life  of  the  converters.
 Durgapur  had  problems  associated
 with  adverse  jndustrial  relations,
 power  supply  restrictions,  gas  shor-

 tage,  equipment,  break-downs,  etc.

 Demands  06  Power-loom  Workers  in
 Maharashtra

 1461.  SHRI  JAGDISH  BHATTA-
 CHARYYA:  Will  the  Minister  of
 LABOUR  AND  REHABILITATION
 be  pleased  to  state:

 (a)  the  total  number  of  workers  in
 the  power-loom  centres  in  the  State
 of  Maharashtra;  and

 (b)  their  daily  wages  at  present  and
 whether  Government  propose  to  ask
 the  Maharashtra  Government  to  con-
 cede  the  demands  of  the  power-loom
 workers  in  the  State?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NAHA  REDDY):  (a)  and  (b).  The
 matter  falls  essentially  in  the  State
 sphere  and  the  Ministry  of  Labour
 and  Rehabilitation  have  no  informa-
 tion  on  the  subject.

 Accidents  in  Factories

 l462.  SHRI  JAGDISH  BHATTA-
 CHARYYA:  Will  the  Minister  of  LA-
 BOUR  AND  REHABILITATION  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  5360  on  the
 2ist  December,  972  regarding  acci-
 dents  in  factories  and  state:

 (a)  whether  the  requisite  informa-
 tion  has  been  collected;

 (b)  if  so,  the  total  number  of  acci-
 dents  in  factories,  State-wise  in  97]
 and  1972;  and

 (c)  the  name  of  the  State  which
 tops  the  list  and  reasons  therefor?
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 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  to  (c).  Infor-
 mation  regarding  number  of  acci-
 dents  is  furnished  by  the  factories
 in  their  annual  returns  to  the  State
 Chief  Inspectors  of  Factories.  The
 latter  submit  annual  returns  to  the
 Director  Labour  Bureau,  Simla  who
 consolidates  and  compiles  the  informa-
 tion.  Information  for  the  year  1971
 received  by  the  Director  Labour
 Bureau,  Simla  igs  not  yet  complete
 Annual  returns  for  the  year  972  are
 due  to  be  submitted  by  the  State
 Chief  Inspectors  of  Factories  through
 the  Director  Labour  Bureau,  Simla
 by  the  end  of  August,  1973.

 भारत-पाक  युद्ध  में  पंजाब  के  सीमावर्ती

 क्षेत्रों  में  किसानों  को  हुई  हानि

 1463.  श्री  रघुनन्दन  लाल  भाटिया;

 श्री  ईश्वर  चौधरी  :

 क्या  श्रम  और  पुनर्वास  मंत्री  यह  बताने

 की  कपा  करेंगे  कि

 (क)  वर्ष  i97]  के  भारत-पाक  युद्ध
 पंजाब  के  सीमावर्ती  क्षत्रों  में  किसानों  की

 कितनी  हानि  हुई  थी  ;  और

 (ख)  किसानों  को  कितना  मुन् राव जा
 दिया  गया  और  कच्चे  मकान  तथा  पक्के  मकान
 की  हानि  के  लिये  मुआवजा  देने  का  मापदण्ड
 क्या  था  ?

 श्रम  और  पुनर्वास  मंत्री  श्री  रघुनाथ
 रेड्डी)  (क)  जैसा  कि  पंजाब  सरकार  ने

 सूचित  किया  है  कि  इस  तरह  की  हानियों  की
 सीमा  निम्न  प्रकार  है  :--

 15=2-1973  तक  सदिकिन  विभिन्न
 प्रकार  की  हानियों  के  लिए  ग्रन॒ग्रह

 पूर्वक  अनुदान  को  राशि

 मद  लाख  रुपयों  में

 (1)  फसलों की  हानि/क्षति  341,  68
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 (it)  भक्तियों  तथा  भवनों  की

 क्ति  10,  96

 (iii)  पशुता  तथा  बची  औजारों
 की  हानि  we.  98

 (iv)  विभिन्न  लगों  के  व्या-
 पारो,  व्यवसायों  तथा

 पैरों  को  हुई  हामी  0.5

 पाकिस्तानी  सेना  द्वारा  कभी  हाल  में
 आलो  किए  गए  क्षेत्री  क ेसबब  थे  इस  तरह  की
 हानियों  का  मूल्याकन  प्रगति  पर  है  1

 (ख)  इस  तरह  की  हानिया  के  लिये

 मुंडावला  देने  की  भारत  सरकार  की  कोई
 योजन!  नही  है  1  परन्तु  इस  तरह  के  व्यक्तियों
 को  निर्धारित  दर  पर  अनुग्रह  पु वंक  सहायता
 देने  के  लिये  खर्च  करने  के  भ्रधिकार  पंजाल
 सरकार  की  दे  लिये  गए  है।  इस  बारे  में  राय
 सरकार  द्वारा  किए  गए  व्यय  की  भारत  सरकार
 द्वारा  पूरी  प्रतिपूर्ति  कर  दी  जाती  है।

 भक्ति  (क)  में  निर्दिष्ट  इम  मदों  के  लिय
 पंजाब  सरकार  15-2-1973  तक  अनुग्रह
 पूर्वक  अनुदान  के  लिय  333,  38  लाख
 रुपये  वितरित  कर  चुकी है

 कतिप्रस्त  भवनों  के  पुननिर्माण  के  लिये
 दरें गीचे  दी  गई  हैं  -

 अनुदान  ऋण

 कच्चे  वन  .  3000
 तक

 पक्के  tat,  «  8000  6000

 तक  तक

 Profuction  in  Coking  Coal  Mines
 niter  atid  before  take-over

 1464,  SHRI  |  8,  CHAVDA:  Will  the

 Minter
 STEEL  AND  MINES  be

 the  take  ever  of  these  thines,  and  how
 it  compares  to  -the  sate  months  in
 previous  two  years;  and

 (b)  in  case  there  is  shortfall,  the
 reasons  therefor  arid  the  steps  being
 taken  to  remedy  the  situation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  Pro-
 duction  figures  are  available  only  for
 one  year  before  ‘take  over’  of  Coking
 Coal  Mines

 The  monthly  production  of  Coking
 Coal  since  the  take  over  of  these
 mines  as  compared  to  the  production
 in  the  corresponding  month  of  the
 previous  year  is  given  below:—

 Figures  of  Production
 (In  thousand  tonnes)

 Benet  Burne
 month  corres-

 poste.
 previous
 years

 October,  977  737  820

 November,  197  855  888

 December,  3977  937  946

 January,  7972  866  927

 February,  7972  845  894

 March,  7972  902  887

 April,  7972  850  928

 May,  7972  862  98

 June,  7972  798  888

 July,  7972  8or  850

 August,  7972  823  847

 September,  7973  860  782

 १030  70575

 (9)  While  the  production  of  coking
 coal  is  being  maintained  the  des-
 patches  to  washeries  and  steel  plants
 have  improved.  जे
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 १  a
 of  Frevident  tung  inspee-
 toms  (Grade  2)

 1465,  SHRI  M.D.  JAMILURRAB-
 MAN:  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased
 to  state:

 (a)  whether  there  are  a  large  num-
 ber  of  Provident  Fund  Inspectors
 (Grade  I)  who  have  put  in  more  than
 0  years  of  service  in  the  E.P.F.  Or-
 ganisation;

 (b)  whether  promotional  avenues  to
 Assistant  Commissioner  (Grade  I)  are
 very  dim  due  to  the  promotion  of
 certain  persons  as  Accounts  Officers
 based  on  certam  examination  of
 Accounts  Officer  conducted  recently,
 who  will  supersede  the  Provident
 Fund  Inspectors  (Grade  I)  with
 several  years  of  service;  and

 (c)  if  so,  what  remedies  Govern-
 ment  propose  to  initiate  in  wiping  out
 thig  disparity?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY:  The  Employees’
 Provident  Fund  Authorities  have  re-
 ported  as  under:

 (a)  There  are  only  four  Provident
 Fund  Inspectors  (Grade  I)  who  have
 completed  more  than  ten  years  of
 service  and  are  awaiting  .promotion
 to  the  higher  post  of  Assistant  Provi-
 dent  Fund  Commissioner  (Grade  I)/
 Regional  Provident  Fund  Commis-
 sioner  (Grade  IV).

 (b)  No,

 (९)  Does  not  arise,

 Examination  fer  promotion  to
 Accounts  Officer  in  E.P.F.0,

 i466,  SHRI  MD.  JAMILURRAH-
 MAN:  Will  the  Minister  of  LABOUR

 riage
 REHABILITATION  be  pleased

 (a)  whether  a  departmental  exami-
 nation  for  promotion  to  Accounts
 Officer  is  in  vogue  in  the  Exnployees
 Provident  Funds  Organisation,  if  20,
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 the  date  of  its  commencement,  terms
 and  conditions;

 (b)  whether  Provident  Fund  Ins-
 pectors  (Grade  I)  are  not  entitled
 and  not  allowed  to  appear  at  the  de-
 partmental  examination;

 (c)  whether  in  view  of  the  above,
 Junior  Grade  II  Inspectors,  Head
 Clerks  and  Superintendents  become
 Accounts  Officer  by  virtue  of  passing
 the  examination  and  thus  become
 eligible  for  consideration  and  selec-
 tion  for  the  post  of  Assistant  Com-
 migsioner  (Grade  JI)  superseding  the
 claims  of  Grade  I  Inspectors,  who  are
 many  years  senior  to  them;  and

 (ad)  if  so,  what  concrete  steps  are
 proposed  to  be  taken  to  amehorate  the
 grievances  of  a  class  of  Grade  I  Ins-
 pectors?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  The  Employees
 Provident  Fund  Authorities  have  re-
 ported  ag  under:—

 (a)  Yes,  The  Examination  Scheme
 came  intg  force  from  April,  1969.  It
 consists  of  two  parts  Part  I  of  the
 Examination  is  open  to  all  the  emp-
 loyees  of  the  Organisation  who  have
 put  in  clerical  service  of  not  less
 than  0  years  and  to  the  Head  Clerks,
 Stenographera  (Senior),  Provident
 Fund  Inspectors  (Grade  II),  Super-
 intendents,  Assistants  and  Junior
 Technical  Assistants  who  have  put  77
 at  least  three  years’  service  in  those
 grades.  Part  II  of  the  examination  75
 open  only  to  those  candidates  who
 have  passed/qualified  in  Part  I
 examination  and  hold  the  post  of
 Superintendent/Provident  Fund  Ins-
 pector  (Grade  H)  on  a  regular  basis
 Certain  maximum  age  limits  have
 been  prescribed  for  appearing  et  the
 examinations.  After  an  employee
 passes  both  the  examinations,  he  be-
 comes  eligiile  for  promotion  as  Ac-
 counts  Officer  subject  to  his  fulfilling
 8  years’  regular  service  in  the  post
 of  fuparintendent/Provident  Fund
 Inspector  (Grade  IT).
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 (b):  The  Provident  Fund  Inspectors
 (Grade  I)  are  not  eligible  to  appear
 at  the  above  examination.

 (e)  and  (ad):  The  promotions  to  the
 cadre  of  Assistant  Provident  Fund
 Commissioner  (Grade  I)  are  given  on
 a  principle  of  rotation  of  vacancies
 from  amongst  the  Assistant  Provident
 Fund  Commissioner  (Grade  II),  Pro-
 vident  Fund  Inspector  (Grade  I)  and
 Accounts  Officer  with  two  years’  ser-
 vice  in  the  respective  grade.  The  ro-
 tational  principle  has  been  so  evolved
 ag  to  secure  a  proper  balancing  of
 the  interests  of  all  the  above  feeder
 channels.  So  far  no  Accounts  Officer
 appointed  as  a  result  of  passing  the
 examinations  has  become  eligible  for
 promotion  as  Assistant  Provident
 Fund  Commissioner  (Grade  I)  and  as
 such  the  question  of  such  officers
 superseding  the  claims  of  Provident
 Fund  Inspector  (Grade  I)  in  the
 matter  of  promotion  to  the  post  of
 Assistant  Provident  Fund  Commis-
 sioner  (Grade  I)  has  not  arisen.

 Offer  from  Japan  for  Steel  making
 Teehnival  Assistance

 1487,  SHRI  |.  ए.  KRISHNAPPA:
 SHRI  K.  MALLANNA:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  recently  Government
 of  Japan  have  offered  highly  econo-
 mic  Japanese  Steel  making  techni-
 ques,  the  low  coke  consumption  and
 the  use  of  larger  blast  furnaces  which
 had  made  it  possible  for  that  country
 to  market  cheapest  steel  in  the
 World;

 (b)  if  so,  whether  the  offer  has
 since  been  examined  by  the  Central
 Government;  and

 (c)  if  so,  the  result  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTHY  OF  STEEL  AND  MINES
 {SHRI  SUBODH  HANSDA)  (a)  No
 such  offer  has  been  received,
 '  +)  and  {c)  Do  riot  arise.

 Training  in  Indian  Institute  of  Labour
 Studies,  New  Delhi

 1468,  SHRI  M.  छ  KRISHNAPPA:

 marr
 BIRENDER  SINGH

 0:

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  the  Indian  Institute  of
 Labour  Studies,  New  Delhi  have
 offered  training  recently;

 (b)  if  so,  the  number  of  officers
 trained  by  the  Institute  so  far;

 (c)  the  number  of  officers  trained
 in  the  Institute  under  the  categories
 of  Central  Pool,  Public  Sector  Under-
 takings,  Private  Industries,  State
 Governments  and  Overseas  countries;
 and

 (a)  whether  any  special  measures
 are  proposed  to  make  the  training
 more  practical  and  useful?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY)  (a)  Yes,  since  1964,

 (b)  664

 (c)  Labour  Officers  of  Central
 Pool  mir

 Other  Officers  under  Central
 Government  709

 Officer  of  Public  Sector
 Undertakings.  748

 Officers  of  State  Govern-
 ments  &  Union  Territories  278

 Nominees  from  Overseas
 Countries  Bp

 (Training  is  not  extended  to  nomi-
 neeg  of  private  industries).

 (d)  Training  at  present  imparted  is
 of  a  practical  and  useful  nature.
 However.  the  Institute  is  being  deve-
 loped  into  a  National  Labour  Insti-
 tute  which  will  provide  for  educa-
 tion,  training,  study  and  research  on
 labour  subjects.
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 Visit  gf  U.N.  Secretary-General

 1469.  SHRI  M.  V.  KRISHNAPPA:
 SHRI  PHOOL  CHAND

 VERMA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  United  Nations  Secre-
 tary-Genera]  visited  this  country  re-
 cently;  and

 (b)  if  so,  the  nature  of  discussions
 held  with  him  ang  the  decisions
 arrived  at?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SURENDRA  PAL
 SINGH):  (a)  Yes,  Sir.  At  the  invita-
 tion  of  the  Government  of  India,  the
 Secretary-General  of  the  United
 Nations,  Dr.  Kurt  Waldheim,  accom-
 panied  by  his  wife,  paid  a  visit  to
 India  from  the  3rd  February  to  the
 ith  February,  1973.

 (9)  The  discussions  covered  world
 issues  of  mutual  interest  and  the
 general  situation  in  the  Indian  sub-
 continent.

 It  would  not  be  in  the  public  inte-
 rest  to  give  details  of  the  discussions
 as  they  were  of  a  confidential  nature.

 Strike  by  Labourers  in  Rajasthan
 Mining  Department

 1470.  SHRI  M.  M.  JOSEPH:  Will
 the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  about  2000  labourers
 belonging  to  the  Rajasthan  mining
 department  went  on  a  strike  on  the
 Ist  February,  973  for  an  indefinite
 period  following  a  dead-look  in  their
 talks  with  the  Ministry  concerned  on
 the  issue  of  the  increased  wages;  and
 =

 (b)  if  so,  the  facts  thereof  and  the
 steps  taken  by  Government  in  solv-
 ing  the  matter?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  and  (b).
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 According  to  the  information  avail-
 able,  224  workmen  of  Rajasthan
 Mining  Department  went  on  strike
 from  ist  of  February,  1973,  after  the
 Bhartiya  Mining  Vibhag  Karamchari
 Sangh,  Udaipur,  had  served  a  char-
 ter  of  78  demands  on  the  Director  of
 Mines  and  Geology,  Government  of
 Rajasthan,  on  the  2nd  January,  1973,
 including  demands  relating  to  in-
 crease  in  wages  of  daily  rated  work-
 men  and  grant  of  field  allowance  to
 workmen  at  the  drilling/prospecting
 sites.  The  State  Government  have
 issued  orders  on  the  l0th  February,
 1973,  revising  the  consolidated  daily
 wage  rates  of  workmen  and  also
 granted  fixed  field  establishment
 allowance  of  Rs.  25  p.m.  to  the  subor-
 dinate  technical  staff  working  and
 residing  at  drilling  and  prospecting
 sites.  The  strike  was  called  off  on  the
 24th  February,  1973.

 भारत  की  बड़ी  शक्ति  बनने  की  क्षमता  के

 बारे  में  श्रमिक  तथा  वैज्ञानिक

 अनुसंधान  प्रतिष्ठान  का  सुझाव

 l47.  श्री  फूलचन्द  वर्मा  :

 श्री  पी०  बेंकटासुल्बया  :

 क्या  रक्षा  मंत्री  यह  बताने  की  कपा  करेंगे

 कि  t

 (क)  क्या  आर्थिक  तथा  वैज्ञानिक  अनु-
 संधान  प्रतिष्ठान  ने  यह  कहा  है  कि  भारत  में

 बड़ी  शक्ति  बनने  की  क्षमता  है  बशर्ते  कि  देश
 में  औद्योगीकरण  लाने  और  रक्षा  संगठन  को

 सुदृढ़  बनाने  के  कार्य  में  तेजी  लाई  जाए  ;
 और  |

 (ख)  यदि  हां,  तो इस  पर  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 रक्षा  मंत्री  (श्री  जगजीवन  राम  )  :

 (क)  माननीय  सदस्य  संभवत:  वि निबन्ध

 (मानोग्राफ)  अवर  नेशनल  सिक्‍यूरिटी”  के
 प्रसंग  में  पूछ  रहे  हैं  जो  आधिक  तथा  वैज्ञानिक

 अनुसंधान  प्रतिष्ठान  द्वारा  प्रकाशित  की  गई  है।
 विनिवेश  के  लेखक  ने  यह  विचार  व्यक्त  किये
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 हैं  कि  भ्रम रिका,  सोवियत  संघ,  चौंक  कौर  ऐसे
 ही  सत्य  देशों  के साथ-साथ  भारत  को  भी  प्रीत-

 राष्ट्रीय  राजनीति  में  स्वतंत्र  निर्णय  लेने  वाला

 एक  किल्  होना  चाहिए।

 (छल)  पुस्तक  में  लेखक  के  जो  विचार
 तथा  मूल्यांकन  है  उस  पर  सरकार  को  कोई
 टिप्पणी  नहीं  करनी  है  ।

 Strike  by  Textile  Workers  in  Delhi

 1472,  SHRIMATI  BIBHA  GHOSH
 GOSWAMI:  Will  the  Minister  of
 LABOUR  AND  REHABILITATION
 be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  one-
 day  token  strike  of  the  25,000  wor-
 kers  in  Delhi's  Textile  Mills  on  the
 27th  December,  1973;

 {b)  if  so,  the  reasons  for  the  strike;
 and

 (९)  the  steps  taken  by  Government
 to  meet  the  demands  of  the  workers?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  to  (¢).  Ac-
 cording  to  the  information  made  avail-
 able  by  the  Delhi  Administration,
 there  wes  a  day's  token  atrike  by
 about  18,000  textile  workers  on  De-
 cember  27,  (1972  in  support  of  their
 demands  relating  to  wages,  dearness
 allowance,  provision  of  housing  or
 house  allowance,  confirmation  of
 Badli  and  temporary  workers,  aboli-
 tion  of  contract  system  ete.  The
 Labour  Commissioner  and  other  offi-
 cers  of  the  Labour  Department,
 Delhi  Administration  held  discussions

 to
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 Setting,  up  of  a  Stesl  Alloy  Plant  at
 Hyderabad

 ‘1473,  SHRI  SHRIKISHAN  MODI:
 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 {ay  whether  Government  have  de-
 cided  to  set  up  a  Steel  Alloy  Plant  at
 Hyderabad;

 (b)  if  so,  whether  the  plant  will
 supply  the  needs  in  the  manufacture
 of  the  aeronautics,  rocket  and  missile
 and  plan  futuristic  alloys;  and

 (c)  the  approximate  cost  of  the
 plant?

 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  and
 (b).  Government  have  approved  in
 principle  a  proposal  to  set  up  a  plant
 at  Hyderabad  for  the  manufacture  of
 special  metals  and  super  alloys  re-
 quired  in  the  fied  of  aeronautics,
 electronics,  instruments,  rockets,
 mussiles  etc.

 (c)  The  estimated  cost  of  the  pro-
 ject  is  approximately  Rs.  25  crores.

 Subjects  discusseg  at  the  Conference
 of  Asian-American  Legal  Consultative

 Committee  in  New  Delhi

 ‘1475.  SHRI  SHRIKISHAN  MODI:
 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 fa)  whether  India  participated  in
 the  Conference  of  the  Asian-African
 Legal  Consultative  Committee  held  at
 New  Delhi  in  January,  1973;

 (b)  the  subjects  discussed  at  the
 conference;  and

 (c)  whether  the  discussions  on  the
 law  of  the  sea  and  the  sea-bed  were
 concentrated  or  marine  pollution  and
 if  so,  the  decisions  arrived  at?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SURENDRA  PAL
 SINGH):  (a)  Yea,  Sir.

 (b)  Che  subjects  discussed  at  this
 Session  included  the  following:

 q)  Questions  relating  to  the  Law
 of  the  Sea,  including  fishe-
 ries,  mghts  and  interests  of
 Jandlocked  States,  interna-
 tional  regime  for  the  seabed
 and  marine  pollution.

 (2)  Legal  Advisory  Services  in
 Foreign  Offices.

 (3)  Internationa)  Sale  of  Goods.

 (4)  Law  of  International  Rivers.

 (5)  Protection  and  Inviolability
 of  Diplomatic  Agents.

 (९)  The  Committee  could  not  dis-
 cuss  the  subject  of  marine  pollution
 in  depth  due  to  lack  of  time,  and  re-

 quested  the  Secretariat  for  the  prepa-
 ration  of  additional  background  ma-
 terial,  perticularly  on  the  question  of

 liability  arising  from  pollution  da-
 mage.

 Stagnation  in  Steel  Production  due  to
 Non-utilisation  of  capacity

 1476.  SHRI  INDRAJIT  GUPTA:
 will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  steel  output  has  stag-
 nated  around  6  million  tonnes  oF
 about  67  per  cent  of  the  rated  capa-
 city  between  1970-71  and  ‘1972-78;

 (b)  if  go,  the  reasons  therefor;

 (०)  whether  in  case  capacity  utili-
 sation  in  steel  plants  had  reacted
 around  85  per  cent,  most  of  the  steel
 imports  during  97l-72  and  1972-73
 could  have  been  avoided;  and

 (d)  if  go,  the  steps  taken  by  Gov-
 ernment  to  increase  the  capacity  uti-
 heation  in  steel  plants?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  The
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 table  gives  the  actual  pro-
 duction  of  steel  ingots  from  the  oral
 atee]  plants  since  ‘1970-71:

 1970-71

 1971-72  5°80
 1972-7
 (Rent  anuary)

 57००

 (b)  The  lower  utilisation  of  capa-
 city  in  the  last  two  years  was  due  to
 a  variety  of  reasons  the  main  factors
 being  operational  difficulties  in  the
 coke  oven  batteries  in  general,  col-
 lapse  of  the  SMS  roof  in  Rourkela
 steel  plant  in  July,  1971,  disturbed
 industrial  relations  specially  in
 Durgapur  during  the  last  few  years
 which  has  affected  not  only  mainten-
 ance  of  the  plants  but  also  resulted  in
 lower  productivity,  and  in  the  first
 half  of  1970-71,  in  Rourkela  steel
 plant.  The  neglect  of  plant  spread
 over  severa]  years,  rehabilitation  pro-

 Noe  a
 and  also  unsatisfactory

 abour  relations  affecte
 at  JISCO.

 a  Production

 (a)  Yes,  Sir.

 (d)  In  so  far  as  the  steel  plants
 under  Hindustan  Steel  Ltd.  are  con-
 cerned,  the  management  of  the  com-
 pany  are  making  determined  efforts
 to  step  up  production.  The  measures
 taken  include:  specialised  repairs  of
 coke  ovens,  use  of  alternative  fuels
 to  supplement  gas  availability,  oi)  fir-
 ing  in  certain  furnaces  to  augment

 peeled  होगे  ub
 aE  improved  main-

 ance  dat  better  equipment
 availability,  speeding  up  of  capital
 programmes  essential  to  correct
 existing  imbalances  in  production
 facilities  and  planned  procurement  of
 spares,  refractories  and  other  essen-
 tial  materials.  Recently,  a  thrée-tier
 joint  consultative  machinery  has  been
 set  up  at  Durgapur  for  speedy  setile-
 ment  of  industrial  disputes  and  grie-
 vances  and  to  enlist  the  cooperation
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 of  the  workers  in  maximising  pro-
 duction.  A  new  rewards  scheme  has
 been  introduced  in  the  Rourkela  steel
 plant  to  provide  an  additiona]  incen-
 tive  for  increasing  production  pro-
 gressively.

 Since  the  take-over  of  the  manage-
 ment  of  IISCO  by  Government  on
 July  14,  ‘1972,  a  number  of  steps  have
 taken  to  solve  its  immediate  problems
 and  increase  production  including  the
 supply  of  coal  tar  and  coke,  emer-
 gency  repairs  to  coke  ovens,  procure-
 ment  of  material  handling  equipment
 and  repairs  and  replacements  of
 cranes  and  other  equipment  in  the
 steel  melting  shop,

 TISCO  are  implemeriting  a  replace-
 ment  programme  for  the  old  coke
 ovens,  which,  on  completion,  should
 ensure  adequate  coke  supplies.  Spe-
 cial  efforts  are  being  made  to  streng-
 then  maintenance.

 The  setting  up  of  the  Steel  Autho-
 rity  of  India  Limited  should  also  help
 considerably  in  this  direction  through
 effective  supervision  and  coordina-
 tion,  provision  of  specialised  advisory
 services  and  vertical  integration  and
 coordination  of  the  other  sectors  inti-
 mately  connected  with  the  steel  in-
 dustry  in  the  role  of  major  suppliers
 of  inputs  such  as  coking  coal,  iron
 ere  and  manganese.

 Government  also  keep  constant
 watch  on  the  performance  of  the
 steel  plants  through  periodical  task
 force  meetings  and  reviews.

 The  total  production  in  1972-73,  so
 far  ag  shown  a  definite  improvement.
 Upto  January  3i,  1973,  ie.  for  0
 months  of  the  current  financial  year,
 Production  in  the  three  HSL  plants
 ‘Was  3.25  million  tonnes  of  steel  ingots
 compared  to  2.79  million  tonnes  in
 the  corresponding  months  of  the  pre-
 vious  year,  Le,  higher  by  77  per  cent.
 For  all  the  integrated  steel  plants,
 the  production  during  the  same  period
 was  higher  hy  about  6  per  cent  as
 compared  ta.  30  months  of  97i-72  It
 is  expected  that  production  in  1972-73
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 will  exceed  the  production  in  any  of
 the  last  three  years.

 Reorganisation  of  Coal  Production  to
 achieve  Targets  during  Fitth  Plan

 ‘1477.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:  ‘

 (a)  whether  any  plan  has  been
 drawn  up  for  reorganising,  restruc-
 turing  and  rationalising  coal  produc-
 tion  to  achieve  the  target  of  141
 million  tonnes  by  the  end  of  the  Fifth.
 Plan;

 (b)  if  so,  the  main  features  there-
 of;  and

 (c)  whether  the  workers  in  the  coal
 industry  will  be  ensured  a  fair  deal
 as  apart  of  the  plan  to  boost  pro-
 duction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  and
 (b).  The  Task  Force  on

 cont
 and

 Lagnite  which  was  set  up  in  the  con~
 ree  formulation  of  the  Fifth  Five
 Year  Plan,  has  in  its  report  submitted
 to  the  Planning  Commission  on  lst
 February  ‘1978,  estimated  that  the  de-
 mand  for  coal  by  ‘1978-79  would  be
 about  43  million  tonnes  for  meeting
 which  it  has  envisaged  the  following
 production  programme:

 Product-  Estimated
 tion  in  —s  production
 I97I-72  in fs

 978-79

 (in  million  tonnes)

 +o
 National  Sell 0११

 Corporation  Ltd.  1440  45700

 2.
 Bharst

 Coking  ‘13°00,  200

 3.  ‘Singerent  Collieries
 Con  Ltd.,  470.  30°00

 67°00
 4.  Other  Coal  Mines  39°50  7

 mW  343°00
 ee

 (c)  Yes,  Sir.
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 Mysore  Government's  suggestion  “for
 another  Steel  Plant  on  West  Bengal

 1478.  SHRI  C.K.  JAFFER  SHA»
 IEF:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  the  Government  of
 Mysore  have  approached  the  Central
 Government  that  there  is  a  good
 scope  for  another  Stee]  Plant  on  the
 West  Coast;  and

 (b)  if  so,  the  reaction  of  Central
 Government  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  No,
 Bir.

 (b)  Does  not  arise.

 Allotment  of  Passages  te  Haj  Pilgrims
 through  Qarra  (Let)

 1479.  SHRI  C.K.  JAFFER  SHA-
 RIEF;  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  whether  the  present  system  of
 allotting  passages  to  Ha)  Pilgrims
 through  qurra  (lot)  is  not  satisfac-
 tory;

 whether  young  people  get
 sacs  while  a  number  of  older
 people  are  left  out  and  some  of  them
 die  without  being  able  to  undertake
 the  much  coveted  pilgrimage;  and

 (c)  whether  Government  would
 like  to  review  this  problem?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF

 ed

 were  numerous  complaints  against
 this

 a  Since  965  the  Haj  Quota,  fixed
 by  the  Ministry  of  Finance,  is  allo-
 cated  t@  the  Statest on  the  basis  cf
 Muslin  popula’
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 $.  As  the  number  of  intending  pil-
 grims  ig  triore  than  the  quota  allotted,
 lots  are  drawn  from  antongst  the
 applications  from  each  State  to  select
 the  required  number  against  the
 quota  allocated  to  each  State.  The
 unsuccessful  applicationg  are  return-
 ed  to  the  applicants  by  the  Mogul
 Line  Ltd.,  with  the  ‘Rejected’  stamp
 put  thereon,

 4.  With  a  view  to  providing  more
 opportunifies  to  the  rejected  appli-
 cants,  the  following  procedure  has
 been  adopted  since  ‘1972:

 (i)  applicants  who  are  on  the
 waiting  list  of  the  last  Haj,
 but  could  not  secure  seats  for
 the  last  Haj,  are  given  firm
 reservations;

 (ii)  applicants  whose  applications
 have  been  rejected  thrice  are
 BZiven  the  next  preference
 provided  they  have  not  per-
 formed  the  Ha)  before;
 applicants  whose  applications
 have  been  rejected  twice  in
 last  5  years,  are  given  the
 next  best  preference,  ‘pro
 vided  they  have  not  per-
 formed  the  Haj  before;
 applicants  whose  applications
 have  been  rejected  for  the
 last  Haj  come  next  in  the
 order  of  preference,  provid-
 ed  they  have  not  performed
 the  Haj  before;  and

 (२)  applicants  whose  applications
 do  not  fall  in  any  of  the  four

 Gili)

 (av)

 After  giving  the  requisite  number  of
 seats  to  the  applicants  in  category
 (३),  the  balance  of  eaph  State's  quota
 of  seats  is  distributed  amongst

 in
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 §  The  procedure  has  functioned
 satisfactorily  which  prevides  equitable
 opportunity  to  all  intending  pilgrims
 for  the  Hej.  As  such  the  question  of
 younger  people  getting  selected  and

 pene
 people  being  left  out,  does  not

 arise.

 6,  Government  would  be  prepared
 to  review  this  problem  if  qa  better
 solution  could  be  suggested.
 Stateless  Asians  in  Transit  Camps  in
 Austria,  Belzium,  Italy,  Spain  and

 Malta
 1480.  SHRI  C  K.  JAFFER  SHARIEF.

 Will  the°  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  there  are  a  number  of
 Stateless  Asian  who  have  failed  to
 gain  entry  into  Britain  and  are  cur-
 rently  in  transit  camps  in  Austria,
 Belgium,  Italy,  Spain  and  Malta.

 (b)  if  so,  the  number  and  names  of
 the  countries  which  have  accepted
 such  Stateless  persons  expelled  from
 Uganda;  and

 (c)  whether  any  co-operation  has
 also  been  extended  by  U.N.  High
 Commission  in  this  regard  and  if  so,
 the  particulars  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b).  Some  3560  stateless  Asians
 {persons  of  undermined  nationality)
 were  evacuated,  on  expulsion  from
 Uganda,  by  the  United  Nations  High
 Commission  for  Refugees  for  place- ments  in  transit  centres  in  Austria,
 Belgium,  Italy,  Spain  and  Malta.
 Government  are  not  awara  of  their
 having  failed  to  gain  entry  into  Bri-
 tain.  Their  dispersal  as  announced  by
 the  United  Nations  is  es  under:

 Name  of  the  country  Number  of
 Persons

 aa

 ke
 420

 a Sein  .  :  180

 i358

 ,  (c)  Offers  have  been  secured  by
 U.N.H.C.R.  for  permanent  placements
 of  some  424  persons  out  of  those  in
 transit  centres  mentioned  above.  The
 United  Nations  High  Commission  for
 Refugees  has  been  continuing  its
 efforts  in  securing  ofiers  for  perma-
 nent  placements  for  the  remaining
 persons.

 Rehabilitation  udmer  Special  Areas
 Development  Programme

 148).  SHRI  छू,  MALLANNA:  Will
 the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  broad  outlines  of  the  Special
 Areas  Development  Programme  in
 each  State  undertaken  during  the  last
 two  years;

 (b)  the  total  expenditure  incurred
 thereon  till  the  end  of  1972;  and

 (९)  the  number  of  migrant  fami-
 hes  rehabiutated  in  this  reclaimed
 land  tor  resettlement?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY).  (a)  One  of  the
 subjects  allocated  to  the  Department
 of  Rehabilitation  is  the  development
 of  such  special  areas  as  may  be  indi-
 cated  by  the  Prime  Minister  from  time
 to  time  The  Prime  Minister  has  in-
 dicated  that  areas  suitable  for  rehabi-
 litation  in  the  Andaman  and  Nicobar
 Islands  may  be  taken  up  tor  develop-
 ment  by  the  Department  of  Rehabili-
 tation  The  broad  outhnes  of  the
 Programme  undertaken  in  the  Islands
 are;

 (i)  reclamation  of  forests  and  re-
 settlement  of  migrants  from  former
 East  Pakistan,  repatriates  from
 Burma  and  Sri  Lanka  avd  ex~
 servicemen  in  Middle  Andaman,
 Neti,  Little  Andaman,  Katchal  and
 Great  Nicobar;

 (ij)  development  of  a  rubber  plan-
 tation  in  Katchal  and  maintenance
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 ment  Station  in  South  Andamau;
 and

 (iil)  construction  of  roads  in  Little
 Andaman  and  Great  Nicobar,

 In  addition  to  the  schemes  taken  up
 by  the  Department  of  Rehabilitation,
 the  Ministry  of  Shipping  and  Trans-
 port  have  taken  up  schemes  for  con-
 struction  of  jetties,  breakwaters,  and
 the  Ministry  of  Agriculture  for  de-
 velopment  of  fisheries  as  a  part  of  the
 Special  Areas  Development  Pro-
 gramme  in  the  Andaman  and  Nicobar
 Islands.

 (b)  The  expenditure  incurred  on
 the  Programme  till  the  end  of  Decem-
 ber  972  is  Rs.  293.89  lakhs  on  con-
 struction  of  jetties  and  a  breakwater
 and  Rs.  405.9  lakhs  on  other  schemes.

 (c)  The  number  of  migrant  families
 rehabilitated  on  the  reclaimed  lands
 in  the  Islands,  is  562.  Besides,  400
 families  of  ex-servicemen  and  39
 families  of  repatriates  from  Burma
 and  Sri  Lanka  have  been  resettled  on
 land  and  plantations  respectively.

 Offer  for  Training  Facilities  to
 Foreign  Government

 1482.  SHRI  MADHURYYA  HAL-
 DAR:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  Government  have  offer-
 ed  training  facilities  to  any  foreign
 Government  during  the  year  ‘1972;  and

 (b)  if  s0,  the  facts  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  ‘Yes,  Sir.  It  is  the  policy  of  the
 Government  of  India  to  provide  train-
 ing  facilities  in  our  Defence  training
 establisiiments  té  members  of  the
 Atmed  Forces  of  friendly  countriés,
 Such  facilities  were  provided  in  1072
 also  as  in  previous  years.  It  will  not
 he  ‘desitable  to  disclose  further’  details
 in  ‘this’  regard:
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 Expansion  of  Alley  Sitel  Plant  and
 Datgaper  8008  Piant

 M4,  SHRI  P.  GANGA  DEB:
 SHRI  JOYTIRMOY  BOSU:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state;

 (a)  whether  there  are  any  plans  for
 expansion  of  the  Alloy  Steel  Plant  and
 the  Durgapur  Steel  Plant;

 (b)  if  so,  the  main  features  of  the
 plans;

 (e)  whether  the  product-mix  for  alloy
 steel  plants  expansion  is  under  exami-
 nation  of  his  Ministry:  and

 (d)  if  so,  whether  a  feasibility  re-
 port  for  expansion  of  Durgapur  Steel
 Plant  is  under  preparation  in  his
 Ministry?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  Yes,
 Sir.

 (b)  The  Central  Engineering  and
 Design  Bureau  of  Hindustan  Steel  have
 been  commissioned  to  prepare  a  feasi-
 bility  study  on  the  possible  expansion
 of  Durgapur  steel  plant.  The  details
 of  the  expansion  scheme  would  be
 known  after  receint  of  the  report.  As
 regard  Alloy  Steel  plant,  Durgapur,  it
 has  been  decided  to  expand  the  capa-
 city  from  1,00,000  tonnes  a  Year  to
 3,00.000  tonnes  a  year  of  ingots.  The
 product-mix  of  the  expansion  scheme
 in  terms  of  finished  products  is  at
 present  under  examination.

 (c)  This  is  covered  by  reply  to  part
 (b).

 (a)  This  does  not  arise  from  part  (c).
 This  is,  however,  covered  by  the  reply
 to  part  (b).

 Re-organisation  of  Indian  Army
 1484.  SHRI  P.  GANGA  DEB:

 SHRI  P.  M.  MEHTA:
 Will  the  Minisier  of  DEFENCE  be

 pleased  to  state;
 (a)  whether  there

 s  oer
 to  be  a

 or  reorganisation  arm:
 pan  artillery  and  the  infantry  of
 the  Indian  Army;  and  |

 (0)  if  ao,  the  reasons  for  such  ey
 organisation?
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 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 {b).  The  organisation  of  various
 arms  of  the  Army  ig  periodically
 reviewed  in  the  light  of  experience
 gained,  and  changes  effected,  where-
 ever  necessary,  to  make  them  more
 effective.

 Production  of  Simpler  grade  steel
 ‘1486.  SHRI  C.  CHITTIBABU:  Wil

 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  the  location  and  other  features
 of  electric  furnaces  reported  to  be
 under  installation  for  the  purpose  of
 producting  simpler  grades  of  special
 steels;

 (b)  whether  they  have  started  pro-
 duction  of  simpler  grades  of  special
 steels;  and

 (eo)  if  so,  the  requirement  of  simpler
 grades  of  special  steels  and  the  total
 production  of  these  special  steels?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)
 and  (b).  The  information  will  be
 collected  and  placed  on  the  Table  of
 the  House.

 (c)  Based  on  the  NCEAR  Report  the
 estimated  demand  for  simpler  grades of  special  steels  is  Biven  below:

 ee
 Sprung  Carbon  =  Free
 Steel  construc-  cutting

 tional  steel
 steel

 AN  D oomencall  erred  _  =  en  =
 (tonnes)

 Remand  —
 78.000  49,500,  34,000,

 ee  —
 The  present  demand  for  these  cat  e  ne

 bord
 of  steele  has  not  ‘heen  precively mated,  But  apparently  the  indigen- Sus  production  has  been  sufficient  to Meek  the:  demand  in  case  of  spring

 steqly,  constructional  steel.
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 ent  demand  has  been  estimated  to  be
 around  25,000  tonnes.  The  production
 ot  these  steels  during  ‘1971-72  were  as
 follows  _

 Spring  Carbon  ‘Free
 steel  construc-  cutting

 tional  Steels
 Steel

 tonnes  tonnes  tonnes

 23,356  23.875  8,975

 Report  of  study  group  on  salam  Vij-
 aynagram  and  Visakhapatnam  steel

 plants

 7467  SHRI  C.  CHITTIBABU:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  ty  state:

 (a)  whether  the  Study  Group  set  up
 tn  December,  97l  for  assessing  the
 requirements  of  man-power  during  the
 construction  stage  as  well  as  during
 the  operation  and  maintenance  stages
 of  Salam,  Vizianagram  and  Visakha-
 patnam  steel  plants  has  submitted  its
 report;

 (9)  if  so,  the  action  taken  by  Gov-
 ernment  on  the  recommendations  of
 the  study  group:  and

 (c)  af  the  report  has  not  yet  been
 submited  the  reasons  for  the  delay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)
 Yes,  Sir.

 (b)  Its  recommendations  would  be
 considered  by  the  Task  Force  in  Iron
 and  Steel  constituted  by  the  Planning
 Commission  for  the  Fifth  Plan  steel
 development  programme  and  necessary
 tollow-up  action  would  be  taken.

 (c)  Does  not  arise.

 Anti-Indian  Tirade  by  Pakistan  After
 Vacation  of  Territory  by  Indian  Forces

 i488  SHRI  JAGANNATH  MISHRA:
 SHRI  P.  M,  MEHTA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Pakistan  is  reported  to
 have  started  anti-Indian  tirade  soon
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 after  the  vacation  of  their  territory  hy
 Gur  army;  and

 (b)  if  so,
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  Government  have  received  re-
 ports  of  intensification  of  anti-Indian
 propaganda  by  Pakistan.

 (b)  Government  have  taken  appro-
 priate  measures  to  counter  Pakistani
 propaganda  and  to  inform  interna-
 tional  opinion  cf  the  correct  position.

 Government’s  reaction

 Rejection  og  Proposal  for  take  over
 of  imported  tool  and  allow  Steel  by

 Hindustan  Steel

 1489,  SHRI  JYOTIRMOY  80850
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Hindustan  Steel  has
 rejected  a  proposal  for  taking  over
 tool  and  Alloy  Steel  worth  Rs.  35
 crore  imported  by  the  State  Trading
 Corporation;  and

 (b)  if  so,  on  what  ground?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)
 and  (b).  The  State  Trading  Corpo-
 ration  have  submitted  a  proposal  to
 Hindustan  Steel  Ltd.  for  taking  over
 tool  and  alloy  steel  stock  imported
 by  them  which  they  could  not  dis-
 pose  of.  The  total  value  of  materials
 offered  by  them  at  their  ex-godown
 price  is  Rs.  37  lakhs.  The  proposal
 is  being  examined  by  HSL.

 टापों  को  प्रभुस सा  के  बारे  में  भारत  कौर
 लंका  में  मतभेद

 1490.  शी  ईश्वर  चौधरी:
 थी  हरी  सिह:

 क्या  विदेश  मंत्री यह  बताने  को  क्षा  करेंगे
 कि:

 (क)  भारत पौर  श्रीलंका  के  बीच  किल.
 किन  टापों  को  प्रवक्ता  के  बारे  में  मतभेद  है;
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 (a)  श्रीलंका  सरकार  के  साथ  इस
 संबन्ध  भें  पिछली  बार  वार्ता  कब  हुई  थी  और
 उसका  क्या  परिणाम  निकला  है  ;  और

 (ग)  दस  संबन्ध  में  भागे  वार्ता  कब  होगी  ?

 विदेश  मंत्रालय  में  राज्य  मंत्री
 (थी  सुरेशपाल  सिह)  :  (क)  से  (ग).
 कच्छ तिव  ही  मात्र  ऐसे  द्वीप  है  जिसकी

 प्रभुसत्ता  के  विषय  पर  भारत  और  श्रीलंका
 की  सरकारो  में  बातचीत  हो  रही  है।
 माननीय  सदस्यो  की  मालूम  होगा  कि
 भारत  और  श्रीलका,  दोनो  देशो  ने  इस  मामले
 को  मैत्रीपूर्ण  सहयोग  की  भावना  से  तय  करने
 को  इसका  व्यक्त  की  है  t

 Unauthorised  Excavation  of  Flourite
 from  Mines  at  Broach  District

 1492.  SHRI  PRABHUDAS  PATEL:
 Will  the  Mimster  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Guiarat  Government
 has  issued  a  warning  to  the  Natural
 Mineral  Development  Corporation  for
 its  failure  to  prevent  unauthorised
 excavation  of  229  tonnes  of  flourite
 from  its  mine  at  Broach  District;

 (b)  if  so,  the  reaction  of  tha  Gov-
 ernment  thereto;  and

 (c)  the  reasons  for  such  warning?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)

 to  (c).  The  matter  is  under  investi-
 gation  of  the  State  Government  of
 Gujarat.  No  written  warning  has
 been  issued  by  the  State  Government
 to  the  Corporation.

 मगरों  कौर  गांवों  में  गृह  निर्माण  के  लिए
 इस्पात  की  सप्लाई

 1493.  भी  सूची  दादा  :  क्‍या

 इस्पात  कौर  ख़त  मंत्री  यह  चलाने  की  कपा
 करेंगे  कि  —

 (क)  उस  ब्यक्षितयों  को  इस् दास  किस

 प्रकार से  उपलब्ध  क्यां  जाता है  जो  गाव में
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 मकान  बनाना  चाहते  हैं  तथा  यह  किस  दर  से

 दिया  जाता  है  ;  और

 (ख)  क्या  नगरों  में  छोटे  मकान  बनाने

 के  इच्छुक  व्यक्तियों  को  भी  काले  बाजार  में

 इस्पात  खरीदना  पड़ता  है  और  याद  नहीं,  तो

 उनको  इस्पात  किस  प्रकार  उपलब्ध  होता  है?

 इस्पात  और  खान  मंत्रालय  में  उपकसंत्रा

 (श्री  सुबोध  हंसना)  :  (क)  और  (ख)  :

 सारे  देश  में  मुख्य  उत्पादकों  के  स्टाक यार्ड  हैं,
 जो  भवन  निर्माण  में  काम  करने  वाली  श्रेणियों

 का  कुछ  प्रतिशत  अपने-अपने  क्षेत्न  के  नगरों

 तथा  गावों  के  लिए  भवन  निर्माताओं  को

 आ्रावंटन'  के लिए  अलग  से  रख  देते  हैं।  यह
 माल  संयुक्त  संयत्र  समिति  द्वारा  विनियमित

 स्टाक यार्ड  मूल्यों,  पर  सप्लाई  किया  जाता

 है,  जो  श्रतोपचारिक  रुप  से  सभी  स्टाकयार्डो

 में  समान  है  ।  दिल्‍ली  में  जहाँ  भवन  निर्मा-

 तालों  की  इस्पात  की  मांग  बहुत  ग्रसित

 थी,  एक  नई  प्रणाली  बनाई  गई  थी  और

 मुख्य  इस्पात  उत्पादक  समिति  के  नाम  से
 एक  समिति  बनाई  गई  थी,  जिसमें  मुख्य
 इस्पात  उत्पादकों  के  प्रतिनिधियों  और  जिसका

 काम  ऐसे  आवेदनों  पर  संयुक्त  रूप  से  विवार

 करना  और  तीनों  उत्पादकों  के  स्टाक यार्ड ों  में

 उपलब्ध  माल  को  देखते  हुए  समन्वित  ढंग  से

 आवंटन  करता  था  t  यह  प्रणाली  संतोषजनक

 रही  है  और  इसे  हाल  में  दूसरे  महानगरों  अर्थात

 कलकत्ता,  बम्बई,  मद्रास,  अहमदाबाद,  कोचीन,
 _अंगलं/र  ब  सिकंदराबाद  के  स्टाकिस्टों  में  शुरू
 किया  गया  है  ।  इस  प्रणाली  में  उपलब्धि  का

 एक  भाग  छोटे  मकान  बनाने  वालों  के  लिए
 विशष  रूप  से  अलग  से  रख  दिया  जाता  हैं  ।

 लेते  और  बासिगटन  में  भारत  के  पति

 (सप्लाई)  मिन्नत

 l494.  श्री  मूलचन्द  डागा  :  क्‍या

 "पूति  मंत्री  यह  बंताने  की  कृपा  करने  कि  :

 (क)  लन्दन  और  वाशिंगटन  में  भारतीय

 पूति  मिशनों  की  आवश्यकता  कब  तक  रहेगी
 और  क्या  एक  पूर्ति  मिशन  पर्याप्त  नहीं  हैं  ;
 3565  L.S—5.
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 (ख)  इन  पर  प्रति  वर्ष  कितना  खर्चा

 होता  है  ;  और

 (ग)  गत  दो  वर्षों  के  दौरान  इन
 मिशनों  ने  कौन-कौन, सी  वस्तुएं  खरीदीं  और

 फिर  भारत  को  भेजीं  ?

 पूति  मंत्री  (श्री  शाहनवाज़  खां  )  :

 (क)  लन्दन  और  वाशिंगटन  में  पूर्ति
 मिशनों  को  निकट  भविष्य  में  बन्द  करने

 का  फिलहाल  कोई  प्रस्ताव  विचाराधीन

 नहीं  है  ।  भारत  पूर्ति  मिशन,  लंदन  यूरोप  में

 कार्य  करता  है  जबकि  भारत  पूर्ति  मिशन,

 वाशिंगटन  अमरीका  में  काम  करता  है  ।

 एक  मिशन  के  लिए  यह  संभव  नहीं  है  कि

 वह  सम्पूर्ण  क्षेत्र  क ेलिए  काय  कर  सके  |

 (ख)  दोनों  मिशनों  पर  पिछले  5  वर्षों

 में  जो  खर्चा  हुआ  वह  निम्नलिखित  है  :--

 (आंकड़े  हजार  रुपयों  में  )

 वर्ष  लंदन  वाशिंगटन

 1967-68  |  84,56  50,44

 1968-69  71,03  53,64

 1969-70  65,32  57,48

 970-7I  65,43  62,13,

 97I-72  67,73  57,12

 (a)  मिशनों  द्वारा  विभिन्न  वर्गों  की

 जो  वस्तुएं  सामान्यतया  खरीदी  जाती  हैं,

 वे  निम्नलिखित  हैं  i

 भारत  पूर्ति  सिम्त,  लंदन  :

 उर्वरक,  संयंत्र  और  मशीनें,  हथियार  और

 उपकरण,  वाहन,  वैमानिकी  सामान,  इलेक्ट्रा-
 निकी  तथा  राडार  उपकरण,  यांत्रिक  सामान

 आदि
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 भारत  पूति  किशन,  वाशिंगटन

 तापीय  तथा  पन-बिजली  रायसेन,  सहायक-
 उपकरण  तथा  फालतू  कल-पुर्जे,  हवाई  अड्डों
 के  लिए  इलैक्ट्रानिकी  तथा  अग्नि-शामक

 उपकरण,  सर्वेक्षण  तथ।  खनन  उपकरण,

 वायुयान  तथा  पालन  हिस्से-पुर्जे  जटिल  प्रकार
 के  वैश्विक  तथा  प्रयोगशाला  सम्बन्धी  उप-

 करण  तथा  मशीने,  रेल  के  डीजल  इंजनों  के

 फालतू  पुर्जे,  मिट्टी  हटाने  आर  निर्माण  संबंधी
 उपकरण  मशीन  उर्वरक  खाद  पदार्थ  आदि।

 भारतीय  सशस्त्र  सेनाओं  के  लिए  सामग्रियों
 का  आयात

 1495.  श्री  मूलचन्द  डागा  ;  क्‍या
 रक्षा  मंत्री  यह  बताने  की  ढपा  करेगे  कि

 (क)  कया  भारत  भारतीय  स्थल  सेना,

 वायुसेना  और  नौसेना  की  भ्रावश्यकताञ।  को

 पूरा  करने  में  आत्मनिर्भर  हो  गया  है  अथवा
 उनकी  प्राथमिकताओं  को  पूरा  करने  के  लिए
 विदेशों  से  कुछ  सामग्रियों  का  भी  रायात
 किया  जा  रहा  है  ;

 (ख)  यदि  हा,  तो  अभी  भी  कुछ
 सामग्रियों  का  आयात  किया  जा  रहा  है
 तो  गत  दो  वर्षों  में  कितने  मूल्य  की  सामग्री
 झायात  की  गई  और  उनके  नाम  क्‍या  हैं  ;
 कौर

 (7)  क्‍या  भारत  इन  सामग्रियों  के
 मामले  में  भी  आत्मनिर्भरता  प्राप्त  कर  लेगा
 और  यदि  हां,  तो  कब  तक  ?

 रहा  मंत्री  (सी  जग जोबन  रास  )  :

 (क)  रक्षा  उपकरणों  की  आवश्यक-

 साएं  मुख्यतः  स्वदेशी  उत्पादन  से  यूरी  की
 जाती  हैं  ।  तथापि,  कुछ  अ्निवाय  दे

 न्यूनतम  प्रेरित  सीमा  तक  रायात  की  जाती
 हैं  1

 (@)  तेजी  से  स्वदेशीकरण  की  हमारी
 नीति  के  संदर्भ  में  इसमें  लगने  यानी  मेहनत
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 इसकी  उपयोगिता  के  अ्रनुरुष  नहीं  होगी
 इसके  अ्रतिरिकष,  इन  ब्यौरों  को  प्रकट  करना
 लोकहित  में  नहीं  होगा  1

 (ग)  झात्मनिर्मता  के  लिए  प्रयत्न  एक
 सतत  प्रक्रिया  है  7  हमारा  लक्ष्य  भविष्य
 में  रक्षा  क्षेत्र  में उबर ोत्तर  प्रात्मनिर्भता  प्राप्त
 करना  है  ।  फिर  भी  हो  सकता  है  कि,  इस
 बारे  में  पूर्ण  आत्मनिर्भरता  प्राप्त  +  रना  व्यावहा-
 रिक  सिद्ध  न  हो

 Special  Pak  Emissaries  to  Canvass
 against  India  aver  POWs  Issue

 3496  SHRI  M.  S  SANJEEVI  RAO:
 SHRI  SAMAR  GUHA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-~
 ernment  has  been  drawn  to  the  news
 appeating  in  the  ‘Hi  wtan  Times’
 dated  the  5th  February,  973  that
 President  Bhutto  has  sent  special
 emissaries  to  canvass  against  India
 on  the  issue  of  Prisoners  of  War:  and

 (9)  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  SURENDRA  PAL
 SINGH):  (a)  Government's  attention
 has  been  drawn  to  reports  to  this
 effect.

 (b)  Government  have  taken  neces-
 sary  action  to  inform  International
 opinion  of  the  correct  position.

 Agitation  by  Employees  of  Hindustan
 Lever  against  Victimization

 1497.  SHRI  KRISHNA  CHANDRA
 HALDER:  Will  the  Minister  of
 LABOUR  AND  REHABILITATION
 be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  agi-
 tation  of  the  employees  of  Hindustan
 Lever,  a  foreign  subsidiary  segainst
 the  victimisation  policy  of  the  manage
 meant
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 (b)  whether  over  2,000  employees
 have  been  retrenched  so  far  by  the
 management;  and

 (c)  the  steps  taken  by  Govern-
 ment  to  stop  such  victimisation  and
 protect  the  employment  of  the  work-
 ers  thereof?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  to  (c).  The
 matter  falls  essentially  in  the  State
 sphere.  According  to  available  infor-
 mation,  there  was  no  retrenchment  in
 the  Bombay  and  Delhi  offices  of  this
 establishment  and  there  is  no  agita-
 tion  it  is  reported,  in  these  two  units.
 Complaints  received  some  time  ago

 from  the  workers’  unions  in  the  units
 of  the  Company  in  U.P.  have  been
 brought  to  the  ‘attention  of*  the  Gov-
 ernment  of  Uttar  Pradesh,  for  appro-
 priate  action.

 ‘Unemployed  ..T.I.  Trained  Craftsmen

 1498.  SHRI  KRISHNA  CHANDRA
 HALDER:  Will  the  Minister  of
 LABOUR  AND  REHABILITATION
 be  pleased  to  state:

 (a)  the  approximate  number  of
 unemployed  I.TI.  trained  craftsmen
 in  India  jupto  December,  1972;

 (b)  whether  the  number  of  unem-
 ployed  ITI,  trained  craftsmen  has
 doubled  during  the  year  972  over  its
 previous  year;  and

 (c)  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  and  (b).
 Estimates  about  the  number  of  un-
 employed  |.T.I.  trained  craftsmen  are
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 not  available.  The  number  of  those
 on  the  live  register  of  Employment
 Exchanges  seeking  employment  assis-
 tance  (not  all  necessarily  unemploy-
 ed)  was  as  follows:

 Pericd  Number
 on  live
 register  at
 the  end  of
 the
 period*

 I97I
 Tanuary  86,060

 July  80,56L

 I972

 January  I,05,506

 July  I,I2,469

 *The  information  is  collected  from
 the  Employment  Exchange  at  half-«
 yearly  intervals  ending  3lst  January
 and  3lst  July,  each  year.  The  infor-
 mation  as  on  3lst  January,  973  is  not
 yet  available.

 (c)  The  Government  has  been  tak-
 ing  all  possible  steps  to  create  more
 and  more  employment  opportunities
 to  absorb  the  educated  unemployed
 including  the  I.T.I,  trained  craftsmen
 through  the  various  development
 schemes  included  in  the  Fourth  Five
 Year  Plan  and  the  Special  Employ-
 ment  Programmes  taken  up  since  the
 year  970-7l.  In  the  Budget  propo-
 sals  for  1972-73,  a  provision  of
 Rs.  25  crores  was  made  for  Special
 Welfare  Schemes  which  were  expected
 to  benefit  the  I.T\I,  trained  craftsmen
 also.  Besides,  I.T.I.  trained  craftsmen
 are  also  being  selected  for  appren-
 ticeship  training  to  enhance  their
 employability.  Necessary.  steps  have
 also  been  taken  towards  diversification
 of  trades  in  the  I.T.I.s  consistent  with
 the  skill  requirements  of  the  Industry,
 and  for  short  course  training  pro-
 grammes  in  trades  which  have  imme-
 diate  employment  potential.
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 Alleged  Indian  Nationals  helping
 Pakistan  POWs  to  escape

 1499.  SHRI  H.  M.  PATEL:
 SHRI  HARI  SINGH:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  the  attention  of  the
 Government  has  been  drawn  to  a
 report  in  the  Motherland  of  the  27th
 December,  972  stating  that  five
 Indian  Nationals  were  involved  in
 various  cases  of  helping  Pakistani
 prisoners  of  war  to  escape  from  their
 camps;  and

 (b)  if  so,  the  particulars  thereof
 and  the  action,  if  any,  taken  against
 the  Indian  nationals  for  such  anti-
 national  activities?

 THE  MINISTER  OF
 (SHRI  JAGJIVAN

 Yes,  Sir.

 DEFENCE
 RAM):  =  (a)

 (9)  Two  cases  have  occurred
 wherein  Indian  nationals  were  ac-
 cused  of  helping  Pakistani  prisoners
 in  their  attempts  to  escape.  The  first
 case  occurred  on  6th  January,  972
 between  Shahjahanpur  and  Bareilly
 Stations  in  Uttar  Pradesh  when  one
 prisoner  escaped.  Cases  against  four
 Indian  nationals  under  Sec.  255/i30
 of  IPC  are  in  progress  in  court  of
 Law.  The  prisoner  was  subsequently
 apprehended.  The  second  incident

 _took  place  at  Bareilly  on  i3th  April,
 1972  when  two  _  prisoners  escaped.

 They  were  captured.  In  this  connec-
 tion,  one_Indian  national  has  been  de-
 tained  for  a  period  of  one  year  under
 the  Maintenance  of  Internal  Security
 Act,  97l  read  with  Defence  of  India
 Act,  1971

 Recognition  ef  Bangladesh  by
 Pakistan

 i500.  SHRI  H.  M.  PATEL:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  any  initiative  has  come
 from  Pakistan  in  regard  to  the  recog-
 nition  of  Bangladesh;
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 (9)  if  not,  whether  Government
 consider  it  as  a  violation  of  the  Simla
 Agreement;  and

 (c)  whether  the  question  of  recog-
 nition  of  Bangladesh  has  been  taken
 up  by  Government  with  President
 Bhutto  and  if  so,  the  progress  made
 so  far?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  While  Government  have  seen
 press  reports  of  President  Bhutto’s
 statements  to  the  effect  that  recog-
 nition  of  Bangladesh  would  be  in  the
 interest  of  Pakistan,  so  far  no  concrete
 steps  have  been  taken  by  Pakistan  in
 this  regard.

 (b)  Pakistan’s  continued  non-recog-
 nition  of  Bangladesh  is  an  obstacle  in
 the  further  implementation  of  the
 Simla  Agreement,  especially  as  it  pre-
 vents  the  participation  of  Bangladesh
 on  a  basis  of  sovereign  equality  in
 tripartite  talks  on  the  POW  issue.

 (ce)  Government  have  _  repeatedly
 impressed  on  the  Government  of
 Pakistan  the  necessity  of  recognising
 Bangladesh  in  order  to  expedite  the
 normalisation  of  relations  and  estab-

 ‘lishment  of  durable  peace  in  the  sub-
 continent.  The  Pakistan  Government
 had  indicated  at  one  stage  that  the
 ouestion  of  recognition  of  Bangladesh
 was  receiving  their  serious  considera-
 tion.

 Visit  of  Indcnesian  Prime  Minister  to
 India

 i50l.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  EX~
 TERNAL  AFFAIRS  be  pleased  to
 state:

 (a)  whether  the  Indonesian  Prime
 Minister,  Mr.  Adam  Malik,  visited
 New  Delhi  in  February  this  year;
 and  aes

 '(b)  the.  subjects  discussed  with  him
 andthe.  decisions  arrived:  at?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  No,  Sir.  Mr.  Adam  Malik  is  not
 the  Prime  Minister  of  Indonesia.

 (b)  Does  not  arise.

 Advisory  Eoard  for  Tahken-aver  Coal
 ‘Mines

 1502.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  8.  K.
 DHURY:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 DASCHOW-

 (a)  whether  Governmcnt  have
 taken  a  decision  to  set  up  an  Advi-
 sory  Board  to  advise  the  Custodian
 General  in  the  management  of  the
 non-coking  coal  mines  taken-over  in
 the  country;

 (b)  if  so,  the  names  of  persons  who
 have  been  nominated  for  this  Board;
 and  Ter

 (९)  the  criteria  adopted  in  the
 selection  of  the  Members?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)
 The  matter  is  under  consideration.

 (b)  and  (c).  Do  not  arise.

 Manufactare  of  Sophisticated  Anti-
 Tank  Missiles

 1503.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  GIRIDHAR  GOMAN-
 फ्0:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  India  propose  to
 undertake  the  manufacture  of  sophis-
 ticated  anti-tank  missiles;

 tb)  whether  this  would  be  done
 wholly  indigenously  and  no  foreign
 help  would  be  sought  in  its  know-
 ‘how  design;  and
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 (c)  when  the  actual  manufacture  of
 anti-tank  missiles  would  commence?

 THE  MINISTER  OF  STATE  (UE-
 FENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)
 to  {er  The  production  of  =  wti  tank
 missiles  has  alr  ady  been  taken  up  at
 Bhatat  Dynamics  Limited  ‘with  effect
 from  July,  1971.  The  missiles  are
 under  production  with  technical  colla-
 boration  of  a  foreign  firm.  Research
 and  Development  efforts  are  also  being
 continued  with  a  view  to  taking  up
 the  manufacture  of  missiles  with  indi-
 genous  know-how  in  future

 Discovery  o¢  copper  deposit,  by  G.S.I,
 in  Malanjkhand,  Madhya  Pradesh

 1505.  SHRI  RAM  BHAGAT  PAS-
 WAN:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  Geological  Survey  of
 India  has  revealed  the  largest  copper
 deposits  in  Malanjkhand  in  Madhya
 Pradesh;  and

 (b)  if  so,  the  steps  taken  to  recove,
 copper  from  this  area?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)
 The  geological  survey  hag  revealed  a
 large  copper  ore  deposit  in  Malanj-
 khand,  Madhya  Pradesh.  As  a  result
 of  surface  and  sitb-surface  investiga-
 tions  carried  out  by  Geolog.cal  Survey
 of  India,  40  million  tonnes  of  copper
 ore  containing  I.l  to  4.4  per  cent
 copper  has  been  estimated  so  far  in  the
 Malanjkhand  copper  deposit,

 (b)  Detailed  exploration  and  assess-
 ment  are  in  progress  by  the  Hindustan
 Copper  Limited,  a  public  sector
 undertaking,  for  open  cast  mining  of
 this  prospect.  Recently,  a  protoco!
 has  been  signed  with  the  Russian  Gov-
 ernment  for  making  a  Feasibility
 Study  of  the  deposit  for  taking  a  final
 investment  decision,  *
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 Powers  and  Functiong  of  the  Chair-
 man  of  SAIL

 1506.  SHRI  RAM  DHAGAT  2’AS-
 WAN:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  the  powers  and  func-
 tions  of  the  Chairman  of  the  Steel
 Holding  Company  have  been  formula-
 ted;  and

 (b)  if  so,  what  are  those?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHR{  SUBODH  HANSDA):  (a)

 Yes,  Sir.

 (b)  The  Chairman  of  the  Steel
 Authority  of  India  Limited  (SAIL)
 will  exercise  all  the  powers  and  func-
 tions  conferred  on  him  under  the
 Companies  Act,  4956  and  the  Articles
 of  Association  of  the  Company.  The
 following  are  the  more  important
 powers  and  functions  of  the  Chairman
 of  SATL: —

 qd)  The  members  of  the  Board  af
 Directors  of  SAIL  will  be  appointed
 by  the  President  in  consultation
 with  him.

 (2)  The  Managing  Director(s)  of
 SAIL,  if  any,  will  bd  appointed  by
 the  President  in  consultation  with
 him.

 (3)  The  Chairman  of  the  subsi-
 dary  companies  of  the  SAIL  will  be
 appointed  by  him  with  the  approval
 of  the  President.

 (4)  He  will  appoint  the  members
 of  the  Boards  of  Directors  of  subsi-
 diary  companies  in  consultation  with
 the  Chairman  of  these  companies.

 (5)  He  will  be  the  Chairman  of  the
 Selection  Committee  of  SAIL  which
 will  select  persons  for  filling  up  top
 posts  in  its  subsidiaries.  The  Selec-
 tion  Committee  will  consist  of  be-
 Sides  the  Chairman,  Directors  of
 Finance,  Personnel  and  Technical
 and  may  co-opt  persons  as  requirel
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 from  outside  from  Government,  in-
 dustry  and  management  experts.

 (8)  He  wall  preside  over  ute  ad
 hoc  committees  of  experts  to  be  set
 up  by  SAIL,  as  and  when  neressary
 to  examine  all  proposals  for  capital
 expenditure  estimated  to  cost  Rs,  0
 crores  or  mue  and  to  be  fina  weu
 directly  from  Government  funds.
 This  will  comprise,  among  others,  as
 mombers,  nonc.ecs  7६  the  Mins  ०१5
 of  Finance  and  of  the  Planning
 Commission.

 (7)  Be  shall  have  the  usual  power
 to  reserve  for  decision  of  the  Pre-
 sident  any  proposals  of  derisiong  of
 the  Board  of  Directors  or  any
 matter  brought  before  the  Board
 which  raises  in  jus  opinion,  on  im-
 portant  issue  and  which  is  on_  that
 account  fit  to  be  reserved  for  the
 decision  of  the  President  and  no
 decision  on  such  an  important  issue
 shall  be  taken  m  his  absence

 (8)  He  shall  exercise  such  powers
 as  may  be  entrusted  to  him  by  the
 Board  of  Directors.

 Creation  of  Bihar  Regiment

 1507,  SHRI  R.  P.  YADAV:  Will  the
 Minister  of  DEFENCE  be  please  to
 state:

 (a)  whether  Bihar  regiment  has
 been  created  recently  ag  one  of  the
 wing  or  cadre  and  if  so,  the  special
 feature  thereabout;  and

 (b)  whether  Government  propose
 to  open  a  military  training  college  in
 Bihar  on  the  lines  of  National  Defence
 Academy  or  one  college  at  Dehra-
 dun?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  No,
 Sir.  The  Bihar  Regiment  was  sot
 created  recently.  Its  first  Battalion
 was  raised  in  September,  94  and
 its  last  Battalion  in  June,  1971,  It  je
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 one  of  the  severul  regiments  of  the
 Infantry  Arm  and  has  no  special  §
 features.

 (०)  No,  Sir.

 Coverage  of  Contvactuis’  Firms  under
 E.P.F.  Act  in  Jamshedpur  Bihar

 1508,  SHRI  R.  P:  YADAV:  Will
 the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state:  *

 |
 (a)  whether  Government  are  aware§

 that  a  large  number  of  contractors
 employees  are  not  bencutied  by  the
 Employees  Provident  Fund,  Act  as
 several  contractors’  establishments
 have  uot  been  covered  at  all;  3६  so,  *
 Contractors’  establishments  covered
 independently  in  Jamshedpur  or  with
 the  main  unit  of  Tatas  with  details
 of  such  two  categories  of  establish-
 ments  covered;

 (b)  whether  Provident  Fund  autho—
 ritics  have  failed  to  enforce  the  Em-
 Ployees  Provident  Fund  Act  at  Jam-
 Shedpur  and  in  the  mines  of  Kodarma
 belt  area  properly;  and

 (c)  whether  very  junior  officers
 have  been  posted  in  those  two  places?

 THE  MINISTER
 AND  REHABILITATION  (SHRI
 RAGHUNATHA  REDDY):  (a)  to
 (c)  The  required  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  Lok  Sabha  in  due  course.

 FOR  LABOUR

 Sainik  School  at  Jhumaritilaya  in
 Hazaribagh

 1509.  SHRI  R.  P.  YADAV:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 State:

 (a)  whether  there  is  a  Sanik
 School  at  Jhumaritilaya  in  the  district
 of  Hazaribagh  and  if  so,  when  it  was
 Opened  and  on  what  cost;

 (by  whether  it  is  affiliated  to  Na-
 tional  Defence  Academy  and  is  a  resi-
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 dential  Sainik  School  and  how  many
 students  are  provided  accommodation
 there;  and

 (c)  whether  some  preference  35
 given  to  the  Bihari  boys  in  the  admis-
 sion  and  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,
 Sir,  Sainik  School  at  Tilaiya  Dam  was
 opened  on  6th  September,  1963,
 Lands,  buildings,  furniture  and  fittings,
 grant  for  equipment  etc,  were  provid-
 ed  by  the  State  Government  of  Dihar.
 The  cost  of  establishing  the  school  is
 being  ascertained.

 (b)  No,  Sir.  All  scholarship  holders
 are  under  obligation  to  appear  for
 the  N.D.A.  Examination  and  to  join
 Armed  Forces,  :f  successful.  It  is  a
 residential  school  and  _  resident
 scholars  numbering  400  on  29th
 August  972  have  been  provided  dor-
 rvitory  accommodation.

 (c)  Yes,  Sir.  67  per  cent  seats  at
 the  School  are  reserved  for  the  boys
 from  Bihar.  Actually  out  of  400  boys
 studying  in  the  school,  398  hail  from
 Bihar.  °

 Prosecution  filed  in  E.P.F.O.  under
 Sections  406  and  409  L.P.C.

 1510.  SHRI  छू  P.  YADAV:  Will  the
 Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  prosecutions  have  Leen
 filed  in  the  Employees’  Provident
 Fund  Organisation  under  Sections  408
 and  409  LP.C.,  if  so,  the  number  of
 cases  filed  State-wise  and  how  many
 such  prosecutions  have  so  far  turned
 into  conviction  during  the  last  three
 years;  ‘

 (b)  whether  M/s,  C.H.  (P)  Limited
 C.M.I.  Limited,  Reliance  Firebricks
 and  Pottery  works  Limited  are  chronic
 defaulters  in  Bihar,  if  so,  whether
 prosecutions  under  Sections  406  and
 409  have  been  filed  against  them;  and
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 (०)  whether  the  Central  Provident
 Fund  Commissioner  hag  directed  the
 Regional  Commissioner  to  file  such
 prosecution  to  safeguard  the  interest
 of  the  poor  workers

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  The  Provident
 Fund  Authorities  have  intimated  as
 under:  हे

 ‘
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 (a)  Yes.  A  region-wise  statement
 showing  number  of  cases  filed  in  the
 Employees’  Provident  Fund  Organisa-
 tion  under  Section  406  and  409  LP.C.
 and  the  cases  ended  in  conviction  dur-
 ing  the  year  1969-70,  1970-71  and
 97l-72  is  attached.

 (b)  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  Sabha  in  due  course.

 (c)  Yes.

 STATEMENT

 No.  of  cases  filedin  No.  of  cases  convicted
 the  Employees  Provi-  during  the  last  three
 dent  Fund  Organis-  years.  (1969-70,
 ation  under  Section  1970-77  and  797-72)
 406/409  YP.C.  during
 the  last  three  years
 (1969-70,  7970-77
 and  1971-72).

 Andhra  Pradesh  .

 Assam  e  ee  .  .  .

 Bihar  *

 Delhi
 Gujarat  .

 Kerala  .  ‘

 Madhya  Pradesh  *  *

 Maharashtra

 Mysore  .  .  .

 ‘Orissa  *  .

 Punjab  .  न  न  ह

 Rajasthan  .  7  8  «

 Tamil  Nadu  .  °  .

 Uttar  Pradesh  ‘

 Weat  Bengal  .  .  .  °

 Toran  2I5  3
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 ‘Impact  of  WNationalisation  of  coal
 -Mines  9h  management  and  production

 and  sale  of  coal

 5ll.  SHR]  BHOGENDRA  JHA:
 "Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  and  to  what  extent  the
 private  colliery  owners  illegally  took
 away  documents,  implements,  assets
 etc.  of  their  concerns  during  formal
 Government  take  over  and  what  ac-
 tions  have  been  taken  against  them;
 and

 (b)  the  methods  of  management  of
 the  mines  and  the  sale  of  coal  being
 evolved  to  detmocratise  the  same,  make
 them  more  efficient  and  ensure  ade-
 quate  supply  to  the  consumers  at
 controlled  rate?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  fa)
 It  is  too  early  to  state  exactly  whether
 and  to  what  extent  the  private  collerv
 owners  illegally  took  away  documents
 implements.  assets  etc.  during  formal
 Government  take  over.  Reports  in
 this  regard  are  in  the  course  of  com-
 Pilation,  receipt  and  examination  of
 the  Coal  Mines  Authority  and  it
 would  take  time  to  determine  the
 actual  position.  The  question  of
 action  to  be  taken  would  arise  only
 thereafter

 (9)  For  exercising  supervision  and
 control  over  all  the  coal  mines  the
 management  of  which  has  been  taken
 over  by  the  Government  under  the
 Coal  Mines  (Taking  over  of  Manage-
 ment)  Ordinance,  978  (No.  84  of
 1973),  the  Government  have  appointed
 a  Custodian  General,  with  headquar-
 ters  in  Caleutta.  He  is  assisted  bv
 Additional  end  Deputy  Custodians
 General  and  other  officers.  For  pur-
 poses  of  management,  the  taken-over
 Mines  have  been  divided  into  49
 groupe  each  under  a  Custodian  drawn
 from  the  Public  Sector  coal  compa-
 nies  or  Can]  Board  or  the  Directorate
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 Genetal  of  Mines  Safety.  Qualified
 mining  engineers  are  in  position  in
 each  mine  as  managers.

 Apart  from  the  powers  vested  under
 the  Ordinance  in  the  Custodian  Gene-
 ral,  adequate  delegation  of  powers  to
 the  Additional  Custodian  Generals
 and  Deputy  Custodian  Generals  have
 been  made  by  the  Custodian  General
 to  ensure  smooth  working  of  the
 mines.

 Special  steps  have}  been  taken  in
 consultation  with  the  Railways  to  en-
 sure  that  there  is  no  interruption  in
 supplies  to  consumers,  especially  to
 the  Railways,  the  thermal  power  sta-
 tions  and  other  public  utilities  and
 major  industries.  In  addition,  detailed
 discussions  have  been  held  with  the
 coal  merchants  to  make  sure  that
 there  are  no  difficulties  in  the  sale
 and  distribution  of  coal  throughout
 the  country.

 Mines  and  Engineering  Units  under
 Foreign  Contro]

 ‘1512.  SHRI  BHOGENDRA  JWA-
 Wil  the  Mnonister  of  STEEL  AND
 MINES  be  pleased  40  refer  ¢o  the  reply
 given  to  Unstarred  Question  No.  3477
 on  the  7th  December,  972  and  state:

 (a)  whether  information  regarding
 wimber  of  mines  and  engineering  units

 owned  by  foreigners,  their  total  capital
 and  annual  profits  has  since  been  col-
 lected:

 (b)  at  so,  the  broad  outlines  thereof;

 (ce)  the  total  annual  earnings  and
 expenditure  of  foreign  exchange
 through  foreign-owned  concerns  during
 the  last  three  years;  and

 (d)  whether  it  is  proposed  to
 nationalise  any  or  all  of  these  concerns
 and  if  not  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  and

 (b)  The  total  number  of  foreign  con-
 trolled  companies  engaged  in  mining
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 and  manufacture  of  engineering  (Foods
 was  242  at  the  end  of  March,  1969,
 according  to  data  available  with  the
 Recverve  Bonk  of  India

 Outstanding  foreign  direct  invest-
 ment  in  thes  ccmpanies  at  the  end  of
 Marth  969  and  profits  earned  there-
 on  ate  given  below

 (Rupees  incrare  )

 Mining  Manuf
 ture  of
 Lngineer-
 ing  Gr  ods

 Outstanding  foreign
 direct  investment  37  45  6 t

 Profits  earned  (net  ot
 taxes)  on  foreign
 direct  investmunt  02  II  §

 (e)  The  mturm  ition  is  bei  g  collect
 ed  and  will  be  laid  n  the  Table  of  the
 House

 (9)  ihe  question  whether  a  mming/
 engineering  unt  should  be  nationalis-
 ed  will  be  considered  by  Government
 on  merits  at  the  appropriate  time

 Compensation  to  colhery  owners

 3533  SHRI  M  S  PURTY  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Government
 that  no  payment  of  compensation
 should  be  made  to  the  colliery  owners
 without  realising  the  dues  which  they
 owed  to  the  workers  and  the  State
 Governments,  and

 {b)  2f  so  the  main  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA)  (a)  Yes
 Sir

 (b)  The  details  will  be  finalized
 when  the  bill  for  nationalization  of  the
 Coal  mines  is  infro@uced  in  Parliament
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 Development  og  Agnigundala  Copper
 Mine

 i54  SHRI  Y  ESWARA  REDDY
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  the  expen-
 diture  curred  so  far  on  the  develop-
 ment  of  Agnigundala  Copper  Mine
 Project?

 THE  DFPUTY  MINISTER  IN  THE
 MINISTR\  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD)  Presum-
 ably  the  reference  is  to  Nallakonda
 Copper  Deposit  of  Agnigundala  Copper
 Lead  Project,  Andhra  Pradesh  At
 prescnt  the  Exploratory  Mimuing
 Scheme  As.  m  progress  at  Nallahonda
 So  !u  an  expenditure  of  Rs  33  28
 lakhs  has  been  incurred  on_  this
 scheme

 Demand  for  New  Industrial  Relations
 Policy

 55  SHRI  Y  ESWARA  REDDY
 Will  the  Minister  of  LABOUR  AND
 RIHUABILITATION  be  pleased  to
 state

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  demand
 made  by  the  All  India  Trade  Union
 Congress  Ger  |  Secretary  for  a  new
 mdustnal  rela  ons  policy,

 (b)  ४  so,  Government’s  decision  on
 it,  and

 (०)  the  time  by  which  :t  is  likely  to
 be  finalised”

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  Yes,  Sir

 (b)  and  (c)  Government  are  consi-
 dering  proposals  for  a  new  industrial
 relations  policy  and  efforts  are  being
 made  to  finalise  is  as  early  as  possible.
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 इस्पात  और  खान  मंत्रालय  के  सरकारी
 उपक्रमों  में  अनुसूचित  जनजातियों

 के  लोगों  को  रोजगार  देना

 I576.  श्री  घनशाम  प्रधान  :  क्‍या

 इस्पात  दौर  खान  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  गह  मंत्नालय  के  नियमों  के

 अनुसार  अनुसूचित  जातियों  तथ्य  अनुसूचित
 जनजातियों  के  उम्मीदवारों  को  उनके  मंत्रालय
 के  उपऋमों  में  अलग  से  नौकरी  के  लिए
 साक्षात्कार  के  लिए  नही  बुलाया  जाता  है;  और

 (ख)  यदि  हा,  तो  इसके  क्‍या  कारण  हे  ?

 इस्पात  और  खान  मंत्रालय  में  उसकी

 (थी  सुबोध  हंसवा )  :  (क)  और

 (ख).  बोकारो  रटील  लिमिटेड  द्वारा
 नौकरी  के  लिए  अनुसूचित  जाति  शौर

 अनुसूचित  जन-जाति  के  उमीदवारों  साक्षात्कार

 हेतु  अलग  से  बुलाया  जाता  है  1

 हिन्दुस्तान  स्टील,  लिमिटेड  साक्षात्कार

 हेतु  इन  उम्मीदवारों  को  प्राय  उम्मीदवारों
 के  साथ  ही  बुलाती  है  यद्यपि  प्रनुसूचित  जाति
 और  अनुसूचित  जनजाति  के  उम्मीदवारों
 को  लिखित  परीक्षा  शौर  साक्षात्कार  के समय

 मुनासिब  छूट  और  अ्रधि-प्रतिनिधित्व  दिया
 जाता  है

 इस्पात  विभाग  के  एक  अन्य  उपक्रम

 अयातु  हिन्दुस्तान  स्टील  बक्से  कंस्ट्रक्शन
 लिमिटेड,  कलकत्ता  और  इस्पात  कौर  खान
 मंत्रालय  के  खान  विभाग  के  उपक्रमों  से
 जानकारी  प्राप्त  की  जा  रही  है  शौर  यथाशीघ्र
 सभा  पटल  पर  परख  दी  जायेगी  t

 Alleged  withholding  of  permission  to
 British  reliet  planes  for  Nepal  to

 overfiy  Indian  Territory

 5l7.  SHRI  8.  K  DASCHOW.
 DHURY:

 SHRI  G  P.  YADAV.

 Will  the  Muimster  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  ‘»hethcr  Government  are  aware
 of  the  news  in  Bnitish  press  that  India
 had  refused  permission  to  British  relief
 planes  bound  for  Nepal  to  overfly
 Indian  territory;  and

 (b)  ४  ‘80,  the  facts  of  the  case  and
 the  reaction  of  Government  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAI]  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir.

 (b)  The  British  press  report  is  erro-
 neous,  We  have  informed  the  British
 High  Commission  in  New  Delhi  and
 His  Majesty’s  Government  of  Nepal
 that  the  Government  of  India  had  no
 objection  to  the  British  relief  plane’
 bound  for  Nepal  to  overfly  Indian  terri-
 tory.

 Proposal  to  aid  in  the  economic
 reconstruction  of  North  Vietnam

 ‘1518.  SHRI  HARI  KISHORE
 SINGH:

 SHRI  R.  S.  PANDEY:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  consideration  of  Government  to
 aid  in  the  economic  reconstruction  of
 North  Vietnam;  and

 (b)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  SURENDRA  PAL
 SINGH):  (a)  and  (b).  The  Government
 has  generally  exprassed  its  desire  to
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 be  of  help  in  the  task  of  etonome
 reconstruction  of  North  Vietnam  but
 specific  proposals  could  only  be  consi-
 dered  at  a  suitable  stage  through  bila-
 teral  discussions

 Code  of  conduct  for  regional  provident
 Fand  Commissioners

 59  SHRI  MD  JAMILUR-
 RAHMAN  Will  the  Miunister  of
 LABOUR  AND  REHABILITATION  be
 Pleased  to  state  whether  a  code  of
 conduct  or  guidelines  are  proposed  to
 be  drawn  up  by  the  Central  Provident
 Fund  Commussioner  for  the  Regional
 Commissioners?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY),  Under  Section
 5D(6)  of  the  Employees’  Provident
 Funds  and  Family  Pension  Fund  Act,
 1952,  Central  Government  are  the  rule
 making  authority  in  respect  of
 Regional  Provident  Fund  Commuis-
 sioners  The  Conduct  Rules  for  the
 Regional  Provident  Fund  Commuis-
 sioners  are  yet  to  he  framed  by  the
 Government

 Number  of  Staff  in  Indian  High  Com-
 mission  at  London

 1520.  SHRI  SAMAR  MUKHERJEE
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  the  total
 number  of  people  including  diplomatic
 personnel  working  at  present  in  the
 Indian  High  Commission  at  London
 Category-wise?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  The
 requisite  information  is  given  in  the
 statement  laid  on  the  Table  of  House.
 {Placed  in  Library

 See
 No.  LY-4944/

 .73.]
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 Dismissal  of  Joint  Secretary  of  Batli-
 boi  and  Cempany  (Private)  Limited

 Union

 32]  SHRI  SAMAR  MUKHERJEE
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  dismiss  1
 of  the  Jomt  Secretary  of  the  Batlibo:
 and  Company  (Private)  Limited  Union,
 Calcutta,  by  the  management  for
 Trade  Union  activities,  and

 (b)  ४  sO,  the  steps  taken  by  the
 Labour  Department  to  force  the
 management  to  withdiaw  the  dismissal
 order  and  reinstate  the  labour  leader’

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU
 NATHA  REDDY)  (a)  and  (b)  Tb"
 matter  falls  in  the  State  sphere  The
 Ministry  of  Labour  ang  Rehabilitation
 have  no  information  about  the  dit-
 missal  ieferred  to  n  part  (a)  of  the
 question.

 Factory  Employment  Index  and  real
 Wages

 1522  SHRI  SAMAR  MUKHERJEE
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state

 (a)  whether  the  index  number  of
 estimated  factory  employment  (Base
 96i==00)  rose  to  १26  00  in  970-7I.

 (b)  whether  the  index  number  of
 monopoly  mdustry  has  risen  from  09  2
 in  96i  to  ॥77  2  in  1971;

 (०)  whether  real  wage  has  fallen  by
 2  per  cent  during  960—7];  and

 (d)  if  so,  the  steps  Government  pro-
 pose  to  arrest  the  fall  in  real  wages°

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY).  (a)  The  index  of
 factory  employment  (Base  1861221007
 was  270  (Revised)  in  970  and  3277
 (provisional)  in  I97I.
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 (b)  The  Index  number  of  industrial
 production  (Base  1960==100)  .of  the
 manufacturing  group  of  insdustries
 rose  from  09.2  in  96l  to  177.2,  in  97L
 (provisional).

 (c)  The  Index  of  Real  Earnings  (Base
 496{—00)  in  respect  of  workers  earn-
 ing  less  than  Rs.  400  per  month  em-~
 ployed  in  factories  as  defined  undez
 Section  2(m)  of  the  Factories  Act,  1948,
 was  provisionally  estimated  at  98  for
 the  year  1970.  Information  regarding
 97  is  not  available.

 (d)  This  and  other  matters  connected
 with  wage  policy  are  under  study.

 राज्यों  में  दुकानों  एवं  प्रतिष्ठानों  में  कार्य

 करने  वाले  कर्मचारियों  के  “लिए

 एक  समान  कानून

 1523.  श्री  रामावतार  शास्त्री  :  क्या  श्रम

 जौर  पुनर्वास  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  विभिन्न  राज्यों  में  दुकानों

 एवं  प्रतिष्ठानों  में  काम  करने  वाले  कर्मचारियों

 के  लिए  सेवा  की  समान  शर्तों  से  सम्बन्धित  कोई

 समान  कानून  नहीं  बने  हुए  हैं  ;

 (ख)  यदि  हां,  तो  कया  बिहार  राज्य

 दुकान  एवं  प्रतिष्ठित  कर्मचारी  संघ  एवं

 कुछ  अन्य  राज्यों  के  ऐसे  संगठन  इस  प्रकार

 के  कानूत  की  मांग  के  लिए  आन्दोलन  करते

 रहे  हैं;  और

 (ग)  यदि  हां,  तो  इसके  प्रति  सरकार

 की  क्‍या  प्रतिक्रिया  हैं  ?

 श्रम  और  पुनर्वास  मंत्री  (श्री  रघुनाथ

 रेडडी):  (क)  दुकानों  और  प्रतिष्ठानों  में

 कार्य  करने  वाले  कर्मकारों  के  लिए  विभिन्न

 राज्यों  में  बनाये  गये  कानूनों  के  उपबन्ध  एक

 समान  नहीं  हैं  ।

 (ख)  इस  प्रकार  का  कोई  आन्दोलन

 सरकार  के  ध्यान  में  नहीं  पाया  हैं  ।

 (ग)  प्रश्न  नहीं  उठता  |
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 Pests  lying  vacant  in  office  06  R.P.F.C..
 Bihar

 1524,  SHRI  RAMAVATAR  SHAS--
 TRI:  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state:

 (a)  whether  one  post  of  Provident.
 Fund  Inspector  Grade  II,  five  posts  of
 Upper  Division  Clerks  falling  under’
 Department  Promotion  quota  and  nine
 posts  of  Lower  Division  Clerks  ex-
 clusively  sanctioned  for  Family  Pension
 Scheme  lying  vacant  since  March,  972
 in  the  office  of  the  Regional  Provident
 Fund  Commission,  Bihar  have  not  been
 filled  up  so  far;  and

 (b)  if  so,  the  reasons  for  the  inordi-
 nate  delay  and  _  the
 against  erring  officers?

 action  taken

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  and  (b).  The
 question  of  filling  up  the  posts  referred
 to  comes  within  the  administrative
 jurisdiction  of  the  Employees’  Provi-
 dent  Fund  Organisation.  Government
 have  no  information  to  furnish.

 Proposal  to  Dislodge  Civilians  from
 Danapur  Cantonment  Area

 1525.  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  DEFENCE
 be  pleased  io  state:

 (a)  whether  private  residential  hold-
 ings  of  Grand  square,  Danapur  Cantt,
 are  to  be  resumed  by  the  Government
 and  if  so,  the  reasons  therefor;

 (b)  whether  Government  are  aware
 that  in  one  of  the  holding,  post  and
 Telegraph  Office  is  locaed  which
 caters  to  the  needg  of  local  Military
 Authorities,  civilians  of  the  Canton-
 ment  area  as  well  as  the  adjoining
 areas  and  is  centrally  located:

 (c)  whether  Government  are  aware
 that  many  holdings  are  occupied  by  the
 owners  residing  there  since  over  a

 century;  and
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 (d)  whether  there  is  a  large  area  of
 vacant  land  lying  within  the  Canton-
 ment  area  un-utiised  by  the  Govern-
 ment  and  if  80,  why  the  civilian  own-
 ers  are  proposed  to  be  dislodged  when
 vacant  lands  are  available?  द

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM)  (a)  Gov-
 ernment  have  sanctioncd  resumption
 of  four  residential  buildings  in  Grand
 Squaic,  Danapur,  to  meet  Defence
 requirements  of  land  and  accommo-
 dation  at  the  station

 (hb)  There  is  no  Post  Office  located
 in  any  of  the  above  four  buildings

 (c)  Of  the  fou  burldings,  threc
 were  alieady  on  hue  to  Government
 and  one  wus  im  a  dilupiuated  condi-
 tion;

 (a)  No,  Su

 Renewal  of  lease  of  survey  No,
 Danapur  Cantonment

 214,

 1526.  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  Government  have  failed
 to  renew  the  lease  of  Survey  No.  214,
 Danapur  Cantonment  which  expired
 many  years  ago;

 (b)  whether  the  lessee/as  per  terms
 of  the  lease  applied  for  its  renewal  in
 time;

 (०)  whether  the  property  has  been
 deprived  of  its  value  on  account  of
 nnon-renewal  of  the  lease;  and

 (d)  how  the  Government  propose  to
 rehabilitate  the  owners  of  holdings
 after  resumption?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  By.
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 {e)  Does  not  arise  in  view  of  (a)  &
 (9)  above.

 (d)  There  is  no  proposal  to  rehabill-
 tate  the  ex-holders  of  Sy.  No.  2i4,  Da-
 napur  Cantt,  after  resumption

 Proposal  for  Asian  Conference  for
 securing  peace  in  Indo-China

 527  SHRI  K  M  MADHUKAR.
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state

 (a)  whether  immediately  after
 announcement  cf  Victnam  Cease-fire
 terms,  the  official  Japanese  .nohes-
 men  had  suggested  convening  of  a
 larger  Asian  Confe:enee  for  securing
 peace  in  Indo-Chma,  and

 (b)  if  so  Goveinments  reaction
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRT  SURENDRA  PAL  SINGH):
 (a)  Yes,  Sir  Government  have  seen

 a  reference  to  this  effect  in  Prime
 Minister  Tanaka’s  speech  before  the
 special  Diet  session  on  27th  of  Janu-
 ary,  1973.

 (b)  This  is  only  a  general  expres-
 sion  of  views  and  there  have  been  no
 concrete  proposals  so  far  to  which
 Government  could  react.

 Imporé  and  production  of  Copper

 528  SHRI  हू.  M.  MADHUKAR:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state-

 (a)  the  estimated  annual  require-
 ments  of  copper  and  its  production  in
 the  country;

 (b)  whether  bulk  of  these  require
 ments  ig  being  imported  at  present;

 (c)  if  so,  the  annual  expenditure
 ineurred  on  the  import  of  copper:  and

 (a)  the  steps  taken  so  far  to  pro-
 duce  copper  in  the  country  and  the
 progress  achieved  in  this  connection?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  Ac-
 cording  to  the  Planning  Sub-Group
 (Task  Force)  on  Copper  &  Nickel.  the
 estimated  requirements  of  copper  dur-
 ing  the  period  972—74  are  83,700
 tonnes  per  annum.  ‘The  production  of
 copper  during  972  was  10,264  tonnes.
 The  envisaged  production  of  copper
 during  1973-74  is  20,000  tonnes.

 (b)  and  (c).  Import  of  copper  and
 its  alloys  etc.  during  1971-72  &  1972-73,
 (upto  July,  972)  were  56.l73  and
 2i,228  tonnes  valuing  at  Rs,  5i.8  and
 8.92  crores  respectively.

 (d)  With  a  view  to  narrow  the  gap
 between  the  huge  demand  and  meagre
 production  of  copper  metal  in  the

 -country,  ton  priority  has  been  given
 tor  implementation  of  various  copper
 Projects/Schemes  in  the  country.
 Government  have  set  up  a  separate
 Corporation,  viz.  Hindustan  Copper
 Limited  in  967  and  this  Company  is
 ‘responsible  for  the  development  of
 various  copper  Projects/Schemes  in
 the  country.  The  main  Project  with
 the  Company  is  Khetri  Copper  Pro-
 ject,  Rajasthan  which  is  being  develop-
 ed  for  the  production  of  31,000  tonnes
 of  electrolytic  copper  metal  per  annum.
 ‘The  Project  is  expected  to  be  commis:
 sioned  by  the  last  quarter  of  1973-74.
 The  Company  is  also  developing
 Dariba  &  Chandmari  Copper  Projects
 in  Rajasthan,  Agnigundala  Copper

 ‘Lead  Project  in  Andhra  Pradesh,
 Malanjkhand  Copper  Project  in
 ‘Madhya  Pradesh  and  Rakha  Copper
 Project  in  Bihar.

 Government  have  also  acquired  the
 Undertaking  of  Indian  Copper  Corpor-
 ation,  Ghatsila,  Bihar  (the  only  Com-
 ‘pany  in  the  Private  Sector)  in  972
 which  is  already  producing  about
 10,000  tonnes  of  copper  per  annum  and
 the  integrated  development  of  this
 ‘Complex  has  been  entrusted  to  Hindu-
 stan  Copper  Limited.

 All  possible  measures  are  being
 faken  by  ‘the  Government  to  locate

 new  copper  deposits  in  the  country
 with  a  view  to  increase  the  produc-
 tion  of  copper  metal  in  future.

 Official  level  meeting  between  India
 and  Pakistan  for  imvlementation  of

 Simia  Agreement

 1530.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  EX:
 TERNAL  AFFAIRS  be  pleased  _  ta
 state:

 (a)  whether  an  official-level  meet-
 ing  between  India  and  Pakistan  igs
 taking  place  in  near  future  to  pave
 the  way  for  the  next  step  in  the  im-
 olementation  of  the  Simla  Agreement;
 and

 (b)  if  so,  the  agenda  of  the  meet-
 ing?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  No  agreement  has  so  far  been
 cteached  for  holding  such  a  meeting.

 (b)  Does  not  arise.

 Coal  Mine  Owners  penalised  under
 the  Ordinance

 53l.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  any  mine  owner  has
 been  penalised  under  the  recently  pro-
 mulgated  Coal  Mines  (Taking  over  of
 the  Management)  Ordinance,  973  for
 not  submitting  assets  to  the  Custodian
 General;  and

 (b)  if  so,  the  action  taken  against
 the  defaulters?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  No,
 Sir.

 (b)  Does  not  arise.
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 बिहार  के  पुलिया  जिले  में  शिविरों  में

 रह  रहे झारणाथी
 |

 I532.  श्री  शनैश्चर  प्रसाद  थावर  :
 क्या  अरब  और  पुनर्वास  भज्जी  यह  बताने
 की  कृपा  करेगे  कि

 (क)  बिहार  राज्य  के  पू  जमा  जिले
 मे  शरणार्थी  शिविर  से  कितने  शरणार्थी

 रह  रहे  है  ,  प्रौढ़

 (ख)  शरणार्थियों  के  पुनर्वास  के  लिए
 सरकार  ने  क्‍या  कदम  उठाये  है  ?

 अम  और  पुजवाता  मंत्री  (श्री

 रघुनाथ  रेड्डी  HW  (क)  1  जनवरी,
 973  को  भूतपूर्व  पूर्वी  पाकिस्तान

 से  आए  545  प्रवासी  परिवार

 (2,492  व्यक्ति)  तथा  बर्मा  के  264
 प्रत्यावासी  परिवार  (3,i:8  व्यक्ति)
 बिहार  राज्य  के  पूणिया  जिले  के  मरना
 शिविर  मेरा  रह ेथे  a  इन  परिवारों में
 स्थायी  दायित्व  श्रेणी  के  97  परिवार  (262
 व्यक्ति)  शामिल  है  t

 (ख)  माया  शिविर  में  रहे  भूतपूर्व
 पूर्वी  पाकिस्तान  से  जाये  सभी  कृषक
 प्रवासी  परिवारों  के  पुनर्वास  के  लिए

 योजनाएं  स्वीकृत  की  जा  चुकी  है  तथा

 भूमि  अर्जन  की  कार्यवाही  जारी  है।
 जहा  तक  भूतपूर्व  पूर्वी  पाकिस्तान  से  भाए
 गैर-कृषक  परिवारों  का  सम्बन्ध  है  राज्य

 सरकार  उनको  पुलिया  जिले  मे  बसाने  की

 सभावना भो  का  पता  लगा  रही  है  क्योंकि
 ये  परिवार  स्वय  पूर्णिया  जिले  मे  मसला

 चाहते  हैं.

 जहा  तक  बर्मा  अत्याचारी  परिवारों

 का  सम्बद्ध  है,  बिहार  में  सकेगा तथा  हक
 न्य  शिविर  मे  वर्मा  प्रत्याधासियों  के

 437  कृषक  तंथा  i7  गैर-कृषक  परिवार
 i582  कृषक  परी  के
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 207  कृषक  परिवारों  तथा  27  मैच-
 कृषक  परिवारों  के  लिए  योजनाएं  विचारा-
 धीन  हैं।

 पाकिस्तान  में  भारतीय  शुद्ध  बंदियों  के
 साथ  व्यवहार

 1533.  श्री  शा मेद बर  प्रसाद  यादव  :
 शी  हरो  सिह  :

 क्या  रक्षा  मंत्री  यह  बताने  की  कपा  करेगे
 कि

 (क)  क्‍या  पाकिस्तान  से  आये  हुए
 भारतीय  युद्ध  बन्दियों  ने उनके  साथ  बहा  पर

 हुए  व्यवहार  के  बारे  मे  शिकायत  की  है,
 कौर

 (ख)  उन  शिकायतों  की  मुख्य  बाते
 क्या  है  और  इस  पर  सरकार  की  क्या  प्रतिक्रिया

 2?

 रक्षा  मंत्री  (श्री  ऊजाजीवन  राम  )  :

 (क)  और  (ख).  पाकिस्तान  से
 प्रत्यावर्तित  कुछ  भारतीय  कामिका  के

 हिरासत  के  समय  दुरव्व्पंबहार  की  शिकायत
 की  है।  रैडक्रास  की  प्रन्तरराष्ट्रीय  समिति
 के  माध्यम  से  विरोध  प्रकट  करने  के  विचार
 से  उनके  बयानों  का  भ्रध्ययन  किया  जा

 रहा  है  ।

 विदेशों  &  भारतीयों  का  जिण्कासम

 i534. @&  शानदार  प्रसाद  यादव  :
 की  हदी  सिह  :

 क्या  विदेशी  मंत्री  यह  बताने की  कृपा
 करेगी कि  :  .

 (क)  गत  कौन  वर्षों  में  कितने

 भारतीयो  को  विवश.  छोड़ने  के  लिए
 बादिल  किया  त्या  उसे  देशों  के  माम  क्यों
 हैं.  शौर  प्रत्येक  देश  से  इस  भारतीयों के
 क्लासन  के  ्य  कारण: हैं  ;

 कक
 «)  उनमे ंसे  कितनों ते  भारत  में tire

 mee.  eh &
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 (ग)  इस  बारे  में  सरकार  ने  क्‍या

 कार्यवाही  की  है  ?

 विदेश.  मंत्रालय  में  राज्य  मंत्री

 (भी  सुरेख पाल  सिह)  :  (क),  (ख)
 झोर  (गम)  सदन  की  मेज  पर  विवरण  रख
 दिया  गया  है।  [रियाल  मे  रखा  गया
 देखिये  साया  LT-4345/73]

 राष्ट्रीयकरण  कोयला  खानों  का  प्रबन्ध  कार्य

 एन०  सी०  डी०  सी०  के  माध्यम  से
 चलाना

 1535.  शमी  शानेंश्वर  प्रसाद  यादव  :
 क्या  इस्पात  और  खान  मंत्री  यह  बताने
 की  कृपा  करेगे कि  :-

 ,  (क)  क्‍या  सरकार  अपने  हाथ  मे
 ली  गई  सभी  कोयला  खाना  का  प्रबन्ध-कार्य

 एन०  सी०  डी०  सी0  के  माध्यम  से  चलायेगी  ;

 (ख)  क्‍या  सरकार  प्रबन्ध  एवं  अन्य

 तरह  की  नियुक्तियों  मे  स्थानीय  लोगो  को
 प्राथमिकता  देगी  ;  और

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  मे  की
 जाने  वाली  कार्यवाही  की  रूपरेखा  क्या  है  ?

 इस्पात  कौर  खान  मंत्रालय  में  उप-
 मंत्री  (शी  सुघोष  हंसना  )  :

 (क)  सरकार  ने  45  खाना  का
 परब  भारत  कोकिंग  कोल  लिमिटेड  में
 झौर  5  खाना  का  प्रवध  भारतीय  औद्योगिक

 पुनर्निर्माण  निगम  में  पहले  ही  निहित  किया

 है।  शेष  खानों  के  प्रबंध  के  बारे  मे  यतीम
 विनिश्चय  कभी  किया  जाना  है।

 (ख)  कौर  (ग)  :  पब्लिक  सेक्टर
 कंपनियों  में  भर्ती  के लिए  सरकार  द्वारा
 निर्धरित!  निर्देशों  का  जम  कभी  नई  भर्ती
 की  जाएगी  अनुस्तरण  किया  जाएगा  |

 ंड--यानी,

 Cog!  exported  from  Coal  Mines  of
 District  Palamau

 536  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state

 (a)  whether  the  coal  from  coal
 mines  of  District  Palamau  in  Bihar  is
 exported  to  other  countries,

 (b)  if  so,  the  names  of  the  countries
 where  the  coal  35  exported,  and

 (c)  the  quantity  of  coal  exported
 from  the  coal  mines  of  District
 Palamau  and  the  foreign  exchange
 earned  therefrom  during  lest  three
 years?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA)  (a)  No,
 Sir

 (0)  and  (०)  Do  not  arise.

 Self-sufficiency  in  production  of  steel

 537  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  whether
 Government  will  attain  self-sufficiency
 in  steel  production  upto  976  to  meet
 requirements  of  industries?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA)  It  ४४
 expected  that  near  self-sufficiency  im
 steel  production  can  be  reached  in
 two  or  three  years  with  the  commis-
 sioning  of  Bokaro  Steel  Plant  and  the
 existing  steel  plants  attaming  produc-
 tion  at  90  per  cent  of  the  capacity

 Nationalisation  of  Non-ferrous
 industries

 538  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state

 (a)  whether  Government  are  con-
 sidering  actively  to  nationalise  the
 Non-ferrous  industries;  and

 (b)  if  so,  an  outline  thereof?
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 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  No.
 Sir.

 (b)  00९8  not  arise.

 Labour  disturbances  in  Bihar  and
 other  States

 539  KUMARI  KAMLA  KUMARI.
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 States?

 (a)  whether  the  Labour  disturbances
 have  been  spreading  m  Bihar  as  a
 whole;  and

 (b)  the  steps  taken  or  to  be  taken
 by  Government  to  end  the  labour  dis-
 turbances  m  Bihar  and  all  other
 States?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY)  (a)  and  (b)  The
 matter  falls  essentially  in  tie  State
 sphere.  The  Industrial  Relations
 Machinery  in  the  States  continues  to
 minimise  work-stoppages  through  con-
 ciliation,  adjudication  or  arbitration,
 as  necessary  under  the  existing  sta-
 tutory  provisions  and  voluntary  ar
 rangements.

 Soviet  Cultural  Centre  at  Trivandrum

 {54l.  SHRI  N  K.  SANGHI:
 SHRI  PILOO  MODY.

 Wil  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  8  Soviet  Cultural  Centre
 will  commence  functioning  at  Trivan-
 drum‘  iortly:

 iby  whether  the  Centre  will  be  run
 sind@ér  the  aegis  of  the  Indian  Council
 for  Cultural  Relations  with  funds  pro-
 Wided  by  USSR.  Embassy  in  India
 who  will  also  provide  some  Soviet  per-
 sofitiel  to  work  at  the  Centre;  and

 (c)  whether  such  am  atrangement
 fs  open  &  all  other  foreign  countries
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 and  whether  some  foreign  countries
 have  expressed  their  willingness  to
 do  so  and  if  so,  the  names  of  those
 countries?  .

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  Yes,  Sur,

 (b)  Yes,  Sir  The  Centre  wi'l  be
 run  under  the  aegis  of  the  Indian
 Couneil  for  Cultural  Relations  with
 funds  provided  by  the  USSR  Embassy;
 the  request  of  the  USSR  Embassy  to
 permit  one  Soviet  language  teacher
 to  work  at  the  Centre  has  also  been
 accepted.

 (c)  Under  the  framework  instituted
 by  Government  for  iegulation  ani  :e-
 view  of  foreign  cultural  activities  m
 India,  the  Indian  Council  tor  Cultural
 Relations  will  be  associated  with  the
 running  of  all  cultural  centres  estab!-
 ished  by  foreign  missions  im  places
 where  they  do  not  have  a  diplomatic/
 consular  presence  This  arrangement
 is  applicable  to  all  foreign  countries
 At  the  moment  the  British  High  Com-
 mission  35५  the  only  foreign  mission,
 apa  t  from  the  Soviet  Embassy,  which
 is  desirous  of  runming  cultural  cen-
 tres  in  places  where  it  does  not  have
 a  diplomatic/consular  presence.  The
 precise  arrangements  for  running  such
 British  Centres  are  being  discussed.

 Money  withdrawn  from  Banks  by
 Mine  owners  after  promulgation  of

 Ordinance  for  their  take-over

 1542,  SHRI  N.  K  SANGHI:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  even  though  non-coking
 coal  tmnes  were  faken  over  through
 an  Ordinance,  instructions  were  not
 simultaneously  issued  to  banks  not  to
 allow  the  owners  at  such  mines  to
 withdraw  the  funds  of  such  companies;

 {b)  whether  taking  advantage  of
 this  lapse,  some  of  the  mine-cwners
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 had  withdrawn  monies  that  were  de-
 posited  in  the  banks  in  the  name  of
 the  mines;  and

 (९)  if  so,  the  total  amount  thus  with-
 drawn  and  the  action  taken  against
 the  management  of  such  mines?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  to
 (०).  The  Coal  Mines  (Taking  over  of
 Management)  Ordinance,  1973,  was
 promulgated  on  the  evening  of  the  30th
 January,  1973.  On  the  morning  of  the
 31व1.  January,  ‘1973,  the  Coal  Mines
 Authority  informed  all  the  Banks  at
 Calcutta  to  issue  instructions  to  their
 branches  all  over  the  country  to  stop
 all  transactions  pertaining  to  the  take
 over  mines.  They  issued  press  notes
 and  a’so  published  a  notice  to  this
 effect  in  the  papers  on  the  morning  of
 the  ist  February,  1973.

 No  case  has  vet  come  to  the  notice
 of  Coal  Mines  Authority  in  which  a
 collery  company  has  been  allowed  to
 withdraw  money  by  a  bank.  Neces-
 sary  action  will  be  taken  if  any  such
 case  is  noticed.

 Bringing  Canteen  employees  of  Defence
 establishments  at  par  with  Government

 employees

 1548,  SHRI  8.  M,  BANERJEE:
 SHRI  DINESH  JOARDER;:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  a  final  decision  ha
 since  been  taken  to  treat  the  Canteen
 employees  attached  to  various  Defence
 establishments  as  fulfledged  Govern-
 ment  employees;

 ५)
 if  nat,  fhe  reasons  for  the  same; an

 {e)  li
 ena

 a  decision  is  likely  to  be

 THE
 maou

 or  TE  (DE
 FENCE  Pf  A  pos  MINTS. TRY  OF

 =the
 (saat  VIDYA

 se  aay
 :  ६७)  to  (०).  No,

 Ther  mattét  ie  now  subd-judice.

 Setting  up  an  explosive  factory  in
 Orissa  daring  Fourth  Five  Year  Plan

 1544.  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  DEFENCE  be  pleased
 fo  state  the  reaction  of  Government
 for  establishing  an  explosive  factory
 in  Orissa  in  the  Central  public  sector
 durihg  the  Fourth  Plan?

 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  IN  THE  MIN-
 ISTRY  OF  DEFENCE  (SHI  VIDYA
 CHARAN  SHUKLA):  There  is  no  pro-
 posal,  at  present,  to  establish  an  ex-
 plosive  factory  in  Orissa  in  the
 Defence  sector,

 Implementation  of  Sirimavo-Shastri
 Pact  between  India  and  Sri  Lanka

 i545  SHRI  C,  T.  DHANDAPANI:
 SHRI  RAMSHEKHAR

 PRASAD  SINGH:

 Will  the  Mimster  of  EXTERNAL
 AFFAIRS  be  pleased  to  state-

 (a)  whether  delegates  of  India  and
 Sri  Lanka  met  on  the  i4th  and  i5th
 Februarv,  973  to  discuss  the  question
 reiating  to  implementation  of  Siri-
 mavo-Shastr:  Pact  on  persons  of
 Indian  origin  in  the  Island  and  if  so,
 the  decisions  arrived  at;  and

 (b)  whether  Sr:  Lanka  has  blamed
 India  for  non-implementation  of  the
 Pact  and  if  so,  Indian  reaction  in  the
 matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 A  team  of  Indian  officials  visited
 Colombo  and  reviewed  the  progress
 of  the  Agreement  with  the  officials  of
 Sri  Lanka  from  4th  to  एफ  February.
 i978.  Both  sides  agreed  to  take  all
 possible  measures  to  ensure  the  smooth
 and  full  implementation  of  the  Agree~
 ment,

 (b)  No,  Sir.
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 Open  Letter  to  Prime  Minister  from
 the  Families  of  P.O.Ws.

 ‘1546.  SHRI  C.  T.  DHANDAPANT:
 SHRI  RAMSHEKHAR

 PRASAD  SINGH:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  an  open  letter  by  the
 P.O  Ws  familes  was  sent  to  Prime
 Minister  of  India;

 (b)  ४  so,  the  contents  of  the  letter;
 and

 (०)  whether  Prime  Minister  of  India
 has  replied  to  this  letter  or  has  any
 statement  been  issued  in  this  regard
 by  her?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  Government  have  seen,  Press  re-
 ports  to  this  effect.

 (b)  and  (c).  No  letter  of  this  kind
 has  so  far  been  received  by  the  Prime
 Minister,

 Indian  Engineers  Engaged  on  Menial
 Jobs  in  New  York

 1547.  SHRI  SURENDRA  MOHANTY:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  whether
 the  attention  of  Government  has  been
 drawn  to  the  report  that  many  quali-
 fied  Indian  Engineers  are  doing  menial
 jobs  in  the  city  of  New  York  not-
 withstanding  their  passing  civil  ser-
 vice  steps  for  jobs  in  different  public
 utility  agencies?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 Conditions  of  recession  in  US  indus-
 try  have  compelled  many  engineers,
 both  American  and  alien,  to  take  up
 jobs  outside  their  lines.
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 Expenditure  on  Delegation  sent  to
 dustrial  Workers  vis-a-vis  Agricaitural

 Labourer

 1548.  SHRI  M.  KATHAMUTHU:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  the  increase  registered  in  the
 annual  earnings  of  an  industrial  wor~
 ker  m  the  past  one  decade,  and

 (b)  the  merease  registered  in  the
 annual  earnings  of  an  agricultural
 labourer  in  the  last  one  decade?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  The  per  capita
 annual  earnings  of  a  worker  as  cover-
 ed  under  the  Payment  of  Wages  Act,
 4936  earning  less  than  Rs.  400  p.m
 and  employed  in  Factories  increased
 from  Rs.  540  in  96l  to  Rs.  2725
 (provisional)  in  1970,

 (b)  Information  is  not  ayailable.

 Expenditure  on  Delegations  sent  to
 United  Nations

 549  SHRI  8.  N.  MISRA:  Will  the
 Mmister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  the  amount  of  ex-
 penses  incurred  each  year  during  the
 last  three  years  on  delegations  sent
 to  the  U.N.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 Figures  of  actual  expenditure  are  be-
 ing  collected  and  will  be  placed  on
 the  table  of  the  House.

 Strikes,  Lockouts  and  Agitation  after
 dectaration  of  Compulsory  Bonus

 1550,  SHRI  8.  N.  MISRA:  Will  the
 Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  number  of  strikes,  lockouts
 and  agitation  that  have  taken  place
 after  Goverpmaent’s  declaration  of  the
 ecompulaory  borius  in  the  public  under-
 takings  and  Government  institutions;
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 (b)  the  loss  suffered  by  the  indus-
 try  on  account  of  such  strikes  relat-
 ing  te  bonus  in  terms  of  money  in  the
 last  six  months?

 (c,  whether  there  has  been  any
 ancrease  in  the  production  on  account
 of  the  enforcement  of  the  compulsory
 bonus  scheme;

 (d)  the  percentage  of  the  rise  on
 the  food  and  commodity  by  this  com-
 pulsory  bonus;  and

 (e)  whether  any  study  has  been
 made  about  the  effect  of  this  :om-
 pulsory  bonus  on  the  price  line?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  to  (e).  No  study
 has  been  made  of  the  impact  of  bonus
 under  the  Payment  of  Bonus  Act  on
 work-stoppages,  production  and  prices.

 Defence  Assistance  to  Sri  Lanka

 355l.  SHRI  MANORANJAN
 HAZRA:  Will  the  Minister  of  DE-
 FENCE  be  pleased  to  state:

 (a)  whether  defence  assistance  was
 given  to  the  Government  of  Sri  Lanka
 in  1971  and  ‘1972;  and

 th)  if  so,  the  nature  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  In  97l  when  there  was  a  threat
 of  insurgency  from  certain  groups  of
 citizens  in  Sri  Lanka  the  Government
 of  Sri  Lanka  requested  the  Govern-
 ment  of  India  for  assistance.  The
 Government  of  India  agreed  to  pro-
 vide  all  assistance  that  was  possible
 within  our  resources.  We  provided
 Helicopters  for  non-lethal  purposes
 and  Indian  naval  ships  for  patrolling
 Sri  Lanka’s  coast.  We  also  sent  some
 military  equipment  and  some  soldiers
 for  ensuring  the  safety  and  the  proper
 "tilisation  of  our  equipment.

 Training  facilities  were  provided  in
 497  and  972  to  the  Defence  personnel
 of  Sri  Lanka  in  our  defence  training
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 institutions  in  pursuance  of  the
 general  policy  of  co-operation  with
 friendly  Governments  in  the  defence
 field.

 Reservations  for  States  and  Union
 Territories  for  Admission  to  Rashtriya

 Indian  Military  College,  Dehradun

 1552,  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of  DE-
 FENCE  be  pleased  to  state:

 (a)  whether  there  is  a  reservation
 of  seats  for  admission  to  the  Rashtriya
 Indian  Military  College,  Dehradun  for
 various  States  and  Union  Territories
 of  India;

 (b)  if  so,  whether  this  fact  is  also
 mentioned  in  the  prospectus  of  the
 said  College;

 (c)  the  reservation  quota  for  each
 State  and  Union  Territory;  and

 (da)  the  criteria  for  the  reservation
 of  this  quota  of  seats  for  each  State?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,
 Sir.

 (b)  The  prospectus  does  mention
 that  vacancies  are  offered  to  each
 State.  The  regulations  for  RIMC
 (which  is  a  priced  publication)  also
 mention  that  seats  will  be  allotted  to
 the  States  in  proportion  of  their  popu-
 lation.

 (c)  and  (d).  For  admission  to
 RIMC,  each  State  is  treated  as  one
 unit,  the  Union  Territories  being  club-
 bed  together  as  one  unit.  Allotment
 of  available  seats  is  made  on  the  basis
 of  population  subject  to  the  condition
 that  each  State  gets  atleast  one  seat.

 Sainik  School  for  Himachal  Pradesh

 ‘1553.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of  DE-
 FENCE  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  received  any  recommend-
 ation  from  the  Government  of
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 Himachal  Pradesh  for  setting  up  a
 Sainik  School  in  the  State,  following
 the  consideration  of  this  question  by
 a  Committee  appointed  for  this  pur-
 pose  by  the  Government  of  Himachal
 Pradesh;  and

 (b)  if  so,  the  name  of  place  or
 places  recommended  for  the  location
 of  the  said  school?

 DEFENCE
 (a)  No,

 THE  MINISTER  OF
 (SHRI  JAGJIVAN  RAM);

 ir,

 (b)  Does  not  arise.

 Issue  of  Republic  Day  Passes  to
 Members  of  Parliament

 ‘1554.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of  DE-
 FENCE  he  pleased  to  state:

 (a)  whether  Government  feel  that
 there  is  any  scope  for  umprovement
 in  the  procedure  for  issuing  the  Re-
 public  Day  passes  to  the  Members  of
 Parliament;

 (b)  if  so,  whether  there  is  any  pro-
 posal  under  consideration  of  Govern-
 ment  for  bringing  about  an  improve-
 ment;  and

 (c)  the  present  procedure  for  issu-
 ing  the  invitation  cards  for  the  Re-
 public  Day  Parade  to  Members  of
 Parlament  and  their  guests?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to  (०).
 According  to  the  present  practice,  all
 Member  of  Parliament  are  requested
 in  writing  to  indicate  whether  or  not
 they  will  attend  the  Republic  Day
 Parade.  Invitation  cards  for  the  Re-
 public  Day  Parade  are  issued  to  those
 Members  of  Parliament  (together  with
 thelr  spouses,  if  any)  who  express
 their  willingness  to  attend  the  func-
 tion.  In  addition  to  this,  invitation
 eards  are  also  issued  to  Members  of
 Parliament  in  respect  of  their  ye-
 lutiong  gueste,  Nermally,  invitation
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 eerds  for  not  more  than  four  seats
 are  issued  to  a  Member  of  Parliament
 for  his/her  relations/guests.  How-
 ever,  relaxation  is  made  in  certain
 cases  keeping  in  view  all  relevant
 factors.  For  the  convention  of  Mem-
 bers  of  Parliament,  a  separate  coun-
 ter  is  opened  in  the  Invitation  Office
 of  this  Mimstry.  The  present  arrange-
 ments  have  on  the  whole  been  work-
 ing  sutisfactorily  over  a  number  of
 years  and  there  is  no  proposal  to  make
 a  change  in  the  existing  procedure
 Suggestion,  however,  for  any  improve-
 ment  may  be  considered.

 Promotion  of  Assistant  Executive  En-
 gineers  of  Military  Engineers  Service

 1555.  SHRI  HARI  SINGH:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state.

 (a)  whether  in  Military  Engineer
 Services  there  has  been  no  promotions
 from  the  rank  of  Assistant  Executive
 Engineers  to  Executive  Engineers  for
 the  last  four  years;  if  so,  the  reasons
 therefor;

 (b)  whether  there  are  a  large  num-
 ber  of  vacancies  of  Executive  En-
 gineers  existing  in  Military  Engineer
 Service;  and

 (c)  if  so,  what  steps  are  being  taken
 to  fil]  all  these  vacancies  so  as  to  re-
 move  frustration  in  the  service?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM).  (७)  to  (e)
 There  have  been  no  promotions  from
 tne  rank  of  Assistant  Executive  En-
 gineers  to  Executive  Engineers  jn  the
 MES  for  about  four  years,  since  ihe
 relative  seniority  of  direct  recruits
 aad  departmental  promotees  could  not
 be  fixed  due  to  cases  pending  in  law
 courts,  There  are  at  present  29
 vacancies  of  Executive  Engineers  and
 efforts  are  being  made  to  Anglise  the
 selection  for  yremotion  to  these  posts
 as  verly  as  possible.
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 Expenditure  on  Army/Civilians
 Officers  of  Military  Engineer  Service

 556  SHRI  HARI  SINGH:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  expenditure  on  an  army
 officer  posted  to  M.E.S.  is  more  than
 the  civilian  officer  of  the  equivalent
 rank;

 (b)  if  so,  what  is  the  ratio  of  such
 expenditure  on  pay  allowances,  house
 rent,  leave  and  expenditure  incurred
 on  their  specialised  studies;

 (c)  whether  there  is  any  proposal
 to  increase  the  ratio  of  civilian  officers
 in  ME.S.  so  as  to  reduce  adminis-
 trative  expenditure;  and

 370

 (d)  if  so,  the  nature  thereof?
 e

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b)  Yes  Sir,  the  expenditure  on  an
 Army  officer  of  a  substantive  rank
 posted  to  M_-ES.  is  more  than  that  of
 a  e:vihan  officer  of  an  equivalent
 rank,  but  the  maximum  of  the  scale
 of  pay  of  a  Superintending  Engineer
 is  Rs.  1,800  while  the  maximum  pay
 of  a  substantive  Lt.  Colonel  is
 Rs.  1,500.

 Differences  in  the  scales  of  pay,
 allowances,  houses  rent,  leave  and  ex-
 penditure  incurred  on  _  specialised
 studies  between  Military  Officers  and
 Civilian  Officers  of  Military  Engineer
 Service  is  as  follows:—

 Scales  of  pay  in  respect  of  Military/  Civilian  Officers  of  ME.S.  (equivalent
 rank):--

 Military  Officers

 Captain—Acting  &  substantive  rank—

 Rs,  630---40--990

 Maj—Acting  rank  a

 a

 Civilian  Officers

 Asstt.  Executive  Engmeer
 Rs,  400—400—450—30—600—35——670—EB—

 35—950
 Executive  Engineer

 Rs,  840—~-40/2—-880  (further  incre-  Rs.  700—40—1100—50/2—1250 ments  as  for  substantive  rank
 shown  below)
 Substantive  rank—

 Rs.  920—-960—3000-—I040—
 I050~-I0§0—~50/2—I300.

 Lt.  Col.  Acting  Rank—

 Rs,  ri00  (further  increments  as  for
 Substantive  rank  shown  below),
 Substantive  rank—~

 Rs.  300—50/2—1500,

 Allowances

 Dearness  Allowance  and  Compen-
 satory  (City)  Allowance  are  the  same
 for  both  Service  and  Civilian  Officers.
 Ta  addition,  Service  Officers  get  kit

 ance  Allowance,  Special  Dis-

 wor
 glee

 a

 मे
 ध ca  ay,  if  ad-

 valdstble  aa

 Superintending  Engineer

 Rs.  3300—60-—~!600—I00-—-I800

 House  Rent

 In  the  case  of  Service  Officers,  pro-
 vision  of  accommodation  is  a  condi-
 tion  of  service  but  not  so  in  the  case
 of  civilian  officers.

 In  the  case  of  Service  Officers,  the
 licence  fee  charged  is  5  per  cent  of

 ‘pay  (upto  the  rank  of  Brigadier  end
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 320  per  cent  in  the  case  of  General
 Officers),  or  assessed  licence  ‘fee,
 whichever  is  less.

 In  the  case  of  Civilian  Officers,  the
 licence  fee  is  0  per  cent  of  pay  or
 assessed  licence  fee,  whichever  is  less.

 Leave

 Service  Officers  are  entitled  to  a
 casual  leave  of  20  days  a  year,  an
 annual  leave  of  60  days  in  a  year  and
 furlough  of  two  months  for  every
 three  calendar  years  which  will  be
 non-accumulative.

 Civilian  officers  get  2  days  casual
 leave,  2  restricted  holidays  and  earned
 leave  at  the  rate  of  I/lith  of  the
 period  of  duty.

 Expenditure  on  Specialised  Studies

 The  specialised  studies  granted  to
 Military  Officers  posted  to  the  MES
 is  restricted  only  to  works  attachment
 for  a  duration  of  approximately  3
 months.  Only  those  officers  who  are
 posted  to  the  MES.  for  the  first  time  |
 as  Majors  are  granted  this  training.
 Officers  who  are  posted  initially  as
 Captains  are  not  given  this  works
 attachment.  All  other  specialised
 training  for  works  appointment  is
 given  to  the  civilians  also  such  as
 Works  Management  Courses  where  on
 each  course  20  Civilian  officers  and
 30  Military  Officers  are  given  a  course
 in  MES  procedure  training.

 (०)  No,  Sir.

 (a)  Does  not  arise.

 Ratio  of  Military  and  Civilian  Officers
 of  Military  Engineer  Service

 “1987.  SHRI  HARI  SINGH:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  the  ratio  between
 civilian  officers  and  army  officers  upto
 the  rank  of  Superintending  Engineer

 is  80  per  pent;
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 (b)  if  so,  whether  all  the  posts  of
 civilian  officers  upto  the  rank  of
 Superintending  Engineers  have  been
 filed  up  upto  50  per  cent;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,
 Sir.

 (9)  and  (c).  The  present  strength
 of  civilian  officers  in  the  grades  of
 Superintending  Engineer  and  Execu-
 tive  Engineer  is  less  than  50  per  cent
 of  the  total  strength  in  each  grade.
 Necessary  action  for  drawing  up  a
 panel  for  promotion  of  Executive
 Engineers  to  the  grade  of  Superin-
 tending  Engineer  is  being  taken  in
 consultation  with  the  UPSC.  For
 nearly  four  years  now,  it  has  not  been
 possible  to  effect  promotions  from  the
 grade  of  Assistant  Executive  En-
 gineer  to  the  grade  of  Executive  En-
 gineer,  since  the  relative  seniority  of
 direct  recruits  and  departmental  pro-
 motees  could  not  be  fixed  due  to  cer-
 tain  cases  pending  in  law  courts.

 Allotment  of  Petrol  Pump  and  Cook-
 ing  Gas  Agencies  to  Widows  of  Army

 Officers

 1858,  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  DEFENCE  he
 pleased  to  state:

 (a)  the  number  of  petrol  pumps  and
 cooking  gas  agencies  given  to  the
 widows  of  army  officers  under  the
 scheme  of  rehabilitating  them;  and

 (b)  whether  it  has  come  to  the
 notice  of  Government  that  these  facili-
 ties  have  been  got  benami  by  some
 other  persons  and  the  widows  are
 only  getting  small  fraction  of  the
 profits  from  such  agencies?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.  8.
 PATNAIK:  (a)  3  petrol  pumps  and
 83  gas  agencies  have  been  allotted  5°
 far.

 (9)  Two  cases  suspected  of  bencmi
 alliances  came  to  the  notice  of  Gov-
 ernment.  Prompt  action  was  taken  to
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 dissolve  such  benami  alliance  before
 the  agencies  were  allowed  to  be  com-
 missioned.

 Support  to  National  Liberation  Forces
 in  African  Colonies  Against

 Portuguese  Imperialist

 1559.  SHRI  K.  BALADHANDAYU-
 THAM:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 state:

 (a)  whether  the  question  of  ‘pro-
 viding  material  support  to  forces  of
 national  liberation  fighting  against
 Portuguese  imperialist  in  African
 colonies  has  been  considered  by  Gov-
 ernment;  and

 (b)  if  so,  the  steps  being  taken  in
 this  direction?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (8)  and  (b).  As  the  House  has  been
 informed  on  several  occasions,  the
 Government  of  India  have  extended.
 and  continue  to  extend  material  assist-
 ance  to  the  liberation  movements  in
 Africa.  The  assistance  has  included
 supplies  of  medicines,  blankets,  cloth,
 educational  equipment  for  srhool
 children,  and  scholarships  for  techni-
 cal  training  and  higher  studies  in
 India.

 Implementation  of  Schemes  for  Re-
 hablilitation  of  War  Widows

 1560.  SHRI  K.  BALADHANDAYU-
 THAM:  Will  the  Minister  of  DE-
 FENCE  be  pleased  to  state:

 (a)  whether  the  schemes  to  re-
 habilitate  war  widows  has  beer  im-
 Plemented;  and

 (b)  if  80,  the  progress  made  in  this
 direction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.
 a  PATNAIK);  (a)  and  (b).  The  main

 parang: Fad
 the  rehabilitation  scheme
 alined  pensionary  award.

 Thia  consists  of  the  last  pay  drawn  in
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 the  case  of  deceased  JCOs/ORs  and
 3/4th°of  the  pay  of  the  rank  in  the
 case  of  deceased  officers.  These
 awards  have  been  sanctioned  in  all
 the  eligible  cases.  In  addition,  free
 education  upto  the  first  degree  level,
 including  cost  of  books,  stationery,
 uniforms,  boarding  and  lodging  in  the
 educational  institations  recognised  by
 Government  has  been  allowed  for
 children  of  those  killed.  Entitlement
 cards  have  been  issued  to  all  eligible
 children  for  availing  of  these  facilities,

 Preferences  have  been  extended,  in
 eraployment,  upto  2  dependents  of  the
 deceased  servicemen.  Arrangements
 have  also  been  made  for  assistance  in
 carrying  out  self-employment  schemes
 and  vocational  training.  These  two
 sets  of  concessions  are  being  operated
 through  different  Ministries  and  or-
 ganisations  of  Central  Government,
 State  Governments  and  public  sector
 enterprises,  both  of  the  Centre  and
 the  State  Governments.  These  are
 continuous  processes.  From  reports
 collected  so  far,  it  appears  that  jobs
 for  259  dependents  have  been  identifi-
 ed  and  offered,  keeping  in  view  the
 need  to  find  such  jobs  as  near  their
 homes  as  possible.  Arrangements
 have  been  made  for  53  war  widows
 who  had  requested  for  vocational  train-
 ing  facilities,  to  pursue  such  training
 in  training  institutes  as  near  their
 homes  as  possible.  99  agencies  by  the
 Indian  Oil  Corporation  have  also  been
 allotted  to  war  widows  and  depen-
 dents  of  war  bereaved  families,  again
 keeping  in  view  that  such  agencies
 should  be  conveniently  located  near
 their  normal  place  of  domicile.

 राष्ट्रीय  कोयला  विकास  निगम  तथा  न्य
 कोयला  खानों  के  अंकों  द्वारा  हड़ताल

 के  परिणाम  स्वरूप  हानि

 56i.  q  देखकर  बयान  सिह  :

 थी  रोबिन  लेन 1

 क्या  इस्पात  और  खान  मंत्री यह  बताने

 की  कृपा  करेंगे  कि  राष्ट्रीय  कोबला  विकास
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 fra  शौर  बिहार  तथा  बंगाल  की  अन्य
 कोयला  खानों  में  हाल  में  हुई  हडताल  के
 परिणाम  स्वरूप  सरकार  को  कुल  कितनी

 हानि  हुई  है  ?

 इस्पात  कौर  खास  मंत्रालय  में  उपमंत्री

 (थी  सुबोध  हंसना  )  :  जानकारी  एकत्रित
 की  जा  रही  है  और  सभा  पटल  पर  रखी

 जाएगी  ।

 Amendment  of  Plantation  Labour  Act

 1562,  SHRI  MOHAMMAD  ISMAIL:
 Will  the  Mister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state’

 (a)  whether  Government  are  con-
 sidering  to  amend  the  Plantation
 Labour  Act  and  introduce  uniform
 type  of  rules;  and

 (b)  if  so,  the  tame  by  which  it  38
 expected  to  be  introduced?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  and  (b).  A  Bill
 containing  proposals  for  amendment
 of  the  Plantations  Labour  Act,  1951,  is
 proposed  to  be  introduced  shortly.
 However,  there  is  no  proposal  under
 consideration  to  amend  the  Plantations
 Labour  Act,  95l,  so  as  to  introduce
 uniform  type  of  rules,  Under  the  Act
 the  rules  are  framed  by  the  State
 Governments  for  whose  guidance
 model  rules  were  prepared  and  cir-
 culated  to  them.

 Dismissal  of  Workers  of  Barsua  Iron
 Ore  Mine

 i563.  SHRI  MOHAMMAD  ISMAIL:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  Been  drawn  to  the  sum-
 mary  dismzgsal  ०468  workers  including
 the  General  Secretary,  Office  Secretary
 and  executive  Committee  members  of
 the  Barsua  Iron  ‘Ore  Mines  of  the
 Rourkela  Steel  Plant;
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 (b)  if  so,  the  facts  thereof;  and

 (c)  the  steps  taken  by  Government
 in  this  regard?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  to  (e).  Sixteen
 workers,  including  the  General  Secre-
 tary  of  the  Barsua  Iron  and  Mines
 Mazdocr  Union  were  dismissed  by
 the  management  on  23rd  August,  972
 unde:  the  Certified  Standing  Orders.
 The  Union  raised  an  industrial  dis-
 pute  and  the  Assistant  Labour  Com-
 missioner  (Central),  Rourkela,  held
 conciliation  proceedings  which  ended
 in  failure.  On  receipt  of  the  failure
 of  conciliation  report  from  the  Assis-
 tant  Labour  Commissioner  (Central)
 Rourkela,  the  dispute  has  been  ie
 ferred  on  6th  February,  1973,  to  an
 Industrial  Tribunal  for  adjudication.

 Expenditure  on  visits  of  Indian  Service
 Chiefs  and  Heads  of  Armed  Forces  of

 other  countries

 564  SHRI  R.  P.  DAS:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  there  has  been  a  num-
 ber  of  exchange  of  goodwill  visits  bet-
 ween  our  Service  Chiefs  and  Heads  of
 the  Armed  Forces  of  various  co-umtr-
 ies  during  1972;

 (b)  the  particulars  thereof;  and

 (ce)  the  total  expenditure  incurred
 on  these  visits?

 THE  MINISTER  OF  DEFENCE
 (SIIRI  JAGJIVAN  RAM):  (a)  to  (c)
 There  were  two  such  exchanges  of
 goodwill  visits  during  1972:

 I.  (i)  The  Indian  Chief  of  the  Army
 Steff  accompanied  by  his
 wife  and  a  party  of  4  visited
 Nepal  from  8th  to  llth  May
 1072.  The  expenditure  on  this
 visit  was  Rs,  6,466.

 (il)  The  Conmmander-in-Chief  of
 the  Royal  Nepal  Army  ac-
 companied  by  his  wife  and  7
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 Il.  (i)

 officers  and  staff  visited  India
 from  8th  to  4th  December,
 1972.  The  expenditure  on
 thig  account  was  Rs.  18,600.

 The  Admiral  of  the  Fleet  of
 the  Soviet  Umion  8,  6.
 Gorshkov  and  Commander-in-
 Chief  of  the  Navy  of  the
 USSR  accompanied  by  his
 daughter  and  some  staff  offi-
 cers  visited  India  from  3rd
 to  320  April,  1972,  This  in-
 volved  an  expenditure  of
 Rs.  33,000.

 (ii)  The  Chief  of  the  Naval  Staff
 accompanied  by  his  wife  and
 some  senior  staff  officers  visit-
 ed  USSR  from  27th  August
 to  6th  September,  1972.  The
 expenditure  on  the  visit  was
 Rs.  44,002.

 In  addition,  in  response  to  goodwill
 visits  of  Indian  Service  Chiefs
 earlier  years,

 in
 two  foreign  serving

 Chiefs  visited  India  in  ‘1972.  The  de-
 tauls  are  as  follows:—

 (a)  Col.  Gen

 (b)

 Viktor  Bubanj,
 Chief  of  the  General  Sta‘f,
 Yugoslav  Army  accompanied
 by  his  wife  and  four  officers
 visited  India  from  25th  Febru-
 ary  to  7th  March,  972  to  re-
 ciprocate  the  visit  of  the
 Indian  Chief  of  the  Army  Staff
 to  Yugoslavia  in  Oct./Nov.,
 1970.  The  expenditure  incur-
 red  on  this  visit  was
 Res.  32,800;  and

 Admiral  Sir  Michael  Pollock,
 GCB,  MVC,  DSC,  Chief  of  the
 British  Naval  Staff  and  First
 Sea  Lord  accompanied  by  his
 wife  and  some  staff  officers
 visited  India  from  Ist  to  7th
 Deo,  ‘1972,  to  reciprocate  the
 visit  of  the  Indian  Chief  of
 the  Naval  Staff  to  UK,  in
 197}.  The  expenditure  on
 this  visit  was  Re.  26,000.

 Deregistration  of  Unions  of  Civil  Em-
 ployees  of  Defence  Department

 1565.  SHRI  NARENDRA  SINGH:
 SHRI  HUKAM  CHAND

 KACHWAI:

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  during  the  period  from
 February,  1972,  to  dale  the  Labour
 Ministry  have  issued  any  instruction
 to  the  Registrar  of  Trade  Unions  in
 any  of  the  States  to  deregister  ony
 Union  of  Civil  employees  of  the  De-
 fence  Department  for  any  reasons
 other  than  those  mentioned  in  the
 Indian  Trade  Union  Act;

 (b)  if  so,  the  names  of  the  States
 and  the  legal  provisions  under  which
 Government  are  empowered  to  do  so;

 (९)  the  number  and  names  of  the
 Unions  deregistered  so  far  on  this
 basis;  and

 fd)  the  reaction  of  Government
 thereto  and  the  action  taken  in  this
 regard?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  No,  Sir.

 tb)  to  (d)  Do  not  arise.

 Keport  of  Study  Group  of  Stee:
 Distribution  System

 566  SHRI  C.  JANARDHANAN:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  the  study  group  set  up
 by  Government  to  review  the  work-
 ing  of  the  present  distribution  system
 of  stee.  has  submitted  its  report;

 tb)  if  so,  the  main  recommend-
 ations  made  by  the  study  group;  and

 (९)  Government’s  decisions  therean?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINFS
 (SHRI  SUBODH  HANSDA).  (a)  No,
 Sir.

 (b)  and  (c)  Do  not  arise.

 Strike  by  Employees  of  Bombay  “etal
 Alloy  Manafactaring  Company
 Limited  and  Iron  and  Metal  Traders

 Limited,  Bombay

 i567  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased
 to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  conti-
 nuous  strike  of  the  workers  of  the
 Bombay  Metal  and  Alloys  Manufactur-
 ing  Company  Limited  and  Iron  and
 Metal  Traders  Limited,  Bombay  for
 jast  seven  months;

 (b)  if  so,  their  demands;  and

 (c)  the  steps  taken  by  Government
 to  redress  the  grievances  of  the
 workers?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a).  Yes,  Sir.

 (b)  and  (९).  The  matter  falls  in  the
 State  sphere  and  has  been  brought  to

 .the  notice  of  the  State  Government.

 मध्य  प्रदेश,  राजस्थान  कौर  गुजरात
 के  प्रौद्योगिक  एककों  को  लोहे  और

 इस्पात  की  सप्लाई

 1568  डा०  लक्ष्मीनारायण  [पांडेय  :
 भी  गंगा  चरण  दीक्षित  :

 क्या  इस्पात  और  जाग  मंत्री  यह  बताने
 की  छुपा  करेंगें कि  :

 (क)  कया  मध्य  प्रदेश,  राजस्थान
 और  गुजरात के  अनेक  छोटे  औद्योगिक  एकक
 इस्पात  कौर  भ्रावश्यक  लोह  साम श्री  के  प्राप्त
 ते  होने  के  कारण बंद  हो  गए  हैं अचवा  बंद

 न्होचे  की  स्थिति  में  हैं  ;
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 (ख)  सरकार  द्वारा  उक्त  राज्यों
 में  विभिन्न  औद्योगिक  एकदो  को  वर्ष  97
 72  में  सप्लाई  किए  गए  माल  की  मात्रा

 क्या  है  ,  और

 (ग)  औद्योगिक  एकदो  ने  वर्ष  971+
 72  में  कितने  माल  की  माग  की  है  ?

 इस्पात  झोंक  खान  संग्रहालय  में  उपमंत्री

 (शी  सुबोध  हूँ सदा)  ः  (क)  से  (ग)
 सूचना  एकत्न  की  जा  रही  है  और  सभा

 पटल पर  रख  दी  जायेगी  i

 Decision  of  Report  of  Committee  of
 Automation

 569  SHRI  R  N.  BARMAN:  Will
 the  Minster  of  LABOUR  AND
 REHABILATION  be  pleased  to  state:

 (a)  whether  Government  have
 taken  any  decision  on  the  report  of
 Dandekar  Committee  on  Automation;
 and

 (b)  if  so,  the  main  recommend-
 ations  thereof?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  The  report  is
 under  examination,  in  consultation
 with  the  interests  concerned.

 (b)  Copies  of  the  Report  have  been
 supplied  to  the  Parliament  Library.

 Central  Assistance  for  close@  Nen-
 ooking  Coal  Mines  in  West  Bengal

 1870.  DR.  H.  P.  SHARMA:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  Government's  attention
 had  been  drawn  by  the  West  Bengal
 Labour  Minister  in  December  last  to
 the  several  closed  non-coking  collier-
 jes  in  the  State  seeking  Central  assist-
 ance  for  reopening  them  or  revitalis-
 ing  them;
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 (b>  if  so,  the  information  about  the
 closed  and  languishing  collieries  to
 which  Government’s  attention  was
 drawn  and  the  extent  and  nature  of
 Central  Assistance  sought;  and

 (९)  Government’s  reaction  to  that
 demand.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  to
 (c).  In  a  letter  dated  !th  November,
 97Z,  the  Labour  Minister  of  West
 Bengal  drew  the  attention  of  the
 Government  to  the  closure  of  40  col-
 lieries  in  West  Bengal.  The  State
 Government  had  suggested  the  tak-
 ing  over  of  the  collieries  by  the  Gov-
 ernment.  The  management  of  था
 coal  mines  was  taken  over  by  the
 Government,  pending  nationalisation
 on  3ist  January,  1973,  under  the  Coal
 Mines  (Taking  over  of  Management)
 Ordinance,  1973.

 यूरोनियम  धौर  प्लैटिनम  के  बिता  बमों
 का  निर्माण

 I57i.  ft  gee  we  कछवाय  :
 क्या  ह... ल  मंत्नी यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  वैज्ञानिक
 पत्षिकाशों  में  हाल  ही  में  प्रकाशित  इस
 समाचार  की  भोर  दिलाया  गया  है  कि

 यूरेनियम  कौर  प्लैटिनम  के  बिना  भी  बसों
 का  निर्माण  संभव  है

 (ख)  क्या  इस  प्रकार  के  बम  भारतीय
 सैनिकों  के  लिए  बहुत  उपयोगी  सिद्ध  होंगे;
 कौर

 (ग)  सरकार  का  विचार  इस  संबंध

 में  कया  कार्यवाही  करने का  है  ?

 उक्त  मंत्री  (शी  जरा जीवन  राम  )  :

 (क)  सरकार  ने  इस  संबंध  में  प्रेस
 रिपोर्ट  देखी  है  कि  यूरोनियम  और  “प्लैटिनम
 का  उपयोग  किए  बिना  “फ्यूजन  बस
 तैयार  किये  जाने  की  संभावना  है  ।

 पुख)  शर  (ग)  :  आणविक |  वस्त्रों
 के  निर्माण  के  संबंध  में  सरकार  की  नीति  संसद्‌
 में  कई  ग्र वसर ों  पर  बताई  जा  चुकी  है
 यह  है  आणविक  शक्ति  को  केवल  शान्ति
 प्रयोजनों  के  लिए  उपयोग  करने  की।  इस
 बारे  मे  सरकार  की  नीति  में  कोई  परिवर्तन
 नही  हुआ  है  i

 1971  के  भारत-पाक  युद्ध  के  दोरान
 उत्तर  पश्चिम!  सामान्य  कौर  पश्चिमी
 सामान्य  पर  भावुकता  अतिरक्षा  विधान
 के  कर्मचारियों  को  'राशन  राशि!  सदा

 किया  जाना

 1572.  श्री  हुकम  याद  कछवाय
 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  1971  के  भारत-पाक

 युद्ध  के  दौरान  उत्तर-पश्चिमी  सीमान्त  और
 पश्चिमी  सीमांत  पर  नियुक्त  किए  गए:
 प्रतिरक्षा  विभाग  के  सिविल  कमेंचारियों
 को  राशन  राशि'  सदा  की  गई  थी  ;

 (ख)  क्या  प्रतिरक्षा  विभाग  के  फार्म
 कर्मचारियों  को  इस  लाभ  से  उचित-  रखा
 गया  था  जब  कि  सरकार  ने  घोषणा  की
 भी  कि  उन्हें  भी  'राशन  राशि'  की  अदायगी
 की  जायेगी;  और

 (ग)  यदि  हां,  तो  इंस  सम्बन्ध  में
 सरकार  की  क्‍या  प्रतिक्रिया  है और  लाभ  से
 वंचित  रखे  गए  फॉम  कर्मचारियो  को  “राशन
 राशि  देने  के  बारे  में  सरकार  का  क्या

 कार्यवाही  करने  का  विचार  है  ?

 रक्षा  मंत्री  (भी  जग जोबन  रास  )  :

 (क)  (ख)  और  (ग)  :  t977.  के

 औरत-पाक  युद्ध  के  दौरान  उत्तर-पश्चिमी

 सीमा  तथा  पश्चिमी  सीमा  पर  नियुक्त
 पौर  जो  उन  यूनिटों  तथा  संरचनाओं  के

 साथ  किये  कर  रहे  थे  जिनके  कम्बाटेंट

 कार्मिकों  को  फील्ड  सेवा  रियायतें  दी

 गई  थी,  रक्षा  विश्वास  के  अनैतिक  कर्म-
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 चारी  निःशुल्क  राशन  प्रथा  यदि  प्रशासनिक
 कारणों  से  निःशुल्क  राशन  जारी  न  किया
 जा  सका  हो  तो  उसके  बदले  राशन  फा
 पैसा  पाने  के  पात्र  नहीं  थे  ।

 स्थिति  सरवनाप्रों  और  -यूनिटों  में
 जिनमें  सैनिक  फार्म  भी  शामिल  हैं,  कार्य  कर

 रहे  कामिक  नियमानुसार  फील्ड  सर्विस
 रियायत  पाने  के  पात्र  नहीं  थे  ।  इस
 प्रकार  से  ऐसे  फार्मों  के  असैनिक  कर्मचारी

 निःशुल्क  राशन  भावा  उसके  बदले  राशन
 का  पैसा  पाने  के  पित्त  नही  थे  ।  तथापि,
 अम्न  में  विशेष  स्थिति  तथा  वहां  रहने
 की  कठिन  परिस्थितियों  को  ध्यान  में  रखते

 हुए  ऐसे  कामिको  के  लिए  प्रसाद  किया
 गया  था  |  सरकार  ने  इस  आशय  की  कोई
 घोषणा  नहीं  की  है  कि  सत्य  सैनिक  फार्मों
 के  कर्मचारियों  को  निःशुल्क  राशन  अथवा
 उसके  बजाए  राशन  का  पैसा  दिया

 जाएगा

 Malaysian  Government  request  for
 Indian  Engineers

 ‘1573,  SHRI  DHARAMARO  AFZAL-
 PURKAR:  Will  the  Minister  of
 EXTERNAL  AFFAIRS  be  pleased  to
 state:
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 (a)  whether  the  Malaysian  Govern-
 ment  have  requested  India  to  heip  it
 by  providing  Engineers  to  prevent  de-
 lay  in  development  projects;  and

 (b)  if  so,  the  gist  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  No  such  request  has  been  made.

 (b)  Question  does  not  arise

 Cases  of  corruption  in  1971-72  investi-
 gateg  by  Director  of  Vigilance

 574  SHRI  DHARAMRAO  AFZAL-
 PURKAR  Will  the  Minister  '  of
 SUPPLY  be  pleased  to  state:

 (a)  the  number  of  cases  of  corrup-
 tion  detected,  investigated  and  dispos-
 ed  of  during  the  year  !97i-72  by  the
 Director  of  Vigilance  pf  Depa:  tment
 of  Supply;  and

 (b)  the  action  taken  as  a  resuit
 thereof  against  the  persons  involved?

 THE  MINISTER  OF  SUPPLY
 (SHRI  SHAHNAWAZ  KHAN):

 ns

 (a)  @  No.  of  cases  de  ected  and  investigated  54
 (ii)  (a)  No.  of  cases  disposed  of  during  AQ71-72  24

 (6)  No.  of  cases  disposed  of  subsequently  .  8
 (c)  Cases  still  under  investigation  *  5

 Ol)  @  No.  of  officers  warned  3

 (i)  No.  of  officers  in  whose  cages  assignment  changed  .  2
 (मा)  No.  of  officers  censured.

 रसीदों  के  द्वारा  at  कौर  इस्पात की
 उचित  मूल्यों  पर  सप्लाई

 1575. ai sit  eet राज  सनी  :
 कया  इस्पात और  ज्ञान  मंत्री  यह  बताने

 की  कृपा  करेंगे कि  :

 (%)  उपभोक्ता भों  को  सस्ते  मूल्यों
 घर  लोहा  देने  किकया  दृयभ॑स्था  है;

 (@)  वर्ष  1971-72 We पौर  i972-
 73  में  इस्पात  के  मूल्य  कितने  कितने

 प्रतिशत  बढ़ें;  भर

 (ग)  क्या  सरकार  का  विचार
 परमिट  जारी  करके  उपभोक्ष्ताशों  को
 उचित  मूल्यों  पर  सामग्री  की  सप्लाई

 सुनिश्चित  करने  फेकु  हम  करते  का

 है?
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 इस्पात  और  खान  मंत्रालय  में  उप-मंत्री

 (भी  सुबोध  हंसवा:  (क)  और  (ग)
 प्रायः  समस्त  उपलब्ध  लोहा  और  इस्पात
 समय-समय  पर  प्रकाशित  निर्धारित  वितरण
 प्रणाली  के  अनुसार  उचित  विनियमित

 मूल्यों  पर  वास्तविक  उपभोक्ताओं  को
 वितरित  कर  दिया  जाता  है  ।

 (ख)  जहा  तक  मुख्य  इस्पात  उत्पादकों
 की  आमदनी  का  सम्बन्ध  है  i97-72
 में  मूल्यों  में  कोई  वृद्धि  नहीं  हुई।  यद्यपि
 i3.  दिसम्बर,  971  तथा  7  मार्च,
 i972  से  उत्पादन  शुल्क  मे  संशोधन

 किए  गए  थे  ।

 (22-7-1972  से  निम्नलिखित
 श्रेणियो  के  मूल्यों  में  उनके  सामने  दी
 गई  राशि  की  वृद्धि  हुई  है

 (a)  बिलेट  प्रति  टन

 (2)  छड  तथा  गोल  छड़  85  २०  प्रति टन

 80  रु०

 (3)  रचनात्मक  तथा  रेल  की  पटरी
 50  है  प्रति  टन

 सहारनपुर  में  इस्पात  के  कोटा  होल्डर

 1576.  श्री  मुल्की  राज  सेनी :
 क्या  इस्पात  और  खान  मंत्री  यह  बताने  की
 कृपा  करेगे  कि  :

 (क)  सहारनपुर  जिले  में  इस्पात
 के  परमिट  श्र  कोटा  होल्डर  कितने  हैं,

 (ख)  उन  के  नामों  की  सूची  और  उनके

 माल  का  ब्योरा क्‍या  है  ,

 (ग)  उनके  निरीक्षण  करने  की  क्‍या
 व्यवस्था  है;

 (घ)  जाली  फर्मों  का  पता  लगाने

 के लिए
 सरकार  ते  क्या  कार्यवाही  की  है,

 र्‌  :

 (5)  सरकार  को  तत्सम्बन्धी  भावी
 की  रूपरेखा  क्‍या  है  ?

 इस्पात  और  खान  सतनाली  में  उसको
 थी  सुबोध  हसदा  )  :  (क)  वर्तमान

 वितरण  प्रणाली  के  अन्तर्गत  कोटे  और
 परमिट  देने  की  प्रथा  समाप्त  कर  दी  गई
 है।  अगस्त  इस  समय  कोई  कोटा  और
 परमिट  धारी  नही  है  1

 (ख)  और  (ग)
 उठते  ॥

 (घ)  देश  के  विभिन्न  स्थानों  पर
 लोहा  और  इस्पात  नियन्त्रक  के  क्षेत्रीय
 कार्यालय  खोले  गए  है  1  उनका  एक
 मुख्य  काम  इस्पात  के  दुर्योग  को  रोकना
 है।  जाली  फर्मों  का  पता  लगाने  और
 उन  पर  मुकदमे  चलाने  के  लिए,  यथा
 श्रावश्यक,  केन्द्रीय  अन्वेषण  ब्यूरो  की
 सहायता  भी  ली  जाती  है  ।

 प्रश्न  नही

 (5)  वितरण  प्रणाली  की  समय-
 समय  पर  समीक्षा  की  जाती  है  और
 उसमे  जहा  कही  आवश्यक  होता  है  सुधार
 किये  जाते  है  ।

 Committee  for  Supply  of  Steel  for
 House  Building  in  Cities

 lo77  SHRI  E  R  KRISHNAN  Will
 the  Mimster  of  SIEEL  AND  MINES
 be  pleased  to  state

 (a)  whether  any  decision  hay  been
 taken  in  regard  to  eastending  the
 scheme  of  constituting  a  Committee  to
 co-ordinate  and  allocate  steel  matezials
 for  house-building  purposes  to  other
 cities  aS  has  been  done  in  the  case  of
 Delhi  and

 (b)  7  so.  the  main  features  ot  this
 extension?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA)  (a)  Yes,
 Sir

 (b)  Main  Steel  producers  Commit
 tees  have  now  been  set  up  in  Calcutta
 Bombay,  Madras,  Ahmedabad,  Cochin,



 87  Written  Answers

 Bangalore  and  Secunderabad  in,  addi-
 tion  to  Delhi.  These  committees  con-
 sider  all  applications  from  house
 builders  jointly  and  taking  into
 account  the  availability  in  all  the
 stockyards  of  the  Main  Steel  Produ-
 cers  in  the  city  concerned,  make  allo-
 cation  in  a  coordinated  way.  The
 operation  of  the  scheme  is  exactly  the
 same  as  was  introduced  in  Delhi.

 Schemes  for  setting  up  Plants  for
 Manufacture  of  Stee)  Items

 3578.  SHRI  E.  R.  KRISHNAN:  Will
 the  Minister  of  STEEL  AND  MINES
 te  pleased  to  state:

 (a)  the  main  feature  of  i7  schemes
 approved  by  the  Government  for  set-
 ting  up  electric  furnaces-cum-conti-
 nuous  casting  complexes  in  the  count-
 ry  for  manufacturing  mill,  ngh  car-
 bon  alloy  and  spring  steel  billets;

 (b)  the  number  of  schemes  which
 have  been  implemented;  and

 (०)  by  what  time  they  are  expected
 to  start  production?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  The
 Honourable  Member  is  presumably
 referring  to  the  77  schemes  mentioned
 in  the  reply  to  Rayya  Sabha  Unstarred
 Question  No.  370  answered  on  77
 November,  1971,  A  statement  show-
 ing  the  main  features  of  these  schemes
 is  laid  on  the  Table  of  the  House,
 (Placed  in  Library.  See  No.  LT-4346/
 73.)

 (b)  and  (c).  Five  units  are  now  in
 production.  Remaining  scheme  are
 under  various  stapes  of  implementa-
 tion  and  are  expected  to  go  on  stream
 in  due  course.

 Distribution  of  Steel  to  Scrap  Re-
 Rollers

 i579.  SHRI  E.  R.  KRISHNAN:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  the  Organisation  through  which
 and  the  manner  in  which  the  used
 railg  are  being.  disttibuted  to  the
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 scrap  re-rollers  in  a  regulated  manner,
 after  the  vacation  of  court  injunction
 in  this  regard;

 (9)  the  orgamsation  through  which
 the  re-rolled  products  are  being  dis
 tributed;  and

 (c)  the  quantity  of  bars  and  rods
 released  during  ‘1972-73  for  helping
 construction  activity  in  rural  areas?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA)  (a)  and
 (b).  Out  of  about  2  lakh  tonnes  of
 used  rails  available  from  Railways
 due  to  vacation  of  a  court  injunction,
 a  quantity  of  about  5  lakh  tonnes
 {s  to  be  distributed  to  the  scrap  re-
 rollers  through  the  stockyards  of  the
 main  producers  The  re-rolled  pro-
 ducts  produced  out  of  these  are  also
 to  be  distributed  by  the  stockyards
 after  allowing  a  conversion  charge  to
 the  scrap  re-rollers.

 (c)  Information  to  the  extent
 avilable  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 Joint  Sector  Scheme  for  Manufactur-
 ing  Billets

 i580.  SHRI  E,  R.  KRISHNAN:  Wil!
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  the  names  of  manufacturers  of
 two  schemes  sanctioned  for  the  pur-
 pose  of  manufacturing  billets  on  the
 specific  condition  that  they  would  be
 implemented  in  the  Joint  Sector;

 (b)  whether  this  condition  has  been
 fulfilled;  and

 (c)  if  so,  whether  these  two  schemes
 in  the  joint  sector  are  likely  to  be
 implemented?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA);  (a)  The
 two  schemes  referred  to  by  the  Hon'ble
 Member  presumably  are:

 (i)  M/s,  Steel  Complex  Ltd,
 Kerala
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 (ii)  M/s.  Gogte  Birhan  Maharash-
 tra  Steel  Ltd.,  Bombay.

 {b)  and  (c).  The  financial  arrange-
 ments  in  both  cases  are  yet  to  be
 finalised,  as  their  capitul  has  not  been
 issued.  Both  schemes  are  in  the  pro-
 cess  of  implementation.

 Demands  of  Union  Representatives  in
 Meghalaya

 58l.  SHRI  BIREN  DUTTA:  Wil)
 the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  the  representatives  of
 68  unions  of  empoyees  and  workers  of
 Central  and  State  Governments  and
 Public  Undertakings  of  Meghalaya
 met  the  Chief  Minister  of  Meghalaya
 at  Shillong  on  the  ist  September,
 i972;

 (b)  if  so,  their  grievances;  and

 (९)  the  steps  taken  to  meet  their
 demands?

 THE  MINISTER  OF  LAEOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY);  (a)  The  Munistry
 of  Labour  have  no  information  about
 this  meeting.

 (b)  and  (c).  Do  not  arise.

 Prime  Minister’s  Discussion  with
 Chief  Ministers  on  Industrial  Rela-

 tions

 ‘1582.  DR.  RANEN  SEN.  Wil!  the
 Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  the  Prime  Minister
 held  @  two-hour  meeting  with  Chief
 Ministers  in  New  Delhi  on  the  20th
 January,  973  and  discussed  among
 Other  things  the  industrial  relations  in
 both  the  public  and  private  sectors;

 (b}  if  ‘80,  the  suggestions  made  by the  Chief  Ministers  in  regard  to  in-
 dustrial  relations  in  the  public  and
 Private  eactors;  ang

 (c)  whether  the  meeting  arrived  at
 any  gonsensus  on  the  issue?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  to  (c).  The
 Chief  Ministers  met  the  Prime  Minis-
 ter  on  January  20,  1973.  It  will  be
 appreciated  that  it  is  not  possible  to
 indicate  the  nature  of  such  talks  on
 the  floor  of  the  House.

 Dissatisfaction  over  scheme  of  import
 canalisation  for  Steel

 1583,  DR.  RANEN  SEN:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  the  engineering  in-
 dustries,  the  main  consumers  of  im-
 porteg  and  indigenous  steel,  and  the
 small  scale  industries,  have  express-
 ed  dissatisfaction  over  the  function-
 ing  of  the  present  scheme  of  import
 canalisation  for  steel;  and

 Government
 the  import

 (b)  if  so,  the  steps
 have  taken  to  improve
 canalisation  scheme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):(a)  and
 (b).  There  have  been  some  representa-
 tions  abouts  in  adequacies,  de-
 lays,  pricing  and  other  deficiencies  in
 the  functioning  of  the  present
 scheme  of  import  canalisation  for
 steci,  Such  representations  are
 examined  promptly  in  consultation
 with  the  canalising  agencies.  By  and
 large,  it  has  been  noticed  that  in
 most  of  the  cases,  actual  users  have
 been  taking  long  time  in  finalising  and
 furnishing  specifications  and  making
 financial  arrangements,  Canalising
 agencies  are  endeavouring  to  ensure
 supply  of  steel  expeditiously  against
 release  orders.  Government  is  main-
 taining  close  and  constant  watch
 over  the  working  of  the  canalising
 system  and  wherever  necessary  will
 take  the  required  steps  to  improve
 the  working  of  the  canalisation
 scheme  for  steel.
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 Pian  ०*  Iron  Ore  Board  to  regulate
 Iron  Ore  Industry

 ‘1584.  DR.  RANEN  SEN:  Will  the
 Ministry  of  STEKL  AND  MINES  be
 pleased  to  state:

 (a)  whether  the  Iron  Ore  Board
 has  started  functioning;

 (b)  whether  the  Board  has  worked
 out  arty  plan  for  tte  proper  regula-
 tion,  conservation  and  development
 of  iron  ore  industry  in  the  country;
 and

 (c)  if  so,  the  main  features  there-
 of?

 THE  DEPUTY  MIMISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 «SHRI  SUBODH  HANSPA):  (a)  Yes,
 Sit,  with  effeet  from  20th  January,
 1073.

 (9)  Not  yet.

 (८)  Does  not  arise.

 कोटा  'मिलिटरी:  चाई  रनिंग  [सेन्टर  हारा

 पशुझों  का  -  जिक्र

 १585  कभी  बेकार  लाल  ब्रेंडा  :

 गया  रक्षा  मत्ती  रहे  बताने  की  कृपा  करेंगे
 ि  :

 (=) का  कोटा  मिलेटरी  गड़े

 बनिये'  |... अ  के  भाव  कौर  भैंस  जैसी  सभी

 पप्पू  बेच  दिये गये  हैं  कौर  यदि  हो,  सो
 उससे  कितनी  अनराशध्ि  प्राप्त  हुईं;

 (ख)  कया  उनके  स्थान  पंर  कुछ  गाय
 तथा  ह:  खरीदी  जायेंगी  ;

 (ग)  जवानों  के  लिए दूध  का  भव  कया
 ह... &  है  फॉर  क्यां  क्षे  की  सप्लाई  के  लिए
 क्सी  व्यक्ति  को  ठेका  दिया  गया  है;
 ts

 (a)  बढि  हां,  तो  किस  दर  करे?
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 रक्षा  मंत्री  (भी  जनजीवन  राम  )  :

 (क)  और  (@)  पेचीदा  सूचना
 तुरन्त  उपलब्ध  नहीं  हैं  भ्रमर  एक  को

 जा  रही'  है।  उपलब्ध  हो  जाते  के  पश्चात
 सभा  के  पटल  पर  रख  दी  जाएगी  ।

 (ग)  कोटा  में  जवाब  को  दूध  सैनिक
 फार्म  डिपो  द्वारा  सप्लाई  किया  जाता  है
 जो  जयपुर के  मेस  दौलत राम  बासदेव
 से  पहली  मई  972  से  30  श्रप्रैल,[०73
 तक  चालू  बाधित  टेके  के  आधार  पर  अपनी
 प्रतिनिधि  की  भा कश् यकता  के  अनसार
 ह... 4  करते  हैं  ny

 (घ)  बद्ध  की  क्रम  दर  क्ति  300
 लीटर  96.50  रुपये  है  ।

 Rescue  Stations  set  up  in  Coal  Fields

 586  SHRI  BIRENDER  SINGH
 RAO.  Will  the  Minster  of  LABOUR
 AND  REHABILITIAN  be  pleased  to
 state:

 (a)  the  number  of  rescue  stations
 set  up  in  the  coal  fields  in  the  coun-
 try  to  train  mine  workers  in  reacue
 and  recovery  work;

 (b)  the  amount  of  money  spent  on
 the  purchase  and  maintainance  of
 rescue  apperatus  and  other  equip-
 ment  to  conduct  rescue  and  recovery
 work  ain  mines;  and

 fc)  the  other  steps  taken  to  mini-
 mize  danger  in  the  mines?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  Eleven  Rescue
 Stations  have  been  set  up  in  different
 Cea)  fields  out  of  which  twa  Rescue
 Stations  in  Jharia  Coal  fields  aii  the
 other  in  Ranigan)  Coal  fleld  are  per-
 taining  to  imitial  training  im  rescue
 and  recovery  work.

 (b)  Expenditure  incurred  on  yar-
 chase  of  rescue  equipments  since  1984-
 Oo  to  I97I-72  is  Ra,  30,12,383.00.
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 {c)  The  safety  measures  to  be
 adopted  for  averting  accidents  are
 detained  in  the  Coal  Mines  Regula-
 tions,  1957.  Inspections  are  carried
 out  to  enforce  the  safety  provisions  in
 the  Mines  Act,  1952,  Efforts  are
 being  continuously  made  to  promote
 vafety  consciousness  amongst  the
 workers  through  the  media  of  films
 and  other  audio-visual  methods  and
 by  holding  safefy  weeks.  Further,
 workers  are  given  training  in  safety
 practices  under  the  vocational  training
 programme.

 Experts  Team  ta  advise  Army  on
 settlement  of  Ex-Servicemen

 158%.  SHRI  «=BIRENDER  SINGH
 RAG:  Will  the  Mittister  of  DEFENCE
 Se  pleased  to  state:

 (a)  whether  any  experts  Team  has
 been  set  up  to  advise  the  Army  en
 the  settlement  of  Ex-Servicemen  and
 expansion  of  the  self-employment
 schemes  in  varioug  sectors;

 w  the  main  recommendations  of
 the  experts?  body  report  submitted;

 -and

 (c)  the  action  proposed  to  be  taken
 to  implement  the  same?

 THE  BEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  ्.
 8.  PATNAIK):  (a)  to  (०),  No  expert
 teary  has  been  formally  created.  How-
 ever,  mieasures  to  expand  self-
 employment  schemes  for  ex-service-
 men  are  under  examination  in  con-
 sulfation  with  experts  of  different
 Ministries  converted.  Further,  the
 organisation  of  the  Directorate
 Gene:

 gL
 Resettlement  has  recently

 Been  thened  through  provision
 of  experta  dtaling  with  employment
 and  with  industrial  and  agricultural
 échetites  80  that  they  can  advise  atid
 help  ex-servicemen  for  activities  in
 these  fields.

 Report  of  working  group  on.  stabdardi-
 oation  of  Alloy  Steel  and  Scrap

 i588,  HitRy  ९  s  LAKSHMANAN:
 the  Minister! Witt  of  STEEL  AND

 he  piduedd  to  stefe  the  action

 taken  hy  Government  on  the  Report
 of  the  Working  Group  constituted  to
 study  the  standardisatfon  of  more
 categories  of  Alloy  Steels,  the  utulisa-
 tion  of  the  scrap,  the  measures  for
 improving  collection  and  availability
 of  scrap?

 THE  DSPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  The

 Study  Group  constituted  for  going  in-
 to  the  question  of  standardisation  of
 alloy  and  special  steels  conforming  to
 ISI  specifications  broadly  considered
 the  question  in  the  light  of  the  re-
 quirements  of  the  automobile  industry
 who  are  major  users.  This  Study
 Group  made  certain  récommendations
 and  in  pursuance  of  these  recom-
 mendations,  the  rationalised  categories
 of  alloy  and  special  steels  for  the
 automobile  industry  have  already
 been  notsfied  by  Government  and  pro-
 duction  to  equivalent  and  near-equi-
 valent  foreign  specifications  has  been
 stopped.

 So  far  as  utilisation  of  scrap  and
 measures  for  improving  collection  and
 availability  of  scrap  are  concerned,
 the  recommendations  of  another  Study
 Group,  which  examined  various  as-
 pects  of  ferrous  scrap,  have  been
 examined  and  are  being  implemented
 to  the  extent  accepted.

 Setting  up  a  Defetice  Ordnance  Factory
 in  Madhya  Pradesh  during  Fifth  Plan

 1580.  SHAT  R.  8,  PANDEY:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 tate:

 (a)  whether  any  Defence  Ordnance
 Factory  will  be  set  up  in  Madhya
 Pradesh  during  the  Fifth  Five  Year
 Plan;  and

 (b)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)
 Yes,  Sir.  It  is  proposed  to  set  up  a
 Propellant  Factory  near  Itarsi  in
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 Madhya  Pradesh  during  the  Fifth
 Five  Year  Plan  '

 (b)  Does  not  arise.

 Opening  of  Sainik  Schools  during
 Fifth  Pian

 590  SHRI  R  S  PANDEY:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  present  number  of
 Sainik  Schools  m  the  country  is  not
 sufficient  to  meet  demands;

 (b)  whether  there  is  a  plan  to  open
 more  such  schools  during  the  Fifth
 Plan;  and

 (b)  if  so,  the  main  feature  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM)  (a)  The
 present  number  of  Sainik  Schools  in
 the  country  38  considered  to  be  reason-
 ably  adequate

 (b)  and  (c),  A  proposal  to  start  a
 Saimk  School  7  Himachal  Pradesh  is
 under  consideration,  since  no  Sainik
 School  has  so  far  been  started  in  that
 State

 Process  of  take-over  of  non-coking
 coal  Mines

 ‘1591  SHRI  SAMAR  GUHA  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state’

 (a)  the  reasons  for  taking  over  con-
 trol  of  non-coking  coal  mines  and  the
 reactions  of  the  trade  unions  working
 in  the  coal  fields;

 (9)  whether  accounts  and  other
 necessary  papers  concerning  the  coal
 mines  and  the  properties  of  such
 mines  have  heen  properly  handed
 over  to  the  Government  agencies;

 (९)  whtther  Government  faced  any
 difficulty  in  the  process  of  such  trans-

 fer;  and
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 (d)  if  so,  the  nature  and  the  extent
 of  such  difficulties?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)
 There  was  lack  of  effort  on  the  part
 of  the  private  coal-mine  owners  to
 make  fresh  investmerit  for  the  deve-
 lopment  of  these  mines;  and  there  was.
 scant  regard  for  mmeral  conservation,
 and  there  was  also  an  imminent
 danger  of  even  the  existing  mines
 mines  being  damaged  due  to  lack  of
 maintenance  A  number  of  mines
 had  been  closed  down  in  the  Asansol—
 Raniganj  coal]  belt  and  even  those
 which  had  been  working  were  not
 utihsing  their  capacity  in  an  appro-
 priate  manner  There  was  exploita-
 tion  of  labour  and  the  Wage  Board
 Award  was  not  being  fully  impile-
 mented  in  a  number  of  mines  Pay-
 ment  of  State  Government  dues  was
 in  heavy  arrears  In  addition,  the
 mines  in  the  private  sector  are  ex-
 pected  to  contribute  an  additional
 quantity  of  28  mt  in  the  Fifth  Five
 Year  Plan  requiring  large  scale  invest-
 ment,  which  was  beyond  the  capacity
 of  the  private  owners  Taking  all
 these  aspects  into  consideration,  the
 Government  have  taken  over  the
 management  of  all  the  non-coking
 coal  mines,  pending  nationalisation  of
 such  mines,  under  the  Coal  Mines
 (Taking  Over  of  Management)  Ordi-
 nance,  1973,  The  trade  unions  have
 welcomed  this  takeover,

 (b)  It  is  too  early  to  state  exactly
 whether  accounts  and  necessary
 papers  concerning  the  coal  mines  and
 the  properties  of  such  mines  have  been
 properly  handed  over  to  the  Govern-
 ment  agencies.  The  account  books
 and  the  documents  are  in  the  course
 o?  receipt  and  under  examination  by
 the  Custodians  I¢  would  take  some
 time  to  determing  to  what  extent
 papers  have  not  been  furnished  by
 the  previous  managements
 (c)  and  a,  No  special  difficulties
 were  encountered  during  the  taking
 over  operation  other  than  incomplete
 registers  and  general  absence  of  cash
 in  the  collieries.
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 Ymcrease  in  prices  of  Coal  after  take-
 over  of  non-Coking  Coa]  Mines

 1592.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  after  take-over  of  non-
 coking  mines  the  price  of  coal  for
 household  consumers  has  shot  up  and
 non-coking  coal  has  become  scarce;
 and

 (b)  the  steps  taken  by  the  Govern-
 ment  to  check  rise  of  price  of  non-
 coking  coal,  assure  adequate  quantum
 of  production  of  coal  and  control  cost
 of  production  at  the  level  of  pre-
 taking-over  of  the  mines  by  Govern-
 ment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  and
 (b).  The  prices  of  coal  being  sold  by
 the  Coal  Mines  Authority  after  the
 take-over  of  the  coal  mines,  are  based
 on  the  prices  notified  by  the  Indian
 Mining  Association.  There  have,  how-
 ever,  been  some  reports  about  middle-
 man  having  increased  the  prices.  The
 Coal  Mines  Authority  are  taking
 action  to  step-up  supply  of  coal  and
 to  open  new  agencies  wherever  neces-
 sary  to  keep  down  the  prices.

 Government  policy  re:  settlement  of
 Repatriations  of  P.O.Ws.  Issue

 1593,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  the  latest  figures  of  P.O.Ws  in
 India  and  Pakistan;  and

 (b)  the  pohcy  of  the  Government
 tegarding  settlement  of  the  issues  of

 jalesse
 of  P,O.We  of  India  and  Pakis-

 an?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  73,965
 Pakistani  Prisoners  of  War  are  held  in
 India  while  atcording  to  information

 Sie
 by  Pakistan  through  ICRC,

 naw  does  not  hold  any
 Indien  Prtioner  of  War.
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 (b}  The  Pakistani  Prisoners  of  War
 now  held  in  India  are  those  who
 surrendereg  to  the  Joint  Command  of
 Indo-Bangladesh  forces  in  the  Eastern
 Sector.  The  association  and  partici-
 pation  of  Bangladesh  is  essential  for
 any  talks  on  the  repatriation  of  these
 POWs  and  non-recognition  of  Bangla-
 desh  by  Pakistan  78  responsible  for
 the  delay  in  commencing  talks  on  this
 issue  between  the  three  countries  con-
 cerned.

 Publicity  Abroad  about  conditions  and
 Treatment  with  P.O.Ws.  in  India

 594  SHRI  SAMAR  GUHA  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  the  steps  taken
 by  Government  to  keep  internationa!
 community  informed  about  the  condi
 tions  of  the  Pakistan  POWs  treat-
 ment  meted  out  to  them  and  the
 nature  and  outcome  of  their  escape
 bids?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  ‘SINGIT)
 Government  has  taken  necessary,  ar-
 tion  to  keep  the  international  com-
 munit,  iniormed  about  the  tact  that
 Pakistani  POWs  in  India  are  being
 treate!  in  conformity  with  the  rele
 vant  piovicions  of  the  Geneva  Con
 ventions  All  aineaidents  in  POW
 Camps  are  brought  to  the  notice  of
 the  ICRC  in  India,  who  are  alsa  in
 vited  to  visit  the  concerned  POW
 Camps  immediately  whenever  there  is
 an  incident

 Agitation  by  Refugees  in  Dandakara-
 nya  Area

 $593  SHRI  SAMAR  GUHA  Will
 the  Minister  of  LABOUR  AND  RE
 HABILITATION  be  plead  to  state

 (a)  whether  agifation  of  the  re-
 fugees  is  continuing  in  the  Dandakara-
 nya  areas;

 (b)  of  so,  the  nature  thereof  and
 the  demands  of  the  agitators,

 (९)  the  latest  position  about  the
 agitation,  and  :
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 (d)  the  steps  taken  by  Government
 to  resolve  the  legitimate  grievances
 of  the  refugees  of  the  Dandakaranya
 area?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  No,  Sir.

 (b)  to  (d).  Do  not  arise.

 ग़ारत-पाक  सस्वस्तों  को  सुधारने  के  लिए
 मध्यस्थता  करने  के  धारे  में  लिचवस्त

 की  पेशकश

 i596.  शी  ‘TE  अज्ञात  :

 क्या  विदेश  मत्ती  यह  बताने  की  कृपा  करेगे

 कि  :

 (कक)  क्या  लेबनान  भा  पाक

 के  सम्बन्धों  को  सुधारने  के  लिए  पेशकश

 करके  मध्यस्थता  क़रने  का  झाग्रहू  किया

 है  ;

 (ख)  क्या  ऐसा  लेबनान  द्वारा

 पाकिस्तान  के  साथ  बातचीत  करने  के  उपरान्त

 किया  गया  है  ;  और

 (ग)  यदि  हा,  तो  सरकार  की  उस  पर

 क्या  प्रतिक्रिया  हुई  ?

 विदेश  संचालक  में  राज्य  मंत्री  ी

 (प्री  सुरेख  पाल  हिंद )  (रु)  शी  नहीं।

 ख)  और  (ग).  प्रश्न  नहीं  उठते।

 Employees  in  N.M.D.C.  from  Orissa

 1507,  SHRI  DEVENDRA  SATPA-
 THY.  Wi  the  Minister  of  STREL
 AND  MINES  be  pleased  to  state.

 (a)  the  percentage  of  lecal  people
 among  the  employees  of  Natignal  Mi-
 neral  Development  Corporation  in
 Orissa;  and

 (b)  whether  the  recruitment  of  em-
 ployees  for  Nati  Minerat  Develo
 ment  Corporation  is  done  at  Calcu
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 and  yacancies  are  fijled  up  in  Orissa
 hy  way  of  transfer  of  personnel  from
 outside  the  State:

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  and
 (b).  The  information  is  being  collect-
 ed  and  will  bg  laid  on  the  Table  of
 the  House

 Prices  fer  mineva  ucts  quoted  by
 Nat.

 598  SHRI  DEVENDRA  SAT-
 PATHY.  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (4)  whether  the  National  Moneral
 Development  Corporation  has  quoted
 different  prices  for  the  mineral  prce-
 ducts  between  States  of  Bihar  and
 Orissa;  ‘

 (b)  whether  Government  have  re-
 ceived  any  representation  from  the
 mine  owners  of  Orissa  complaining
 against  this  action  of  the  National  De-
 velopment  Corporation,  and

 (७)  if  so,  the  action  taken  by  the
 Government  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBOBH  HANGDA):  (a)  Ne,
 Sir.  The  ह  हक  1  does  not  trade
 in  mineral  products.

 (b)  No,  Gir.

 ©)  The  question  does  not  arise.

 Indian  Represenistive  te  5th  Anmi-
 versary  Celebrations  of  U.S.S.R.  in

 Moscow

 ‘1580.  DR.  KARNI  SINGH:
 SHRI  FATEHSINGHRAO  GA-

 EKWAD:

 Will  the  Minister  of  RXTERNAL
 AFFAIRS.  be  pleased,  to.  State:

 the  joy  of  the
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 Seviet  Umion  along  side  the  orticial
 Indian  Delegation.

 (b)  whether  the  above  arrangement
 had  the  approval  of  the  Government
 of  India  conformed  to  accepted
 diplomatic  norms  and  practices;

 (९)  whether  Shri  Dange  फ  his  speech
 said  something  which  was  against  the
 policy  of  Government  of  India;  and

 (d)  if  so,  the  reaction  of  Govern-
 ment  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SURENDERA  PAL
 SINGH):  (@)  Yes,  Sir.

 (b)  The  celebrations  in  Moscow  were
 organised  jointly  by  the  Central
 Committee  of  the  Communist  Party  of
 the  Soviet  Union,  the  Presidium  of
 the  Supreme  Soviet  of  the  USSR  and
 the  Council  of  Ministers  of  the  USSR
 and  invitations  were  issued  jomtly  by
 them  The  Government  of  India  saw
 no  objection  to  this

 (९)  and  (a),  Leaders  of  Political
 parties  in  India  are  free  to  express
 their  views  and  it  is  not  the  practice
 of  Government  to  comment  on  such
 personal  views  expressed  by  them.

 Lospes  due  ta  Power  Shortage  in
 Induatrial  Sector

 1600.  SHR}  KRISHNA  CHANDRA
 HALDER;  Will  the  Minister  of  LAB-
 OUR  AND  REHABILITATION  be
 pleased  to  state  the  total  number  of
 man-days  lost  in  the  industrial  sector
 due  to  wer  shortage  in  the  year

 ine
 and  in  the  month  of  January,

 73?

 THE  MINISTER  OF  LABOUR  AND
 RERABILIZATION  (SHRI  RAGHU-
 NATHA  REDDY):  The  information  is
 being  collected.

 32.58  hes.

 PAPERS  LAID  ON  THE  TABLE

 Twenty  Seedy  Heronr  or  UPS.C.

 _
 Migpronaroupe,  हए,

 DERRY  MUNSTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
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 (SHRI  F  H.  MOHSIN):  On  behalf

 of  Shr.  Ram  Niwas  Mirdha,  I  beg  to
 lay  on  the  Table’

 qd)  A  copy  each  of  the  following  pa-
 pers  (Hind:  and  English  versions)  un-
 der  article  323  (1)  of  the  Constitu.ion:

 (i)  Twenty-second  Report  of  the
 Unicn  Public  Service  Commission
 for  the  period  Ist  April,  97l  to  3lst
 March,  ‘1972.

 (ii)  Memorandum  explaining  the
 reasons  for  non-acceptance  by  Gov-
 ernment  of  the  commission’s  advice
 m  certain  cases  referred  to  the  above
 Report

 (2)  A  statement  (Hind:  and  English
 versions)  showing  reasons  for  delay  in
 laying  the  papers  mentioned  above.
 [Placed  in  Library  See  No  LT-48i7/
 73)

 Review  ann  ANNUAL  REPORT  oF
 TUNGAHHADRA  STEEL  Propucts  Lp.

 भारी  उद्योग  मंत्रालय  से  उप-मंत्री

 (6 |  सिद्धेश्वर  प्रसाद)  मैं  कम्पनी  अधि-

 नियम,  956  की  धारा  679  क  की  उप

 धारा  (i)  %  ada  निम्नलिखित  पत्रों

 (हिन्दी  तथा  अंग्रेज़ी  संस्करण  )  की  एक-

 एक  प्रति  सभा  पटल  पर  रखता  हू  _—s

 (i)  gent  स्टील  प्रोडक्ट्स
 लिमिटेड  के  वर्ष  t97!-72
 सम्बन्धी  कार्यकरण  की  सरकार

 द्वारा  समीक्षा  ।

 (2)  तुगअद्रा  स्ट्रीट  प्रोडक्ट्स  लिमिटेड
 का  वर्ष  i97:-72  सम्बन्धी
 वाचिक  प्रतिवेदन  तथा  जैसा

 प्रशिक्षित  लेखे  और  उन  पर  नीय-

 तक  श्र  महा  लेखापरीक्षक  की

 टिप्पणिया  |

 [Placed  in  Library.  See  No.  LT-43387
 73]  a

 od
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 PUBLIC  ACCOUNTS  COMMITTEE
 SIXTY-LIGHTH  REPORT

 SHRI  SEZHIYAN  (Kumbakonam):
 Sur,  I  beg  to  present  the  Sixty-eighth
 Report  of  the  Public  Accounts  Com-
 mittee  regarding  action  taken  by
 Government  on  the  recommendations
 contained  in  thar  Forty-sixth  Report
 relating  to  Posts  and  Telegraphs

 अनशन
 22.39  hrs.

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY  Sir,  I  have  to  report
 the  followimg  message  received  from
 the  Secretary  of  Rajyya  Sabha

 “In  accordance  with  the  provis-
 ions  of  rule  li]  of  the  Rules  of  pro-
 eedure  and  Conduct  of  Business  m
 the  Rajya  Sabha  I  am  directed  to  en-
 close  a  copy  of  the  Requisitioning  and
 Acquisition  of  Immovable  Property
 (Amendment)  Bill,  1973,  which  has
 been  passed  by  the  Rajya  Sabha  ait  its
 sitting  held  on  the  28th  February,
 973

 REQUISITIONING  AND  ACQUISI-
 TION  OF  IMMOVABLE  PROPERTY

 (AMENDMENT)  BILL

 AS  PASSED  BY  RAJYA  SABHA

 SECRETARY  Sir,  I  lay  on  the
 Table  of  the  House  the  Requsitioning
 and  Acquisition  of  Immovable  Pro-
 perty  (Amendment)  Bill,  1973,  as
 passed  by  Rajya  Sabha

 | Ae

 STATEMENT  RE.  DAMAGE  TO
 CHAMBAL  BRIDGE  NEAR  DHOL-
 PUR  AND  SUSPENSION  OF
 TRAFFIC  ON  DELHI-BOMBAY

 NATIONAL  HIGHWAY

 MR.  SPEAKER  Shri  Raj  Bahadur

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  RAJ
 BAHADUR):  It  is  rather  a  long
 statement.  May  I  ‘ay  it  on  the  Table.
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 अं,  1...  शाद  कछवाय  (मुरैना  )
 यह  पुल  मरेक्षेत्र  में  है।  मैंने  लिख  कर
 दिया  है।  मेरे  क्षेत्र  मे  सारे  रास्ते
 बन्द  है  —

 MR.  SPEAKER:  You  may  lay  it  on
 the  Table.

 SHRI  RAJ  BAHADUR;  Sir,  I  lay
 the  statement  on  the  Table.  (Inter-
 ruption)

 Statement

 Information  was  received  from  the
 Executive  Engineer,  Bharatpur  Dhavis-
 ion  of  Rajasthan  Public  Works  Depart-
 ment,  in  the  evening  of  24th  Fe-
 bruary,  973  that  one  pier  of  Chambal
 brndge  on  National  Highway  No  3
 near  Dholpur  had  settled  and  a  part  of
 the  length  of  the  roadway  along  the
 bridge  had  also  depressed  and  that
 the  bridge  has  been  closed  to  traffic

 This  bridge  which  3s  2434  ft  long
 was  constructed  by  the  Central  Pubhc
 Works  Department  in  December  4959
 and  opened  to  traffic  in  March  560
 The  bridge  ४8  a  submersible  one  and
 the  highest  flood  level  is  attained  at
 very  infrequent  intervals  in  this  river,
 so  a  true  high  level  bridge  was  consid-
 ered  unnecessarily  expensive.  It  was
 therefore,  considered  that  a  submersi-
 ble  bridge  with  its  deck  level  so  chos-
 en  that  it  is  submerged  only  in  abnor-
 mal  floods  for  short  periods  would
 meet  all  practical  needs.  The  decking
 of  the  bridge  fs  about  93  ft.  above  the
 water  level  obtaining  in  the  river  dur-
 ing  the  dry  season,  This  bridge  was
 submerged  on  three  occasions  in  the
 past,  the  depth  of  submergence  over
 the  decking  being  6  ft.  in  September
 96i,  45  ft  in  August  969  and  533
 ft  in  July  1971

 Immediately  on  the  morning  of  25th
 February,  973,  a  team  of  three  officers
 of  this  Ministry  was  sent  for  inspec-
 tion  of  the  bridge.  Director  General
 (Road  Development)  of  my  Ministry.
 accompanied  by  Additional  Director
 General  (Bridges)  also  lett  the  site  on
 26th  February,  1973  ard  inmpectéd  the
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 bridge  on  27th  instant,  in  the  company
 of  the  State  Chief  Engineer,  Public
 Works  Department  (Roads),  Rajasthan
 who  38  incharge  of  the  bridge  at  pre-
 sent,  Addl.  Chief  Engineer,  U-P.,
 Pubhe  Works  Department,  Lucknow
 ang  Engineer-in-Chief,  Madhya  Pra-
 desh,  Public  Works  Department.

 From  the  informaticn  available,  it
 is  learnt  that  pier  No.  7  of  this  bridge
 which  supports  R.C.C  arch  spans,  and
 provided  with  well  foundations  taken
 to  rock  has  settled  by  about  2ft.,  and
 consequently  the  road  surface  and
 arches  on  either  side  of  the  pier  have
 developed  cracks,  and  the  roadway
 for  a  stretch  of  about  200  ft.  had  dep-
 ressed  itself.  Till  the  investigations  are
 undertaken  and  necessary  repairs  are
 carried  out,  it  is  not  considered  desir-
 able  to  pass  any  vehicular  traffic  along
 the  bridge.  In  the  meanwhile,  the
 traffic  has  been  diverted  along  the
 following  alternative  routes:—

 (i)  Indore-Kotajaipur-Delhi;

 (४)  Shivpuri-Kota-Jaipur-Delhl.

 (iif)  |  Shivpuri-Jhansi-Kalpi-Bhog-
 nipur  and  the  West  to  Agra  or  East
 to  Kanpur.

 (iv)  Gwalior  Bhind-Ettawah  for
 light  traffic  not  exceeding  5  Tonnes
 on  account  of  limited  capacity  of
 the  Pontoon  Bridge  across  Chambal
 near  Ettawah  on  this  road.

 All  the  concerned  civil  authorities
 have  been  informed  of  the  same.

 Since  no  vehicular  traffic  can  be  gl-
 lowed  on  this  bridge  in  its  present  con-
 dition,  alternative  arrangements  are
 being  made  for  providing  a  temporary
 bridge  close  to  the  existing  bridge.
 In  this  connection,  the  Director  General
 (Read  Development)  had  contacted
 the  Director  General  of  Works  of
 Army  Eingineer-in-Chief’s  Branch  and
 also  ‘Uttar  Pradesh  Public  Works
 Department,  who  have  with  them
 ready  stock  of  the  Pontoon  Bridge.  Ac-
 tion  is  being  taken  to  provide  the  same
 from  either  of  them  and  put  up  the
 Pontoon  bridge  at  early  a8  possible.
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 Since  the  pontoon  bridge  could  be
 used  at  site  oniy  till  the  monsoon  per-
 iod,  the  feasibility  of  decking  the  rail-
 way  bridge,  one  mile  downstream,  is
 also  being  explored  m_  consultation
 with  the  Railway  authorities.  In  case
 the  decking  of  the  railway  bridge  is
 not  feasible,  at  may  be  necessary  to
 run  a  ferry  during  the  monsoon  pericd.

 As  there  is  a  depth  of  water  of
 about  30ft.  around  this  pier  and  also
 as  there  is  some*  current  in  the  river,
 special  arrangements  for  detailed  inves-
 tigations  of  the  foundation  strata  as
 well  as  the  damage  caused  to  the
 foundations  are  being  undertaken.

 —  ee
 32.40  brs.

 RE.  ALLEGED  WRONG  STATE-
 MENTS  BY  MINISTER

 MR.  SPEAKER:  I  request  hon.
 Memberg  not  to  get  up  any  time  they
 like,  there  is  no  use.  Unless  I  call
 them  they  should  not  speak.  (Interrup-
 trons)

 देने  श्री  मिश्र  को  ये  कागजात  भेज  दिए  थे।
 उन्होंने  सुबह  भुने  मिल  कर  कहा  था  कि
 इस  बारे  में  कुछ  डाक्टर  है  ।

 I  shall  ask  the  Minister  to  make
 a  statement  Would  you  like  him  to
 make  it  today  or  tomorrow?  All  mght,
 today.  Shn  Shukla.

 THE  MINISTER  OF  STATE  (DEF-
 ENCE  PRODUCTION)  IN  THE  MIN-
 ISTRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  During  the  dis-
 cussion  on  the  Motion  on  the  Govern-
 ment  policy  i  regard  to  manufacture
 of  car  in  this  House  on  22nd  Decem-
 ber,  1972,  references  were  made  to  the
 alleged  irregularities  iy  land  acquisi-
 tion  and  alleged  violation  of  Defence
 Departments  orders  by  Shri  Jyotir-
 moy  Bosu  and  Shri  Shyam  Nandan
 Mishra.  In  his  speech,  the  Minister
 for  Industrial  Development  dealt  with
 the  criticism  relating  to  land  acquisi-
 tion  and  pointed  out  that  no  irregula-
 rities  had  been  committed  He  also
 assured  the  House  that  if  there
 were  any  irregulafities  or  allegations
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 {Shri  Vidya  Charan  Shukla]  ५
 and  there  was  prope:  documentation
 in  regaid  to  them,  this  would  be  look-
 ed  into  Jt  was  at  this  stage  that  Shii
 Shyam  Nandan  Mishra  interrupte)
 him  with  a  question  ‘What  about  the
 defence  installations?  How  are  they
 going  to  take  them  away  from  there
 now?”  It  was  in  resyonse  to  this
 question  that  I  had  stated  that  “noth-
 ing  has  to  be  taken  away  There  38
 no  objection  from  them”  I  had  stat-
 ed  go  because  no  shifting  of  the  Def-
 ence  installations  was  necessary  and
 that  there  was  no  objection  from  them
 to  contanne  therc  The  basis  for  this
 statement  of  mine  was  on  the  follow-
 ing  grounds

 The  Indian  Works  of  Defence  Act
 3908  provides  for  imposition  of  cer-
 tain  restrictions  on  the  use  and  en-
 joyment  of  land  in  the  vicinity  of
 such  works  of  defence  for  which  a
 declaration  under  section  2(l)  is
 made  The  details  of  these  restrac-
 tions  are  given  in  section  7  of  the  Act
 This  section  also  provides  that  the  res-
 trictions  will  apply  fiom  and  after
 the  publication  of  notice  mentioned  in
 section  3(2)  The  manner  of  impos-
 ing  these  restrictions  is  also  laid  down
 in  the  Act  itself  There  is  also  provi-
 sion  for  relaxation  of  these  restric-
 tions  with  the  approval  of  the  author-
 ties  concerned  A  declaration  under
 Section  3  of  the  Indian  Works  of  Def-
 ence  Act  903  was  issued  in  the  Gazet-
 te  of  India  under  SRO  No  26  on
 ‘15-1201 962,  apecitying  @  Umut  of  1,000
 yards  from  the  crest  of  the  outer  para-
 pet  of  the  Army  Ammunition  Depot
 at  Gurgaon  m  the  State  of  the  then
 Punjab  ag  a  restricted  zone  This
 Depot  wag  closed  down  in  960  and
 its.  premises  were  taken  over  by  the
 Air  Force.  Ip  968,  it  was  decided  to
 derequisition  ay  acre  Jand  in  district
 Gurgaon  which  was  in  the  possession
 of  the  Munietry  ef  Defence  This  in-
 formation

 wae
 furmshbed  to  the  House

 in  reply  to  Starred  Question  No  238
 on  S3iet  July,  988  This  also  includ-

 re
 a
 =

 of  the  nt
 oe  "i  the

 r  ‘ce  Depot  of  these
 changes  a  freth  dealaration  the
 Indian  Works  of  Defence  Act  ee 3  was
 required  tq  be  published  in  order  to
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 continue  any  restrictions  Such  &
 declaration  was  published  im  the
 Gazette  of  Indii«n  47  January,  069
 vide  SRO  Noa.  6

 Howeve:,  the  legal  requirement  to
 make  the  publication  of  this  declara-
 tion  effective  was  ingdvertently  rot
 complied  with  The  taw  requires  that.
 the  Collector  of  the  District  concern-
 ed  shall  cayse  public  notice  of  the
 substance  of  the  Notification  to  be
 given  at  convenient  places  in  the  loca-
 lity”  For  this  purpose,  as  providrd
 in  law,  a  sketch  plan  of  the  land  pre-
 pared  on  a  scale  not  smaller  than  ¢
 inches  to  the  mile  showing  the  beun-
 daries  in  question  is  to  be  provided
 to  the  Collector  This  was  not  done
 Neither  the  State  Government  nor  the
 Collector  of  Gurgaon  was  sent  a  copy
 of  this  declaration  or  the  statutory
 sketch  map  Consequently  the  Coliee-
 tor  did  not  cause  the  public  notice  of
 the  substance  of  this  declaration  Nor
 was  the  sketch  map  made  available
 for  inspection  in  the  office  of  the
 Deputy  Commissioner  of  Gurgaon
 Consequently  the  restriction  contem-
 plated  under  section  7  did  not  com-
 mence_  It  may  also  be  mentromed  that
 even  after  the  publication  of  the  dec-
 laration  in  the  Gazette,  the  Collector
 of  Gurgaon  wag  informed  that  the
 question  of  issuing  a  Notification  was
 under  consideration  {t  is  relevant  to
 note  that  all  this  happened  much  be-
 fore  M/e.  Maruti  Lid.  was  even  agn-
 ceived  of,  The  letter  of  antent  was
 issueg  on  30th  September,  1970,  ॥€
 1-12  years  after  ali  this  happened
 Maruti  Motor  Limited  was  incorpo-
 rated  op  4th  June,  ATI

 Mareover,  the  Schedules  appended
 te  the  declaration  published  in  the
 Gazetie  we  vague  and  dp  not  identify
 etther  the  land  which  was  to  be  sub-
 jected  to  restractiong  pr  the  oufer
 rapet  of  the  defence  work  to  which
 these  restrictions  related  ह
 tion  thug  is  that  apart  trom  the  fact
 that  the  declaration  did  nat,

 bogie the  lands  in  question,  it  was  not
 pr  ted  In  with  the
 provisions  of  law,  As  such,  if  remain-
 ed  inoperative  There  coulg  thus  be
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 no  question  of  its  infringement.  With
 a  view  to  taking  suitable  action,  the
 Ministry  of  Defence  is  looking  into
 the  question  as  to  how  this  declara-
 tion  was  not  properly  promulgated.

 In  actual  practice  also  there  have
 been  violations  within  the  restricted
 zone  after  the  issue  of  the  962  dec-
 laration.  Some  constructions  ‘were
 there  even  before  1962.  ‘Till  May
 i969,  there  were  52l  constructions  and
 a  number  of  wells  and  Tube-wells  in-
 side  the  restricted  zone.  When  the
 area  was  under  the  occupation  of  the
 Army,  permission  was  also  granted  to
 certain  constructions  within  this  zone.
 Several  constructions  have  come  up
 in  this  area  since  the  declaration  noti-
 fied  in  the  Gazette  on  llth  January,
 1969.

 It  will,  therefore,  be  appreciated
 that  no  legally  enforceable  restrictions
 existed  in  this  area  after  the  Army
 Ammunition  Depot  had  been  closed
 down  in  1966.  It  is  on  the  basis  of
 the  above  facts  and  the  information
 furnished  by  me  to  the  Minister  of
 Industrial  Development,  he  stated  in
 the  House  that  there  was  no  infringe-
 ment  of  any  rrohibition  as  far  as  the
 defence  works  were  concerned.  My
 statement  too  should  also  be  read  in
 this  context.

 The  letter  dated  llth  March,  497
 of  the  Officer  Commanding,  Air  Force
 Unit,  now  produced  by  Shri  Shyam
 Nandan  Misra  does  not  pertain  to  the
 declaration  of  i--969.  It  refers  to
 the  restrictions  imposed  under  the
 Indian  Works  of  Defence  Act  903  on
 the  utilisation  of  land  by  agencies
 other  than  Air  Force  and  also  the
 general  question  of  land  acquisition  by
 the  Government  of  Haryana  with  re-
 ference  to  Defence  Ministry’s  letter  of
 13-8-1956.  As  regards  the  restric-
 tions  imposed  under  the  Indian  Works
 of  Defence  Act,  I  have  already  ex-
 plained  at  length  earlier.  I  would  like
 to  repeat  that  there  was  no  operative
 declaration  under  the  Act  of  1803  in
 respect  of  this  area.  The  circular  let-
 ter  of  the  Ministry  of  Defence  dated
 18-8-1956  was  in  connection  with  cer-
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 tain  suggestions  made  to  the  Govern-
 ments  of  Hyderabad,  Madhya  Pra-
 desh,  Orissa,  Travancore  &  Cochin
 and  PEPSU,  about  constructions  of
 buildings  and  other  structures  in  the
 vicinity  of  air  force  installations.  The
 letter  indicated  that  some  legislation
 was  contemplated  on  those  lines.
 However,  such  legislation  has  not
 come  up.  The  Defence  Ministry’s  let-
 ter  also  provided  for  mutual  consul-
 tations  between  the  Central  and  State
 Governments  whenever  necessary  to:
 settle  such  matters.  Accordingly,  the
 matter  has  been  under  examination
 in  consultation  with  the  Government
 of  Haryana  with  reference  to  the  facts
 on  ground.

 In  view  of  this,  there  was  no  incon-.
 sistency  or  contradiction  in  my  state-
 ment  or  in  the  statement  of  the  Min-
 ister  of  Industria]  Development  and
 there  was  also  no  attempt  at  suppres-
 sio  veri  and  suggestio  falsi  as  now
 alleged.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Sir,  may  I  submit....

 MR.  SPEAKER:  If  you  have  any
 objection,  please  send  it  to  me.  I  will
 examine  it.

 SHRI  SHYAMNANDAN  MISHRA:
 Just  now  the  hon.  Minister  has  made
 a  statement.  I  have  a  right  to  con-.
 tradict  whatever  he  has  said  in  his
 statement  for  the  consideration  of  the.
 House.  I  would  like  the  House  ६०
 judge  it.  Privilege  is  a  matter  of  con-.
 cern  for  the  entire  House.  In  fact,
 what  happens  in  the  House  of  Com-.
 mons  is  that  when  the  hon.  Speaker  ig
 pleased  to  consider  that  there  is  a
 prima  facie  case,  it  is  the  Leader  of
 the  House  who  comes  forward  with  a
 motion  of  privilege,  because  the  ques-
 tion  of  privilege,  is  a  matter  of  concern
 for  the  entire  House.  +  would  like
 to  make  a  comprehensive  statement  on
 what  the  Minister  has  just  now  glibly
 stated.

 SHRI  H.  N.  MUKERJEE  (Calcutta
 —North-East):  Before  he  makes  that.
 comprehensive  statement,  may  I  point
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 {Shri  H.  N.  Mukerjee]
 out  very  humbly  that  this  is  not  a
 matter  between  my  friend,  Shri
 Mishra,  and  the  Government?  This  is
 a  matter  where  Shri  Mishra,  as  a  res-
 ponsible  Member  of  Parliament,  has
 brought  to  our  notice  certain  corres-
 pondence  from  the  air  force  authori-
 ties  which  seems  to  contradict  what
 was  stated  by  the  Ministers  on  the
 other  side.  We  are  concerned  not
 only  because  of  the  fact  that  appar-
 ently  the  Minister  did  say  something
 which  was  misleading  the  House—let
 it  remain  there  for  the  time  being—
 but  the  House  is  also  in  possession  of
 material  which  has  got  to  be  shifted
 by  an  appropriate  authority,  material
 which  suggests  that  even  objections
 Made  on  the  ground  of  the  defence
 and  security  of  the  country  are  hush-
 ed  up  and  circumvented  by  methods

 (Interruptions)  I  cannot  pronounce
 ‘on  the  rights  of  the  matter,  but  what
 hag  come  before  the  House  is  serious
 enough.  You  in  your  discretion  and
 authority  may  immediately  refer  the
 matter  to  the  Committee  of  Privile-
 ges  or,  if  you  do  not  feel  like  doing
 80,  you  may  ask  the  House  to  make
 up  its  mind  in  regard  to  the  reference
 of  this  matter  to  the  Committee.  We
 have  already  had  a  rigmarole  on  a
 subject  which  perturbs  everybody.

 SHRI  PILOO  MODY  (Godhra):  Sir,
 dig  you  understand  the  statement?
 Anybody  who  has  listened  to  the
 statement  cannot  come  to  a  conclusion
 whether  he  was  right  or  wrong  in  the
 matter.  Surely,  this  requires  further
 investigation.  Are  you  going  to  do  it?
 Or,  the  House  in  session  is  going  to
 do  it?  Of,  let  it  be  legitimately  sent
 to  the  Privileges  Committee  to  make
 the  necessary  enquiries,

 We  cannot  just  accept  the  Minister's
 statement  per  se  without  even  under
 standing  it,  whether  it  is  right  and
 correct,

 SHRI  JYOTIRMOY  BOSU:  (Dia-
 mond  Harbour):  On  a  point  of  order,
 ‘Sir.  I  am  reading  out  from  the  de-
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 bate  of  that  day  where  Mr.  Subrama-
 niam  says:

 “IT  am  saying  it  on  his  behalf.  My
 saying  it  ३8  much  more  responsible
 than  even  his  saying  it.”

 Before  we  proceed..  .(Interruptions  )

 SOME  HON.  MEMBERS:  What  is
 the  point  of  order?  (Interruptions)

 SHRI  JYOTIRMOY  8080:  I  main-
 tain  that  the  962  order  is  still  in
 force.  Whatever  they  have  done  is
 to  jeopardise  the  security  of  the
 country.  (Interruptions).

 SHRI  SHYAMNANDAN  MISHRA:
 One  further  submission  that  I  want
 to  make  38  that  the  buck  cannot  be
 so  easily  passed  on  by  the  Minister
 of  Industrial  Development  to  the  Min-
 ister  of  State  for  Defence  Production
 There  are  two  important  elements  in
 the  assertion  made  by  the  Minuster  of
 Industrial  Development  One  igs  that
 he  consulted  the  Minister  of  Defence
 If  the  House  is  pleased  to  give  him
 the  benefit  of  doubt,  that  the  Minister
 of  Défence  in  this  context  meant  the
 Minister  of  State  for  Defence  Pro-
 duction,  that  38  another  matter  But,
 if  it  38  not,  then  the  Minister  of  Def-
 ence  also  will  have  to  stand  some
 eross-examination  at  our  hands.  (In-
 terruptions)

 Secondly,  I  would  hke  to  say  that
 the  Minister  of  Industrial  Develop-
 ment  in  the  first  flush  of  vanity,  of
 being  a  member  of  the  Cabinet  said,
 ‘What  I  say  is  more  responsible  than
 what  the  Minister  of  State  for  Defence
 Production  has  said  or  could  say,”
 meaning  thereby  that  as  &  member  of
 the  Cabinet,  his  assertion  was  to  be
 taken  more  seriously  than  a  junio:
 Minister's  assertion,  meaning  thereby
 also,  at  the  same  time,  that  he  being
 a  member  of  the  Cabinet  was  quite
 aware  of  the  collective  responsibility,
 and  the  collective  responsibility  in  this
 matter  had  been  effectively  brought
 about  by  consultations  with  ofher
 Ministers.
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 These  are  three  elements  in  this  ma-
 tter  which  bring  the  Minister  of  In-
 dustrial  Development  as  actively  in
 the  vortex  of  controversy  as  the
 Minister  of  Defence.  Therefore,  the
 statement  which  he  has  made  and
 which  you  were  pleased  to  pass  on  to
 me  is  not  enough.  He  has  also  to
 make  a  fuller  statement  in  order  to
 exculpate  himself  from  the  responsi-
 bility  which  we  cast  on  him.

 MR,  SPEAKER:  He  has  already  said
 that  he  sticks  to  what  he  had  said.
 (Interruptions).

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  If  you  read  my  statement,
 when  I  made  a  reference  to  the  Def-
 ence  Minister,  certainly,  I  did  not  re-
 fer  to  Shri  Jagj:van  Ram.  I  was  re-
 ferring  to  Shri  Shukla  Ji.  Certainly,
 I  did  not  refer  to  my  senior  colleague
 whom  I  have  asked  to  be  present  here.
 I  made  a  reference  to  the  Minister  of
 Defence  Production.  It  was  under-
 stood  by  the  Members  in  that  light
 because  everybody  asked  him  to  say
 it.  I  had  consulted  him  and  said,  “I
 have  got  information  from  you.  Why
 do  you  also  want  to  say  it?”  It  is
 only  in  that  light  I  mentioned.

 It  is  not  as  if  I  want  to  get  away
 from  the  controversy.  If  there  is  any
 controversy,  I  am  in  it  because  I  have
 participated  in  the  debate.  That  is
 quite  different.  But  the  fact  should  be
 clear  as  to  what  I  stated.  I  stated
 that  I  had  asked  the  Defence  Minister.
 when  I  said  Defence  Minister,  it  was
 Defence  Production  Minister.  He  was
 here  and  I  consulted  him  and,  on  that
 basis,  I  made  the  statement.

 i3  hes,

 SHRI  SHYAMNANDAN  MISHRA:
 After  this  clarification  by  him,  an-
 other  point  arises.  The  Minister  of
 Defence  Production  is  not  the  Minis-
 ter  concerned  directly  with  this  res-
 Ponsibility.  Therefore,  he  consulted  a
 wrong  person.  (Interruptions)  He
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 will  have  to  clarify  this.  He  consult-
 ed  a  wrong  person—whose  responsibi-
 lity  is  not  there,  Ag  Muinistei  of  the
 Cabine;  rank.......

 प्रत्यक्ष  भमहीदय  :  वह  कह  दे  कि
 जगजीवन  राम  जी  हैं  तो  क्या  कोई  और
 बात  कहेंगे  ?

 शी  इयपनसदन  मिथ  शौर  कहेंगे
 प्रभी  तक  उनकी  काशेन्स  बाकी  हैं।  इस
 कैबिनेट  में  अगर  किसी  की  कांशेन्स  बाकी
 है  तो  केवल  जगजीवन राम  जी  की  ही
 बाकी है  ।  इसलिए  झाप इस इस  बात को  तो
 रहने  ही  दीजिए  ।

 Where  the  matter  relates  to  no  less  a
 thing  than  the  security  of  India,  where
 the  installations  at  Palam,  if  at  ail,
 after  the  962  war  and  then  the  two
 subsequent  wars,  have  been  further
 strengthened,  the  conscience  of  Shri
 Jagjivan  Ram  will  certainly  assert
 that  these  regulations  have  to  be  en-
 forced  strictly.  Let  the  Defence  Min-
 ister  say.

 MR.  SPEAKER:  He  has
 said  it.

 already

 SHRI  SHYAMNANDAN  MISHRA:
 Let  me  make  a  statement  for  the  con-
 sideration  of  the  House.  I  will  reply
 point  by  point  to  the  statement  made
 by  the  Minister,  and  let  the  House
 judge....

 MR  SPEAKER:  There  is  no  debate.

 SHRI  SHYAMNANDAN  MISHRA:
 I  will  prove....

 SHRI  ATAL  BIHAR]  VAJPAYEE
 (Gwahor):  We  would  like  to  go
 through  the  statement  made  by  the
 Minister.

 SHRI  SHYAMNANDAN  MISHRA:
 You  can  go  through  my  statement  al-
 so.

 SHRI  INDRAJIT  GUPTA  (Alipore):
 The  House  should  be  given  time.
 We  must  have  a  little  time  to  consi-
 der  the  statement.  8
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 MR.  SPBEAWHN:  I  do  not  deny  the
 right  of  the  Houst.  We  bavé  been
 damg  xt  7  the  past,  and  we  do  it
 now.  But  I  must  knew  on  what  mat-
 terg  he  78  not  satisfied.  Mx.  Shymnh-
 nandan  Mishra,  you  give  those  points
 to  mé  and  I  will  examine  them.  And,
 if  need  be,  I  will  put  it  to  the  House.

 SHRI  PILOO  MODY:  I  would  hke
 to  know  whether  you  are  going  to  be
 the  judae  in  the  niatter.  If  you  are,
 I  woud  nke  to  move  a  motion  that
 the  Privileges  Committee  be  dissolved
 and  the  powers  fe  entrusted  to  the
 Speaker.

 MR  SPEAKER:  Unless  I  am  ‘satis-
 fied  about  it,  why  should  I  give  any
 ruling  over  it.  On  the  one  hand,  you
 are  taking  it  m  the  House;  you  are
 stattng  8  discusmen  on  it.  On  the
 other  hand,  you  ane  askuig  for  x  with-

 ‘out  my  holding  it  in  ofder.  I  cannot
 aliow  it.

 matter.  Fhig  matter’  cam  be  disposed
 of  only  by  the  House  or  by  a  ह...
 mittee  of  the  House.  At  this  stage  you
 tannot  go  inte  ths  proceefings  and
 veto  it  one  way  or  the  other  Bedwuse
 already  you  have  permitted  a  discus-
 sion  aad  the  whole  world  would  know
 about  settdin  things,

 MR.  SPEAKER:  I  do  not  deny  that
 the  House  is  seized  of  this  matter.  I
 agree  to  it,  but  we  must  know  whet  I
 should  put.  At  least,  I  have  the  right
 te  put  before  the  House  that  the
 House  has  a  right  to  give  its  decision
 on  thet  remtters.  I  mtat  know.

 SHRI  SAMAR  GUHA  (Contai):  On
 2  point  of  order,  Sir.

 Jadt  now  the  hor.  Minister  has
 nitide  a  long!  stitement  in  the  House
 and  you  have  also  admitted  that  the
 whole  House  is  seized  of  the  matter—
 the  matier  of

 Bagg  ods
 that  hag  been

 raised  Hy  my  hen.  Mir,  Wilshra.
 Now.  as  has  been.  pointed  out,  I  want
 to  know  as  to:  what  would  he  the  ह...
 cedure,  whather  the  explanation  given
 by  the  hon,  Minister  will  satisfy  the
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 House  or  not.  We  cannot  have  it
 might  now  beosuse  he  has  hureiedly
 read  out  e  long  statement.  That
 needs  aorutiny  by  tine  members.

 SWRI  PILOO  MODY:  It  took  three
 days  to  draft  it.

 SHRI  SAMAR  GUHA:  We  do  not
 understand  the  position.  Therefore,  I
 maké  a  submission  that  if  you  want
 to  dispose  of  the  matter  whuch  the
 House  38  seized  of,  then  certainly,  you
 should  give  some  time  to  the  Mem-
 bers  to  go  through  it  and  without  a
 proper  discussion  in  thé  House,  it  3s

 ih
 possible  that  you  could  dispose  of

 MR.  SPEAKEB.  I  have  no  obyection
 Let  the  House  deaide  it  (Interrup-
 trons).  If  the  House  decides  it,  it  wil)
 be  put  to  the  House.  You  can  have
 8  discussion  now.

 SHRT  SHYAMNANDAN  MISHRA:
 No,  no  We  cannot  do  it.

 चके  अटल  विहारों  बाश पंथी  प्रत्यक्ष
 जी  मेरा  निवेदन  यंह  है  कि  झ्रापने  मिश्रा
 जी को  एक  मामला  उठाने की  इजाजत  दी
 फिर  झपने  मंत्री  महोदय  की  कहा कि  वे
 वक्तव्य  दे।  मती  महोदय  का  वक्तव्य
 भी  अप  गमा ॥  ब  सदन  को  उसे  पढने
 और  उस  पर  जीतकर  किसे  का  मौका  मिलना

 चाहिएं  1  ह...  औ  अपनी  बकतम्य  दें
 सकते  हैं  पैर  कप  उसको  भी  सकरुलेट कर
 दीजिए  ।  फिर  &........ औ  खोदने में  आना

 चाहिए  जिस  पर  चर्चा  हो  सकती  है  ।

 MR.  SPEAKER:  I  agree  to  it.

 Now  we  pass  on  to  the  next  item
 (Interruptions)  Mishraji,  if  vou  want

 to  speak  again,  theré  is  no  we  Speak-
 fig  now,  You  just  sevid  it  to  nie.

 SARIS,  है.  BANERIER  (Kanpur)
 Gniy  half  ns  mihpte.
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 MR.  SPEAKER:  If  it  is  the  pleasure
 of  the  Hotsd  that  it  should  be  ptt  to
 the  House,  I  wilt  put  it  to  the  House..
 (Interruptions)  and  it  will  be  decided

 by  the  House.  I  will  fix  time  for  it.

 Mr.  Mishra,  you  can  speak  at  that
 time.

 SHRI  FRANK  ANTHONY  (Nomi-
 aated—Anglo-Indian):  I  am  rising  on
 a  point  of  order....  (Interruptions)

 MR.  SPEAKER:  All  right,  I  will
 give  you  time.  You  better  study  it,

 SHRI  FRANK  ANTHONY:  I  have
 just  studied  it.  But,  with  great  res-
 pect,  you  are  putting  a  long-winded
 statement  like  this  to  the  House.
 There  ate  at  least  two  palpably  ¢on-
 tradictory  legal  stateménts...  (In-
 terruptions)  which  place  ai  grave
 doubt  on  the  legality  of  what  has  been
 dotte.  ‘You  carmot  just  put  it  to  the
 Houes....  (Interruptions)  How  can
 you  put  it  to  the  House?....  (Inter-
 rupttons),

 MR.  SPEAKER:  I  cannet  listen  to
 everybody.  I  can  listen  to  only  one
 Memiter  at  a  time.  Let  me  listen  to
 Mr.  Frank  Anthony.

 SHRI
 eh

 NK  ANTHONY:  In  the
 statement,  Mr.  Speaker,  as  I  read  it,—
 there  is  the  acceptance  of  the  posi-
 tion...

 MR.  SPEAKER:  There  is  no  ques-
 tort  of  any  Aidcussion  just  now.  If  you
 want  to  disetied,  you  can  discuss  it  in
 a  regular  manner.

 SHRI  PILOO  MODY:  We  have  to
 study,

 SHRI  INDRAJIT  GUPTA:  This
 statement,  I  am  told,  was  made  avail-
 able  to  Mr.  Mishra.  I  would  humbly
 submit  this.  If  Mr.  Mishra—only  Mr.
 Mishra—who  has  had  the  advantage
 Of  studying  this  statement  before-
 hand,  has  any  submission  to  make  on
 the  statement,  let  him  do  ”.  We  also
 must  have  some  time  to  study  the
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 statement  and  ponder  over  it  before
 we  can  have  a  discussion.

 (Interruptions)
 MR.  SPEAKER:  I  would  request  all

 of  you  to  sit  down.

 AN  HON.  MEMBER:  There  is  a
 point  of  order,

 MR.  SPEAKER:  Let  me  hear  the
 point  of  order.

 श्री  शंकर  दयाल  सिंह  (  चतरा  )  :
 मान्यवर  मेरा  व्यवस्था  का  प्रश्न  है।
 सदन  की  मर्यादा  आप  से  चलती  है  और
 सदन  का  काम  र्ल्स  और  रेगूलेशन्स  से
 चलता  है  ।  दो  माननीय  सदस्यों  सर्व
 श्री  एस0  एन०  मिश्रा  और  श्री  ज्योतिर्मय बसु
 ने  एक  प्रश्न  उठाया  थी ।  राज  उस
 पर  स्त्री  महोदय  ने  वक्तव्य  दिया  वक्तव्य
 के  बाद  कोई  इस  बात  की  आवश्यकता

 नही  है  कि  उस  पर  बहस  हों  क्‍यों  कि  जो

 कुछ  भी  हूँ  बवतब्य  में  कहा  गया  है  वह
 सदन  के  सामने  हैं  कौर  जो  कुछ  उन्होने
 कहा था  बहु  भी  पाप  के  सामने  हैं।  अरब
 ज्यादा  बहस  की  कोई  आवश्यकता  नही  है  1
 आप  सारे  मामले  को  देख  ले  और  फैसला
 करें  ।

 अध्यक्ष  महिला:  मैंने  मिश्रा जी  को
 कहा  है  कि  जो  कुछ  इस  के  बारे  मे  आप  को

 कहना  हैया  तो  मुझे  लिख  कर  भेज  दीजिए,
 या  अभी  कह  दीजिए  ।  और  उस  के  बाद
 जो  बाकी  बात  करनी  है  बह  मै  करूंगा,
 शौर  इस  को  पढ़ने  का  समय  दूंगा  उस  के
 बाद  तय  करूंगा  |

 श्री  शंकर  दयाल  सिह  भाप  ने  कहा
 किं  मिश्रा  जी  अपनी  बात  कह  दें।  शाप
 उनसे  लिखित  ले  ले  उस  के  बाद  उस  को  आप

 देख  ले।  क्योकि  कभी  प्रखर  मिश्रा  जी

 अपनी  बात  कहने  को  उठेंगे,  तो  फिर  ज्योतिर्मय

 बसु  जी  भी  जुट  जायेगे,  और  फिर  कही

 गडबड  होगी  i
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 MR,  SPEAKER:  I  will  listen  to  only
 his  objection  on  ‘he  statement  of  Shri
 Shukla.  I  am  not  allowing  any  other
 Member.  There  is  no  point  of  order.

 SHRI  A.  P.  SHARMA  (Buxar):  You
 have  said  that  Mi.  Mishra  should  send
 a  statement  to  you  or  that  Mr,  Mishra
 only  can  speak.  You  have  suggested
 two  alternatives.  Ether  it  should  be
 in  writing..

 अध्यक्ष  महोदय  :  बाप  बैठिये  ।
 अभी  इस  को  मत  पढ़िये,  मुझे  सुनने  दीजिए  ।

 थी  go  पी०  र्ा ..  सुनन ेके  बाद
 इन  को  कहने  का  कोई  हक  नहीं  होना

 चाहिए  ।

 MR.  SPBAKER:  I  will  examine  it
 Now,  Shri  Mishra.

 SHRI  SHYAMNANDAN  MISHRA:
 Mr  Speaker,  Sir,  let  me  make  it  quite
 clear  to  the  House  that  I  am  raising
 this  matter  in  no  spirit  of  sensation-
 seeking  or  scandal-mongering  al-
 though  there  might  be  plenty  of  ecan-
 dals  about  it.  I  will  try  to  raise  it
 purely  on  a  technical  level  and  purely
 as  @  matter  of  privilege.  In  spite  of
 great  provocations  to  the  contrary—
 and  the  hon.  Minister  has  given  me
 sufficient  provocation  by  saying  that
 it  was  done  much  before  the  Maruthi
 Limited  was  conceived,—I  am  not
 bringing  Maruthi  Limited;  I  did  not
 bring  that  earlier  too.

 It  ig  because,  Mr.  Speaker,  I  want
 this  matter  to  be  discussed  very  ob-
 jectively  and  dispassionately  as  a  mat-
 ter  of  privilege,

 Also,  Mr.  Speaker,  I  do  not  want
 to  go  into  the  many  political  contro-
 versies  or  issues  of  public  morality
 that  might  be  surrounding  this  issue.

 Sir,  I  say  this,  because,  I  am  con-
 scious  of  the  fact  that  privilege  or
 contempt  is  a  juridical  concept.  I
 propose  to  deal  with  it  as  one  would
 deal  with  a  matter  of  law,  and  I
 would  seek  the  indulgence  of  the

 4

 MARCE  ,  973  Statements  by  Ministers  220:

 House  in  establishing  that  there  is  the
 question  of  privilege  or  contempt  in-
 volved  in  this  matter.

 My  submission  is  that  the  two  Min-
 isters  made  false  statements,  know-
 ing  them  to  be  false  and  believing
 them  not  to  be  true,  with  the  inten-
 tion  to  mislead  the  House.  The  in-
 gredients  of  privilege  or  the  concept
 of  privilege  in  this  case  is  that  there
 was  absolute  clarity  on  both  sides.
 The  questions  were  absolutely  clear
 and  the  answers  were  also  equally
 clear.  There  was  specifity  about  it,
 and  there  was  definiteness  about  :t,
 and  there  was  no  vagueness  in  any
 way.

 At  that  precise  moment,  the  letter
 of  the  commanding  officer  was  in  ex-
 istence.  This  is  a  material  fact.  May
 I  submit  for  the  consideration  of  the
 House  that  this  letter  hag  not  been
 denied  by  the  two  Ministers?  So  this
 letter  was  in  existence  at  that  point
 of  time.  The  Ministers  have  not  de-
 nied  either  the  existence  or  the  know-
 ledge  of  this  letter.

 Now,  may  I  ask  you  whether  any
 Minister  can  take  a  stand  ‘I  do  not
 know  what  the  subordinates  had
 done.’  May  I  remind  the  House  in
 this  connection  of  what  Mr.  Ivor  Jen-
 nings  had  said  in  Cabinet  Government
 (Third  Edition)  at  page  499?  He  says

 there:

 “A  Minister  cannot  hide  behind  the
 error  of  a  subordinate....”

 SHRI  N.  K.  P.  SALVE  (Betul):  We
 know  the  law  of  privileges  well....

 SHRI  SHYAMNANDAN  MISHRA:
 He  may  be  an  all-knowing  person.

 Then,  Mr.  Ivor  Jennings  says:

 “within  a  department.,.”.

 MR.  SPEAKER:  Let  the  hon.  Mem-
 ber  be  brief.

 जरा  जल्दी  कीजिए
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 BHRI  SHYAMNANDAN  MISHRA:

 जल्दीबाजी  से  तो  अहुत  गलती  हो  जायगी,

 हुजूर  ।

 How  can  I  do  jaldeebaji  in  this
 matter?  This  is  such  a  serlous  matter
 that  I  would  like  to  deal  with  it  in
 all  solemnity.

 SHRI  PILOO  MODY:  You  did  not
 say  ‘jaldee,  jaldee’  to  Shri  Yeshwantrao
 Chavan  yesterday  when  he  was  read-
 ing  out  the  budget  speech.

 MR.  SPEAKER;  Let  the  hon,  Mem-
 ber  please  mention  only  the  points
 why  he  does  not  agree  with  the  hon.
 Minister.

 SHRI  SHYAMNANDAN  MISHRA:
 TI  have  also  to  adduce  the  reasons  why
 I  am  not  agreeing  with  him.

 Mr.  Ivor  Jennings  further  says:

 “Within  a  department,  there  must
 be  a  substantial  delegation  of  power,
 but  the  most  essential  characteristic
 of  the  civil]  service  is  the  responsi~-
 bility  of  the  Minister  for  every  act
 done  in  his  Department.”.

 I  would  quote  Lord  Morrison  again.
 Be  says  that  the  proper  answer  of  the
 Minister  (Interruptions)  Let  my  hon.
 friends  please  hear  me.  If  they  go
 on  interrupting  luke  this,  I  shall  put
 everything  on  record.  It  will  go  on
 for  days,  because  there  scems  to  be  a
 determined  attempt...  (Interruptions).

 SHRI  च,  K.  P.  SALVE:  Just  a
 minute.  It  is  an  important  and
 delicate  matter.  It  is  important  for  the
 House  that  we  have  to  maintain  a
 certain  dignity  of  the  House.  We  ex-
 pect  Shyam  Babu....

 SHRI  SHYAMNANDAN  MISHRA:
 T  am  not  yielding.

 SHRI  N.  हू,  ्,  SALVE’  At  least  he
 should  start  by  establishing  a  prima
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 facig  case  that  there  has  been  a  wilful
 default  on  his  part,  an  endeavour  on
 his  part,  to  mislead  the  House.

 SHRI  SHYAMNANDAN  MISHRA: I  am  establishing  it,

 SHRI  N.  K.  P.  SALVE:  We  know  all
 these  laws  from  England.  Prima  facie, 70  appears  from  the  statement  that
 there  is  no  case  for  a  breach  of  pri- vilege  of  this  House.  First  a  prima facie  case  has  to  be  establisheq  that
 there  was  wilful  default  on  his  part  in
 misleading  the  House,

 SHRl  SHYAMNANDAN  MISHRA:
 I  will  read  out  my  statement.

 The  ploper  answer  tor  the  Minister
 is  ३0  accept  the  responsibility  and  the
 prope:  duty  of  Parhament  is  to  demand
 the  head  uf  the  Mimister  and  not  any
 other  oficial.

 SHRI  PILOO  MODY;  The  heads  of
 both  the  Ministers.

 SHRI  SHYAMNANDAN  MISHRA:
 Objection  was  taken  by  the  Com-
 manding  Officer,  whose  letter  I  pro-
 duced  in  this  House.  He  was  the  com-
 pitent  authority  authorised  to  take
 action  under  the  law  and  not  a  busy-
 body.  If  you  go  to  the  Act  of  1903,
 you  will  find  that  this  officer,  the
 Commanding  Officer,  is  competent  to
 take  action  under  the  Act.  The
 Mimster  does  not  deny  the  knowledge
 of  his  letter,  nor  does  he  question  the
 validity  and  propriety  of  the  objec-
 tion.  (Interruptions).

 SHRI  DINESH  CHANDRA  GOS-
 WAMI  (Gauhati):  On  a  point  of  order.

 MR.  SPEAKER:  May  I  request  you
 to  resume  your  seat?  I  have  request~
 ed  him  to  finish  his  observations  and
 be  very  brief  (Interruptions).

 SHRI  SHYAMNANDAN  MISHRA:
 Thig  is  none  of  their  concern.  I  cannot
 be  brought  to  the  point  of  mutilating
 the  truth,
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 SHRI  DINESH  .  CHANDRA.  GOS-
 WAMI:  ‘My  point  of  order  is  this.
 ‘There  is  a  procedure  relating  to.a  pri-
 vilege  motion.  A  member  may  raise

 2  privilege  issue  and  it  will  be  up  to
 the  Speaker  to  give  consent  to  it  or  not
 to  give  consent  to  it

 MR.  SPEAKER:  No  question  of  pri-
 vilege.  I  allowed  him  to  make  a  state-
 ment  and  the  Minister  to  clarify.  If

 the  is  not  satisfied  on  any  point,  we  will
 get.  the  information  and  decide  later.
 ‘(Interruptions  ).

 SHRI  R.  S.  PANDEY  (Rajnandgaon):
 ‘It  is  up  to  you  to  have  given  an  oppor-
 tunity  to  Shri  Mishra.  First  of  all,

 ‘you  discussed  it  in  your  chamber  with
 him.  Then  you  permitted  him  the

 ‘other  day  to  say  something  with  regard
 ‘to  a  question  of  privilege.  He  made  a
 ‘statzoment.  Later  on,  you  gave  an  op-
 portunity  to  Shrj  Shukla  to  clarify.
 Now  it  is  up  to  you  to  decide  whether
 this  is  to  be  faken  up.  I  do  not  want

 ‘to  challenge  your  ruling....

 MR,  SPEAKER:  The  Minister  has
 ‘made  a  written  statement.  I  have
 ‘asked  him  to  let.me  know  on  what
 points  he  is  not  satisfied  so  that  I  may
 get  further  information  and  decide.
 (interruptions)

 SHRI  R.  S..  PANDEY:  I  do  not  want
 ‘to  challenge  your  ruling.  You  are  the
 competent  authority...

 MR.  SPEAKER:  I.  am  sorry.  Will
 ‘you  please  let  me  proceed  with  the
 ‘Dusiness?

 aft  अटल  बिहारी
 ow

 are
 कांग्रेस  मेम्बर  यहाँ  चर्चा  नहीं  चाहते,  तो
 सारे.  मामले  को  प्रीतिभोज  कमेटी  को  भेजो

 जा  सकता  हैं  और  वहां  चर्चा  हों  सकती
 "है  व

 RIOR.  ss.  PANDEY:  Let  it  be

 a  decided  ‘by  the  ‘Speaker!
 eee.

 Let  him  send.“
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 MR.  SPEAKER:  ‘They:  donot:  know
 ‘what  isthe  issue:  . They  are  interrupt-
 ing  like  this

 SHRI  SHYAMNANDAN  MISHRA:
 My  submission  was  that  the  validity.
 or  the  propriety  of  this  letter  is  not
 questioned  in  any  part  of  the  note  or
 in  any  part  of  the  statement  that  the
 hon.  Minister  has  just  now  made.  So,
 the  question  of  deliberate  concealment
 of  this  letter  is.there,  because  at  the
 time  when  there  was.  objection,  there
 was  a  denial  of  it.  The  Minister  does
 not  question  the  validity  or  even  the
 properiety  of  the  objection,  and  there-
 fore,  it  is  wrong  to  say.  that  there  was
 no  objection  in  existence.

 MR.  SPEAKER:  Kindly  wind  up.

 SHRI  SHYAMNANDAN  MISHRA:
 Yes,  Sir.  How  the  wilfulness,  the
 deliberateness  is  established  is....

 MR.  SPEAKER:  Kindly  tell  me,
 number  by  number,  the  issue.

 SHRI  SHYAMNANDAN  MISHRA:  I
 am  coming  to  it,  Sir.  Mr.  Shukla  can-
 not  even  take  the  plea  that  he  was
 taken  by  surprise.on  that  occasion
 because  had  I  not  submitted  to  you
 that  letter  written  by  me  as  late  as
 22nd  November,  asking  specifically
 these  questions,—may  I  read  it  for  the
 benefit  of  this  House—(Interruptions)
 Why  don’t  you  allow  me  to  go  through
 it  fully?  This  is  not  the  way,  Sir.  Now.
 let  the  House  know  that  this  .  isthe
 letter  dated  22nd  November,  one:month
 before  the  debate  on.  the  small  car
 (that  is,  the  Maruti  Limited)  took
 place.  My  letter  says:

 “My  dear  Shuklaji

 T-would  like  to  know:  at  the  earliest
 Sf  ghere  -are:  certain  rulesprohibiting
 any  construction.  within:  a  particular

 a  distance  from’  @  defence  installation
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 told  that  a  Gazette  of  India  notifica-
 tion  No~-so  and  so—specifically
 relates  to  this  matter  I  would  ap-
 preciate  if  you  will  kindly  furnish
 Me  with  a  copy  of  this  gazette  or  of
 any  other  relevant  notification  and
 algo  if  the  rules  in  this  regard  are
 strictly  enforced,  have  prosecutions
 been  invanably  launched  against  the
 violat  ons  or  the  matter  taken  up  in
 any  other  manner  If  the  instances
 of  the  violations  are  not  many  all  of
 them  may  please  be  mentioned’

 I  had  asked  for  specific,  definite  in-
 formation  as  far  back  as  the  22nd
 November  one  month  before  the  dis-
 cussion  took  place  in  this  hon  House

 I  ask  you  Mr  Speaker  as  the  guar-
 dian  of  our  rights  is  if  nut  the  right
 almost  a  privilege  of  a  Member,  to
 seek  information  from  an  hon  Munis-
 ter?  The  Minister  here  also  on  this
 point,  has  committed  a  breach  of  pri-
 vilege  which  appertains  to  the  Members
 ot  the  House  Until  this  moment-—I
 repeat  70  a  dozen  times  and  jet  the
 House  take  note  of  this—up  to  this
 moment,  my  letter  remains  unanswered

 Here,  I  wanted  to  say  this  One  may
 take  the  plea  that  there  were  many
 Pieces  of  information  which  had  to  be
 collected  But  I  asked  for  the  gazette
 notification  What  was  fishy  about  the
 Gazette  notification  which  he  could  not
 supply  me?  (Interruptions)  I  had  also

 hadi
 was  not  able  to  get  hold  of

 MR  SPEAKER  Please  wind  up  I
 have  Hstened  to  you

 SHRI  SHYAMNANDAN  MISHRA
 Tam  clomng  A  point  I  wanted  to
 make;  and  it  is  this  Emboldened  by
 the  avoidance  to  supply  the  informa-
 tion,  ang  conscious  that  the  lack  of

 may  disahle  me  from

 Be  mee
 him,  what  had  he  to  say?
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 I  gm  now  coming  to  the  legal  points
 with  regard  to  the  notification  With
 your  permission,  I  will  just  read  out,—
 because  they  relate  to  the  legal  points
 m  a  few  minutes

 MR  SPFAKER  Do  not  make  it  a
 regular  debate

 SHRI  SHYAMNANDAN  MISHRA
 No  Sir,  it  will  be  over  withm  a  few
 minutcs  According  to  the  Minister  of
 Stute  for  Defence,  there  was  notifica~
 tion  No  350  datcd  5-12-1962  specifying
 a  limit  of  000  yards  from  the  crust
 ot  the  outer  parapet  cf  the  ammunition
 dcpot  Gurgaon  and  it  was  a  restrict-
 ed  Zonc  Now  he  says  that  the  depot
 wis  closed  down  in  966  and  those
 premises  were  taken  over  by  the  Air
 Force  (Interruptions)  Please  bear  in
 mund  if  was  not  taken  over  by  S  N
 Mithra  a  private  person  nor  by  the
 Commerce  Department  unrelated  to
 Defence  it  was  taken  over  by  the  Air
 Force

 The  Ministe:  savs  that  there  was
 no  legally  enforctble  restriction  after
 th  depot  had  been  closed  down  in
 966  J  must  say  how  untenable  it  ‘,
 or  shall  I  say  how  unsound  in
 logu  itis  Ty  is  the  height  of  ilo-
 gicality—that  As  what  I  am  trving  to
 establish  In  orde:  to  continue  the
 restriction  the  Mimster  says  a  fresh
 notification  was  necessary  May  I  say
 again  that  this  is  a  very  perverse
 argument

 SHRI  VIDYA  CHARAN  SHUKLA
 One  link  in  this  chain  i5  missing  78  his
 speech  a  certain  area  ६8  acres  was
 derequisitioned  and  therefore  a  new
 notification  was  necessary  some  area
 which  remained  under  the  Army  depot
 was  given  He  is  trying  to  gloss  over
 this  fact

 SHRI  SHYAMNANDAN  MISHRA
 ‘We  chall  come  to  that  later  The  Minos-
 ter  says  that  the  notification  dated  li-
 +1-1989  issued  with*the  intention  of
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 -derequisitioning  45  acres  inckiding
 258  acres  occupied.  by  the  depot
 never  came  into  operation  in  law  and
 as  such  there  could  be  no  infringe-
 ment  of  the  notification  dated  l-l-

 1969  .

 Assuming  that  the  notification  dated
 i-I-969  was  inoperative,  the  conten-
 tions  made  by  the  Defence  Production
 Minister  are  wholly  untenable  for  the
 following  reasons.  It  has  not  been
 alleged  that  the  notification  dated
 ‘15-12-1962  was  not  issued  or  published
 In  accordance  with  the  law;  there  is  no
 doubt  the  notification  issued  in  1962.
 Therefore  it  was  a  valid  and  effective
 notification.  It  has  not  been  alleged
 that  the  notification  dated  15-12-1962,

 “was  ever  cancelled  or  withdrawn  or
 modified.  Thirdly,  under  section  3(3)
 of  the  Act,  once  a  declaration  is  made
 by  a  notification  it  shall  be  a  con-
 clusive  proof.  If  you  permit  me,  I
 shall  read  the  relevant  provision  in
 the  Act.  It  would  be  a  conclusive
 proof  that  it  is  necessary  to  keep  the
 Jand  free  from  coustruction.

 MR.  SPEAKER:  On  the  one  hand
 you  say  1969.  On  the  other  hand  you
 say  1962.

 SHRI  SHYAMNANDAN  MISHRA:
 I  am  taking  my  ‘stand  on  both.  (In-
 terruptions),

 MR.  SPEAKER:  Mr.  Vajpayee  says,
 ““Don’t  go  into  the  merits”

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Let  both  the  statements  be  circulated
 to  the  members  and  let  the  House  be
 given  an  opportunity  to  discuss  it.

 SHRI  SHYAMNANDAN  MISHRA
 So,  it  is  a  conclusive  proof  that  it  is
 necessary  to  Keep  the  land  free  from
 buildings

 ‘restriction  atfaches  to  the  land;  irres
 'peetive  of.  the  object.  for  which  the

 de¢laration::  was  “initially  made—vide.  .
 section.7  of  the:  Act.  ‘Thete  te  no  pro-

 ‘Mision  in  ‘the  -Act.  for  the  -antomatic:
 o  हम  or  withdrawal.  of  the  notification

 and~"  ‘other  installations.
 ‘Therefore,  once  .a  declaration  is.  made,

 Wwhen-the  land  acquisition’  notice
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 “or  of  its  ceasing  to  have.  effect.  Once
 a  declaration  is  made,  the  only  provi-
 sion  for  the  withdrawal.  of  the  restric-
 tions  is  contained.  in  Section  38  of  the
 Act,  which  contemplates.  issuing  ap-
 propriate  orders.  by  the  Central  Gov-
 ernment.  In  the  present  case,  no  guch
 order  under  section  38  was  made.
 Perhaps  a  notification  may  be  with-
 drawn  by  another  notification.  But,
 no  such  subsequent  notification  was
 made  either.  As  once  a  declaration  is
 made,  it  is  conclusive  proof  of  the  re-
 quirement  of  the  land,  mere  closure  of
 the  Ammunition  Depot,  as  ig  being
 alleged,  in  966  would  not  and  could
 not  mean  that  the  declaration  or  the
 notification  ceased  to  have  effect.  The
 notification  remains  valid  and  effective
 until  and  unless  the  same  is  validly
 rescinded.

 In  the  present  case,  assuming  the
 Depot  was  closed,  according  to  the
 Minister’s  own  admission,  the  premises
 were  taken  over  by  the  Air  Force
 Therefore,  there  remained  a  work  of
 defence.  “Work  of  Defence”  has  not
 been  defined  in  the  Act.  Therefore,
 anything  done  or  any  work  carried  on.
 in  relation  to  defence  will  be  a  work
 of  defence.  Thus,  there  could  not  be
 any  automatic  termination  or  expira-
 tion  of  the  notification,  as  there  re-
 mained  a  work  of  defence.

 Assuming  that  the  Depot  was  closed
 down  in  1966,  but  as  the  notification
 was  neither  withdrawn  nor  cancelled,
 as  soon  as  the  Air  Force  came  on  to
 the  promises  (which  wag  bound  to-have
 its  own  installations)  or  as  soon  as  the
 Explosive  Depot  was  located  there,  as
 has  been  stated  in  the  letter  dated
 118-1971  of  the  Commanding  Officer
 the  notification  dated  15-12-1962  im-
 mediately  pecame  effective  and  opera-
 tive.  Here  you  find  ‘a  direct  contradic
 tion  between  what  the  :  Commanding
 Officer  said  and  what  the  Minister  has
 submitted  to  the  ‘House.  The”  ‘Com

 ‘ilanding  Officer  says  that  ‘the.  ‘Depot
 ‘was  in  existence.  ‘The  Ministessays

 Thus,
 was

 valid

 may  be  it  was  re-located  ‘there
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 and  effective  notification,  which  was
 and  is  still  in  full  operation.

 The  Act  does  not  provide  that  a
 notification  will  be  unenijorceable  mere-
 ly  hecause  a  particular  work  of  defence
 48  not  there.  It  can  only  be  rescinded
 in  the  manner  in  which  |  have  stated

 Then  I  come  to  the  notification  dated
 T!-3-969  I_  78  the  contention  of  the
 Defence  Minister  that  the  nctification
 alated  i]--969  was  not  effective,  nor
 enforceable,  because  the  lands  were  not
 properly  identified,  the  Schedules  ap-
 pended  to  the  notification  were  vague
 and  no  shetch  plan  was  sent  to  the
 Collector  and  the  notification  was  not
 published  in  the  mannér  prescribed  by
 law.  These  pleas  are  not  acceptable
 as  admittedly  the  notificafion  contain-
 ine  the  declaration  was  made  and  such
 declaration  is  conclusive  proof  that  the
 land  was  reoumred.  The  Schedules
 sufficiently  describe  the  lands.  In
 seme  of  the  items  the  entire  area  was
 taken,  Thus,  there  was  no  uncertainty
 or  ambiguity.  A  declaration  under
 section  3  has  to  contain  only  general
 description,  Detailed  description  and
 particulars  have  to  be  given  after  a
 proper  measurement  following  the  de-
 elaration—eude  section  8  of  the  Act.
 Preparation  of  sketch  plan  under  sec-
 tion  3  could  only  be  directory  and  not
 mandatory  and  as  such  could  not  affect
 the  validity  of  thé  declaration.  The
 district  and  the  territorial  divisions
 where  the  lands  are  situate  are  clearly
 mentioned.  Here  I  would  like  to  refer
 to  ATR  957  SC  9]2  where  the  Supreme
 Court  has  been  pleased  to  say  in  the
 context  of  the  Union  Public  Service
 Commission  that  ‘may’  does  not  mean
 something  compulsory,  it  ig  only  direc-
 tory,

 The  Art  only  requires  public  notic>
 to  be  given  of  the  substance  of  the
 declaration,  The  mode  of  giving  such
 notice  ia  net  prescribed.  Therefore,  if
 any  declaration  was  in  fact  made,
 which  under  section  a(8)  would  afford
 conclusive  proof,  that  would  pe  auffi-
 cient  to  attach  restrictions  to  the  land.
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 Provision  regarding  publication  of
 notice  can  only  be  directory  and  not
 mandatory,  Thus,  non-publication  can-
 not  affect  the  effectiveness  of  the
 declaration.

 The  fact  that  when  the  area  was
 under  the  occupation  of  the  army,
 permission  had  to  be  tulken  and  granted
 dcr  making  construction  on  the  lands
 In  question,  shows  and  _  conclusively
 proves  that  the  prople  concerned  were
 fully  wvare  of  the  notification  and  the
 jWwrvenuent  also  gave  eftect  to  the

 sane  Nuw  the  hon.  Minster  has
 stated  that  permission  had  been  grant-
 ed  in  certain  cases.  lf  permission  had
 to  be  granted  in  certain  cases,  uw  had
 to  be  granted  in  the  context  of  the
 restriction.  If  there  was  no  restriction,
 the  questiun  of  permission  did  not
 arise.

 The  hon.  Minister  has  given  a
 stiangc  aryument.  He  has  stated  that
 theie  are  a  number  of  violations.  The
 violations  also  can  be  determined  only
 when  the  lands  are  identifiable  and
 when  the  restrictions  attached  to  the
 lan’s  are  wentifiahle  Otherwise,
 violations  cannot  be  determined.  Sa,
 on  his  own  admission,  there  were
 restrictions  attached  to  the  land.  Even
 f  the  notification  dated  Il-]-]969  was
 not  effective  the  earlier  notification
 which  admittedly  covers  the  land  in
 question,  was  operative  on  the  ap-
 propriate  date.

 May  I  also,  for  the  benefit  of  ihe
 House,  say  that  the  peasants  of
 Haryana  in  the  affected  village  had
 come  forward  before  the  authorities
 stating  that  these  lands  fall  within  the
 restrictions  imposed  by  the  Act.  That
 is  as  far  back  as  1969.  If  a  notifica-
 tion  is  meant  for  the  general  public  st
 is  gazetted.  It  is  a  strange  argument
 to  make  that  the  gazette  notification
 ani  the  details  of  it  were  not  conveved
 to  the  Collector  or  the  State  Guvern-
 mints,  Do  you  think  that  the  govern-
 ment  will  send  a  notification  to  everv
 citizen  by  registered  post?  It  will  only
 be  published  in  the  gazette.  When  the
 peasants  knew  this»  they  brought  it  to
 the  notice  of  the  concerned  authorities
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 as  far  back  ay  969  So,  7६  seems  that
 the  persons  affected  knew  what  the
 author  of  the  notification  did  not
 know—for  very  good  reasons!

 Theretore  my  submission  would  be
 that  in  view  of  all  this,  there  are  no
 tenable  arguments  advanced  by  the
 hon  Mnnister  May  I  also  say  that
 what  he  has  submitted  to  the  House  78
 an  insult  to  this  House?

 SOME  HON  MEMBERS  No,  no

 SHRI  PILOO  MODY  I  am  terribly
 msulted

 SHRI  SHYAMNANDAN  MISHRA
 Since  this  has  not  only  the  element  of
 contempt  this  has  also  the  culpability
 in  respect  of  the  violation  of  a  parti-
 eular  Act,  relating  to  the  Defence  of
 works  Act,  let  all  those  persons  sitting
 on  the  other  side  and,  particulaily,  on
 the  Treasury  Benches  ponder  over  this
 that  :f  thig  matter  1s  taken  to  the
 court—it  38  indeed  a  matter  which  is
 actionable  in  the  court—and,  here,  the
 culpability  for  violation  of  both  the
 privilege  and  contempt  of  the  House
 and  also  of  the  Defence  of  India  Act
 is  involved  (Interruptions)

 MR  SPEAKER:  That  is  for  the
 court  to  decide.

 SHRI  SHYAMNANDAN  MISHRA.
 The  way  i  which  ‘he  hag  treated  the
 House  with  arguments  which  are
 wholly  untenable  (Interruptions)
 My  submussion,  therefore,  xs  this

 Finally,  70  2907  or  1968,  the  present
 Finance  Minister  but  at  that  time  the
 Home  Minister,  Mr.  Y.  8  Chavan,
 had  come  forward  before  the  House
 to  say  that  he  would  hke  the  matter—
 beeause  it  related  to  him—to  be
 referred  to  8  Committee  of  Pri-
 vileges  It  was  Mr  Atal  Bihari
 Vaipayee  who  had  brought  up  the
 matter  which  related  to  the  printing
 of  the  Budget.  Later  an,  he  took  the
 stand  that  politiral  motivations  were
 introduced  (Interruptions)  My  sub-
 mission  js,  because  there  are  issues  of
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 defence  and  security  of  the  country
 involved,  let  the  Minister  himself  come
 forward  and  ask  for  reference  of  thr
 matter  to  the  Privileges  Committee
 That  will  help  us  to  investigate  the
 matter  fully

 MR  SPEAKER  On  the  one  hand
 you  say  it  is  for  the  House  and,  on
 the  other  hand  you  are  asking  for  the
 reference  to  the  Privileges  Committee

 Now  I  will  not  allow  any  =  further
 discussion  (Unterruptions)

 SHRI  SHYAMNANDAN  MISHRA
 Already,  this  hay  boen  done

 Lven  Protumo  came  and  made
 amends  Let  some  of  the  Profumos  cn
 the  other  side  also  make  amends

 MR  SPEAKER  Now,  I  call  Shri
 Atal  Bihari:  Vajyapee  ond  Shri  Samar
 Guha  Motions  under  Rule  377

 SHRI  JYOTIRMOY  BOSU  What  is
 your  ruling?  Would  you  circulate  all
 the  statements  to  the  Members  and  fix
 some  time?

 MR  SPEAKER  There  is  no  que‘-
 tion  of  circulating  Everything  spoken
 in  the  House  38  considered  as  circulat-
 ed  That  will  come  to  you

 SHRI  JYOTIRMOY  BOSU  What
 about  fixing  the  time  for  it?

 MR  SPEAKER  If  you  want  to  put
 it  to  the  House,  I  will  put  it  to  the
 House  Do  you  want  it  to  be  put  to
 the  House?  Yes.  So,  I  will  fix  the
 time

 2.50  hres.

 MATTER  UNDER  RULE  377
 Rerporrep  Agrest  or  A  PAKISTANI

 हम  mv  Mrsror

 शौ  प्रबल  बिहारी  बाशपेपों  (ग्वालियर):
 धज  के  समाचार  फबो  म ेएक  खबर  छपी  है
 पह  खबर  बडी  गंभीर  है  कौर  इसमे

 कहा  गया  है  कि  जेरी  में  एक  जासूस  पकड़ा
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 गया  है।  उस  जासूस को  सिंदरी  मजिस्ट्रेट
 के  सामने  पेश  किया  गया  है  ।  सिटी

 मैजिस्ट्रेट  ने  से  जमानत  पर  छोड़ने  से
 इनकार  कर  दिया  ।  मेरठ  के  पुलिस  सूत्रों
 ते  बताया  है  कि  यह  पाकिस्तानी  पहले
 पाकिस्तान  में  पुलिस  इन्स्पेक्टर  हुआ  करता
 था।  और  वहां  वह  मेरठ,  छावनी  के  इलाके
 में  धूम  रहा  था।  उसे  संदिग्ध  अवस्था  में
 गिरफ्तार  किया  गया  ।  उस  जासूस  के
 पास  से  दो  लिफाफे  निकले  हैं  जिन  में
 से  एक  लिफाफा  यूनियन  मिनिस्टर  आफ
 स्टेट  का  है  और  दूसरा  लिफाफा  एक
 पालियामेंट  के  मेम्बर  का  है।  उस  के  बारे
 में  कहा  जाता  है  कि  वह  बिना  किसी  विजा
 के  i97.  में  भारत  और  पाकिस्तान  के

 युद्ध  के  दिनों  मे  कराया  था।  इस  में  पालिया-
 मेंट  के  मेम्बर  का  नाम  लिया  गया  है  और

 एक  राज्य  मंत्री  का  नाम  लिया  गया  हैं  ॥
 मैं  चाहता  हु  कि  सत्र  मंत्रियों  पर  शक
 किया  जाय,  सब  पालियामेट  के  मेम्बरों  को

 संदेह  की  नजर  से  देखा  जाय  इससे  अच्छा

 यह  है  कि  इस  संम्जन्ध  में  सरकार  अ्रधिकृत
 रूप  से  वक्‍तव्य  दे  कि  क्‍या  पाकिस्तानी

 जासूस  पकड़ा  गया  है  ?  क्‍या  उस  के  पास
 लिफाफे  बरामद  हुए  हैं?  क्‍या  वह  लिफाफे
 किसी  मिनिस्टर  आफ  स्टेट  कौर  पार्लियामेन्ट
 के  मेम्बर  के  हैं  शरीर  भ्रमर  हैं  तो  बह
 मिनिस्टर  साफ़  स्टेट  कौर  पार्लियामेंट  के
 मेम्बर  कौन  हैं  ?  यह  देश  की  रक्षा  का
 मामला  है।  यह  पाकिस्तानी  जासूस
 से  सम्बन्धित  है।  में  नहीं  चाहता  कि  सारे
 सदल  के  मेम्बरों  पर  या  मिनिस्टरों  पर  कोई
 उंगली  उठाए ।  इसलिए  मैं  समझता  हूं
 कि  सरकार को  इस  पर  ध्यान  देना  चाहिए।

 लो  हुकम  बर्द  कछवाय  (मुरैना)  :
 पों  को  गायब  किया  जा  रहा  है।

 SHRI  SAMAR  GUHA  (Conta):  १
 also  wanted  to  raise  the  same  or
 similar  points.  Mr.  Vajpayee  has
 covered  the  main  point.  The  issue  in-
 volved  is  that  two  letters  are  हप्रूछूछ0१-
 हम  79  have  heen  written—one  by  a
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 Minister  of  State  of  the  Union  Gov-
 ernment  and  the  other  by  a  Member
 of  Parliament.  The  first  point  is,  on
 this  whether  it  is  a  fact  or  not,  Gov-
 ernment  must  come  out  with  a  state-
 ment,  They  must  verify  the  position
 whether  it  is  a  fact  or  not,  Unless
 and  until  Government  deny  those  two
 letters  seized  from  the  possession  of
 the  Pakistan:  spy—one  writien  by  a
 Ministe:  of  the  Union  Government
 and  the  other  by  a  Member  of  Parlia-
 meni—-we  have  to  accept  that  the  re-
 port  that  has  appeared  in  the  Press
 is  correct.  If  that  report  is  cor-
 rect,  then  the  important  point  is  whe-
 ther  there  is  any  complicity  with  the
 Pakistani  spy,  whether  there  is  any
 direct  involvement  of  any  hon.  Minis-
 ter  or  any  hon.  Member  of  this  House
 with  the  Pakistani  spy.  Unless  and
 until  it  is  refuted,  if  can  be  said
 that  there  is  a  possibility,  ...(Inter-
 ruptions).  I  use  the  word  ‘possibility’.
 Unless  and  until  it  is  refuted  by  the
 Government,  unless  and  until  clari-
 fication  is  given  by  the  Governmert,
 it  can  be  said  that  there  is  a_possi-
 bihty  of  complicity  and  involvement
 of  either  the  hon.  Minister  or  the
 hon.  Member  with  the  Pakistani  spy..

 Then  there  is  also  the  question  whe
 ther  such  persons  have  the  right  te
 sit  in  the  House,  whether  their  pre~-
 seuce  here  is  not  derogatory.  You,
 Sir,  as  Speaker  of  the  House,  can  .je-
 cide  whether  such  a  Minister  or  a
 Membcr  should  sit  in  the  House  or  not
 unless  and  until  the  allegations  made
 against  them  are  clarified.

 I,  therefore,  urge  upon  you  to  ask
 the  Government  to  make  a  statement
 whether  the  report  that  has  appeared
 in  the  Press  is  correct  or  not.

 Then,  Sir,  it  has  appeared  in  the-
 Press  that  Government  has  taken
 measures  for  the  security  of  the  Home
 Munister  and  also  certain  other  Min:s-
 ters  and  important  leaders  against  the
 reported  threat  by  Black  December.
 It  has  also  appeared  in  the  Press  that
 some  lakes  in  Bombay  are  beiay
 guarded  by  the  police  because  of  the



 235

 threat  of.  poisoning.  them..  .When  ‘re-—
 ports  are  coming  in  this  manner,  the.
 Minister  should  come  out  with  a  state-
 ment  whether  there  is  any  real.  threat  -
 by  the  Black  December  and  if  there
 is  a  real  threat,  the  country  should
 be  alerted  about  it.

 ‘SHRI  KRISHNA  CHANDRA
 HALDER  (Ausgram):  Chandigarh  :s
 a  Union  Territory.  Our  leader,  Mr
 Hari  Kishan  Singh  Surjit,  with  250
 volunteers  came  in  a  procession  to
 place  their  deraands  regarding  price
 rise,  unemployment  proiem  and
 power  crisis  etc.,  but  instead  of  hav-
 ing  a  discussion,  they  were  arrested.
 So,  I  want  that  the  Home  Minister
 should  make  a  statement  and  also
 release  ail  these  persons.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Sir,  with  your  permission  I  would  like
 to  invite  your  kind  attention  to  the
 press  repor’s  that  have  appeared  in
 yesterday’s  papers  that  the  Pay  Com-
 mission  has  already  made  recommend-
 ations  and  that  Rs.  200  crores  would
 be  needed  to  implement  the  recom-
 mendations  of  the  Pay  Commission...

 MR.
 the  other  one...
 do  not  like  this.

 SPEAKER:  I  thought  it  was
 (Interruptions).  T

 SHRI  P.  K.  DEO  (Kalahandi):  Sir,
 he  is  on  Pay  Commission...

 SHRI  S.  M.  BANERJEE:  |  have  not
 firished

 SHRI  JYOTIRMOY  BOS  ©  (Dia-
 mond  .Harbour):  The  Congress  Gov-
 ernment  has  become  a  minority  gov-
 ernment  in  Orissa:  Now,  they  are
 conspiting  for  a  President  rule  there.

 MR...  SPEAKER
 ‘mitted  :you  to  speak

 _BHRI  s  M.  BANERJEE  rose—

 SHRI  9,  कट  DEO:  Sir,  he  is.  speak:
 ing  onthe  Pay  Commission.  and.  not
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 straight.  ight  between  congress  candi

 MR.  SPEAKER:  .  Along:  with:  hirn  oe
 there  are  many  other  friends—there
 are  five  or  six  of  them  and‘  they  are
 being  asked  in  the  order  in  which
 their  notices  came

 SHRI  S.  M.  BANERJEE:  I  would
 request  that  you  are  aware...I  wish
 the  Labour  Minister  were  here....

 MR.  SPEAKER:  Kindly  do  not  do
 it.  Resignation  in  Orissa  is  not  con-
 cerned  with  the  Labour  Minister.

 SHRI  S.  M.  BANERJEE:  Under  377,
 I  have  sent  you  three  points.

 About  Orissa,  we  got  the  news  over
 All  India  Radio  that  the  Orissa  Gov-
 ernment  has  tendered  its  resignation.
 I  want  the  Government  to  make  a
 statement.

 mete  महोदय  :  रेजिगनेशन  तो  होते
 रहते  हैं.  oe eee  (व्यवधान)

 SHRI  P.  K.  DEO:  Sir,  in  Orissa
 after  23  dissident  MLAs  have  come
 back  ३०  their  parent  parties  from  the
 Congress  Party,  the  ruling  Party  has
 been  reduced  to  a  minority,  The
 composition  of  the  Legislative  Assem-
 bly  of  Orissa...

 MR.  SPEAKER:  What  do  you  want?

 SHRI  ए,  छू,  DEO:  It  has  now  revert-
 ed  to  the  pre-defection  period  or  to
 the  post-election  period.  So,.
 present  composition  of  the  Orissa
 Assembly  reflects  the  will  of  .  the
 people,  After  these  resignations  were’
 sent  to  the  Speaker,  an  after  thought
 game  to  the  mind  of  the  Chief  Minis-
 ter  arid  she  has  submitted  her  resig-
 nation  and  she  has  no  right  to  advisé
 the  Governor  the  dissolution  of  the
 Assembly  ‘because  she  does:  not  enjoy
 the  confidence’  of  the  House...  She  has
 lost  the  majority.  vee  (Interruptions).
 My  statement  is  only.  this,  Sir.’  . There
 is.  the  Rajya  Sabha:  by-election  which
 ig  to  take  place  today.  There:  is

 opposition,  =  Bhat.  will
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 minority,  That  is  why  this  has  been
 done.  The  Governor  should  not  be
 guided  by  the  advice  of  the  Chief
 Ministry  who  has  only  minority  sup-
 port.,..  (Interruptions).

 4  hrs.

 MR  SPEAKER:  Why
 bringing  in  this  matter?

 are  you

 SHRI  P.  K  DEO:  There  is  the  iden-
 tical  decision  in  case  of  Madhya  Pra-
 deeh  There  was  budget  session.  Mr.
 Mishra  was  defeated  in  a  Demand.
 He  asked  the  Governor  to  dissolve  the
 Assembly  The  Governor  did  not  ac-
 cept  it  and  asked  Shri  Govind  Narain
 Singh  to  form  the  Government  Here
 the  opposition  should  be  asked  to
 form  alternative  Government  You
 cannot  have  two  standards.  (Inter-
 ruptions).

 SHRI  JYOTIRMOY  BOSU:  The
 famous  Nandini  Satpathy  does  not  ¢n-
 Jov  the  canfidence  of  the  Assembly.
 Therefore,  Sir,  the  opposition  should
 he  asked  to  form  the  Government
 No  President’s  rule  should  be  impos-
 दिशा.  Orissa.  (Interruptzons)

 SHRI  G.  VISWANATHAN  (Wandi-
 ‘“ash):  The  Assembly  should  be  allow-
 ed  to  continue  The  opposition  should
 he  allowed  to  run  the  Government.
 (Interruptions).

 SHRI  BHAGWAT  JHA  AZAD
 (Bhagalpur):  Sir,  we  also  want  to
 know  this:  In  view  of  the  Constitu-
 tional  breakdown  in  Orissa,  when  do
 the  Government  want  to  impose
 President’s  rule?  (Interruptions).

 श्री  भल  बिहारी  वाजपेयी  :  प्रत्यक्ष
 जी,  उड़ीसा  की  मुख्य  मंत्री  महोदय  ते
 अपना  त्याग-पत्र  दे  दिया  है  v

 were  भोज्य  :  वह  तो  सभी
 पता  है

 शी  भ्र दल  बिहारी  भाजपायी  :  कब
 विधान  सभा  भंग  करने  की  झ्रावश्यकता
 नहीं  है।

 rae,
 कौ
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 MRe  SPEAKER:  It  Wz  the  discretion
 of  the  Governor,

 श्री  श्रील  बिहारी  बाजपेयी  कब
 राज्यपाल  महोदय  का  काम  हूँ  कि  विरोधी
 दल  के  नेता  को  दूसरी  सरकार  बनाने  के
 लिए  बुलाए  |

 MR  SPEAKER  We  are  not  here
 to  issue  directions  to  the  Rajvapal  or
 the  Governor.

 श्री  श्रटद  बिहारी  वाजपेयी  केन्द्र
 की  ओर  से  राज्यपाल  पर  दबाव  नहीं  डालना
 चाहिए  ।  यहा  पर  शासक  दल  के  कुछ
 सदस्य  प्रेसिडेण्ट  रूल  की  बात  कर  रहे  हैं
 जिसका  मतलब  यह  हूँ  कि  नयी  दिल्‍ली  में
 साजिश  हो  रही  है  कि  उड़ीसा  में  बौर-
 कांग्रेसी  सरकार  न  बनते  दी  जाते ।

 शप्  सदय  आपकी  तरफ  से
 घुसा  दबा  नही  होना  चाहिए।  (व्यवधान)  ,

 तीन  दं  से  मै  यहा  पर  बेटा  हू  मैं.  भो
 ग्रामीण  एवं  इनसान  है  1  मुझ  पर  भी  आप

 कुछ  राम  किसी?।  रोजाना  की  यह  सात
 हा  गई  है  क्या  आप  समझते  है  मैं  स्टील
 का  बा  हुआ  जिस  रोज  से  सेशन

 शुरू  हमारे  उसी  दिन  से  आपने  यह  ज ..16
 बना  रखा  है।  आखिर  मेरी  उम्र  दस  माल
 घटा  कर  आपको  क्या  फायदा  होगा  1

 (व्यवधान)

 SURI  SURENDRA  MOHANTY
 (Kendrapara)  This  is  the  kind  of
 altitude  of  the  majority  which  has
 brought  about  the  downfall  of  the
 Nandini  Satpathy  Ministry  which  was
 ushered  mto  existence  through  de-
 feetions,  through  black  money  and  all
 manner  of  other  things  .(Interrup-
 tions).  This  is  the  kind  of  attitude
 of  the  majority  which  has  brought
 about  the  downfall  |  of  their  Minis-
 try...
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 MUNSI  (Calcutta  South):  Not  the
 attitude  af  the  majority,  but  the
 attitude  of  the  people  (Jnterrup-
 trons).

 SHRI  SURENDRA  MOHANTY
 Please  allow  me  to  speak,  Sir
 (Interruptions)

 MR  SPEAKER  May  I  request  the
 hon  Member  now  to  sit  down?  He
 has  taken  his  time  already

 SHRI  P  K  DEO  He  cannot  be
 gagged  like  this  by  the  brute  majo-
 rity  (Interruptions)

 MR  SPEAKER  Let  not  hon  Mem-
 bers  do  it  like  this  on  both  sides

 बाप  कैसी  बाते  करते  है  इससे  कुछ  भी

 मिलने  वाला  नही  है

 Now,  I  am  going  to  adjourn
 House  for  lunch

 SHRI  P  K  DEO  He
 heard,  Sir.

 MR  SPEAKER
 now  adjourn  for  lunch
 again  at  3  pm

 the

 must  be

 The  House  will
 and  meet

 74.07  hrs.

 The  Lok  Sabha  adjourned  for
 Lunch  till  Fifteen  of  the  Clock

 meeepenctenne

 The  Lok  Sabha  reasembled  after
 Lunch  et  four  minutes  past  fifteen  of
 the  Clock.

 (Me,  Devury-Sreaxer  in  the  Chasr]

 MR  DEPUTY-SPEAKER:  We  re-
 sume  discussion  on  the  Resolution  on
 the  President’s  Proclamation  regard-
 ing  Andhra...

 SHRI  SURENDRA  MOHANTY
 (Kendrapara):  May  I  crave  your  ine
 dulegence  for  a  few  minutes?

 MR  DEPUTY-SPEAKER.  Just  one minute,  In  the  prelutich  Bession,  the
 Speaker  had  allowed  a  vast  array  of
 issues  to  be  raised  Should  that  not
 be  sufficient?  Let  us  get  on  with  our
 business

 SHRI  5  M  BANERJEE  (Kanpur) I  got  a  message  immediately  before  I
 came  in  which  I  want  to  raise  (In-
 terruptions)

 SHRI  SURENDRA  MOHANTY  I
 was  on  my  legs

 SHRI  K  P  UNNIKRISHINAN
 (Badagara)  He  was  disposed  of

 SHRI  SURENDRA  MOHANTY  I
 crave  your  indulgence  only  for  two
 minutes  I  crave  the  indulgence  of
 my  friends  sitting  on  the  Congress
 benches  with  their  massive  majority
 There  must  not  be  a  situation  where
 one’s  voice  3९  drowned  because  their
 voice  on  the  other  side  is  loud  enough
 (Interruption).

 MR  DEPUTY-SPEAKER  Order,
 please  Now,  Mr  Banerjee

 SHRI  SURENDRA  MOHANTY:  I
 have  not  concluded  my  submission

 MR  DEPUTY-SPEAKER:
 straight  to  the  point

 SHRI  SURENDRA  MOHANTY:  I
 asked  for  two  minutes  only.

 MR  DEPUTY-SPRAKER:  You
 have  asked  for  two  minutes  and  fhose
 two  minutes  are  over  now!

 SHRI  SURENDRA  MOHANTY:  My
 voice  was  drowned  by  the  roar  on  the
 other  aide.

 MR.  DEPUTY-SPEAKER:  What  is
 it  you  want?

 SHRI  SURENDRA  MOHANTY:  87
 as  it  has  been  already  said,  the  Chief
 Minister  of  Ortssa—

 MR.  DEPUTY-SPEAKER;  But  this
 wes  raised  in  the  morning,

 Come
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 SHRI  SURENDRA  MOHANTY:  The
 same  thing  I  am  repeating  because

 MR.  DEPUTY-SPEAKER:  I  do  not
 want  to  suppress  any  Member’  But
 this  issue  was  raised  in  the  morning,
 and  the  Speaker  had  adjourned  the
 House  implying  therefoie  that  the
 issue  has  been  disposed  of.  Why  do
 you  again  raise  it  now?

 SHRI  M  SATYANARAYAN  RAO
 (Karmmnagar):  He  was  allowed  by
 the  Speaker,  and  he  was  on  his  legs,
 when  the  House  adjourned

 SHRI  SURENDRA  MOHANTY:  My
 name  was  there.  Sur,  after  23  Mem-
 bers  from  the  Treasury  Benches

 MR.  DEPUTY-SPEAKER:  What  do
 you  want  to  be  done?

 SHRI  SURENDRA  MOHANTY:  My
 submission  as  this.  I  want  to  speak
 from  a  different  angle.

 MR.  DEPUTY-SPEAKER:  I  am  not
 allowing  a  discussion.  If  you  want
 to  make  a  point,  please  make  it.  {In-
 terruptions).

 SHRI  SURENDRA  MOHANTY:  Can
 you  not  restrain  them,  Sir?

 MR.  DEPUTY-SPEAKER:
 please.  What  is  your  point?

 SHRI  SURENDRA  MOHANTY:  Sir,
 those  who  come  to  office  through  de-
 fection  have  to  be  destroyed  through
 defection,  The  Chief  Minister  of
 Orissa  has  been  the  victim  of  Machi-
 avellianiam,  and  defectors.  Now,  let
 me  complete...

 MN.  DEPUTY-SPEAKER:  What  is
 it  that  you  want?

 SHRI  SURENDRA  MOHANTY:
 Having  bean  reduced  to  a  minority
 the  Chief  Minister  of  Orissa  has  no
 locus  छह  to  tender  any  advice  to
 the  Governer.  Unnterruptions).

 MR,  DEPUTY-SPRAKER:
 please.  Mir,  Banerjee

 Order,

 Order,
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 SHRI  SURENDRA  MOHANTY:  Let
 me  fomplete  it.  You  cannot  chuck
 me  out.

 MR.  DEPUTY-SPEAKER:  You  are
 speaking  out  of  turn.  Although  there
 is  no  business  before  the  House,  be-
 cause  I  do  not  want  to  give  the  im-
 pression  that  I  am  suppressing  any
 Member,  I  have  been  hearing  you.
 You  have  made  the  point  and  that  is
 enough,

 SHRI  SURENDRA  MOHANTY:  I
 have  not  concluded.

 MR.  DEPUTY-SPEAKER:  Kindly
 conclude  please.

 SHRI  SURENDRA  MOHANTY:  The
 Governor  should  explore  the  possibilj-
 ties  of  forming  an  alternative  govern-
 ment  without  imposition  of  President’s
 rule  in  that  unfortunate  State.  (In-
 terruptions).

 MR.  DEPUTY-SPEAKER:  Order,
 please  ‘You  have  made  the  point,  and
 you  say  you  have  not  concluded.  I
 would  not  allow  you  any  more.  Now,
 Mr.  Banerjee.

 SHRI  SURENDRA  MOHANTY:
 Sir,  I  raise  a  point  of  order.

 SHRI  S.  M.  BANERJEE  rose—

 MR.  DEPUTY-SPEAKER:  What  is
 the  point  of  order?  Mr.  Banerjee,
 please  sit  down.  Let  me  hear  the
 point  of  order.

 SHRI  SURENDRA  MOHANTY:  You
 are  the  guardian  of  the  House,  and
 you  have  to  safeguard  the  rights  of
 individual  Members.

 MR.  DEPUTY-SPEAKER:  Is  that  a
 point  of  order?  (Interruptions).

 SHRI  SURENDRA  MOHANTY:  How
 can  the  business  of  the  House  be
 conducted  amidst  the  roars  of  theas
 hungry  hynaes  of  power,  vultures  of
 power?  (Interruptions).



 243

 MR.  DEPUTY-SPEAKER:  Order,
 please.  This  is  no  point  of  order.
 You  have  no  point  of  order.

 SHRI  SURENDRA  MOHANTY:  My
 ‘point  of  order  is  this:  whether  these
 gentlemen  should  not  98  restrained

 from  intimidating  another  Member.
 =  this  js  going  to  be  democracy,  let

 it  be  decided  on  the  streets  for  which
 I  throw  a  challenge.  (Interruptions).

 MR.  DEPUTY-SPEAKER:
 order.  Mr.  Banerjee.

 Order,

 SHRI  S.  M.  BANERJEE:  Mr.
 Deputy-Speaker,  Sir,  with  your  _  per-
 mission  I  would  like  to  invite  the  kind
 attention  of  the  hon.  Labour  Minister,
 through  you,  to  the  fact  that  there  is
 a  strike  going  on  by  3,000  jute  wor-
 kers  of  the  J.  &  K.  Mills,  Kanpur.  The
 issues  are  that  a  new  system  has  heen
 introduced,  the  piece-werking  system,
 for  calculation  purposes.  They  want
 the  wages  which  were  given  to  the
 jute  workers  of  Calcutta.  I  am  _  told
 that  the  hon.  Minister  has  intervened
 in  the  matter.  I  would  like  to  take
 this  opportunity  to  request  him  again
 to  see  what  he  can  do  for  the  3,000
 jute  workers.  The  hon.  Minister  is
 ‘there,  fortunately.  You  should  ask
 him  if  he  could  make  a  statement.

 MR.  DEPUTY-SPEAKER:  It  is  up
 to  him.  If  he  wants  and  if  he  comes
 forward,  he  can  make  a  statement.  I
 am  not  here  to  ask  him.

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  Government  is
 seriously  concerned  about  what  is
 happening  in  Kanpur  in  relation  to
 jute  strike.  I  have  already  written
 a  letter  to  the  Minister  of  Labour  of
 the  U.P.  Government  drawing  his
 attention  to  this  fact  and  I  hope  that
 the  parties  concerned  would  appre-
 ciate  the  concern  of  the  Government
 and  maintain  production.

 Pere
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 STATUTORY  RESOLUTION  _  BE:
 PROCLAMATION  IN  RELATION  TO
 Tiik  STATE  CF  ANDHRA  PRADESH

 SHRI  K.  SURYANARAYANA
 (Eluru):  Yesterday,  when  I  started
 speaking,  my  friends  from  some  States
 asked  me  to  speak  in  English..  .(In-
 terruptions)

 SOME  HON.  MEMBERS:  Speak  in
 Telugu.

 *SHRI  के,  SURYANARYANA:  Mr.
 Deputy-Speaker,  Sir,  the  question  of
 mulki  rules  came  into  lime  light  when
 it  was  raised  in  the  High  Court  and
 Supreme  Court  in  1969.  It  was  then:
 that  the  people  undezstcood  tie  impli-
 cations  of  these  rules.  Here  I  would
 recount  the  origin  of  an  agreement
 that  was  agreed  in  ketween  the  re
 presentatives  of  the  Telengana  and
 the  representatives  of  Andhra  region,
 This  was  before  i969  avd.  was  the  basis
 of  the  formation  of  Vishal  Andhra
 now  known  as  Andnia  Pradesh.  The
 trouble  arose  when  the  rouliki  :  ules
 were  sougit  to  be  implemented  in  the
 State  to  the  detrement  of  the  people
 belonging  to  »articular  region.  Peozle
 went  to  courts  to  redress  their  grie-
 vances.  In  the  process  the  attention
 of  the  people  was  also  invited.

 When  the  so  called  gentlemen's
 agreement  was  arrived  at  the  people
 were  not  taken  into  confidence.  This
 fact  added  fuel  to  the  fire.  When  the
 High  Court  gave  a  judgment  against
 the  Government,  the  Government  went
 to  Supreme  Court  in  appeal.  The
 Supreme  Court  upheld  the  contention
 of  tie  Government  of  Shri  Nerasth
 mahrao.  We  are  gsratefvi  to  Shri
 Narasinmarao  and  is  Governmeni  for
 making  us  realise  the  situation  in  its
 proper  perspective  and  opening  our
 eyes  to  the  realities.  This  lead  the
 people  ta  understand  and  appreciate
 the  situation  thoroughly.

 |
 The  integrationists  say  that  these  |

 rules  are  not  against  the  interests  of
 the  neople  of  any  region  in  the  State.  :

 |

 *The  original  Speech  was  delivered  in  Telugu



 पूंछ,  this.  connection  I  would  like  to
 submit  that  we  had  to  'facé  a  situa-
 tion  when  people  from  a  particular
 region  are  treated  as  a  second  rate
 citizens  in  their  own  State  capital
 when  we  are  in  an  age  of  not  only
 the  citizenship  of  a  particular  State
 or  a  country  but  the  slogan  is  citizen-
 ship  of  the  world.  A  few  employees
 who  belong  to  the  Andhra  region  are
 on  the  verge  of  being  forced  to  relin-
 quish  their  posts  and  go  hack.  In  that
 situation  they  were  forced  to  go  to  the
 court  of  law.  When  they  went  to  the
 Supreme  Court  those  mulki  rules  were
 struck  down  earlier  because  they
 were  detrimental  to  the  fundamental
 rights  enshrined  in  the  Constitution
 of  India,  The  agifation  arose  because
 of  a  later  judgment  by  the  Supreme
 Court  given  in  October  upholding  the
 mulki  rules.  We  carefully  considered
 the  implications  of  the  particu.ar
 juclgment  and  its  affects  on  the  people
 of  Andhra  region.  The  problem  is
 uot  limited  to  the  provision  of  seats
 for  students  in  technical  colleges  or
 employment  of  a  few  people.  It  is
 the  question  of  citizenship  right  of  a
 whole.  region.  We  represented  the
 matter  to  Shri  Narasihraarao  who  was
 then  the  Chief  Minister  and  also  to
 the  Centre  here.  Even  our  minimum
 request  for  exempting  the  twin  cities
 of  Hyderabad  and  Secundrabad  from
 the  purview  of  implementation  of  the
 mulki  rules  was  rejected.  I  told  the
 Government  here  that  you  are  worri-
 ed  about  those  people  of  Indian  origin
 who  thrown  out  Uganda  but  you  are
 not  worried  about  the  agitation  of  the
 beop’e  whé  ‘are  denied  the  citizenship
 rights  ‘in  their  own  State.  There  is
 no  doubt  that  the  love  and  affection
 the  citizens  of  Andhra  have  towards
 the  Prime  Minister  was  taken  undue
 advantage  of;  and  Andhra  were  sought
 to.  be  victitnised  for  their  innocence  or
 inhérent  “laziness.  to  be  roused  into

 aategusrd  of  thase  people  who
 wenseof  Myderabad.  ‘Then

 bai.  constituencies  and
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 tried  to  explain  the  situation  to  the’.
 people,  The  people  were  not  convince
 ed  because  it:  was  a  question  of  self-
 respect  of  Andhras  and  it  was  a  ques-
 tion  of  their  citizenship  rights  in  their
 own  State  capital,  The  movement-
 slowly  gathered  momentum  and  deve-”
 lop  in  its  fold  not  on.y  the  students
 and  NGOs  but  also  the  various  sections:
 of  the  society  the  rich  and  the  poor,
 the  industrial  workers  and  the  agri-
 cultural  labourers  irrespective  of  their
 Position  and  status.  You  are  all
 aware  that  we  give  a  lot  of  importance
 to  our  self-respect,  Even  when  we-
 needed  food  and  it  is  being  supplied
 freely  we  did  not  accept  it  because  it
 was  conditional.  How  do  you  expect:
 the  people  of  a  particular  region  to
 reconcile  themselves  to  the  status:  of
 a  second  class  citizenship  in  their  own
 State?  I  would  like  to  mention  here
 that  like  the  Pandvas  who  were  refus-
 ed  even  5  villages  when  they  fulfilled
 their  part  of  the  vow  and  asked  for
 their  share  of  the  kingdom,  our  re
 quest  tor  exempting  Hyderabad  from
 the  implementation  of  the  mulki  rules’
 was  refused  by  the  Chief  Minister.  We
 had  no  other  alternative  but  to  agitate,

 IT  went  on  tour  of  my  constituuency
 and  the  State  for  about  a  month.
 Everywhere  I  come  across  people  who
 started  questioning  me  about  these
 mulki  rules.  I  wou'd  like  to  add  here
 that  these  are  the  same  people  who
 elected  us  and  gave  our  party  a  thu-
 mping  victory  in  electing  26  inembers-
 of  our  party  from  the  State.  The
 same  people  started  accusing  me  as
 agent  of  Shrimati  Indira  Gandhi  and
 branded  me  as  a  poddler  of  5-point
 formula  of  the  Prime  Minister.  These
 people  consisted  not  only  the  students
 and  NGOs  but  all  sections  of  the  socie-
 ty  like  the  lawyers,  doctors  and  the
 workers  etc.  I  told  them  that  I  have

 come  to  explain  the  stand  of  the  Gov-  "—

 ernment  to  the  peop:e  and  not.  to
 advocate  for  the  Government.  I
 sought  the  people's  views  on  the  mat-
 ter,  When.  the  mulki  rules  bill  was  in-
 troduced  in  this  House  it  took  away
 the  opportunity  of  explaining  the  Gov-
 ermment’s  stand  to  the  people,  I  would!  7
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 also  state  that  the  public  opinion.  in
 the  matter  of  these  mulki  rules  was
 not.  properly  reflected  in  this  House

 “here

 When  we  felt  that  the  Constitution
 is  to  be  amended  in  order  to  do  away
 with  the  privileges  that  were  guaran-

 ‘teed  to  the  Princely  rulers,  we  did  so
 We  though  that  these  princes  and

 ‘their  fuedal  system  had  no  place  in
 the  ‘socialist  and  democratic  set  up.
 When  the  people  are  not  convinced  of

 ‘the  ‘intentions  behind  these  mulki
 rules  we  decided  to.  separate  peace-
 fully.  This  ig  not  a  quarrel  with  the
 people  of  Telengana.  Trouble  arose
 because  of  the  mulki  rules  and  their
 implementation.  I  can  say  that  the
 constituency  of  Shrj  Ram  Gopal  Reddy
 is  full  of  people  of  our  region  who

 “settied  there  20  or  30  years  ago.
 ‘They  live  in.  peace  and  amity  in
 their  regions,  I  will  say  that  you

 ‘can  find  Andhras  wherever  there  is
 good  agricultural  land  whether  it  is
 Tamil  Nadu  or  Telengana.  The  agi-
 tation  has  -been  going  on  for  the  last

 3  months  in  the  Andhra  region,

 When  Shri  Brahmanand  Reddy  wes
 the  Chief:  Minister  he  admitted  that
 injustice  was  done  to.  the  people  of
 Telengana.  When  Shri  Narasihmarao

 “was  the  Chief  Minister  it  was  admit-
 ted  here  in  Delhi  that  injustice  has
 “peen  done  to  Andhras.  These  state-
 ménts  didnot  provoke  us.  We  res-
 trained.  ourselves.  When  it  become

 ‘the  ‘question  of  self-respect  then  we
 ‘had  no  other  alternative  but  fo  agitate
 ‘for  our.  rights,  |The  bill.  was.  intro-

 and:  ‘passed  here  on  November
 When  T  wett  to  my  constituency oS

 plo
 ‘Bought  ‘to  be  given’

 When  the  State  of  Hyderabad  was
 sought  to  be  merged  With  the  neigh-
 bouring  State  after  the  take  over  from
 the  Nizam,  Shri  Jawaharlal  .  Nehru
 ‘wanted  the  identity  of  Hyderabad  to
 be  kept  intact.  The  region  speaking
 Kannada  were  merged  with  Mysore
 and  the  region  speaking  Marathi  were
 ‘merged  with  Maharashtra  and  the
 Telangana  region  was  sOught  to  be
 merged  with  the  Andhra  State  if
 necessary,  after  the  lapse  of  a  period
 of  5  years.  IJ  used  to  dream  as  a
 young  boy,  never  I  went  to  Hyderabad
 as  to  when  the  feudalistic  State  of
 Hyderabad  would  become  part  of
 socialistic  democratic  State  of  Andhra.
 I  can  very  confidently  say  that  wher-
 ever  Andhra  settled  they  developed
 that  particular  area  with  all  their
 heart.  Coimbatore  district  is  a
 bright  example.  When  the  question
 of  implementing  the  recommendation
 of  SRC  came  up  in  Bengal  and  Bihar
 there  was  a  quarrel  between  the  Chief
 Ministers  and  the  Centre  respectively
 Then  they  were  advised  to  settle  their
 problem  mutually.  But  never  were
 the  regional  aspirations  of  the  people
 misunderstood.  I  would  like  to  make
 it  very  clear  here  that  this  agitation
 is  not  a  result  of  lack  of  confidence  in
 Shrimati  Indira  Gandhi  and  in  her
 polictes  not  is  it  directed  against  any
 particular  individual  here  or  —  there.
 The  situation  haw  worsened  to  such  an
 extent  that  the.  young  ‘blood  and.  a
 majotity  of  the  representatives  as  well

 “as  the  people  were  of  the  opinion  that
 there  fs  no  point  in  remaining.  in  the
 Congress  party  ‘when  the:  aime  and
 aspirations  ‘of  -  the  “people  are  not

 ue  ‘consideration
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 find  out  the  actual  situation  I  would
 like  to  submit  that  such  an  attitude
 48  creating  problem  for  everybody
 You  might  have  got  reports  from  your
 own  sources  and  the  governmental
 machinery  whch  you  have  at  your
 command  The  whole  of  Andhra
 .egion  ig  in  ferment

 If  we  tase  the  help  of  other  parties
 7  wag  only  with  one  imtention  to
 achieve  the  aim  of  a  separate  State
 In  the  case  of  Bang'adesh  question  did
 not  the  Government  seek  the  coopera
 tion  of  onposition  parties  here?  It  is
 but  natural  in  a  oviculiar  situation
 which  obtains  in  Andhra  now  that  we
 take  the  help  of  the  other  parties  also
 There  are  no  other  motives  behind
 this  4  woald  categoricaly  say  this,
 because  they  agree  with  us  in  our
 aims  to  be  achieved

 Today  the  Government  is  saying
 that  it  ३७  not  going  to  appoint  another
 States  Reorganisation  Commission  I
 would  like  to  appeal  to  the  Telugu
 speaking  members  to  help  us  to
 achieve  our  State

 I  would  like  to  submit  that  a  peace-
 ful  atmosphere  prevails  now  in  the
 region  This  is  the  opportune  mo-
 ment  for  the  Goverrment  to  take  the
 necessary  steps  in  the  direction  of
 forming  a  separate  State  of  Andhra
 and  Telengana.

 I  weuld  like  to  conclude  by  saying
 that  the  Government  should  come  for-
 ward  with  a  favourable  decision  to
 the  people  of  Andhra  and  Telengana
 by  way  of  forming  two  separate
 States  by  Telugu  new  years  day  I
 would  also  like  to  submit  that  the
 Goverriment  should  taxe  steps  in  the
 above  direction  so  that  it  would  not
 lose  its  party  following  in  both  the
 tegions  of  Andhra  Pradesh  Jai
 Andhra,  म्  Telengana,  Jai  Hind

 SHRI  INDRAJIT  GUPTA  (Alipore):
 Mr.  Depu'  ,  Sir,  I  listened
 ‘with  greet  attention  to  Mr.  K  Surya-
 Rarayana  and,  t  hope,  t  have  been  able

 thidigth,  the,  translation  whet he  was  trying  to  say.
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 He  made  two  points  which,  I  am
 afraid,  do  not  correspond  quite  with
 Teahty  He  has  waxed  vexed  elo-
 quent  of  course  about  the  Mulki  Rules
 and  the  implications  of  the  Mulki
 Rules  I  do  not  want  to  go  into  a
 detailed  discussion  on  that  issue  The
 Mulm  Rules  were  a  hang-over  trom
 the  feudal  pact  There  is  no  doubt
 about  tiat  And  the  subsequent
 judgments  by  the  Suoreme  Court  and
 the  High  Courts  only  made  the  ¢on-
 fusion  worse  confounded  But  the
 fact  ‘erams  that  no  judgment  of  any
 court  in  recent  times  has  validated
 im  toto  the  old  Mulki  Rules  of  the
 Nirvan  A  certain  part  of  the  Mulki
 Rules  was  sought  fo  be  revaldated,
 not  the  whole  thing  But,  as  far  as
 I  know  this  agitation  and  this  great
 uproar  which  was  created  in  the
 Andhra  region  was  largely  due  to  the
 fact  that  an  impression  was  sought  to
 be  created  that  the  entire  Mulki  Rules,
 as  they  existed  in  the  time  of  the
 Nivam  were  heing  revahdated  by  the
 court  Otherwise  as  he  himself  sa.d
 the  mam  problem  immefiately  arose
 only  in  the  case  of  390  or  600  or  700
 peop  e  who  were  emvioved  m  posts  in
 Telengana  and  who  it  was  =  appre-
 hended  would  have  to  leave  Telen-
 gana  and  come  away  as  a  result  of
 this  Supreme  Court  judgment  That
 was  actually  the  magnitude  and  the
 extent  of  the  problem  at  that  mument.
 And  if  tens  of  thousands  hundreds
 of  thousands  of  veovle  have  been
 drawn  into  this  agitation,  it  could  only
 have  been  on  the  baxis  of  an  incorrect
 and  distorted  idea  of  what  actually
 was  the  implication  of  that  Supreme
 Court  judgment  It  does  not  affect
 the  common  people  m  Andhra  It
 may  affect,  or  did  affect,  those  people
 who  were  working  in  the  Telengana
 region  It  affects  as  I  said  earher
 on,  the  children  of  those  Andhra
 people  who  were  resident  and  studying
 fn  Hyderabad  and  against  whom,  it
 is  my  information  also,  some  discri-
 mination  has  been  practised  m  fhe
 past  in  the  matter  of  admissions  ard
 so  on  But  rt  was  a  hmited  problem,
 and  nothing  I  can  see  in  this  which
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 could  justify  the  type  of  morement
 which  was  launched.

 Then  Mr.  Suryanarayana  said,  ‘We
 want  to  part  company  peacefully.  by
 peaceful  means’.  But  peaceful  means
 have  not  been  employed.  Anything
 but  peaceful  means  has  been  employed
 If  they  wanted  to  part  by  peaceful
 means,  why  was  it  necessary  to  have
 this  terrific  raging  violent  campaign
 which  has  expressed  itself  in  so  many
 forms  that  everybody  knows  now?
 Now  it  is  dying  down,  it  is  subsiding,

 So,  Sir,  I  would  say  that  the  imposi-
 tion  of  President’s  rule,  of  course,
 was  basically  due  to  the  ineptitude,  or
 whatever  you  may  call  it,  of  the  rul-
 ing  Party,  a  Party  which  had  a  majo-
 rity  the  magnitude  of  which  it  enjoys
 only  in’  very  few  other  States:  T
 think,  they  have  27  seats  or  some-
 thing  like  that  in  the  Assemmbly....

 SHRI  PILOO  MODY  (Godhra):  Any-
 way.  it  is  a  matter  of  the  past.

 SHRI  INDRAJIT  GUPTA:  It  is  not
 always  a  matter  of  the  past  because
 with  peop'e  like  this  who  are  prepared
 to  change  sides  every  day,  one  never
 knows  when  and  where  they  will  come
 back  again.  When  they  go  away,  Mr.
 Mody  is  very  happy,  but  they  are  like-
 ly  to  come  back  again!  That  may
 happen  in  Orissa  also.  Can  you  de-
 pend  on  such  people?

 But,  Sir,  the  situation  was  worsened,
 and  the  hands  of  the  extreme  separa-
 tist  elements  were  strengthened—and
 he  says  so—by  the  paralysis  of  the
 Government  of  India  in  the  face  of
 the  so-called  revolt.  I  wish  to  say
 that  it  is  now  the  proper  time  to
 point  out  that  after  the  five-point
 formula  was  incorporated  in  the  Bill

 _that  was  passed  here...

 AN  HON.  MEMBER:  Black  Bilt.

 SHRI  INDRAJIT  |  GUPTA:  ...the
 Government  of  Indla  did  nothing,  took
 Bo  concrete.  steps  whatsoever,  for  the
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 implementation  of  the  five-point  for-
 mula.  We  support  that  formula.  It
 gives  safeguards,  but  limited  safe-
 guards,  to  the  Telengana  region.  But.
 the  leaders  of  the  Andhra  region  were
 not  prepared  to  tolerate  even  those
 limited  safeguards.  Of  course,  my
 Telengana,  friends  are  not  satistied
 with  those  limited  safeguards.  That
 is  a  different  matter.  But  even  those
 limited  safeguards  are  not  tolerable:
 to  the  leaders  of  the  Andhra  region.

 The  Government  of  India,  having
 announced  this  five-point  formula,  did
 absolutely  nothing  to  come  forward
 with  some  specific  development  pro-
 jects,  development  schemes,  or  Ppro-
 vision  of  development  funds  for  the
 backward  areas  of  thet  State,  neither
 for  Telengana  nor  for  that  most  back-
 ward  area  which  is  part  of  Andhra.
 that  is.  Ravalaseema  area  and  the
 Srikakulam  District  also.  These  are
 the  most  backward  parts.

 SHRI  PILOO  MODY:  Poor
 Venkatasubbiah.

 SHRI  INDRAJIT  GUPTA:  Nothing
 has  been  done  about  that  even  till  this
 day.  I  know  there  has  been  much-
 repeated  controversy,  I  do  not  want  to
 raise  that  to-day.  But,  after  all  Raya-
 Jaseema  is  the  most  backward  area  of
 Andhra  Pradesh.  It  has  constant
 famines,  drought  and  all  that  and  no
 industrial  development  worth  men-
 tioning.  But,  I  would  like  to  ask  Mr
 Suryanarayana  and  some  of  his  fri-
 ends,  when  you  are  not  prepared  to
 tolerate  even  limited  safeguards  for
 the  Telengana  region,  will  you  tole-
 rate  any  special  treatment  for  Raya-
 Jaseema  in  the  matter  of  develop-
 ment?  ...  (Interruptions)  07  will
 you  quarrel  again  over  the  alloca-
 tion  of  river  waters,  building  up  of
 key  industries,  the  location  of  capi-
 tal—these  things  are  going  on  now.

 SHRI  K.  SURYANARAYANA:
 Out  of  the  seven  or  eight  MPs  from
 Rayalaseema,  except  Mr.  Venkata

 subbiah,  all  of  them  have  joined  this
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 SHRI  INDRAJIT  GUPTA:  Be-
 cause  the  Senas  are  sitting  on  their
 necks.  I  gave  you  the  other  day  my
 friendly  advice:  ‘Stay  in  Delhi.
 Don’t  go  back  because  the  Senas  will
 get  at  you.’

 SHRI  K  SURYANARAYANA:’  I
 am  never  afraid  of  these  Senas

 MR  DEPUTY  SPEAKER:  Order,
 please  This  is  a  funny  thing  Each
 time  Mr  Suryanaraysana  gets  up  you
 sit  down  Once  or  twice  it  can  be,
 not  always

 SHRI  INDRAJIT  GUPTA  Genc-
 rallv,  on  this  subject  my  speeches
 provoke  many  people  I  cannot  help
 it.

 As  I  was  saying,  the  Government
 of  India  did  nothing  about  going
 ahead  with  the  facilities,  with  the
 educational  facilities  for  the  children
 of  the  Andhras  staying  in  Hyderabad
 nor  was  any  action  taken—that  the
 Government  should  have  done—
 against  high-ranking  officials  who
 were  openly  carrying  on  separatist
 propaganda.  Certainly,  that  was  not
 the  policy  of  the  Government  of
 India  Many  reports  were  conveyed
 to  them.  Collectors,  District  Magis-
 trates  and  the  Postmaster  General
 and  such  people  and  even  the  Vijaya-
 wada  station  of  All  India  Radio—
 what  kind  of  role  were  they  playing?
 No  action  was  taken.  So,  it  went  on
 snowballing.

 Now,  at  present,  the  movement  in
 the  form  in  which  it  has  been  seen
 in  the  last  few  weeks  is  subsiding.  It
 is  going  down.  ‘There  are  reasons
 for  that,  They  cannot  go  on  like
 that.  NGOs  are  suffering  Students

 ab
 suffering.  Perhaps  they  have

 cet  a  year  or  so  of  their  studies.

 seco
 connected  with  trade,  shop-

 शशक,  पलक  people  in  Guntur,
 Pedple  connected  with  the  supply  of

 milk—eversthing
 hits  got  dislocated

 suftering
 end  people  are

 3365  L. Band,
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 Now,  my  information  is  that  an
 attempt  is  being  made  to  keep  the
 emotions  of  the  people  whipped  up
 and  fanned  up  and  somchow  keep
 the  movement  going,  manly  by  the
 activities  of  the  Senus.  There  are
 many  Senas—dozens  of  them,  but  the
 principal  three  which  I  would  like  to
 mention  and  which  are  the  most
 numerous  and  most  active,  the  most
 organised,  the  most  violent  are:  one
 i,  the  Andhra  Sena  which  was  inau-
 gurated  originally  by  our  old  friend,
 Mr  Ranga,  one-time  leader  of  the
 grand  alliance  and  now  a  great  stal-
 wart  of  the  Congress  Party
 (Interruptions)  who  should  have
 been  expelled  long  ago  by  Mr.  Pant
 from  his  Party,  but  he  cannot  do
 that  He  inaugurated  the  Andhra
 Sena.  Now  it  is  mainly  Mr.  Piloo
 Mody’s  friends  who  afe  rurnifig  that
 Sena.  Then  there  is'the  Sangarsn
 Samiti  organised  and  run  by  my
 Jana  Sangh  and  RSS  _  friends  and
 then  there  is  the  Kakani  Brigade
 which  was  the  main  Sena  formed  by
 the  Congressmen  or  ex-Congressmen
 or  rebel  Congressmen...  (Interrup-
 tions)  These  three  are  still  very active  in  attacking  meetings  and  offi-
 ces  of  generally  those  people  who
 stand  for  integration,  coercing  people
 threatening  them,  terrorising  them
 and  extorting  money  and  so  on....

 SHRI  PILOO  MODY:  There  is  no
 CPI  in  Andhra?

 SHRI  INDRAJIT  GUPTA:  Yes, CPI  is  fighting  these  Senas.  No  body-
 else-is  fighting  them.  Don't  worry,
 go  and  find  out  what  is  happening.
 They  also  are  joined  by  some  others.
 I  take  information  from  q  paper
 which  cannot  be  accused  of  being  a
 communist  paper.  It  is  a  great  fav-
 ourite  of  Mr.  Piloo  Mody,  the
 Current.  It  says:

 “The  Tamizhar  Padai  (Tamil
 Sena),  a  militant  wing  of  the  Dra-
 vida  Munnetra  Kazhagam  (DMK)
 has  deputed  a  2,500  strong  volun-
 teer  farce  to  a  place  in  Andiira
 Pradesh  to  learn  tactics  of  guerilla
 warfare  from  the  Andhra  Sena.”
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 Than  it  says:

 “The  reported  link  between  the
 two  senas  gains  currency  when
 viewed  in  the  light  of  the  fiery
 speeches  which  Mr.  G.  Viswana-

 than,  DMK  Parliamentary  Party
 Deputy  Leader  has  been  making
 recently  during  his  tour  of  Andhra
 Pradesh  in  support  of  the  separa-
 tion  movement.
 Addressing  a
 meeting  at
 uary,  6,
 declared:

 ‘If  the  Andhra  crisis  is  not
 solved  in  accordance  with  the
 wishes  of  the  people  before  the
 Lok  Sabha  reconvences,  we  will
 immobilise  Parliament.’  ”

 Then,  Sir,  there  is  this  text  of  the
 speech  as  reported  by  a  paper  called
 Andhra  Jyoti  of  February,  6,  when
 he  spoke  at  Nellore.  It  says:

 mammoth  public
 Vijayawada  on  Febr~

 the  DMK  MP.  had

 “Mr.  G.  Viswanathan  said.  in
 ease  the  Centre  takes  to  threaten-
 ing  postures  we  shall  conduct  the
 fight  for  the  separation  of  the
 entire  South.”

 SHRI  G.  VISWANATHAN  (Wand-
 wash):  This  is  wrong.  I  Have  al-
 ready  repudiated  jt  This  is  entirely
 wrong.

 SHRI  INDRAJIT  GUPTA:  Then,
 he  is  reported  to  have  said:

 “Even  a  cat  becomes  a  tiger  in
 self-defence.  .

 ¥f  South  Indians  are  sought  to  be
 threatened  by  military,  they  will  ask
 for  separaion,  he  clarified”.
 Then  it  continue:

 “If  South  India  separates  then
 your  CRP,  military  units  become
 useless,  Hence  it  is  necessary  to
 adopt  a  very  careful  attitude  to-
 wardg  South  india’.

 SHRI  G.  VISWANATHAN:  89  I
 wish  te  submif  that  I  have  »  alfeady
 repudiated  it,  ,  I  did  aot,  naples.  that
 statement
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 SHRI  INDRAJIT  GUPTA:  Now,
 let  me  repudiate  one  or  two  things..

 SHRI  PILOO  MODY:  Why  don’t
 you  repeat  his  repudiation?

 SHRI  INDRAJIT  GUPTA:  That  is
 for  him  to  do;  he  has  got  a  mouth.

 Now,  Sir,  let  me  repudiate  the
 statement  made  by  Mr.  G.  Viswana+
 than  on  the  floor  of  the  House  during
 te  President's  Address  orily  Iast
 week  wherem  he  said  that  the  CPI
 Assemblv  Group  Leader  in  Ardhra,
 Mr  Sit  Krishna  has  been  paid  com-
 pensation  for  property  losses  to  the
 tune  of  Rs.  15,000  for  the  loss  suffer-
 ed  by  him  due  to  the  separatist
 attacks.  And  he  asked,  to  the  accom-
 paniment  of  thumping  applause  by
 Mr.  Piloo  Mody,  whose  money  is  this,
 why  is  people's  money  being  spent
 for  compensation  to  these  people  and
 so  on  Now,  Sir,  you  may  have
 noticed  this,  this  has  appeared  in  the
 papers  Later  on,  when  this  was
 challenged  by  my  colleague,  Mr.
 Easwara  Reddy,  then  Mr.  Viswana-
 than  said:  “Though  orders  have
 been  passed  for  compensation,  Mr.
 Sarin  who  was  sent  leter,  after  Pre-
 sident's  rule,  went  there  and  can-
 celle  those  orders.”

 Now,  Sir,  both  Mr.  Sarin  and  Mr.
 Sri  Krishna  have  come  out  in  the
 Press.  Mr.  Sart  said  that  the  charge
 that  these  orders  were  stopped  by
 Mr.  Sarin  was  also  baseless.  Then
 he  said:

 “I  checked  up  the  whole  thing
 and  found  that  the  CPI  leader  did
 not  apply  for  any  assistance.  Nor
 did  Mr,  Rao  pass  any  such  order.”
 Mr.  Sri  Krishna  said:

 “If  an  element  of  honesty  or  de-
 cent  human  behaviour  is  left  in
 him  it  is  the  duty  of  Mr.  Viswana-
 than  to  withdraw  ail  that  he  had
 said  about  me  in  the  Lok  Sabha
 or  come  out  with  the  same  state-
 ment  outside  Parliament  and  face
 proceedings  in  a  judicial  court.”
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 I  just  want  to  put  this  on  record  and
 I  do  not  wish  to  have  a  row  here
 with  anybody.

 My  friend  Mr.  Satyanarayana
 spoke  the  other  day,  he  has  now  be-
 come  a  great  champion  of  the  land-
 lords  of  the  Andhra  region.  He  said:
 ‘Mr.  Rajeswara  Rao,  Secretary  of  the
 CPI  is  also  a  landlord  and  a  Kamma’.
 He  may  be  a  Kamma.  Kamma  is  a
 caste.  But,  he  said,  ‘He  is  a  land-
 lord’.  I  checked  it  up.  Certainly,  he
 was  born  in  a  landlord  family.  There
 was  no  doubt  about  it.  So,  what?
 The  accident  of  birth  is  something
 which  even  my  hon.  friend  Shri  Samar
 Guha  cannot  control.....

 SHRI  PILOO  MODY:  It  is  pre-
 cisely  the  accident  of  birth  that  he
 has  been  condemning  all  these  years.

 SHRI  INDRAJIT  GUPTA:  After
 he  has  been  in  the  communist  party,
 he  as  given  away  all  his  lands.  It
 is  known  to  the  party.  At  present,
 he  and  his  wife  own  some  ten  or
 eleven  acres  of  land,...

 SHRI  PILOO  MODY:  What  does
 the  party  do  with  it?

 SHRI  INDRAJIT  GUPTA:  So,  the
 record  should  be  put  straight.

 SHRI  PILOO  MODY:  Now,  _logi-

 beat
 the  ‘party  has  become  the  land-

 ord.

 SHRI  K.  SURYANARAYANA:  But,
 what  about  his  son?

 SHRI  INDRAJIT  GUPTA:  We  arc

 sel
 monopolists  like  the  Swatantra

 SHRI  PILOO  MODY:  So,  it  is
 gnly  too  evident  that  the  CPI  has
 become  a  landlord.

 wt SHRI
 K.  SURYANARAYANA:  But

 about  Shri  Rajeshwara  Rao's
 son's  property?

 ‘HRT
 woe

 GUPTA:  Nobody

 निक  reine
 Bh  indefinite  prolongation  of

 i  Hent's  rule.  I  would  say
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 that  the  only  alternative  to  Presi-
 dent's  rule  ultimately  is  fresh  elec-
 tions,  and  I  would  say  that  elections
 should  be  held  once  the  pre-condi~
 tions  for  hol@ing  an  election  are  re-
 stored.  At  present,  it  is  unthinkable
 because  of  what  is  going  on.  But
 once  conditions  are  restored  to  nor~
 malcy,  I  would  appeal—though  my
 appeal  may  not  carry  weight,  to  my
 hon  friend  Shn  K  Suryanarayana
 and  his  friends  and  all  others,  be-
 cause  my  hon  fnend  himself  has  said
 that  tHey  want  to  separate  by  peace-
 ful  means,  that  peaceful  means  pre-
 suppose  that  there  should  be  condi-
 tions  mn  which  the  arguments  for  and
 against  separation  or  integration  and
 the  pros  and  cons  can  be  freely  de-
 bated  and  the  pecple  who  are  stand-
 ing  for  a  particular  point  of  view
 should  be  allow8®  to  exffess  their
 views  frecly  and  without  duress  or
 without  intimidation  petore  the  peo-
 ple.  That  atmosphere  does  not  exist
 at  the  moment.  Once  those  condi-
 tions  are  restored,  elections  can  be
 held  I  do  not  know  how  long  it  will
 take  to  restore  those  conditions.  I
 would  suggest  that  political  and
 economic  measures  are  much  more
 important  jn  this  than  even  the  use
 of  the  CRP  and  the  Army.

 T  am  glad  that  the  Army  is  being
 withdrawn  from  very  many  areas,  as
 has  appeared  in  the  papers,  and  I
 hope  that  condiuons  will  be  restored
 swiftly  to  normacy  so  that  the  re-
 liance  on  Ti®"iitttary  or  fhe  CRP  can
 be  reduced  to  the  absolute  minimum,
 A  polifical  cTimate  can  be  created  in
 which  this  question  can  be  debated,
 and  the  people  of  Andhra  and  Telen-
 Rana  are  in  a  position  to  express  their
 views  freely  for  and  against.

 In  the  meantime,  I  would  appeal  to
 the  Central  Government  that  they
 should  go  ahead  with  setting  up  a
 statutory  development  board  with
 allocation  of  adequate  funds  and  so-
 on—there  is  a  constitutional  provision
 for  it  and  it  can  be  done-—-for  the
 Rayalaseama  area.  A  statutory  deve-
 lopment  board  should  be  set  up  with
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 funds  at  its  disposal.  In  the  drought-
 affected  areas  of  Telengana  where
 there  is  very  acute  drought  condition,
 because  of  what  is  going  on,  nobody
 is  paying  much  attention  to  its  pro-
 blems.  This  should  be  treated  on  an
 urgent  basis,  and  drought  relicf  mea-
 sures  should  be  taken  on  hand,  and
 help  should  be  sent  there  and  a  statu-
 tory  development  board  should  be  set
 up  with  adequate  funds  for  the
 Rayalaseema  area.

 SHRI  8.  V.  NAIK  (Kanara):  If
 rise  to  support  the  Proclamation  by  the
 President.  Since  much  has  been  said
 already,  there  are  no  new  points  which
 can  be  contributed  to  the  debate.  But
 I  would  like  to  say  a  word  on  the
 last  point  which  was  made  by  Shri
 Indrajit  Gupta  that  there  should  be  an
 election  held  in  order  to  assess  the
 minds  of  the  people.  In  the  past,
 whenever  there  was  a  conflict  between
 an  intimate  and  personal  and  near  Go-
 vernment  and  a  personal  and  distant
 Government,  we  had  held  a  referen-
 dum,  and  whenever  the  issues  are  bet-
 ween  a  smaller  State  and  a  bigger
 State,  it  is  but  natural  to  expect  that
 the  people  will  opt  out  for  the  smal-
 ler  State.  Under  these  circumstan-
 ces,  to  make  this  an  election  issue
 would  amount  to  putting  in  the  back-
 yard  so  many  other  issues  which  are
 of  greater  relevance,  whether  it  is  for
 the  people  of  Andhra  or  it  is  for  the
 people  of  any  other  State  in  the
 country.

 Speaking  in  abstract,  as  it  is  neces-
 sary  to  do,  I  think  we  should  not  put
 the  issue  of  separation  versus  inte-
 gration  on  the  same  level  as  the  issue

 even  though  much  has  been  made  of
 these  Mulki  Rules  which  affect  q  small
 fraction  of  the  population,  if  was
 essentially  a  case  of  a  people  in  search
 of  a  cause  to  fall  apart,  and  in  that
 they“have  been  able  to  identify  as  a
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 whole  issue  has  come  to  Parliament.  I
 think  it  should  be  the  duty  of  Parlia-
 ment,  all  of  us  participating  in  the  dis-
 cussion,  to  do  our  part  of  the  duty  to
 a  nexgnbouring  State.

 The  history  of  Karanataka—it  is
 shortly  going  to  be  named  Karana-
 taka—and  the  history  of  Andhrg  has
 been  common  for  at  least  five  cen-
 turies.  The  Presidential  Proclamation
 says  that  the  Presidnt  shall  assume
 powers  under  art.  3  of  the  Constitution
 during  the  period  of  suspension  of  the
 legislature  of  the  State,  and  art.  3
 relates  to  the  formation  of  States.  I
 therefore  feel  that  for  the  original  sin
 or  act  of  omission  or  commission  of
 having  taken  up  issues  or  taken  up
 stands  on  a  particular  issue  of  inte-
 gration  or  separation,  the  existing
 legislators  of  the  State  of  Andhra  and
 the  Andhra  Legislature  who  stand  sus-
 pended  today  and  not  dissolved,  should
 not  be  given  the  dire  punishment  of
 being  dissolved  and  asked  to  go,  as
 and  when  peaceful  circumstances  pre-
 vail,  to  the  polls  once  again,  because
 by  that  time  the  issue  will  have  been
 a  dead  issue.

 In  this  case,  I  have  to  recent  the  ex-
 perience,  personal  but  relevant,  about
 the  position  of  the  Centre  in  regard  to
 the  States.  I  think  now  is  the  time
 for  us  to  assert  it  as  at  least  on  Ist
 January,  the  day  prior  to  the  bandh
 in  Andhra,  it  was  not  possible  to  tra-
 vel  in  honour  even  in  railway  com-
 partments  under  secure  conditions.

 The  Central  Reserve  Police  has  been
 much  maligned.  But  after  all,  I  think
 the  police  in  this  country,  whether  at
 the  Centre  or  in  the  States,  are  people
 who  have  sent  there  to  perform  a
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 brought  into  question  each  time.
 After  all,  the  CRP  is  accountable  to
 Government  which  is  accountable  to
 this  august  House,  and  I  think  for
 having  done  a  good  job,  it  is  also  the
 bounden  duty  of  all  of  us,  including
 even  hon.  members  opposite,  to  give
 them  a  pat  on  the  back  when  the  time
 demands.

 SHRI  PILOO  MODY:  I  will  give
 them  something  on  the  back  just  now.

 SHRI  B.  V.  NAIK:  One  of  the  hon
 membery  of  the  Jan  Sangh  Opposition
 referred  yesterday  to  the  question  of
 taking  bold  and  quick  decisions.
 An  issue  becomes  g  political  issue
 when  it  becomes  insoluble.  I  would
 like  to  ask  these  advocates  of  bold  and
 quick  decisions—doing  it  in  the  smart
 way—not  only  in  India  but  all  round
 the  world,  which  are  the  major  poli=
 tical  issues  in  the  course  of  the  last  25
 years  which  have  been  solved;  have
 we  solved  the  Arab-Israeli  question?
 Have  we  solved  the  Taiwan  question?
 Have  we  solved,  let  us  say,  even  the
 question  of  Ulster  in  the  course  of  the
 last  500  years?  Have  we  solved  the
 demand  of  the  Irish  people?

 Now,  it  is  very  easy  to  say  that  it
 does  not  need  much  delaying,  even  a
 conscious  ministrial  decision  or  a  gov-
 ernmental  decision.  Sweeping  remarks
 were  made,  by  asking  what  has  hap-
 pened  to  the  Krishana-Godavari  dis-
 pute,  what  has  hapened  to  Narmada
 dispute,  Belgaum,  etc.,  etc.  But  I
 think  that  for  the  purpose  of  restora-
 tion.  of  peace  and  for  the  purpose  of
 restoration  of  law  and  order  and  for
 re-asserting  the  will  of  the  Centre  so
 that  identical  questions  do  not  erupt
 in  other  parts  of  the  country—it  may
 be  A,  B,  or  C—one  question  arises.  I
 would  like,  here  again,  to  add  a  rider
 to  the  question  befare  I  conclude;  and
 that  is,  whether  the  Andhra  experi-
 ence,  in  the  thinking  of  the  Govern-
 ment,  is  a  repeatable  experience.  On

 am  ~—  a
 to  be  very  categor!-

 cal  and  say  whatever  is  happening  in
 Andhra  Pradesh  and  Telengans  js  uni-
 que.  There  are  no  fears  about  it  that
 ‘will  be  picked  up  tomorrow  by  Mysore

 PHALGUNA  10,  894  (SAKA)  Rule  in  Andhra  (Res.)  262

 or  Karnataka  or  the  day  after  to-
 mortow  by  Maharashtra  even  though
 by  a  single  votary  m  that  cause.  In

 »  cireumstanves,  the  Andhra  case
 «ines  umaue  has  to  be  treated  as  a

 uNlq  lg  case.
 Hore,  only  one  point  emerges,  and

 that  by,  we  have  been  talking  all  these
 years  about  the  regional  imbalances.
 There  has  been  a  certain  degree  of
 regional  imbalance  between  various
 States.  Within  the  State,  whenever
 there  ig  a  regional  imbalance,  whether
 in  the  development  or  in  the  disburse-
 ment  of  funds  or  in  the  giving  of  pro-
 jects,  whenever  these  imbalances  reach
 a  particular  stage,  it  is  at  that  time
 that  the  people  begin  to  cry  and  cry
 hoarse.

 Today,  it  is  not  onty  a  question  bet-
 ween  the  separatists  and  the  integra-
 tionists.  It  is  a  tripartite  question.
 There  is  also  the  third  party  which  is
 interested  m_  disintegration,  and  this
 disintegration  has  to  be  contained,  and
 there  has  to  be  a  meaningful  dialogue.
 Therefore,  it  is  good  time  now  for  all
 the  States—A,  8,  or  C—to  take  cogni-
 zance  of  what  has  happened  in  Telen-
 gana  and  try  to  remove  the  regional
 disparities  as  they  exist  within  a  State.

 SHRI  MURASOLI  MARAN  (Mad-
 ras  South):  Sur,  I  rise  to  oppose  this
 clamping  of  President’s  rule,  under
 article  346  of  the  Constitution,  on
 Andhra  Pradesh.  We  all  know  that  it
 is  the  old,  hated  section  93  of  the  Go-
 vernment  of  India  Act,  1935.  Let  us
 look  into  the  genesis  of  the  President’s
 rule.  The  Governor  is  supposed  to  be
 the  eyes  and  ears  of  the  Central  Go-
 vernment,  but  he  made  his  appearance
 in  the  newspapers  only  when  his
 emissary  went  to  Delhi  with  his  report
 to  fulfil  the  constitutional  obligation.
 He  sent  that  report  to  the  President
 but  I  do  not  think  he  is  the  author  of
 the  report;  it  is  ghost-written.  The
 ad  hoc  committee  of  the  Congress
 Party  of  Andhra  Pradesh  has  been
 removed  and  a  high-powered  Congress
 committee  has  been  appointed.  A
 high-powered  Congress  Secretary  goes
 there,  and  they  sit  together  and  take
 a  decision  that  the  Chief  Minister
 should  resign,  and  President’s  rule
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 should  be  clamped.  Until  then,  the
 Governor  was  not  at  all  in  the  picture
 and  until  then  the  elected  representa-
 tives  of  Andhra  Pradesh  were  not  at
 all  in  the  picture.

 36.00  hrs.

 Here  is  an  ihstance  where,  at  the
 behest  of  a  high-powered  committee
 and  the  high-powered  Secretary  of  the
 Congress  Party,  President's  rule  came
 into  being  in  Andhra  Pradesh.  Sir,  I
 want  to  read  a  report  from  the  States-
 man.  This  is  by  Mr.  Kuldip  Nayar.
 It  says:

 “On  Tuesday,  Mr.  Rao,  the  Chief
 Minister  of  Andhra  Pradesh,  was
 asked  over  the  telephone  to  reach
 Delhi  immediately.  On  Wednesday
 morning,  after  his  arrival,  he  tried
 te  have  a  meeting  with  Mrs.  Gandhi.
 Instead,  he  was  taken  to  the  meet-
 ing  of  the  Cabinet  Political  Affairs
 Committee.”

 “The  Chief  Minister  argued  dur-
 ing  eight  minutes  stay........
 It  goes  om  like  that.  He  was  asked

 to  appear  before  the  Political  Affairs
 Committee  of  the  Cabinet  which  is  the
 highest  policy-making  body  of  the
 Government  of  India.  Here  the  dis-
 tinction  between  the  Congress  Party
 and  the  Central  Government  vanishes.
 We  know  the  Congress  is  the  premier
 political  party..  (Interruption),  The
 office  of  Governor  and  the  Constitu-
 tional  provisions  should  not  be  used
 to  suit  the  convenience  of  the  ruling
 party.  Is  the  President  of  India’s
 rule  in  Andhra  Pradesh  or  the  Con-
 gress  President’s  rule?  {t  makes  a
 mockery  of  the  valuable  distinction
 between  the  ruling  party  and  the  Go-
 vernthent;  the  maintenance  of  this  is
 the  life  and  soul  of  parliamentary  de-
 mocracy,  This  is  also  the  negation  of
 our  federa)  policy,  States  being  con-
 sidered  as  Centre's  warts.  There  is  a
 notion  that  President's  rule  ig  a  wot-
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 sonnel,  who  are  goitig  to  maintein  law
 and  order  Under  the  Presi-
 dent’s  rule  if  bullets  are  fired  from
 the  guns  of  the  CRP  and  Military  will
 they  kiss  the  agitators  instead  of  kil-
 ling  them?  No.  They  have  a  feeling
 that  the  President’s  rule  is  the  cure
 for  all  th  meladies  of  Aridhra  Pradesh,
 On  the  other  hand  I  put  the  blame  en-
 tirely  at  the  doors  of  the  Congress  and
 the  Central  Government.  They  were
 committing  mistakes  without  diagonis-
 ing  the  malady.

 Even  under  the  President's  ruie  the
 same  dislocation  in  law  and  order
 continued.  Here  is  a  petition  received
 from  the  citizens  of  Guntur  on  22nd
 February,  ‘1973,  Many  ladies  went  to
 the  house  of  the  Superintendent  of
 Police  to  call  on  him  and  give  him  a
 petition.  Meanwhile  lady  Home
 guard  were  called  and  ordered  to  re-
 move  the  clothes  of  the  women  agita-
 tors  and  they  were  made  naked.  Then
 a  Sub-Inspector  of  Police  rushed  to-
 wards  them.  The  petition  goes  on  like
 that  and  I  do  not  want  to  read  further.
 The  name  of  the  Sub-Inspector  is  also
 mentioned.  This  is  what  is  happening
 in  Guntur,  which  is  the  Constituency
 of  our  Minister  of  Parliamentary
 Affairs.  Here  is  the  signed  petition.
 and  I  shall  give  this  to  the  Minister
 of  States  in  the  Home  Ministry.

 We  know  the  old  saying  for  want  of
 a  hail  the  horse  was  lost,  for  want  of
 the  horse  the  soldier  was  lost,  for  want
 of  a  soldier  an  army  was  lost  and  fot
 want  of  an  army  the  kingdom  was
 lost.  Here,  for  want  of  a  popular  Chief
 Mihister  the  entire  Andhra  is  lost.

 I  have  ve  high  regard  for
 Mr.  Narasimha  ,  he  is  a  well  edu-
 cated  and  learned  man.  Anyhow,  be-
 ing  a  nominated  Chief  Minister  fram
 far  away  Delhi  without  graas  roots  he
 cannot  bear  the  burden.

 We  are  hurling  abuses,  We
 not  understeed  what  ig  the  root-canse
 of  the  malady  in  Andhra,  Instead  we
 have  been  attributing  motives  te  the
 people.  ;  Just  now  ह...  Indrajit  Gupta
 was  reading  from  Current  arid  saying
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 that  about  20,000  persons  from  Tamil
 Nadu  had  been  sent  by  D.M.K.  ‘o
 Andhra  Pradosh  to  learn  guerilla  war-
 dare.  We  do  not  believe  in  the  theory
 of  violence.  If  at  all  we  want  to  learn
 guerilla  warfare,  we  wili  not  send
 people  to  Andhra  Pradesh;  we  shall
 learn  it  from  Mr.  Indrajit  Gupta  and

 _hig  friends.  Mr.  Viswanathan  went  to
 -Andhra  Pradesh  to  study  the  situation.
 People  saw  a  ghost  in  his  presence  in
 -Andhra  Pradesh.  Even  the  other  day,
 Mr.  Eswara  Reddy  was  making  g  wild
 allegation  that  Mr.  Viswanthan  receiv-
 ed  about  Rs.  40  lakhs  from  the  Ameri-
 ‘can  Embassy  which  is  to  be  spent  in
 Andhra  Pradesh.  This  not  only  ma-
 ligns  the  hon.  member  but  it  insults
 the  very  yeople  of  Andhra,  Pradesh
 You  make  them  more  angry.  This

 ‘kind  of  accusations  will  not  solve  the
 problem  On  behalf  of  my  friend,

 ‘Shri  Viswanathan,  I  deny  it.  We  can
 also  afford  to  be  frivolous  and  irres-
 ponsible  in  making  counter-attack:
 but  we  do  not  want  to  do  it.

 We  all  understand  the  advantage  of
 a  bigger  State.  On  the  o‘her  hand,  we
 should  iook  to  the  other  side  also.
 There  is  a  feeling  that  heavens  will
 not  fall  down  if  Andhra  is  bifurcated
 Now  what  is  the  position?  There  is  a
 ‘Telengana  Regional  Committee.  All
 the  Bills  passed  by  the  legislature
 should  receive  the  assent  of  the  MLA’s
 from  Telengana  on  this  committee.  It
 is  a  legislature  within  a  legislature.

 “They  prepare  two  budgets.  There  are
 two  Chief  Secretarfés,  one  in.  charge  of
 Andhra  and  another  incharge  of

 Telengana  affairs  Central  revenues
 like  income-tax,  excise  duties  etc.
 ‘which  go  to  the  divisible  pool  are  de-
 ‘posited  in  different  accounts.  So,  vir-
 ‘tually  there  are  two  States  de  facto.
 ‘They  only  want  a  separate  Governor,

 “a  Ohief  Minister  and  a  capital.  This
 :Should  -be  looked  into.

 Many  pedpie.  were  arrested  unde:
 the  Maintenance  of  the  Internal  Secu-

 nity  Act.”  In  Andhra  people  detained
 oa

 pap
 this,  Act.  are  paid  Rs.  4.50  per

 Pradesh  worry

 about  a  few  hundred  jobs.  Many  of
 the  agitators  might  not  have  even
 seen  Hyderabad  in  their  life  time.
 The  people  of  the  south  are  very  do-
 cile.  The  Andhras  especially  are  very
 sober  and  sensitive.  They  feel  their
 self-respect  is  being  challenged.  They
 feel  they  are  second  class  citizens  in
 their  own  State  and  in  their  own  capi-
 tal.  Unless  this  psychological  feeling
 is  removed,  we  cannot  solve  the  pro-
 blem.  So,  if  at  all  they  are  to  part,
 let  them  part  as  friends,  not  as  bitter
 enemies.

 या  तुलसीराम  (पेदा पल् लि)  :
 उपाध्यक्ष  महोदय,  पिछले  चुनावों  में
 तेलंगाना  प्रान्त  से  एम०  पीज०  में  से  i0
 तेलंगाना  प्रजा  समिति  के  चुन  कर  आये

 हैं।  6  पाइंट  फार्मूला  प्रधान  मंत्री  की  तरफ़
 से  जो  दिया  गया  था  उस  के  तहत  हम  लोग
 कांग्रेस  में  मिले  लेकिन  उस  का  कमल

 कुछ  नहीं  हुआ  ।  उसी  दर्मियान  में  सुप्रीम
 कोर्ट  से  मुल्की  रूल  का  जजमेंट
 कराया।  उस  जजमेंट  के  बारे  में  अन्य
 शौर  तेलंगाना  के  लीडर्स  ने  बैठ  कर
 जो  चर्चायें  कीं  उस  पर  कोई  हल  नहीं
 निकला  वह  प्रधान  मंत्री  पर  छोड़ा
 गया  |  प्रधान  मंत्नी  ने  पांच  प्वाइंट

 फार्मूला  दिया  ।  लेकिन  वह  आरंभ  की

 जनता  को,  तेलंगाना  की  जनता  को,  दोनों

 जगहों  के  लीडरों  को  पसन्द  नहीं  आया

 और  उस  के  लिए  राष्ट्र  के  लोग  बड़ी
 भारी  संख्या  में  एजिटेशन  कर  रहे  हैं.  y

 उस  से  रोज  ब  रोज  वहां  की  हालत  बुरी
 तरह  से  खराब हो  रही  है  ।  हम  सब
 लोग  इस  बात  को  जानते  हैं।  लेकिन

 कुछ  लोग  सैंडल  हाल  में  बैठ कर  या
 'ला बीज  में  बैठ  कर  कहते  हैं  कि  वहां  कुछ
 नहीं  हो  रहा  है।  मैं  प्रधान  मंत्री  जी  से
 शौर  सरकार  से  अपील  करता  हूँ  कि  वहां
 सचमुच  कुछ  हो  रहा  है  या  नहीं हो  रहा  है
 इस  फो  देखने  के  लिए  दूसरी  स्टेट्स  के

 कुछ  सीनियर  पार्लियामेंट  के  -  मेम्बरों  की  एक

 कमेटी  वहाँ  भेजी  जोध ।  वह  तेलंगाना
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 fat  तुलसीराम]
 एरिया  और  आन्ध्र  एरिया  में  जा  कर  देखें
 कि  सच्चाई  क्या  है,  हकीकत  क्‍या  है  कौर

 यहां  उस  की  रिपोर्टे  दें  ।

 राज  अकाल  के  कारण  आन्ध्र  और
 तेलंगाना  एरियाज  में  पानी  की,  राशन  की
 कौर  केरासीन  प्रायः  की  जो  तकलीफ़ें

 हो  रही  हैं  उन  के  लिए  गवर्नमेंट  को  कोई
 रास्ता  निकालना  चाहिए  और  जो  रिलीफ
 वर्क  वहां  हो  रहेंगे  उन  को  बढ़ाना  चाहिए।

 इसी  बीच  में  मैं  अपने  चुनाव
 क्षेत्र.  पे हा पल्ली  गया  था  ।  वहां  पर
 करीमनगर  जिले  में  रामगुडम  गोदावरी  कनी

 एक  लेकर  एरिया  है।  वहां  हम  को  लोग

 बड़ी  मुश्किल  में  दिखाई  पड़े  ।  उन  को

 बड़ी  तकलीफ़ें  हो  रही  हैं।  कभी  अभी
 मेरे  पास  टेलिग्राम  आया  है।  वहां  पर

 एक  केशोराम  सीमेंट  फैक्ट्री  है।  वह
 बड़ी  भारी  फैक्ट्री है।  लेकिन  बिजली  न

 होने  से  वह  बन्द  पड़ी  है।  बस  समय

 वहां  के  लोगों  को  काम  मिलने  की  और
 खाने  वगैरह  की  जो  तकलीफ़ें  हो  रही  हैं
 उनके  लिए  सरकार  को  जल्‍दी  से  जल्दी  कुछ
 सोचना  चाहिए  ।

 हमारे  एक  मित्र  कहते  हैं  कि  जो  लोग
 तेलंगाना  प्रजा  समिति  के  टिकट  पर  चन
 कर  जाये  वह  केवल  2  हजार,  3  हजार
 या  4  हजार  मतों  से  जीत  कर  आये

 हैं।  हमारे  मित्र  हॉँ  राम  गोपाल  रेड्डी
 कह  रहेगे  अपने  भाषण  में,  कि  गह  बड़ी
 मैजोरिटी  से  जोत  कर  चलाये  हैं,  और  वह

 कहते  हैं  कि  वहां पर  कुछ  लोग  ही ही मूवमेंट
 कर  रहे  हैं  वहां  कोई  बड़ा  एजिटेशन  नहीं  हो
 रहा  है।  जो दस  लोग  तेलंगाना  प्रजा
 समिति  की  ओर  से  जीत  कर  पाये  हैं  उन  में
 से  मैं  भी  एक  हूं।  यहां के  डिप्टी  मिनिस्टर
 क्रि  एम०  आर०  कृष्णा  के  मुकाबले  में  मेरा
 इंवेस्ट  था  धौर मैं मैं  i  लाख  8  हुआकि की
 मैजोरिटी  से  जीता हूं।  मैं  श्री शाम  गोपाल

 रेड्डी से  कहना  चाहता  हूं  कि  मगर  बह  यह

 देखना  चाहते  हैं  कि  वहां  की  जनता
 की  मैजारिटी  इस  मूवमेंट  के  पीछे  है  या  नहीं,
 तो  मैं  भी  रिजाइन  करने  के  लिए  तैयार

 हूं  और  वह  भी  रिजाइन  कर  के  मेरे  साथ
 कंटेंट  करें।  मैं  श्री  रामगोपाल  रेड्डी
 को  ही  कुछ  नहीं  कहता,  अगर  और  कोई
 भी  मुझ  से  मुकाबला  करना  चाहे  तो  वह  भी
 रिजाइन  करे श्रौर  मैं  भी  रिजाइन  करने
 के  लिए  तैयार  हुं  मैं  कुछ  नही  हूं,  मेरी
 अपनी  कोई  ताकत  नही  है।  वहां  की  जनता
 की  जो  आवाज  है,  जो  उन  की  उमंग  है,
 उस  की  ताकत  पर  मैं  बोल  रहा  हूं  ।

 राज  लोगों  का  यह  भी  कहता है  कि

 हम  प्रधान  पत्नी  का  साथ  नही  देते  हैं  1
 लेकिन  मैं  कहना  चाहता  हूं  कि  हम  बराबर
 उनके  साथ  रहे  हैं  मीर  साथ  देगे  ,  लेकिन
 एक  ही  बात  के  कारण,  यानी  अलैहदा
 तेलंगाना  की  मांग  के  कारण  हमारे  और
 उन  के  बीच  में  कुछ  गड़बड़  हो  गई।  अगर

 अलैहदा  तेलंगाना  की  बात  वह
 कबूल  कर  लें  तो  मैं  फिर  कहता  हूं  कि  हम
 उन  के  साथ  हैं।  वह  जल्दी  से  जल्दी

 राष्ट्रपति  शासन  को  हटा  कर  शिमला-

 सदा  तेलंगाना  का  एलान  करें।  सिर्फ
 इस  एक  बात  को  छोड़  कर  सब  जिलों  में

 हम  उन  के  साथ  हैं  1

 आखिर  में  मैं  फिर  प्रार्थना  करता  हूं  कि

 वह  प्रलाहदा  तेलंगाना  बनाने  का  काम
 जल्दी  से  जल्दी  करें

 SHRI  PILOO  MODY  (Godhra):
 Mr.  Deputy-Speaker,  Sir,  I  do  not  in-
 tend  to  go  into  the  background  of  the
 entire  history  of  this  sad  state  of
 affairs.  It  is  too  well-known  the  series
 of  blunders,  misadventures,  callous
 disregard  that  has  led  to  the  situation
 in  Andhra  teday....

 AN  HON.  MEMBER:  By  whom?

 SHRI  PILOO  MODY:  By  the  Go-
 vernment  of  India,  more  specifically
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 the  Home  Ministry  then  presided  over
 by  Prime  “Minister  Shrimati  Indira
 Gandhi.

 We  are  dealing  with  a  mass  of
 humanity,  the  people  of  Andhra  and
 the  people  of  Telengana.  It  was  only
 two  years  ago  that  the  people  of  Telen-
 gana  with  the  same  anguish  that  it  is
 today  in  Andhra  demanded  a  separate
 State  for  Telengana.  At  that  time.
 God  knows  how  much  blood  was  shed,
 how  many  lives  were  lost,  how  much
 misery  was  experienced  by  the  people.
 At  that  time,  instead  of  bringing  a
 matter  to  solution,  the  Prime  Minister
 and  the  Government  of  India  sat  back
 on  their  prestige  and,  ultimately,  won
 in  breaking  the  movement  in  Telen-
 gana,  But  the  people  of  Telengana
 gave  &  very  befitting  reply  not  only  to
 the  Government  of  India  but  to  the
 Congress  party  by  voting  them  out  of
 power  and  voting  for  a  group  of  people
 whom  they  thought  they  could  trust.
 Unfortunately,  as  is  endemic  with  all
 Congressmen,  they  cannot  be  trusted.
 In  spite  of  the  fact  that  having  raised
 these  people  to  shed  blood,  having
 misled  them  into  g  movement,  having
 won  on  their  votes  that  they  were
 opposing  the  Congress,  they  came  over
 here—you  know  the  methods  and
 means  used  hy  the  Government—and
 prostrated  before  its  deity  and
 sold  themselves,  sold  the  people  that
 they  represented,  sold  the  people  that
 they  represented,  sold  the  people  of
 the  entire  region  and  joined  the  Cong-
 ress.  Well,  good-ridden,  I  say.

 Today,  we  have  a  very  similar  situa-
 tion  which  is  built  on  the  blood  and
 sufferings  of  those  people  on'y  two
 years  ago  except  that  this  time  it  is
 Andhra.  For  some  reason  or  the  other,
 an  agitafion  has  gone  to  the  other
 side.  Now  they  both  want  separation.
 If  both  sides  want  separation.  what  is
 the  law  which  says  that  they  must
 live  together?  Even  the  Hindu  divorce
 law  is  not  as  rigid  as  the  un-intelli-
 gence  of  the  Government  of  India  in
 dealing  with  matters  like  this.  We
 have  a  situation  in  which  the  people
 of  Andhra  have  decided  that  they
 want  separation.  The  so-called  people
 who  wanted  integration  only  two
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 years  ago  have,  because  of  the  mis-
 behayiour  of  this  Government,  decided
 “No;  separation  is  the  only  alterna-
 tive.”  For  that  purpose.  they  have
 resurrected  a  beautiful  movement  in
 Andhra.

 I  wish  some  of  you  had  the  courage
 to  go  and  visit  Andhra  today.  It  75
 ically  the  most  beautiful  thing  that
 I  have  seen  in  this  country.  It  is  so
 completely  non-violent  apart  from  the
 report,  that  you  hear  about  the  viol-
 ence,  The  students  started  it;  the
 N.G.Os  and  5.05  joined  it.  My  Party
 und  others  supported  it.  And  you  have
 today  a  situation  in  which  the  people
 are  reaJly  governing  themselves,  They
 have  demonstrated  the  need  of  having
 no  Government.  It  is  so  entirely  free,
 so  entirely  motivated,  and  it  is  absurd
 On  tne  part  of  Shri  Indrajit  Gupta  to
 say  that  it  is  tinkering  of  a  few  land-
 lords.  The  students  are  not  land-
 lords,  the  NGOs  are  not  landlords;
 it  is  they  who  started  it—and  acknow-
 ledgeably  so—throughout  and  there  is
 no  person  who  has  denied  it.  Yet.  Mr.
 Indrajit  Gupta,  who  cannot  live  out-
 side  his  cage  of  class  conflict,  class
 consciousness,  says  that  it  is  the
 Swatantra  Party  whom  he  is  now  ac-
 cusing  of  being  militant  and  having
 a  Sena  of  its  own  and  Mr.  Ranga  who
 is  now  a  venerable  member  of  the
 Congress  Party.  of  having  done  all  this
 completely  torgetting  the  students  and
 the  NGOs  who  are  really  the  backbone
 of  the  movement.  It  is  really  beauti-
 ful;  there  is  complete  peace  over  there;
 there  is  no  Government  at  all  there.
 The  writ  of  Shrimati  Indira  Gandhi
 does  not,  today,  hold  good  in  Andhra;
 the  writ  of  Shri  V.  V.  Giri  does  not
 hold  good  in  Andhra.  There  is  no  loca}
 Government.  The  Governor’s  rule,  as
 it  is  so  called,  does  not  apply  to
 Andhra.  There  is  no  local  adminis-
 tration;  there  is  no  municipality.  The
 people  are  governing  themselves  and
 are  very  happy.

 The  only  miscreants  in  Andhra
 today  are  the  CRP  and  the  police  and,
 perhaps,  the  CPI.  These  are  the  only
 miscreants  in  Andhra  today,  I  have,
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 here,  a  list  of  39  incidents  qreated
 by  the  CRP  and  the  police  in  three
 ‘days  in  one  town,  Vijayawada;  from
 ‘0th  to  24th  January,  in  Vijayawada
 alone,  there  were  439  incidents,  I  did
 not  prepare  these  cases;  this  was  pre-
 pared  by  the  Bar  Association  of
 Vijayawada,  a  somewhat  more  respect-
 able  organisation  than  the  Govern-
 ment  of  India,  a  somewhat  more
 truthful  organisation  than  the  Govern-
 ment  of  India.  This  report  was  pre-
 pared  and  handed  over  to  me  saying,
 ‘Here  are  139  cases  of  deliberate  at-
 tempts  to  incite  violence  by  the  CRP
 and  the  police’;  not  only  violence,  but
 rape,  loot  and  ail  manner  of  things
 are  documented  here,  in  case  you  care
 to  go  through  this.  Trade  organisa-
 tions,  one  organisation  after  another.
 are  sending  telegram  after  telegram
 saying,  ‘Do  something;  have  some  pity
 on  us’....

 SHRI  K.  NARAYANA  RAO
 (Bobilli):  Of  all  the  people,  why  are
 trade-men  interested?

 SHRI  PILOO  MODY:  Trade  men
 also  get  interested.  You  may  not  be-
 lieve.  They  are  also  humanbenngs.  It
 is  not  that  only  lawyers  are  human-
 beings,

 I  want  to  know  what  are  the  estab-
 lished  procedures  that  we  have  now  in
 this  country,  what  are  the  systems
 that  we  have  established,  whereby
 people  can  get  their  (egitimate  de-
 mands  attended  to.  What  are  the
 established  procedures  by  which  peo-
 ple  can  get  their  grievances  redressed
 ih  this  country?  This  is  not  merely  a
 monumental  problem—Andhra-Telen-
 gana,  You  look  at  the  street  corners,
 look  at  the  Ministers’  houses;  there  is
 a  dharna  or  morcha  or  fast  or  rally—
 something  is  going  on  all  the  time.
 Look  at  the  question  of  Haryana
 teachers.  Look  at  the  question  of
 Paridabad  medical  students.  Ail  have
 to  come  here  and  prostrate  before  the
 Devi  because  this  is  apparently  the
 oly

 one
 where  decisions  are  taken

 Jn
 tHe  paméry,
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 SHRI  G.  VISWANATHAN:  The  only
 person  who  matters.

 SHRI  PILOO  MODY:  Yes.  When
 the  Prime  Minister  was  replying  to  the
 debate  on  the  President's  Address,  I
 asked  het,  ‘Is  there  no  democratic
 process  by  which  Andhra  and  Telen-
 gana  can  be  bifurcated  and  has  it  to
 be  left  to  you  and  you  alone?’  Her
 answer  was,  ‘It  has  to  be  left  to  the
 Government.’  But  we  ali  know  what
 this  Government  is.  I  do  not  know
 what  the  other  fifty  nine  are  called.
 There  is  only  one  person  in  this  Gov-
 ernment  and,  therefore,  it  means  that
 all  democratic  processes  in  this  country
 have  come  to  a  halt  and  unless  the
 Prime  Minister  herself  decides,  noth-
 ing  can  happen  in  this  country.  A
 student  cannot  get  an  education,
 teachers  cannot  get  salaries.  NGO+
 cannot  get  redress.  workers  cannot  00
 this,  farmers  cannot  do  this.  nobods
 can  do  anything  unless  the  lady  ap
 proves  and  the  lady  has  no  time  to
 approve.

 This  is  the  first  vicious  thing  that
 has  happened  to  our  democratic  s\:-

 MR.  DEPUTY  SPEAKER:  The  hon
 Member's  time  is  up.

 SHRI  PILOO  MODY:  I  wou'd  like
 to  warn  that  while  nothing  can  work
 by  the  bell,  even  the  railways  do  net
 work  by  the  bell....

 MR.  DEPUTY  SPEAKER:  I  have  to
 work  by  the  Rules.  Please  conclude
 now.

 SHRI  PILOO  MODY:  I  do  not  like
 issuing  threats  and  warnings,  but  !
 did  warn  when  this  five  point  formula
 which  was  also  Mrs.  Gandhi's  five
 points,  when  that  was  being  passcc.
 after  we  had  seen  that  it  was  no!
 {introduced  on  the  last  day  but  in  spite
 of  that,  through  back  dealings  and
 underhand  dealings,  it  was  re-intro
 duced  because  the  Prime  Minister  felt
 that  she  must  have  her  way,  I  warned
 that  if  this  Bil  was  passed,  there
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 would  be  biood-bath  and  I  withdrew
 from  the  House,  washing  my  hand  and
 that  I  would  have  no  part  in  the  guilt.
 But,  in  spite  of  that,  the  Bill  was

 vpassed  and  the  result  we  see  now.

 Now,  |  would  like  to  make  an  appeal
 ४00  Mr.  Pant  in  person  through  you.
 Forget  the  rights  and  wrongs  of  the
 situation.  Forget  the  position  of
 ‘Meri-teri’  that  goes  on  here  between
 the  Government  and  the  people,  just
 think  that  you  have  a  particular  duty
 to  perform  and  that  is  to  see  that  the
 wishes  of  the  people  of  Andhra  and
 Telengana  are  acceded  to  and  two
 separate  States  are  formed.

 SHRI  M.  S.  SANJEEVI  RAO  (Kaki-
 nada):  I  rise  to  support  the  proclama-
 tion  of  President's  Rule  in  the  State
 of  Andhra  Pradesh  by  replacing  the
 democratic  Government  of  Andhra
 Pradesh  which  has  lost  the  confidence
 of  the  people  of  both  Telengana  and
 Andhra,  I  only  hope  that  the  Central
 Government  will  soon  restore’  the
 democratic  government  in  Telengana
 and  Andhra  by  two  separate  govern-
 ments  very  soon,  by  bifurcating  the
 State.

 Let  me  tell  you  that  I  have  toured
 intensively  the  Andhra  region  and  I
 found  that  99  per  cent  of  the  people
 want  separation  and  I  also  understand
 that  the  people  of  Telengana  also
 want  separation  as  they  have  started
 thelr  agitation  as  long  back  as  1969,
 T  only  appeal  that  the  centre  should
 reatise  this  situation  and  give  separa-
 tion  as  soon  as  possible

 SHRI  PILOO  MODY:  Take  it  your-
 self,  Why  do  you  ask  for  it?

 SHRI  M.  S.  SANJEEVI  RAO  Let
 me  tei  you  that  the  creafion  of  the
 State  of  Andhra  is  not  a  new  thing.
 It  was  there  from  2953—58.  Only  the

 “Centre  has  merged  the  Telengana  part
 of  Hyderabad  State  in  i956.  This
 ontortundte  mnartiage  which  has  taken
 PtnCe~<  60  Not  Imew  at  what  time  it
 ह... 4  dond—te  a  the  time  full  of  dis-

 “thites  28  68७  other,  There  was  always
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 suspicion  and  distrust  towards  one
 anot!  all  the  sixteen  years,  So,  today
 if  you  are  to  enforce  a  compromise  en
 them,  I  do  not  think  it  will  last  longer.
 The  reason  is  that  even  the  NGOs
 from  Andhra  and  Telengana  cannot
 Sit  in  one  room  and  work  together.
 This  is  the  situation  and  88  such,  they
 should  soon  bifurcate.  I  am  proud  of
 the  tact  that  our  country  is  the  big-
 gest  democracy  in  the  whole  world.
 There  are  great  democratic  traditions
 established  by  great  statesmen  like
 Panditji,  Rayendra  Prasad,  Lal  Bahadur
 Shastri,  Gobind  Ballabh  Pant  and
 others  JI  only  hope  that  this  great
 t:adition  should  be  kept  up  and  should
 not  be  tarnished

 We  hope  that  the  genuine  aspira-
 tions  of  both  Telengana  and  Andhra
 regions  wil!  be  respected  and  that
 the  State  will  be  bifurcated  soon

 Even  the  great  Pandit  Nehru,  in  his
 speech  in  the  year  +1956,  on  the  Presi-
 dent's  Address  said  on  the  23rd  of
 February.  ‘1956.  I  quote.

 ‘I  do  not  know  how  some  people
 have  heen  saying  that  in  my  broad-
 cast  about  States  Reorgamisation  I
 had  used  the  words  ‘Irrevocable’
 decisions,  2  have  ‘ooked  through
 my  broadcast  and  it  is  not  there.  In
 a  democratic  structure  of  Govern-
 ment,  there  is  nothing  irrevocable.
 We  can  sit  down  and  consider  any
 matter  at  any  time”

 Sir.  lot  of  people  have  been  saving,
 what  will  happen  to  the  innumerable
 problems  like  water  and  power  and
 so  on.  Let  me  tel)  vou  this.  The
 Madras  State  had  constructed  the
 Tungabadhra  Dam  and  the  people  of
 Andhra  Pradesh  and  Mysore  are  en-
 joying  the  fruits  amicably.  The  Tung.-
 badhra  Dam  Board  with  Centre's
 nominee  as  Chairman  is  successfully
 tackbng  the  problem  and  both  the
 States  are  enjoymg  the  waters.  As
 regards  Nagarjunasagar  project.  this
 projects  was  conceived  and  constructed
 when  Andhra  State  was  separate  from
 the  erstwhile  Hyderabad  State.  It  is
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 planned  and  constructed  in  sucha  way

 ‘that  the  right  bank  canal  serves
 Andhra  and  the  left  bank  canal  serves
 the  Telengana  districts.  So  also  45
 the  case  with  power.  I  am  sure,  with
 the  congenial  and  happy  atmosphere
 between  Telengana  and  Andhra  leaders
 this  can  be  resolved  very  easily.

 Again,  Sir.  4  would  like  to  submit
 a  proposal  to  the  Central  Government
 that  they  should  see  that  the  whole  of
 the  Electrical  Power  Generation  should
 be  taken  over  from  the  States  by  the
 Centre.  Already  the  Southern  Grid
 is  formed.  The  Northern  Grid  45
 about  to  be  completed.  Once  both  these
 Grids  are  connected,  we  cun  hive  a
 uniform  tariff  throughout  the  country.
 We  can  generate  lot  of  power  through
 hyde]  power  dams,  through  thermal
 stations  and  through  nuclear  power
 stations.  We  can  give  power  to  all  at
 a  uniform  rate.  This  is  one  of  the
 most  important  things,  because,  un-
 less  there  is  a  uniform  rate,  you  can-
 not  develop  the  States  uniformly.  The
 aggressive  and  dynamic  States  would
 take  advantage  of  the  situation  and
 the  undeveloped  States  will  continue
 to  remain  undeveloped.

 Finally,  I  appeal  to  the  Centre  that
 they  should  take  a  bold  decision  soon.
 I  know  that  Shrimati  Indira  Gandhi
 has  already  decided  in  her  heart  of
 hearts  to  bifurcate  the  State.  ]  only
 wish  that  she  announces  it  as  early
 as  possible  and  thereby  creating  two
 Governments  for  the  two  regions,
 instead  of  the  President’s  Rule.
 Thank  you,

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Sir,  our  pary’s  sland  on

 this  issue  is  well-known.

 We  would  have  been  glad  if  there
 had  been  a  united  Andhra.  We  would
 haye  been  glad  if  any  formula—even
 the  Prime  Minister’s  formula—had
 worked  to  the  satisfaction  of  both  the
 parte  in  Andhra.  We  had  told  the
 Prime  Minister,  when  she  was  consult-
 ing  the  Opposition  in  respect  of  the
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 Bill  that  she  proposed  to  bring  up
 before  the  House  incorporating  her
 formula,  that  she  had  not  done  enough
 of  human  engineering  before  bringing
 up  the  measure  before  the  House.
 The  result  was  that  both  the  parties
 am.  Andhra  were  not  supporting  this
 measure.  We  had,  therefore,  ap-
 Prehended  that  it  might  lead  to
 further  accentuation  of  the  troubles.

 You  will  recall,  Mr.  Deputy-Speaker,
 Sir,  that  we  had  at  that  time  dis-
 sociated  ourselves  from  the  debate
 which  had  taken  place  on  _  that
 measure.  and  now  we  find  that  we
 were  right.  We  would  have  been
 happier  i!  we  had  been  proved  to  be
 wrong  on  thin  issue,  But  circumstances
 have  so  conspired,  and  compulsions
 have  been  created  in  such  a  way  that
 now  there  seems  to  be  no  other  go
 but  to  undertake  this  surgical  opera-
 tion.

 It  is  a  complete  travesty  of  truth
 to  say  that  this  situation  had  been
 created  by  the  Opposition  parties
 there.  Two  elements  were  principally
 mvolved  in  creating  and  reacting  to
 this  situation.  and  those  elements
 were  the  Central  Government  and  the
 State  Government,  and  no  other  ele-
 ment  could  be  blamed  so  much  for
 whatever  violence  or  disturbance  had
 occurred.  It  may  be  that  whatever  has
 happened  later  must  be  condemned  by
 all  of  us,  namely,  the  happenings  in
 the  form  of  violence,  in  the  form  of
 disruption  of  communications  and  so
 on.  But  th:  origin  of  the  trouble  has
 to  be  tre:  |  to  the  acts  of  omission
 and  commission  bofi  of  Central  and
 State  Governments,

 The  Central  Government  failed  to
 take  the  warning  properly  and  dea!
 with  it  in  time,  when  the  Telengana
 agitation  took  place  about  three  or
 four  years  ago  and  when  the  intima-
 tions  of  the  immenalty  of  the  situa-
 tion  reached  them,  At  that  time  also
 we  had  felt  very  much  disturbed
 about  what  had  happened  there.
 The  immediate  cause  of  action  was



 6  State  Governments?

 277  President’s

 that  the  Chief  Minister  of  Andhra
 Pradesh  referred  the  Mulki  Rules  issue
 to  the  Supreme  Court.  Which  Opposi-
 ‘tion  Party,  I  ask,  has  created  or  con-
 tributed  to  this  situation  which  result-
 ed  from  these  acts  of  the  Central  and

 The  Opposi-
 tion  Parties  came  only  later  on  the
 scene,  and  there  also,  the  rebels  from
 the  ruling  party  seem  to  be  dominat-
 ing  the  scheme.  I  repeat,  even  there,
 it  seems  that  it  is  their  dominance.

 Again,  the  absence  of  the  civil
 ‘authority  there  which  could  quickly
 respond  to  the  variations  in  the  situa-

 ‘tion,  while  the  CRP  was  functioning,
 has  been  responsible  for  the  aggrava-

 ‘tion  of  the  situation.  May  [  say  that
 it  shocked  me  very  much  when  I  came
 ‘to  learn  that  the  composition  of  the
 CRP  and  the  manner  in  which  it  work-

 ‘ed  might  have  led  to  some  feeling  of
 estrangement  between  the  regions?  It
 is  said  that  the  composition  of

 ‘the  CRP  was  such  288  could  not
 ‘be  admired.  I  would  not  like  to
 ‘spell  it  out  more  clearly  than  this.
 ‘But  whoever  might  have  been  remiss,
 whoever  might  have  defaulted,  who-

 -ever  had  been  responsible  for  the  pre-
 sent  state  of  affairs,  the  situation  now
 cries  for  urgent  solution.

 We  do  not  think  that  we  can  make
 a  religion  of  the  Prime  Minister’s
 approach,  while  the  situation  goes  on
 deteriorating,  and  permit  things  to
 ‘happen  as  they  have  been  happening

 all  these  three  or  four  months  in
 Andhra.  There  has  been  complete
 disorganisation  and  anarchy  in  Andhra
 during  the  last  three  or  four  months.

 ‘The  administration  has  not  been  func-
 tioning;  the  educational  institutions

 ‘have  not  been  functioning;  transport
 and  communications  have  been  badly
 disturbed.  All  in  all,  the  process  of
 development  in  Andhra  has  not  only
 been  at  a  standstill  but  it  has  decele-
 rated.

 How  such  we
 suffer  or
 question.

 want  Andhra  to
 to  need  is  the  crucial

 If  two  brothers  cannot
 ‘live  together  happily,  the  best  thing

 PHALGUNA  I0,  894  (SAKA)  Rule  in  Andhra  (Res.)  278

 that  can  happen  to  them  is  to  separate
 gracefully  and  in  a  peaceful  way.  If
 we  believe  in  the  law  of  divorce,  as
 many  hon.  members  have  stressed,  I_
 think  we  cannot  strongly  object  to
 two  brothers  separating.

 It  is  being  said  by  the  Government
 that  there  cannot  be  any  decision
 under  duress.  May  I  ask  the  Govern-
 ment  then,  can  there  be  any  unity
 under  duress?  If  there  cannot  be  any
 decision  under  duress,  unity  under
 duress  also  cannot  come  about.

 But  it  does  seem  to  me  that  this  issue
 of  separation  does  not  require  much
 argument  at  this  stage.  The  issue
 seems  to  have  been  settled.  It  is  only
 the  ceremony  or  the  prestige  which

 is  coming  in  the  way  of  Government
 announcing  the  decision  at  this  stage.
 I  think  that  is  the  most  objectionable

 thing  that  could  happen.  If  the  Gov-

 ernment  has  made  up  its  mind,  even

 a  single  day’s  delay  causes  inealcul-
 able  harm  and  damage  to  the  State  of

 Andhra,  and  for  that  the  Government

 will  have  to  shoulder  all  the  blame

 and  responsibility.

 I  would,  therefore,  say  that  if  this

 issue  is  now  settled.  if  the  Prime

 Minister’s  mind  is  also  made  up  and

 the  Government’s  mind  is  also  made
 up.  let  the  announcement  be  made

 today,  this  evening.  That  will  satisfy

 the  people  of  Andhra.  May  I.  also

 remind  the  House  that  while  it  is

 being  suggested  that  separation  is

 now  the  only  course  which  we  can

 adopt,  we  have  also  to  remember  what

 the  States  Reorganisation  Commission
 had  said  about  it,  particularly  in  res-

 pect  of  Telengana?  With  these  few

 words,  I  would  now  very  earnestly
 urge  upon  Government  to  make  up  its

 mind  and  announce  the  decision  this

 afternoon.

 SHRI  PATTABHI  RAMA  RAO

 (Rajamundry):  Mr.  Deputy  Speaker
 Sir,  it  was  after  the  great  sacrifices
 made  by  all  the  people  of  Andhra  that

 the  Andhra  State  was  formed.
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 |Surr  K.  N.  Trwary  in  the  Chair.]

 It  38  wrong  to  think  that  that  it  was
 the  wishful  thinking  of  only  a  tew
 peop.e  in  Andhra  as  a  result  of  which
 the  State  was  formed  ang  that  there
 was  oppusition  from  the  Telengana
 pecple  for  the  formation  of  a  United
 Andhra,

 ]  once  said  in  this  very  House  some
 time  ago  that  it  was  as  a_  result
 of  the  great  part  played  by  four
 leaders  in  Andhra  which  resulted  in
 the  formation  of  Andhra  Pradesh  in
 1956.  They  were  Andhra  Kesar:  Pra-
 kasam  Pantulu,  Ayyadevara  Kaleswar
 Rao  Pantulu,  Madapatty  Jianumantha-
 rao  Pantulu  and  Burghul  Rama-
 krishna  Rao  The  last  two  of  them
 are  from  Telengana.  These  four
 leaders  played  a  great  part  im  the
 formation  of  Andhra  Pradesh.

 It  is  not  true.  as  alleged  by  Dr.
 Melkote,  that  90  per  cent  of  the
 Telengana  people  did  not  agree  to  the
 formation  of  a  combined  State.  The
 combined  Andhra  Pradesh  could  not
 have  been  formed  without  the  support
 ot  all  the  people  because  a  democratic
 Macer  like  Pandit  Nehru  would  never
 have  agreed  to  the  formation  of  a
 United  Andhra  Pradesh  without  such
 support  from  the  people.  It  was
 because  there  was  an  agreement  on
 this  that  the  United  Andhra  Pradesh
 was  formed.  Of  course,  there  cannot
 be  ungnimous  agreement  on  any  point.
 On  anything  and  everything  there  will
 be  some  dissent.  Some  people  might
 have  disagreed  with  it

 SHRI  8.  B.  GIRI  (Warangal):  90
 per  cent  of  the  people  of  Telengana
 disagreed,

 SHRI  PATTABHI  RAMA  RAQ;  I
 do  not  want  to  he  interrupted.

 .  SHRI  8,  B.  GIRI:  Do  not  mislead
 the  House.  90  per  cent  of  the  Telen
 gana  people  were  against  it
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 SHRI  PATTABHI  RAMA  RAO:  I
 am  recounting  some  facts  of  history.

 After  all  these  deleberations,  the
 United  Andhra  Pradesh  was  formed
 and  it  has  been  in  existence  so  far.
 For  i4  years  the  State  has  functioned
 well,

 SHRI  S.  B.  GIRI:  It  has  not  (Inter-
 ruptions).

 SHRI  PATTABHI  RAMA  RAO:  It
 was  only  in  969  that  a  few  disgruntl-
 ed  pohticians  started  a  movement  for
 a  separate  Telengana  and  intensified
 the  agitation.

 SHRI  S.  B  GIRI-:  Do  not  say  ‘dis-
 gruntled’.  Withdraw  the  word.

 The  movement  was  started  by  the
 people.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.C  PANT):  May  I  suggest

 that  Shr:  Giri  may  give  him  the  points
 and  he  may  speak  on  them!

 MR.  CHAIRMAN:  You  had  -  your
 suy  A  democracy  cannot  run  like
 this  You  have  to  be  patient  and
 tolerate  what  other  members  say.

 SHRI  PATTABHI  RAMA  RAO
 Then.  the  agitation  for  a  separate
 Telengana  was  started  in  1969,  any  yet
 subsequently,  the  State  is  still  continu-
 ing  as  a  united  Andhra  Pradesh.  After-
 wards  we  had  the  election;  we  fought
 the  elections  both  for  Parliament  and
 for  the  State  Assembly.  In  the  As-
 semb!y,  those  who  have  separated
 themselves  for  a  separate  Teélengana
 have  supported  the  Congress  end  then
 the  Congress  government  head  been
 formed  with  the  uriderstanding  that  a
 Telengana  leader  should  be  elected  as
 Chief  Minister  of  Andhra  Pradesh
 Ascordingly  it.was  done,  It  was  wrong
 tor  Dr,  Melkote  tq  say  yestexday  tha
 the  Andhyas  dig  not  pike  the  idea  of
 a  Telenggna  man  being  onptinyed  as
 Andhra  Pradesh  Chief  Minister.
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 Here,  I  might  say,  if  I  am  not  re-
 vealing  a  secret,  that  in  the  high-
 powered  committee  consisting  of  20
 people,  there  is  one-third  Telengana
 and  two-thirds  Andhra  people,  and  it
 was  an  almost  unanimous  opinion  ex-
 pressed  there  that  Presidents  rule
 should  be  impcsed  to  see  that  there
 was  peace  in  the  State.  There  are
 Telengana  leaders  in  that  committee
 also.  It  is  wrong  therefore  for  Dr.
 Melkote  to  say  that  the  Andhra  area
 people  alone  did  not  like  the  idea  of
 having  Mr.  Narasimha  Rao  as  Chief
 Minister,  because  he  comes  from
 Telengana.  As  a  matter  of  fact,  if  at
 all  he  had  any  support,  it  was  mostly
 from  the  Andhra  area,  and  even  today
 we  have  respect  for  him.  We  have
 nothing  against  him  personally.  Be-
 cause  the  situation  in  the  State  was
 such  that  peace  should  be  restored
 soon,  President’s  rule  had  to  be  im-
 posed.  With  the  Congress  majority
 in  Andhra  and  the  Congress  govern-
 ment  here  ruling  at  the  Centre,  if
 President’s  rule  was  imposed  in
 Andhra  where  there  was  Congress
 majority,  it  will  not  be  fair  for  the
 other  political  parties  to  accuse  the
 Centre  at  any  time  of  partiality.

 It  is  said  that  conquest  is  easier
 than  consolidation.  Similarly,  agita-
 tion  is  easier  than  achieving  the  ob-
 jective.  It  is  no  doubt  easy  to  agitate
 for  many  things  and  possibly  to
 achieve  them,  but  to  set  them  right
 again,  after  achieving  them,  to  keep
 the  house  in  order  is  not  an  easy
 thing.  Today,  Andhra  Pradesh  is
 one  of  the  biggest  States  in  the  coun-
 try.  It  is  having  its  own  prestige  in
 the  country.  Tomorrow,  if  it  is  divided
 into  pieces,  I  am  sure  it  will  not
 command  that  much  of  respect  in  the
 country  as  it  does  today.

 So.  I  plead  that  the  State  should
 not  be  divided,  but  there  are  some
 difficulties  experienced  by  the  Andhra
 in  the  city  of  Hyderabad.  There  is
 no  doubt  about  it.  These  difficulties
 must  be  removed,
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 MR.  CHAIRMAN:  The  hon.  Mem:
 ber’s  time  is  up.

 SHRI  PATTABHI  RAMA  RAO:  I-
 want  just  two  or  three  minutes  more.
 These  difficulties  must  be  cleared.  Now
 that  the  leaders,  the  separatist  leaders
 have  finally  agreed  to  come  and  dis-
 cuss  the  matter  with  the  Congress
 high  command  here,  I  am  sure  there
 will  be  an  intelligent  discussion  and
 finally  there  will  be  an  agreement  for
 keeping  Andhra  Pradesh  as  a_  big
 State  and  also  the  difficulties  that  are
 being  experienced  now  will  be  resolv-
 ed.  As  one  big  State  it  will  have  more
 strength  and  become  richer,  and  I  am
 sure  that  it  will  contribute  much  to
 the  country  in  general,

 I  would  only  appeal  with  folded
 hands  to  the  NGOs  to  come  back  to
 their  desks.  I  would  also  appeal  to
 the  young  students,  since  the  future
 of  the  entire  country  is  in  their  hands,
 to  go  back  to  their  classes  and  leave
 the  rest  of  the  things  to  be  settled
 by  the  bigger  politicians  who  are  at
 the  Centre  and  in  the  State,  to  the
 satisfaction  of  all.

 With  these  words,  I
 motion.

 support  the

 SHRI  P.  K.  DEO  (Kalahandi):  In
 the  crucial  bye-election  to  Rajya
 Sabha  from  Orissa  an  Independant  hag
 won  by  47  votes.  This  proves  that  the
 Congress  Legislature  Party  hag  lost
 the  majority  in  the  House  and  the
 Governor  should  not  be  guided  by
 what  they  say.  The  Government
 should  take  note  of  this  fact.

 MR.  CHAIRMAN:  Order,  Order,

 SHRI  M.  SATYANARAYAN  RAO
 (Karimnagar):  I  rise  to  oppose  the
 President’s  rule  in  Andhra  Pradesh.  I
 know  that  it  has  been  imposed  there
 in  order  to  avoid  a  resolution  by  the
 majority  of  the  Legislature  in  the
 Assembly  to  bifurcate  this  State.  Be-
 cause  the  majority  of  the  M.L.As
 from  Andhra  as  well  as  Telengana
 support  bifurcation  of  the  State,  the
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 (Shri  M.  Satyanarayan  Rao]  «
 Central  Government  thought  it  fit  to
 impose  the  President’s  rule  in  order
 to  prevent  them  from  passing  such  a
 resolution,  unanimously  or  by  a  thum-
 bing  majority.  My  friend  Shri  Patta-
 bhi  Rama  Rao  was  just  now  telling
 the  House  that  it  was  not  the  Central
 Government  but  that  it  was  on  the
 recommendation  of  the  so-called  high
 power  Committee....  (Interruptions)
 This  committee  is  not  elected  by  the
 Congress  men  there.  This  is  nominat-
 ed  by  the  AICC  President  from  DeJhi
 just  as  the  Chief  Minister  As  nominat-
 ed  from  Delhi  This  Committee  has
 no  power  to  recommend  anything  be-
 cause  the  Central  Government  wanted
 it,  it  has  managed  through  the  Com-
 mittee  for  the  imposition  of  the
 President's  rule  It  is  undemocratic
 and  unconstitutional.

 SHRI  K.C  PaNT.  You  would  lave
 preferred  to  let  that  Government
 continue.

 SHRI  M.  SATYANARAYAN  RAO:
 Certainly.  I  am  not  opposed  to  any
 Government.  Myself,  Mr.  Gir:  and
 another,  three  of  us  issued  a  state-
 ment  criticisimg  you  for  the  imposi-
 tion  of  the  President's  rule.  It  js
 aganist  the  wishes  of  the  people.  Why
 should  you  impose  the  President's
 rule?  There  was  no  crisis  and  it  was
 not  aimed  against  any  Chief  Minister.
 The  movement  was  only  for  demand.

 ‘The  majority  of  the  M.L.As  demand-
 ed  bifurcation.

 Yesterday  I  heard  Smt.  Indira
 Gandhi  speaking  in  Rajya  Sabha  and
 saying:  nothing  considered,  nothing
 ruled  out.  She  has  enunciated  a  new
 principle.  The  six  point  formula  was
 evolved  at  the  time  of  our  merger.
 Mr.  Pant  knows  very  well  what  role
 he  played  in  that.  I  want  to  remind
 him  of  that.  I  do  not  support  violence
 and  I  condemn  the  methods  adopted
 by  some  mischievous  people.  Do  not
 gay  that  these  things  were  adopted
 by  the  legislators  there.  My  friend
 Ghet  Indrajit  पूषा,  says  that  those
 agitators  were  responsible  for  this,  I
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 ask  him  whether  it  was  by  those  per-
 sons  who  really  want  separation,
 Those  are  against,  provocateurs.  May
 be  your  persons  also.  People  who
 want  to  retuin  the  integrity  of  the
 slate  may  also  be  béhind  it.  After
 all  he  is  a  man  of  great  experience
 and  he  started  so  many  agitations  I
 am  happy  that  Mr.  Indrajit  Gupta  is
 now  propogating  peaceful  and  non-
 violent  methods  He  must  know  that
 the  Russian  Revolution  was  uchieved
 through  violence  by  murdering  people
 mav  be  for  2  goad  cause,  I  do  not
 say  ve  must  also  kill  peonle  here,
 But  you  adopted  thuse  methods  there
 and  now  you  say  that  peaceful.  non-
 violent  methods  must  be  adopied
 Because  you  do  not  want  separation
 of  the  State  you  say  so  many  thins

 Befoie  the  Cabinet  expansion,
 everybody  was  expecting  that  Mr
 Pant  will  become  a  Cabinet  Munister.
 But  because  he  is  not  conceding  the
 demand  of  the  people  of  Andhra  for
 separation,  that  pop  has  come  on  him
 Otherwise,  he  would  have  become  a
 Cabinet  Minister.  I  like  him,  he  is  a
 very  able  man  He  is  a  greater  son
 of  a  great  father.  But  unfortunately
 in  the  Andhra  situation  he  fs  not  ad-
 vising  the  Prime  Minister  properly.
 That  is  the  whole  difficulty.  His
 father  also  supported  our  cause;  may
 be  for  different  reasons  he  wanted  in-
 tegration  and  he  gave  so  many  safe-
 guards.  History  is  repeating  itself.
 The  daughter  of  Jawaharlal  Nebru
 and  the  son  of  Govind  Ballabh  Pant
 are  now  the  Prime  Minster  and  Home
 Minister.  Both  Jawaharlal  Nehru  and
 Goving  Ballabh  Pant  promised  that
 if  the  people  of  Andhra  Pradesh  were
 not  satisfied,  they  could  separate  after
 5  or  40  years.  Now  it  is  in  your
 hands  and  in  the  Prime  Minister's
 hands  to  bifurcate  the  State.  Do  it
 immediately.

 SHRI  SAMAR  GUHA  (Contai):
 Sir,  enough  has  been  said  in  this
 House  in  favour  of  bifurcation  and
 against  it.  I  do  not  want  to  add  any
 new  logic.  For  me  to  decide  such
 issues,  one  principle  is  enough—i.c.
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 will  of  the  people.  In  a  democratic
 set-up,  the  ultimate  criterion  for  de-
 ciding  any  issue  will  be  the  will  or
 the  people.  The  people  of  Andara
 Pradesh  and  Telengana  have  extra-
 ordinarily  united  themselves  in  their
 demand  to  divide  themselves  peaze-
 fully  and  amicably.  The  question  may
 be  rajsed,  how  do  we  ascertain  thal
 it  is  the  will  of  the  people  that  is  act-
 ing  behind  the  movement  for  separa-
 tion?  Certainly  I  have  no  categori-
 cal  answer  to  it.  But  I  want  to  draw
 attention  to  what  has  hapepned  dur-
 ing  the  last  few  months  in  Andhra
 area.  There  has  been  a  complete  ad-
 ministrative  breakdown,  complete
 dislocation  of  communications  and  a
 complete  breakdown  of  the  socio-
 economic  life  of  the  people.  Andhra
 is  a  peculjar  representation  at  the
 moment  of  a  Stateless  State.  There
 is  only  CRP  and  army.  Actually  there
 is  no  rule  of  law  there.  If  it  was  not
 a  popular  movement,  would  it  be
 possile  for  a  few  conspirators,  a  few
 agent  provocaturs  to  start  this  move-
 ment  and  bring  the  whole  people  irto
 such  a  massive  movement?

 To  justify  the  brutal  repressive
 measures  of  the  Government  in  ce-
 ploying  army,  CRP  and  para  military
 presonnel  to  crush  the  people’s  move-
 ment,  there  enough  has  been  said  in
 this  House.  The  opposition  partic
 have  been  accused  that  they  are  ins-
 tivating  it.  It  has  even  been  said
 also  that  there  has  been  the  hand  of
 the  foreign  agents  in  instigating  the
 movement.  Today  my  hon.  friend,
 Shri  Indarjit  Gupta,  made  another
 profound  discovery,  namely,  the  dis-
 covery  of  the  hands  of  the  senas,
 even  Swatantra  senas  behind  this
 movement,

 Yt  bre.

 The  Government  is  assisting  the
 demand  for  the  bifurcation  of  Andhra
 State  not  in  the  interests  of  either
 Telengana  or  Andhra,  But  Govern-
 ment  is  afraid  that  jf  Andhra  is  bifu-
 racted,  it  will  set  in  process  a  chain
 reaction  and  there  will  be  similar
 3988  L.S—~I0
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 demands  in  other  parts  of  the  coun-
 try.  That  is  the  main  worry  because
 of  which  government  is  resisting  the
 demand  for  the  bifurcation of  Andhra

 In  fact,  I  would  say  that  the  An-
 dhra  movement  for  separation  into
 two  State  is  a  boon  in  disgujse  for
 the  whole  country.  The  demand  for
 linguistic  States  and  the  emergence  of
 big  States  has  resulted  in  linguistic
 chauvinism  which  is  now  propounding
 the  new  theory  of  the  sons  of  the
 soil  which  will  lead  to  the  disintegra-
 tion  of  the  country,  unless  some  time-
 ly  steps  are  taken  to  check  it.  There-
 fore,  the  Andha  movement  will  give
 a  new  direction  to  the  problem  of
 integration  of  our  country.  If  the
 bigger  States  are  split  into  smaller
 States,  if  bigger  unilingual  States  are
 made  into  smaller  States,  it  would  be
 a  good  thing.  I  quite  agree  with  the
 Prime  Manister  that  this  is  not  the
 time  to  ask  for  the  appointment  of  a
 new  States  Re-organisation  Commis-
 sion  But  all  the  thinkers  and  leaders  of
 the  country  should  re-examine  what
 is  the  effect  of  the  emergence  of  the
 linguistic  States  and  the  consequent
 emeregence  of  linguistic  chauvinism
 which  is  now  threatening  the  unity  of
 the  country.

 I  want  to  conclude  by  saying  that
 the  government  should  give  up  the
 attitude  of  political  somnus.  They
 say  they  have  an  open  mind.  But
 their  eyes  are  actually  shut  and  their
 ears  are  closed.  Otherwise,  such
 popular  massive  movement  in  Andhra
 could  not  have  been  so  long  ignored
 by  the  government.

 Yesterday  the  Prime  Minister  said
 that  nothing  ig  conceded  and  nothing
 is  ruled  out  in  a  dialectical  pattern.
 I  want  to  say  here  that  in  Tamil  Nadu
 the  Anna  DMK  was  going  ta  be  used
 as  afuse  for  causing  internal  explo-
 sion  in  the  DMK  rule  but  the  Andhra
 movement  saved  DMK  rule  in  Tamil
 Nadu.  Perhaps,  the  back  thrust  of  the
 Orissa  crisis  will]  have  some  sober
 effect  now  on  the  government  and
 they  will  give  up  their  attitude  of
 political  somnes  and  they  will  accept
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 {Shri  Samar  Guha]  t
 the  wil]  of  the  people  who,  7  repeat,
 are  extraordinarily  united  m_  their
 demand  for  dividing  themselves  ami-
 cably  and  peacefully.  If  two  new
 States  emerge,  that  will  not  under-
 mine  the  unity  of  India,  that  will  not
 undermine  even  the  rule  of  your
 party.  I¢  Asaam  could  be  divided  into
 80  many  smaller  Stateg  and  if  that  nas
 not  endangered  either  the  progress  or
 the  unity  of  Assam,  or  the  unity  of
 India,  the  division  of  Andhra  Pradesh
 into  two  States  accepting  the  verdict
 of  the  people,  the  will  of  the  people,
 will  in  no  way  undermine  either  the
 unity  of  the  country  or  the  rule  of
 Congress  over  Andhra.

 SHRI  K.  NARAYANA  RAO  (Bobil-
 li):  Mr,  Chairman,  Sir,  I  only  wonder
 what  will  be  the  reaction  of  Prof.
 Samar  Guha  if  there  is  a  proposal  to
 divide  West  Bengal

 SHRI  SAMAR  GUHA:  As  he  has
 said  pointedly—-I  have  no  time—if  I
 get  time,  I  wifl  deal  with  this  new
 idea.  This  linguistic  “chauvinism  will
 disintegrate  our  country.  If  I  get  a
 chance,  I  will  deal  with  it.  Certainly,
 T  will  not  in  any  way  hesitate  if  there
 is  a  genuine  demand  for  the  forma-
 tion  of  north  Bengal  as  a  separate
 State  because  the  smaller  States,
 multi-lingual.  States,  will  be  helpful
 for  the,  integration  of  the.  country  and
 for  the  progress  of  the  country.

 SHRI  K.  NARAYANA  RAO.  Prof.
 Samar  Guha  qualified  that  by  saying,
 if  there  is  a  “genuine”  demand—genu-
 ine  within  quotes—by  the  people,  he
 would  concede  to  it.

 Sir,  there  are  a  couple  of  points
 that  I  would  like  to  make.  Now,  the
 present  demand  for  separate  Andhra
 and  separate  Telengana,  certainly,  hurt
 the  feelings  and  sentiments  of  some
 peopié.  HW  the  people  are  agitated  on
 the  basis  of  sentimental  ground,  simi-
 larly,  are  some  gentine  people
 in  Andiva  who  really  betieve  in  the
 integra@ion  of  the  State,
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 I  do  not  want  to  go  into  the  entire
 gamut  of  the  historical  background  of
 the  movement.  What  I  want  to  say
 is,  how  this  movement  has  started,
 from  step  to  step,  how  the  events  have
 overtaken  and  how  much  is  spontan-
 eous  and  how  much  is  inspired,  We
 have  to  delink  these  and,  for  that,  we
 have  work  in  a  calm  and  congenial
 atmosphere.

 Then,  what  I  want  to  submit  is  that
 in  this  five-point  formula,  there  is
 nothing  new  except  a  couple  of  few
 areas.  One  of  the  new  items  includ-
 ed  in  the  five-point  formula  is  the
 inclusion  of  Assistant  Civil  Surgeons
 and,  secondly,  the  period  of  duration,
 I977  and  980  So  far  as  these  points
 are  concerned,  the  people  of  Andhra
 region  were  well-acquainted  earlier,
 right  from  956  and  they  have  been
 used  to  it  They  have  not  found  any-
 thing  extra-ordinary  in  that.  Though
 students  are  agitated  over  it—natural-
 ly,  students  will  take  active  interest—
 there  are  certain  other  factors  that
 also  activise  it.

 Yesterday,  the  Prime  Munister  re-
 ferred  to  the  latest  zudgment  of  the
 Andhra  High  Court  which  places  the
 entire  issue  in  a  rather  awkward
 situation  Anyway,  the  judgment  is
 an  anti-climax  to  what  we  have  pass-
 ed  in  this  Parlament.  Acocrding  to
 that  judgment,  there  is  only  one  class
 of  Mulkis,  that  is,  persons  who  have
 come  to  Telengana,  settled  and  domi-
 ciled  there.  We  cannot  blame  the
 High  Court  judgment  as  such  because
 that  is  the  necessary  and  logical  posi-
 tion  according  to  the  interpretation  of
 the  present  law.

 We  had  a  gentleman’s  agreement  in
 1956.  Several  events  have  taken
 place.  What  I  humbly  submit  is  that
 we  have  to  sit  down  and  discuss
 calmly  and  quitely  all  the  issues,  to
 see  what  are  the  irritants  that  are
 there,  that  are  responsible  for  erup-
 ing  periodiral  emotional  disturbances,
 and  what  steps  we  have  to  take  in  8
 phased  manner,  one  by  one,  go  that
 real  integration  of  the  two  regions  is
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 ensured.  This  is  a  matter  which  all
 the  leaders  should  consider.

 Lastly,  I  come  to  education  In  our
 own  Capital,  Hyde:abad,  we  cannot
 find  educational  facilities  for  our
 children  unless  we  produce  a  Mulk:i
 certificate  This  is  something  un-
 usual,  for  which,  honestly  enough,  we
 are  not  in  a  position  to  give  a  valid
 explanation  Here,  I  have  a  suggeés-
 tion  to  make  In  India,  there  are
 about  six  Central  Universities  and
 al)  of  them  are  situated  in  the  North,
 not  even  &  single  one  is  in  the  South
 In  the  hght  of  the  polito-legal  com-
 plexities  that  are  existing  so  far  as
 Andhra  Pradesh  is  concerned  may  I
 iequest  the  Government  of  India  to
 give  a  serious  thought  to  establish  a
 Central  university  at  Hyderabad,  so
 that  the  present  problem  can  be  solv-
 ed  and  also  the  facilities  for  high
 learning  may  be  available  to  the
 people  in  the  South

 SHRI  8  B  GIRI  How  many  un-
 versities  are  there  in  Andhra’  How
 many  Telengana  students  are  there  in
 Andhra?  (Interrupttons)

 SHRI  K  NARAYANA  RAO  I  am
 asking  for  a  Central  University  for
 the  convenience  of  the  people  of
 Andhra  Pradesh,  fo:  the  entire  people
 in  the  South  Instead  of  going  tu
 Delhi  or  Aligarh  or  Banaras  they  can
 go  to  Hyderabad  It  is  desirable  that
 one  Central  Umversity—at  the  cost  of
 the  Central  excheque:—is  established
 in  Hyderabad

 भी  रास  सहाय  पाँडे  (राजनद  गाव)
 सभापति  महोदय,  मैंने  बड़े  ध्यान  से  आन्ध्र
 की  समस्या  पर  साननीय  सदस्यों  के  बिचार

 सुने  ।  कुछ  ऐसे  विचार  जैसे  श्री  पीलू
 मोदी  के  वह  चाहे  कितने  ही  मोटे  हा
 लेकिन  सौ  बे तक  जियेगे,  स्मरण  करते
 ही  उन्होंने  दर्शन  दे  दिया,  उन  की  काफी
 उम्र  होगी--कुछ  विचार  श्री  विश्वनाथ
 जो  के  re  भी  स्टडी  करने  पहुचे  वहा  पर  ।
 उन  के  यहां  से  कभी  कभी  ऐसी  ध्वनि  जाती
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 है,  कौर  भाई  थी,  कि  वह  पृथक  राष्ट्र  को
 निर्माण  करना  चाहते  हैं  -  बीच  बीच  में
 वह  लोग  यह  बात  कहते  हैं।  जब  उन  का
 ध्यान  इस  ओर  आकर्षित  किया  जाता  हैं
 नब  उस  को  वह  कट्राडिक्ट  कर  देते  हैं।  मैं

 पूछना  चाहता  हू  कि  वह  आन्ध्र  ककी  स्थिति
 ही  रढठेंडी  के  लिए  जाते  हैं,  लेकिन  बना
 हर  क्‍या  आते  हैं  7  क्‍या  विरोधी  दल  के
 नेता  मेरे  कोई  खड़े  हो  कर  कह  संकरता
 हैकि  उसन  अनघ  की  एकता के  बारे  में
 कहा  है,  उस  ने  भिनकता  मे  एकता  के
 दर्शन  करवाये  है  ?  उस  ने  जा  कर  यह
 कहा  हो  कि  खून  बहाना  बन्द  करो,  बसों
 को  छोड़ना  बन्द  करो,  खेलो  को  खराब  करना
 बन्द  करो  1  इस  में  जो  बीस  करोड़  की
 सम्पत्ति  की  हानि  हुई  है  यह  नुम्हारी  है?
 उसके  बाद  यहा  आ  कर  कि  प्रधान  मंत्री
 डिक्टेट  है,  प्रधान  कवि  अ्नडिमाक्रेटिक
 है,  स्लैम  मे  इस  तरह  से  बात  करना  जो
 सम्मान  से  दूर  हो  तथा  टाट  से  भरे  सम्बोधन
 से  प्रधान  पत्नी  को  स्मरण  करना,  ठीक
 नही  है।

 सब  लोग  एक  बात  को  समझ  &  कि
 अगर  निर्णय  होगा  तो  प्रधान  मंत्री  ही
 करेगी  निर्णय  जो  करेगी  वह  हमारी  पार्टी
 करेगी,  दायित्व  हमारे  ऊपर  है।  प्रधान
 मंत्नी  जी  ने  गष्ट्रपति  के  प्रति  कृतज्ञता
 ज्ञापन  के  प्रस्ताव  के  उत्तर  मे  कहा  था  कि
 वातावरण  शाम  होने  दो,  स्थिति  अनुकूल
 होने  दो,  हम  सब  से  परामर्श  कर  के  कोई
 न  कोई  रास्ता  निकालेंगे।  यह  एक  स्वस्थ
 रास्ता  था।  यह  वह  रास्ता  है  जो  प्रजा
 नस्लवादी  विचारधार  का  है,  प्रजातन्त्र
 के  झन्तगेत  है।  इस  म  प्रनंडिसमाफ्रेटिक
 होने  की  क्या  बात  है।  मैं  समझता  हू  कि

 यह  बात  ठीक  नहीं  है  ।

 मैं  बाप  से  एक  बात  पूछना  चाहता  हूं
 देश  के  भूगोल  के  बटवारे  मे,  चाहे  प्रदेश
 को  हो  या  आन्तरिक  हो,  रग  भरने  का  काम,
 लकोरे  सोचने  का  काम,  क्‍या  सडक  पर
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 [at  राम  सहाय  पांडे]  ह

 होगा,  गलियों  में  होगा,  मार  पीट  से  होगा  ?
 में  समझता  हूं  कि  इस  बात  पर  प्यार  सम-
 दर्शी  निर्णय  हो  जाए,  यह  कहीं  भी  हो,
 तो  अच्छा है।  मैं  तेलंगाना  और  ध्रान्ध्र
 के  अलग  होने  के  औचित्य  का  विरोध  नहीं
 करता,  यदि  औचित्य  हो  तो  सीधा  सादा
 रास्ता  है  कि  बहू  साथ  नहीं  रहना  चाहते,
 यदि  उन्होंने  भ्र पने  विकास  की  परिकल्पना
 में  यह  जोड़  दिया  है  कि  हम  भ्र लग  रह  कर

 ही  विकास  कर  सकते  हैं,  तो  वही  सही  ।
 आखिर  आप  ने  हरियाणा  और  पंजाब
 के सम्बध  में  इस  तरह  का  कटु  निर्णय
 किया  था  ।  यहां  पर  मंत्रिमंडल  है,  पन्‍त
 जी  बैठे  हैं।  उन्होंने  सदन  के  विचार  को
 समझा  है।  अगर  वह  समझते  हैं  कि  किसी
 निर्णय  में  पहुंचता  है  तो  उस  में  देर  क्‍यों  की
 जाये  ?  इन  बेचारे  मासूम  बच्चों  का
 खयाल  कीजिये,  राष्ट्रीय  सम्पत्ति  का खयाल

 कीजिए  ।  लोगों  को  क्यों  मारा  जा  रहा
 है,  उन  का  खून  क्‍यों  बहाया  जा  रहा  है,
 राष्ट्रीय  सम्पत्ति  का  विनाश  क्यो  किया
 जा  रहा  है  a  दूसरा  रास्ता  क्‍यों  नहीं
 झपनाया  जाता  जो  लोक  तन्त्र  का  रास्ता
 है  ।

 उपसंहार  की  शोर  जाते  हुए  मैं  एक  बात
 कहना  चाहता  हूं  कि  एक  निर्णय  विरोधी  दल
 को  भी  करना  होगा  कि  जो  कुछ  भी  निर्णय
 किया  जाये  जनता  के  नाम  पर  उस  का
 समर्थन  वहू  करें  ।  वह  हमेशा  कहते  हैं
 जनता,  जनता,  जनता  ।  नेता  अगर  एक
 बार  बिगड़  जाय  तो  जनता  को  भी  बिगाड़
 सकता  है,  नेता  झगर  सर्वनाश  का  संकल्प
 कर  ले  तो  सर्वे वाश  कर  सकता  है।  यह
 भारतीय  लोक  सभा  है,  इस  में  नेता
 को  झपना  दायित्व  समझना  चाहिए  ।
 जनता  हमारी  है,  जनता  भोली  है,  जनता
 रोटी  चाहती  है,  जनता  कपड़ा  चाहती
 है,  जनता  प्रकिया  है,  लेकिन  जनता
 अच्छी  भी  है।  उसपर  जैसा  रंग  डाला
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 जाये  पिचकारी  से  बहू  उसी  रंग  में  रंग
 जायेगी  ।  मैं  समझता  हूं  कि  यह  दायित्व
 नेता  का  है  वह  जनता  की  विचारधारा
 को  ठीक  करें  |  नेता  अगर  मिलाना

 चाहे  -  तो  मिला  सकता  है,  बिगाड़ना  चाहे  तो

 बिगाड़  सकता  है,।  लगाना  चाहे  तो  लड़ा
 सकता  है।  नेता  का  चमत्कार  जरूर  होता
 है  ।  नेता  का  दायित्व  सदन  के  सामने

 यह  है  कि  वह  इस  बात  को  देख  ले  कि  कौन
 सी  प्रक्रिया  है,  कौन  सा  संकल्प  है,  कौन
 सा  प्रवधान  है  जिस  के  श्रन्तगेंत  शाति  के  साथ
 काम  हो  सकता  है  1  अलग  होने  की  बात
 अच्छी  नहीं  लगती  है,  लेकिन  अगर  अलग
 होना  ही  है  तो  हो  जाये  ।  सर्व सत्ता मान,
 झान  की  गंगोत्री  जो  समय  है,  जहां
 हम  सत्र  श्री  कर  बैठे  हुए  है,  विरोधी  भी,
 इधर  के  भी  कौर  उधर  के  भी,  वहा  पर  कहे
 कि  हम  ऐसा  चाहते  है।  मैं  पूछना  चाहता

 हूँ  कि  क्या  किसी  ने  कोई  ऑ्राथिक  डेटा,
 एकानामिक  डेटा  दिया  ?  श्री  इन्द्रजीत

 गुप्त  ने  कहा  कि  रायलसीमा  बेकार  है  1
 राजस्थान  के  आधे  से  ज्यादा  हिस्से  को

 प्रकृति  ने  बैकवर्ड  बना  रखा  है  ।  मध्य
 प्रदेश  का  बस्तर  जिला  है,  मध्य  प्रदेश  के

 बहुत  से  क्षेत्र  हैं  जो  बैकवर्ड  है,  जसे  झाबुआ
 है।  वहां  पर  राज  लोग  श्रीवल्ली  से  पहुंच
 नही  सकते  हैं।  लेकिन  भ्रमर  वहां  के  लोग

 यह  कहे  कि  हम  बैकवर्ड  हैं  हम  को  अलग
 कर  दिया  जाये  तो  मैं  नहीं  समझता  कि

 यह  ठीक  बात  है  1

 मैं  नम्त  में  एक  निवेदन  और  करना
 चाहता  हूं ।  हम  यहां  एक  बात  का
 निर्णय  करते  हैं  कि  लोक  सभा  सर्वोत्तम  है,
 लोक  सभा  सत्तावान  है,  जो  निर्णय  लोक  सभा
 करेगी  हम  उस  को  मानेंगे ।  झगर  हम  इस
 निर्णय  पर  पहुंचते  हैं  कि  झान  शौर
 तेलंगाना  को  अलग  अलग  करने  से  देश  का
 और  प्रदेश  का  कल्याण  हो  सकता  है  तो

 बहू  निर्णय  कीजिए  और  शीघ्रता

 लीजिए  तथा  शान्त  और  ते  माना  में
 नमः
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 जा  कर  अपने  नेतृत्व  का  प्रदर्शन  कीजिए,
 सम्पन्नता  से  कीजिये  ।  शालीनता  से
 कीजिये  और  शाति  स्थापित  करने  के  लिए,
 शालीनता  बनाने  के  लिए,  एकता  पैदा
 करने  के  लिए  समता  का  भाव  पैदा  करने  के

 लिए  प्रधान  मंत्री  जी  ता  साथ  दीजिए
 जिस  से  हमारे  प्रदेशों  में  स्थिति  अच्छी  हो
 सके।  श्रान्घ्र  बडा  सुन्दर  प्रदेश  है,।  वहा
 दिया  हैं,  पानी  है,  भ्रच्छे  लोग  हैं,  तेलंगाना
 मे  भी  भ्ल्छे  लोग  है।  अगर  उन  दोनों

 मे  लकीर  खीचना  हो  तो  खीच  दीजिए
 शौर  जल्दी  कर  दीजिए  ताकि  लड़ाई  बन्द
 हो  और  मैत्री  से  भरत  मिलाप  हो  और
 लोग  प्रेम  4  रहे  1  मैं  समझना  ह  कि

 हम  इस  प्रकार  का  निर्णय  करेंगे।

 क्रि  राशि  भूभाग  (द्षिण  दिल्ली  )  :
 सभापति  महोदय,  आन्ध्र  मे  जो  कुछ  ह्झ्ा
 या  जो  कुछ  हा  रहा  हे  वह  हमारे  देश  म
 जो  एक  प्रजातन्त्र  राष्ट्र  है,  बहुत  देर  तक
 बर्दाश्त  नहीं  किया  जा  सकता  है  आ्राध्र
 में  राष्ट्रपति  शासन  लाग  हुआ ।  वहा  कुछ
 भोलेभाले  लोगों  को  इकट्ठा  करके  राज-
 नीति  लोगो  ने  राजनीतिक  वातावरण
 बनाने  के  लिए  ऐसी  परिस्थिति  बना
 दी  थी  कि  इसके  सिवा  कोई  चारा  नहीं  रह
 गया  था  ।  खास  तौर  में  देश  मे  एक  हवा
 सी  बह  रही  है  प्राजक  1  जब  से  हमने
 बंगला  देश  को  सहायता  दी  है  तब  से

 बाहर  की  बड़ी  बड़ी  शक्तियां  और  उनके

 बड़े  बड़े  नेता  हमे  चैलेज  दे  चुके  है  और

 कह  चुके  हैं  कि  कि  आपने  इस  में  हिस्सा
 लिया  है  इस  वास्ते  श्राप  भी  इस  आग  मे

 झुलस  सकते  हैं  ।  उनकी  चेतावनियाँ
 अखबारों  में झाई  हैं  -  हमारे  देश  मे
 उनके  जो  आझ्राज्ञाकारी  लोग  हैं'  जो  हमेशा
 भूखण्ड  भारत  की  बात  करते  थे  कब  खण्ड
 भारत  की  घात  करते  है।  वही
 लोग  ग्राम  देश  को  पचासो  टुकड़ों  से  बाट
 देना  चाहते  हैं।  ऐसा  बे  सिर्फ  उनके  इशारा
 पर,  विदेशी  बड़े  राष्ट्रों  के  नेताओं  की

 चेतावनियों  के  फलस्वरूप  कर  रहे  है।  लेकिन
 हमारे  देश  को  इन  चेतावनियों  की  कोई
 परवाह  नहीं  और  न  ही  उसने  कभी  की  है  ।
 हम  लोग  शान्ति  चाहते  है।  प्रजाति  मे
 हम  विश्वास  रखते  है।  हम  हर  मसले  को
 प्रजाति  ढंग  से  हल  करना  चाहते  है  ।

 बाहरी  रा  तथा  हिन्दुस्तान  मे  राजनीतिक
 लोगो  को  तोड  फाड  करे  लिए  जिस  तरह
 इस्तेमाल  करती  है  उससे  लोग  अवगत  हो
 गए  है,  इन  घटनाओं  ने  उनकी  आंखे
 खाल  दी  है,  झालर  की  घटना  ने  उनकी
 आते  खोल  दी  है।  हमको  आगे  से  बहुत
 सत्व,  रहना  चाहिए  अपने  देश  की  एकता
 बनाए  रखने  के  लिए  |  आज  देश  मे
 अकाल  की  स्थिति  है,  सूखा  पडा  हुआ  है,
 और  भी  बहन  मे  प्रश्न  है,  और  उन  प्रश्नों
 के  बीच  म  भावनात्मक  राजनीतिक  शुरू
 कर  दी  गई  है,  तब  शुरू  कर  दी  गई  है  जबकि
 सब  का  मिल  कर  राष्ट्र  के  निर्माण  में  हाथ
 ब्रिटनी  चाहिए।  आधार  का  प्रश्न  तो  हल
 होगा  ही  और  दश  की  एकता  भी  बनी
 रहेगी  ,  उसे  कारण  तीन  नहीं  सकता  है  लेकिन
 जा  ताकते  विघटन  का  काम  करती  रही
 है  उनको  कभी  आन  वाले  हिन्दुस्तान  के
 इतिहास  मं  काई  माफ,  नहीं  करना  ॥  जो

 बहा  एकता  के  लिए  काम  कर  रहे  है  काग्रेस
 के  हमारे  साथी  और  हमारी  सहयोगी
 पाटिया,  वह  सराहनीय  है  ।  उन्होने
 ऐसे  वक्‍त  में  एक  सही  रास्ता  मुल्क  क ेसामन
 रखा  है।  वे  मुल्क  की  एकता  के  लिए
 काम  कर  रही  है  ।

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFEAIRS
 (SHRI  K  C  PANT)  Mr  Chairman,
 Su  there  was  hardly  any  opposition
 to  the  Resolution  which  J  have  placed
 before  the  House,  namely,  that  the
 Presidents  Proclamation  in  Andhia
 should  be  approved  By  and  large,
 the  House  has  accepted  that  Resolu-
 tion  without  any  serious  criticism  or
 debate

 Afte:  the  Prime  Minister’s  speech  in
 thas  House  and  the  other  House  on
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 (Shri  K.  C.  Pant]
 the  Government's  attitude  in  regard
 to  various  points  of  view  projected
 before  the  House  on  the  question  cf
 integration  or  bifurcation  of  Andhra
 Pradesh,  I  am  in  the  fortunate  posi-
 tion  of  not  having  to  comment  on  it.
 The  Government’s  mind  is  already
 known  to  the  House.  I  really  compli-
 ment  the  hon.  Members  who  partici-
 pated  in  the  debate  that  in  spite  of
 this  knowledge  beforehand,  they
 injected  a  lot  of  interest  into  the
 debate.  I  find  that  my  hon.  friend
 Mr.  Rao  Birendra  Singh  is  not  here.
 Yesterday,  in  the  course  of  his  speech,
 while  advocating  the  cause  of  bifurca-
 tion,  he  went  on  praising  smaller
 States  and  it  is  no  small  gain  that  7९०
 saw  the  rapid  advances  which  Haryana
 had  made  under  Shri  Bansilal.

 DR.  KAILAS  (Bembay  South):  He
 38  dreaming  of  vishal  Haryana.

 SHRI  PILOO  MODY:  This  is  not
 fair.

 SHRI  K.  C,  PANT:  He  is  not  here,
 but  it  is  on  record,  and  as  I  say,  it  is
 no  small  gain.

 I  am  thankful  to  Shri  Piloo  Mody
 for  giving  me  a  chance  to  learn  some-
 thing  about  Hindu  law.  As  you  know,
 Sir,  I  am  not  a  lawyer,  and  I  do  not
 claim  any  knowledge  of  Hindu  law.
 When  he  made  a  statement  that  the
 Government’s  attitude  was  even  more
 rigid  than  the  divorce  laws  in  the
 Hindu  law,  I  was  tempted  to  find  out
 what  those  laws  were....

 SHRI  PILOO  MODY:  I  warn  him.

 SHRI  K.  C.  PANT:  I  find  that  the
 Hindu  law  provides  that  when  a  case
 for  divorce  comes  up,  there  should  be
 no  collusion  between  the  two  spouses.

 SHRI  PILOO  MODY:  Mutual  con-
 sent  is  permissible.

 SHRI  K.  C,  PANT:  If  there  is  collu-
 sion,  then  the  judge  does  not  permit
 divorce.

 eo
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 SHRI  ्.  VISWANATHAN:  What
 wil]  he  do?

 SHRI  K.  C.  PANT:  He  will  look  for
 extraneous  facts  and  circumstances
 which  would  justify  divorce,

 SHRI  G.  VISWANATHAN:  That  is
 allowed  under  the  special  Marriage
 Act.

 SHRI  K.  ए  PANT:  Otherwise,  he
 would  not  dissolve  the  marriage
 easily,  and  both  the  spouses  have  to
 prove  to  the  satisfaction  of  the  court
 that  there  is  no  collusion.

 SHRI  M.  SATYANARAYANA  RAO:
 There  is  no  collusion  here.

 SHRI  K.  C.  PANT:  And  the  judge
 is  required  to  call  both  the  parties
 anu  inve  tigate  for  himself  and  satisfy
 himself  that  they  cannot  continue  to
 hve  together.

 SHRI  PILOO  MODY:  He  claimed
 that  he  knew  nothing  about  it,  but  he
 knows  the  entire  gamut  of  the  laws.
 How  long  has  he  been  studying  them?

 SHRI  K.  C.  PANT:  This  is  in  a  way
 very  germance.  He  has  to  satisfy
 himself  that  they  cannot  live  together,
 and  only  then  does  he  grant  divorce.

 Another  very  pertinent  point  is  that
 the  judge  has  to  be  very  careful  about
 the  role  of  enticergs  in  the  matter.

 SHRI  PILOO  MODY:  They  are  all
 co-respondents.

 SHRI  G.  VISWANATHAN:  That  is
 not  there  in  the  Hindu  law,  I  am  sure.

 SHRI  K.  C.  PANT:  He  has  to  make
 sure  that  those  with  some  motives  in
 that  situation  do  not  take  advantage
 of  it  to  bring  about  this  divorce.  That
 is  why  I  have  said  that  I  am  grateful
 to  Shri  Piloo  Mody  for  giving  me  a
 chance  ‘to  learn  something  about
 Hindu  law.  I  think  we  al]  have  tv
 beware  of  enticers  under  any  situa-
 tion,  particularly  ‘when  he  is  a  sel!-
 confessed  enticer.  He  says  that  he
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 thanks  the  Prime  Minister  for  giving
 his  party  a  chance  to  take  advantage
 of,  what,  of  agitation  and  destruction
 of  property....

 SHRI  PILOO  MODY:  No,  of  stub-
 bornness  and  mulishness,

 SHRI  K.  C.  PANT:  He  has  made  a
 peculiar  complaint  which  one  hears
 sometime  from  other  friends  oppo-
 site,  that  the  Prime  Minister  has  a
 power  to  take  decisions  and  why  she
 should  have  the  power.  Well,  the
 people  have  given  her  that  power.
 They  have  not  given  them  that  power.
 That  can  be  a  source  of  complaint,
 but  really  it  is  not  democracy  to  make
 a  complaint  of  this.  Why  tag  it  on  to
 democracy?  It  is  very  democratic
 when  the  people  give  her  the  power,
 and  that  is  the  source  of  her  strength,
 and  I  do  not  know  why  he  should
 find  fault  with  it.

 SHRI  PILOO  MODY:  I  would  not
 argue  these  points  since  the  hon.
 Minister's  knowledge  of  constitutional
 law  ig  limited  like  his  knowledge  of
 Hindu  law.

 SHRI  K.  C,  PANT:  This  debate  has
 thrown  up  various  problems  which  are
 of  great  significance  not  only  to
 Andhra  Pradesh  but  to  the  whole
 country.  The  basic  question  which
 wag  rajsed  in  yesterday's  debate,  more
 than  even  today  was  whether  our

 Pazliamentary  democracy  wag  capable
 of  finding,  solution  to  difficult  pro-
 blems,  which  involved  the  emotions  of
 large  numbers  of  people,  I  think  that
 looking  back  to  the  series  of  problems
 which  this  Parliament  has  been  able
 to  solve  and  for  which  it  has  been  able
 to  find  a  way  out,  no  one  in  this
 House  should  seriously  question  zither
 the  wisdom  or  the  ability  of  this
 Parliament  to  find  solutions  to  these
 dificult  problems,  ard,  therefore,
 there  is  no  scope  for  tackling  the  pro-
 blem  in  a  manner  which  denies  Mem-
 bers  of  Parliament  and  others  con-
 cerned  the  chance  of  rational  diacus-
 tlon,  the  chance  of  a  meaningful

 the  chance  of  mutual
 Sive-andatake,  becauge  this  is  the  core
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 of  the  democratic  process,  and  these
 agitations  which  may  excite  people’s
 minds  do  not,  however,  give  a  chance
 for  this  democratic  process  to  operate.

 That  igs  the  main  aim  of  Govern-
 ment's  policy  today,  to  see  that  condi-
 tions  are  normalised  so  that  this
 democratic  process  can  take  place  and
 then  Parliament  can  in  its  wisdom
 come  to  a  decision  and  Government
 can  come  to  a  decision.  That  is  the
 crux  of  ihe  matter.

 Another  issue  was  raised  by  Shri
 Suryanarayana,  among  others,  about
 the  implications  of  our  Constitution,
 the  directive  principles,  the  question
 of  common  citizenship  and  all  the
 other  constitutional  matters  relating
 to  the  different  rights  that  flow  from
 citizenship  of  thig  country  in  any
 State  These  are  certainly  serious
 matters  and  before  discussing  them
 in  the  context  of  Andhra  Pradesh,  one
 would  have  to  go  into  the  background.
 One  has,  as  the  PM  said  the  other  day.
 to  start  wiitmg  on  a  clean  slate.  But
 I  am  surprised  that  his  wild  fancy  took
 hum  to  Uganda.  This  is  an  indication
 of  the  emotionalism  with  which  he
 approaches  this  problem  that  he  tlow
 to  Uganda  to  find  g  parallel.  That  is
 all  I  have  to  say  about  his  speech.

 The  other  question  of  backwardness
 was  raised,  of  economic  backwardness,
 of  disparity  between  various  regions
 ang  the  like.  Ag  many  members
 pointed  out,  these  things  do  exist  not
 only  in  Andhra  Pradesh  but  in  ofher
 States.  But  should  they  be  made  the
 ground  for  diversionary  tactics  for
 taking  the  people’s  minds  away  froin
 peaceful  economic  progress  which
 4lone  can  solve  these  problems.  That
 is  the  point  to  be  considered.

 So  these  and  the  important  issues
 were  raised  and  I  would  have  wel-
 comed  the  chance  to  discuss  these  at
 length.  if  neccssary.  But  I  have  a
 difficulty  and  that  is  that  I  do  not
 want  in  any  way  to  create  a  wrong
 impression  that  the  Government  has
 any  particular  solution  in  mind  or
 that  the  Government  is  canvassing
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 (Shri  K.  C.  Pant]
 support  for  any  particular  solution  to
 thig  problem.  Therefore,  I  have  to  be
 somewhat  inhibited  and  guarded  in
 discussing  these  problems.  Normally,
 it  would  be  very  useful  to  discuss
 these  issues  because  it  would  clear
 the  air,  but  as  I  said,  in  a  surcharged
 atmosphere,  any  attempt  to  clarify
 any  point  of  view  would  involve
 arguments  and  ideas  which  may  be
 read  in  the  wrong  context.  Thcre-
 fore,  I  am  refraining  from  discussing
 these  issues  in  that  light.

 There  is  also  the  fact  that  discus-
 sions  are  going  on  between  the  Central
 leaders!)  and  the  leaders  of  Andhra
 Pradesh,

 SHRI  PILOO  MODY:  Ex-leaderg  of
 Andhra  Pradesh.

 SHRI  K.  C.  PANT:  Yes,  ex-Munis-
 ters,  for  instance,  of  the  Andhra
 region.  He  may  like  to  cal]  them  ex-
 leaders,  but  some  people  in  Andhra
 like  to  call  them  leaders.  I  leave  it
 to  Shri  Piloo  Mody.

 SHRI  G.  VISWANATHAN:  Shri
 Ranga  was  his  leader.  That  was  why
 he  said  ‘ex-leaders’.

 SHRI  K.  C,  PANT:  He  has  lost  his
 leader.

 SHRI  PILOO  MODY:  Now  you  have
 two  leaders  in  your  party.

 SHRI  K.  C.  PANT:  The  leader  of
 his  party  doeg  not  necessarily  become
 the  leader  n  our  own.  He  should
 have  known  ‘hat.

 SHRI  PILOO  MODY:  He  was  a
 leader  in  your  party  before  he  even
 came  to  our  party.

 SHRI  K.  C.  PANT:  Any  one  going
 from,  our  party  becomes  a  leader  in
 yours.  (Interruptions),  This  should
 be  enough  to  indicale  the  relative
 merits  of  the  two  parties.

 SHRI  PILOO
 MODY;  May  be  the

 relative  size.
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 SHRI  INDRAJIT  GUPTA:  The
 leader  may  become  a  misleader!

 SHRI  K.  C.  PANT:  While  the  dis-
 cussions  were  going  on,  it  is  very
 strange  that  some  friends  should  have
 taken  objection  to  the  Prime  Minister
 saying  that  we  do  noj  refuse  any  idea
 or  we  do  not  reject  any  suggestion  or
 we  do  not  accept  any  suggestion  just
 now.  She  and  other  Central  leaders
 were  in  the  midst  of  these  discussions
 with  people  favouring  bifurcation,
 favouring  integration  and,  as  the
 Prime  Minister  said,  with  these  who
 ure  trying  to  bridge  the  gap  between
 the  two.  Therefore,  at  this  stage  it
 would  hardly  be  proper  for  any  of  us
 to  express  any  opmion  once  we  are
 holding  these  talks.

 There  was  a_  reference  by  several
 Members  to  the  history  of  Andhra
 Pradesh.  Shri  Hanumanthatya  yester-
 day  referred  to  the  happiness  with
 which  people  reactad  to  the  creation
 of  the  State  Shri  Pattabhi  Ramo  Rao
 today  referred  to  some  of  the  leaders
 who  had  at  that  time  worked  for  the
 creation  of  a  united  Andhra  Pradesh
 Sir,  while  the  atmosphere  today  35
 also  very  surcharged,  at  one  stage  the
 atmosphere  was  very  surcharged  in
 favour  of  a  Vishal  Andhra.

 Shri  Pattabhi  Rama  Rao  referred
 specifically  to  certain  names  in  both
 the  regions.  It  ig  history  now,  and
 it  is  no  use  quarrelling  about  it,  I  am
 onlv  referring  to  it  as  @  historical  fact.
 There  were  serious  ‘deliberations  at
 that  time,  and  there  were  sacrifices
 made,  and  ultimately  Andhra  Pradesh
 came  into  being.  It  is  true—

 SHRI  s,  8.  GIRI:  I  want  to  correct
 one  thing;  because,  for  forming  the
 Andhra  area  there  were  sacrifices,  but
 at  the  time  of  the  formation  of  Andhra
 Pradesh  there  were  no  sacrifices
 Actually,  the  Telengana  people  oppos-
 ed  It.  It  48  a  historical  fact,  (inter-
 ruptions)

 SHRI  M.  SATYANARAYAN  RAO.
 Ramakrishna  Rao  neyer  sacrificed  for



 जाए,  He  was  Chief  Minister.  Be-

 SHRI  K.  C.  PANT:  I  do  not  deny  to
 the  people  of  Telengana  the  capacity
 to  sacrifice  as  some  friends  seem  to  be
 doing.  But  that  is  not  the  point.
 (Interruptions)  Some  of  them  referred
 to  the  recommendations  of  the  SRC.
 These  are  too  well-known  to  require
 repetition.  But  the  point  to  remember
 ig  that  there  was  a  unilateral  offer  of
 safeguards  for  the  people  of  Telen-
 gana,  and  this  wag  made  by  a  unani-
 mous  resolution  of  the  Andhra
 Assembly  on  the  25th  November,  1958,
 The  assurance  was  reiterated  hardly
 three  months  later,  on  the  Ist  Febru-
 ary,  1956,  by  a  resolution  introduced
 by  the  then  Deputy  Chief  Minister,
 Shri  Sanjeeva  Reddy.  It  was  as  a
 corrollary  to  tifs  resolution  that  the
 gentlemen's  agreement  came  to  be
 signed.  hig  is  the  background  of  the
 gentlemen’s  agreement  to  which  some
 reference  was  made,

 After  that,  there  was  the  Public
 Employment  Act  which  was  later  on
 struck  down  and  even  after  it  was
 struck  down,  the  leaders  from
 Andhra  and  Telengana  continued  to
 cooperate  with  each  other  in  trying  to
 work  out  #  scheme  of  regionslisation
 and  they  sought  the  assistance  of  the
 Centre  also.  We  also  helped  them  in
 working  out  a  echeme  of  regicnalisa-
 tion  of  the  services,  so  that  the  spirit
 of  the  agreement  of  the  Public  Em-

 the  extent  it  was
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 ment  is  going  to  be.  This  is  where

 matters  stand,  ५

 Yesterday,  Mr,  Reddy  or  somebody
 else  questioned:  why  did  the  Govern-
 ment  come  forward  with  the  Mulki
 Rules  Bill.  I  am  a_  little  surprised,
 because  after  the  Supreme  Court
 Judgement  and  in  view  of  all  that  I
 have  stated,  a  situation  of  great  un-
 certainty  was  created  in  Andhra
 Pradesh.  Various  people  spoke  to  us.
 Questiong  like  retrospective  effect
 being  given  to  the  Mulki  Rules,  what
 would  be  the  fate  of  Andhras  who
 have  been  appointed  in  the  Telengana
 region  ever  since  1956,  etc.,  were  the
 questions  which  concern  thousands  of
 people  and  they  have  taken  certain
 decisions  in  these  many  years.  Those
 decisions,  whether  they  would  be
 called  into  question  or  not,—are  all
 administrative  matters  with  serious
 repercussions.  Therefore  I  am  sur-
 prised  that  there  should  have  been  any
 question  as  to  why  we  took  these
 steps.  It  is  to  remove  the  air  of  un-
 certainty.  If  we  had  not  done  so  I
 think  we  could  have  been  taken  to
 task  for  not  having  made  up  our  mind
 and  given  some  view  on  a  matter
 which  has  created  so  much  uncer-
 tainty  in  this  State.

 While  coming  to  the  five  point
 formula  all  the  stand-points  of  all  the
 leaders  in  the  Andhra  region,  Telen-
 gana  region,  Members  of  Parliament
 ang  others  concerned  were  taken  into
 account.  It  is  not  as  though  it  was
 not  done  through  democratic  pracess
 in  that  sense.  Shri  Chavan  held  long
 and  detailed  talks  with  all  coneerned
 and  at  the  political  level  leaders  of
 the  State  were  askeq  to  come  to  an
 agreement.  The  House  will  recall  that
 they  did  try  but  they  could  not  come
 to  any  agreement.  It  is  ther  that  the
 leaders  of  the  State,  the  State  Gov-
 ernment,  the  Members  of  Parliament
 and  ofhers,  all  asked  the  Central  Gov-
 ernment  to  take  decisions  an  these
 complicated  issues.  It  is  not  as
 though  the  Centre  took  upon  itself  suo
 motu  tolay  down  it  fiat  in  these
 matters.  Nothing  like  that.  It  was
 at  the  request  qf  the  leaders  of  the
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 State,  in  view  of  the  situation  then
 prevailing,  that  the  Centre  agreed  to
 help  in  evolving  a  solution.

 It  is  in  this  manner  that  the  five-
 point  formula  was  evolved  and  the
 Act  was  to  give  effect  to  this  5  point
 formula.  It  is  &  solution  which  has
 not  satisfied  all.  Many  persons  are
 not  satisfied  with  it,  and  if  you  will
 recall  the  Prime  Minister’s  statement
 at  that  time,  she  had  stated  that  it
 would  be  well  nigh  impossible-to  find
 a  solution  which  will  be  satisfactory
 to  all  I¢  it  had  been  so  easy  to  find
 a  satisfactory  solution,  one  that  satis-
 fied  all  interests  and  all  parties,  then
 perhaps  the  leaders  of  the  State  them-
 selves  could  have  arrived  at  such  a
 solution  But  the  problem  was  such.
 Therefore  it  38  but  natural  that  many
 criticsse  it  ag  not  being  a  perfect
 solution.  In  these  issues  3t  is  very
 difficult  to  fing  a  perfect  solution.
 Solutions  that  are  found  with  the  best
 of  will  and  with  the  utmost  human
 ingenuity  sometimes  do  not  fully
 answer  the  situation  But  I  have  not
 seen  anybody  come  forward  with  any
 other  solution  that  would  have  fitted
 this  particular  problem  better.

 Now,  Sir,  some  reference  was  made
 by  Shri  Jagannath  Rao  and  Shri
 Indrajit  Gupta  to  the  need  to  provide
 eduvational  facilities  in  terms  of  the
 five-paint  formula.  The  House  will
 recall  thé€  an  important  plank  of  the
 f¥e-point  formula  was  in  relation  to
 educational  ‘facilities  ie.  educatienal
 factiities  would  be  expanded  and  made
 availubie  to  all  the  persons  without
 any  restriction  as  to  residence.  They
 would  be  open  to  anybody  who  chose
 to  take  advantage  of  them  but  the
 students  of  Hyderabad  and  Secundera-
 bad  would  not  suffer  in  the  sense  that
 the  facilities  available  to  them  would
 not  be  adversely  affected.  It  is  not  at
 their  cost  but  {t  is  in  addition  that  we
 wanted  to  create  facilities,  That  is  n
 part  of  the  formula,  It  is  not  at
 Yaough  we  have  not  been  thinking
 ated,  this  problem  or  explored  it
 further  or  drawn  up  gome  plans,  We
 have.  But  this  is  hardly  the  time  to
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 fain  of  inadeyuacy  of  efucational
 facilities,  Students  are  not'  utilising
 the  facilities  availaile  to  them.  The
 first  thing  is  to  see  that  the  students
 do  go  back  to  their  classes.  Both  the
 teachers  and  the  students  are  missing
 valuable  time.  It  would  be  a  pity  if
 the  students  lose  one  year  of  their
 academic  life  in  this  way.  I  hope  the
 students  will  go  back  to  their  studies.
 I  appeal  to  them  to  do  so  because
 these  matters  are  under  discussion
 now  at  the  political  level  in  Delhi  as
 wel]  as  in  Hyderabad.  If  the  students
 go  back  to  studies,  one  year  will  be
 saved  for  a  large  number  of  them.
 This  is  the  first  priority  at  the  mo-
 ment  Besides,  the  additional  educa-
 tional  facilities  would  have  to  be
 created  by  the  time  the  next  academic
 session  starts.  There  is  time  for  it  and
 the  House  need  not  have  any  anxiety
 on  this  score,  This  ig  very  much  in
 our  minds  and  we  have  prepared  the
 necessary  plans  for  this  purpose.

 ही  शशि  भूषण :  जो  तोड़  फोड  कर  |
 हैं  उनकी  कार्यवाही  बन्द  करने  के  लिए  कुछ
 कर  रहे  है  ?  उन्हें  वैन  कर  रहे  है  ।

 अल  चुंझध चन्द पन्त : ब्य  नति:  जो  तोड़  फोड़  कर

 रहे  है उनका  भी  जितना
 इलाज  हो

 सकता  |  वह  कर  रहे  हैं।

 को  शक  चुवा"  मेरा  तो  सिम्पल  मतलब
 कार  एस०  एस०  से  ह

 ’

 SHRI  K.  C.  PANT:  Reference  was
 made  to  the  problém  of  backward
 ness.  There  ig  no  doubt  that  there  is
 economic:  hackwandness  th  many  parta
 of  Andhia  Pradesh.  It  ह ३  there  in
 Telengana,  ih  Rayalaseema  and  other
 areas  of  Andhra  sisc.

 SHEt  MARTIK  ORAON  (Lohar
 dogads  .J4)<thotenagpur  ehd  Santidl
 Parganas  area  also.
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 ‘SHRI  K.  ron  PANT:  |  stand  correct-
 ed—-in  Chotanagpur  also.  The  point
 is,  there  is  economic  backwardness  in
 many  parts  of  the  country.  This  is
 nothing  new.

 at  राम  सहाय  पांडे  :  हमने  भरी  कें
 रैफर  किया  है,  वह  भी  बता  दीजिये  ।

 SHRI  K.  C.  PANT:  Mr.  R.  S.  Pandey
 also  discovered  a  few  pockets  of  back-
 wardness  today.  But  it  is  very  diffi-
 cult  to  say  that  the  right  way  of  re-
 moving  this  backwardness  is  to  destroy
 public  property  by  having  long  agi-
 tations.  The  only  answer  to  this
 question  is  to  have  a  sound  national
 view  of  the  problems,  not  a  parochial
 or  regional  view.  Because,  we  are  all
 concerned  with  the  backwardness  of
 all  the  backward  areas  in  the  country.
 But  the  problem  cannot  be  solved  un-
 legg  we  take  a  broader  view  of  things.
 The  backward  areas  should  be  helped
 by  the  other  areas  which  are  relati-
 vely  prosperous  by  diverting  a  part
 of  their  resources  to  overcome  the
 backwardness  of  those  areas.  For  that
 the  people  of  the  backward  areas
 should  try  to  get  the  goodwill  of  the
 people  of  the  other  areas.  The
 national  viewpoint  hag  to  be  a  com-
 mitment  to  develop  the  backward
 areas  and  it  has  to  be  with  the  co-
 Operation  of  all  those  who  are  sitting
 here  in  Parliament.  Unless  one  can
 take  a  broader  view  of  these  things,
 these  problems  cannot  be  solved
 Therefore,  it  is  not  by  narrow  paro-
 ciialism  that  this  backwardness  can
 be  solved.  In  the  Fifth  Plan  also  this
 is  our  thinking,  and  it  is  this  approach
 which  is  going  to  solve  the  problem  of
 backw

 t  a
 Reddy  and  Shri  Giri  referred

 0  current  problems  of  Andhra
 Pradesh.  Shri  Indrajit  Gupta  referred
 to  the  food  problem.

 SHRI  8,  B.  GIRI:  Yesterday  we  re-
 quested  you  to  clarity  why  the  legts-
 lature  of  Avithta  Pradesh  was  हैहृ
 consdited’  before

 imposing
 Presiden.'s

 My  +

 4

 SHRI  K.  0,  PANT:  The  answer  is
 very  simple.  The  Congress  Party  has
 a  huge  majority  there.  So,  the
 Governor  came  to  the  conclusion  that
 after  the  Chief  Minister,  there  is  ne-
 body  else  who  can  carry  on  the
 administration.  I  do  not  think  that
 Shri  Giri  or  anybody  else  could  have
 formed  the  government.  So,  Presi-
 dent’s  Rule  was  imposed.  I  do  not
 think  it  ig  so  complicated.  The  facts
 and  figures  speak  for  themselves.

 The  problems  of  Andhra  Pradesh
 are  serious.  Violence  and  lawlessness
 have  dealt  a  serious  blow  to  the  eco-
 nomy  of  Andhra  Pradesh.  Let  ali  of
 us  realise  that  this  hag  hurt  Andhra
 Pradesh  What  has  been  geing  on
 there  for  the  last  few  weeks?  Every
 day  I  used  to  get  reports  even  now
 I  get  reports—of  derailment  of  trains,
 burning  of  railway  stations  and  attack
 on  post  offices  and  telephone  ex-
 changes.  How  does  this  help  the  de-
 velopment  of  that  region,  I  ask  those
 who  are  pleading  for  bifurcation.  I
 do  not  know  what  this  senseless.
 destruction  will  lead  to.  The  State  कड
 facnmg  a  drought  situation.  Shri
 Indrajit  Gupta  referred  to  it.  In
 Andhra  and  Telengana  there  is
 drought  and  he  wanted  some  relief
 measures,  I  can  understand  that  kind
 of  suggestion.  But  my  hon,  friends
 from  Telengana  did  not  talk  of  the
 drought  situation.

 SHRI  S.  8.  जहा;  I  talked  of  it.

 SHRI  K.  C.  PANT:  He  talked  of
 food.

 SHRI  S.  B.  GIRI:  I  talked  of  food,
 supply  of  water  and  many  other
 things.

 SHRI  K,  ८.  PANT:  The  drought  is
 there.  But  Shri

 cu
 a

 ks  ease help  the  people  in  the  as

 tion,  He  has  no  time  to  organise  the
 people  to  arrange  for  rélief  work,  He
 has  time  only  to  make  speeches  when
 lakhs  of  people  are  suffering.  My
 point  is  that  to  talk  is  not  enough,  3
 am  not  going  to  treat  the

 sufferings
 af

 thé  people  lightly.-
 ae
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 SHRI  K.  RAMAKRISHNA  REDDY
 (Naigonda):  On  one  side  you  ask  for

 normalcy.  On  the  other  side,  provo-
 cative  pamphiets  are  issued  by  the
 integrationists.  Are  you  going  to  con-
 trol  them?

 SHRI  K.  C.  PANT:  I  do  not  want  to
 go  into  this.  There  is  the  drought
 situation.  Communications  have  been
 witfully  disrupted  and  movement  of
 essential  foodgrains  has  been  impeded.

 Can  you  imagine  in  g  situation  of
 today  that  foodgrafns  movement  has
 béen  impeded?  I  am  sure,  Shri  Giri
 Ktiows  about  it;  I  know  Dr.  Melkote
 knows  about  it.  We  have  discussed  it.
 At  a  time,  when  the  State  is  in  she
 grip  of  power  shortage—I  think,  so
 many  Members  referred  to  it—the
 movement  of  coal  is  being  disrupted.
 My  friend,  Shri  Qureshi  says,  60,000
 Wagons.  Just  think  of  it.  I  am  sure,
 alrrost  every  Member  of  the  House
 knows  of  some  people  or  the  other
 who  have  to  travel  from  north  to
 south  India.whose  entire  plans  were
 disturbed  because  they  could  not
 travel  through  Andhra  Pradesh......

 (Interruptions)

 MR.  CHAIRMAN:  I  am  not  permit-
 ting.  Nothing  will  go  on  record.

 (Interruptions)

 SHRI  K.  C,  PANT:  I  am  not  for  a
 moment  that  leaders  like
 Dr  Melkote  wok id  go  and  provoke
 violence.  How  can  I  suggest*that?  I
 know  his  whole  background.  I  know
 thet  he  is  a  Gandtiian.  But  the  point
 48  that  thousands  of  people  look  up  to
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 not  approving  violence.  In  this  con-
 text,  we  have  to  act  as  leaders  of  that
 area.  Therefore,  I  would  suggest  with
 all  humility  that  it  is  bigh  time  that
 everyone  came  back  to  their  normal
 vocations;  students  should  resume
 their  studies;  the  NGOs  should  come
 batk  to  work.  Noxymaley  ghould  be
 restored.  An  end  should  be  put  to  the
 harassment  of  the  common  man,
 This  is  my  appeal  to  my  friends  that
 the  common  man  should  not  be
 harassed  any  more.

 There  was  reference  to  the  role  of
 the  C.R.P,  and  the  armed  forces.  I
 agree  with  my  hon.  friend,  Shri
 Indrajit  Gupta,  that  this  is  an  issue  in
 which  economie  and  political  measures
 have  to  be  taken  rather  than  the  use
 of  the  army  and  the  C.R.P.  But  the
 point  is:  Can  anybody  deny  the  law-
 lessness  that  prevaileq  there  or  the
 various  acts  which  were  mentioned  in
 the  House  of  destruction  of  public
 property  that  took  place?  There  is
 no  denying  these  facts.  For  those  who
 are  interested  in  figures,  I  would  say,
 according  to  an  estimate  upto  14th
 February,  1978,  964  incidents  of  law-
 lessness  have  been  reported  in  the
 State;  there  are  2  cases  of  murders;
 there  are  290  cases  of  arson;  47
 instances  of  sabotage;  8  cases  of  loot;
 85  instances  of  attacks  on  Government
 offices...

 AN  HON.  MEMBER:  By  wham?

 SHRI  K.  C.  PANT:  Whoever  did  it.
 I  did  not  hear  Shri  Piloo  Mody  con-
 demning  it.  I  was  listening  very
 carefully  to  him..

 SHRI  PILOO  MODY:  I  went  there
 and  condemned  it  in  Andhra.  You  80
 and  do  it  there.

 SHRI  K.  CG  PANT:  Certainly,  I  can
 do  it  there

 SHRI  PILOO  MODY:  I  condemned
 it  in  front  of  thousands  of  people

 ye  ee me  _
 tik

 al  self-
 righteousness  to  me.
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 SHRI  K.  C.  PANT:  There  are
 people,  senas,  to  protect  you.  That
 is  your  safety.
 38  hrs.

 SHRI  PILOO  MODY:  If  I  have
 senas,  you  can  take  your  army  with
 you,  if  you  like.

 SHRI  K.  C.  PANT:  You  did  not  re-
 quire  the  use  of  our  army.  You  had
 your  senas,

 SHRI  PILOO  MODY:  I  did  not  re-
 quire  your  army  or  your  senas  or
 your  CRP.  (Interruptions)

 SHRI  K.  C.  PANT:  The  point  is  that
 CRP  und  armed  forces  had  to  be  de-
 ployed,  with  ample  justification.  It  is
 unfortunate  that  many  deaths  have
 occurred  due  to  police  firings,  and  all
 our  sympathies  go  to  the  victims  and
 the  bereaved  families;  all  our
 sympathies  go  to  those  who  have  lost
 their  private  properties,  those  who
 have  suffered  in  any  way  during  these
 agitations.  Whoever  has  suffered,
 where  does  the  blame  lie?  The  blame
 must  squarely  lie  on  the  forces  of  dis-
 order  and  violence  let  loose  in  the
 State.  They  must  take  the  responsibi-
 lity.  I  am  not  apportioning  the  blame
 here.  I  do  not  want  to  blame  any
 individuals  at  all.  It  ig  these  forces
 of  disorder  which  were  responsible.
 Many  times  agitations  may  be  started
 with  good  motives  by  good  peopte,  but
 once  they  are  started,  they  lose  con-
 trol  over  them  and  anti-social  ele-
 ments  come  in  and  60  all  kinds  of
 things,  and  then  it  becomes  very  diffi-
 cult  for  them  to  bring  them  back
 This  is  an  experience  which,  I  think,
 many  people  must  have  undergone—
 who  were  in  the  thick  of  many  strug-
 gles.  It  is  not  that  I  blame  hon.  mem-
 bers  or  I  blame  responsible  people.
 But  the  facts  speak  for  themselves
 These  things  have  happened  in  Andhra
 Pradesh.

 Therefore,  I  would  appeal  to  al)  hon.
 members  ard  to  other  responsible  citi-
 zeng  in  Andhra  Pradesh  te  bring  the
 situation  under  control  and  to  sce  that
 3568  L.8.~I2
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 this  agitational  approach  is  halted.  It
 only  serves  to  strengthen  the  hands  of
 those  whose  objective  is  to  destroy  the
 values  held  in  democracy.

 It  has  already  Been  stated  in  the
 House  that,  as  nornizfcy  is  gestored  in
 any  pocket  of  the  State,  the  CRP  or
 army,  whatever  it  is,  will  be  with-
 drawn.  We  do  not  want  to  keep  them
 even  for  a  day  longer  than  is  abso-
 lutely  necessary.  As  you  probably
 know,  the  army  has  been  withdrawn
 from  several  districts  and  as  peaceful
 conditions  are  restored,  it  will  be
 withdrawn  from  other  areas  also,

 Sir,  whatever  decision  Government
 take,  whatever  the  final  outcome  of
 the  political  dialogue,  no  durable  solu-
 tion  will  be  possible  without  mature
 consideration.  That  is  why,  it  is
 necesary  that  all  aspects  of  the  matter
 should  be  conSidered  in  a  cool,  calm
 and  rational  manner.  Ang  this  is
 what  the  Prime  Minister  herself  stated
 in  the  House  the  other  day.  Nothing
 can  be  more  counter-productive  than
 an  agitational  approach  on  this  issue.
 Violence  does  not  stimulate  discussion
 but  stifies  it.  It  only  succeeds  in  un-
 leashing  a  process  whereby  coercion
 usurps  the  rightful  place  of  consent
 in  politics.

 MR.  CHAIRMAN:  The  question  is:

 “That  this  House  aprroves  the
 Proclamation  issued  by  the  Presi-
 dent  on  the  8th  January,  1973.
 under  article  356  of  the  Constitution
 in  relation  to  the  State  of  Andhra
 Pradesh  ”

 The  motion  was  adopted.

 RAILWAY  BUDGET  973-74—
 GENERAL  DISCUSSION

 ‘18.01  hrs,

 MR.  CHAIRMAN:  Now  we  take  un
 Genera}  Piscussion  on  the  Budget
 (Railways)  for  1973-74,

 Shri  Mohammad  Ismail.



 Railway  Budget  MARCH  i,  978  (Gen,)  Dis.  372

 ोहम्म  इस्माइल  भरकर  :  The  House  stands  adjourned  to  meet
 ft

 :
 में  रेलवे  निन  क्र

 )  temorrow  at  11,00  am.
 सभापति  महोदय,  ,

 38.08  bra,
 The  Lok  Sabha  then  adjourned  till

 MR.  CHAIRMAN:  He  may  please  Eleven  of  the  Clock  on  Friday,  March
 continue  tomorrow.  2,  978/Phaiguna  ll  084  (Saka).

 gut
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